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LOK SABHA DEBATES

LOK SABHA

Monday, May 18, 1970/Vaisakha 28,
1892 | Suka) '

The Lok Sabha met ar Eleven
of the Clock

[Mr. Speaker /n the Clhajr)
ORAL ANSWERS TO QUESTIONS

Demand made by Mayors in Madras
Re : Operation of Revolving Fund

*1681. SHRI B. K. DASCHOWDHURY:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any revolving fund to be set
up by the Central Government to be operat-
ed with sufficient flexibility to meet local
conditions without any set rigid approach
was demanded by the Mayors recently in
Madras ;

(b) if so, the details thereaf ; and

(¢) the reaction of Government therc-
to ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) No communi-
cation in this regard has been received so far
by my Ministry.

(b) and (c). Do not arise
SHRI B. K. DASCHOWDHURY : The

reply of the minister seems 1o be very
strange  He says the Government has not
yet received any communication from the
Mayors’ Conference, It has been printed in
bold letters in the Hindustan Times of 22nd

April, from which I would like to quote one
or two sentences : )

“The ninth meeting of the All-India
Council of Mayors in a resolution re-
gretted that the proposed fund laid em-
phasis on generating quick returns on
the investment and felt that this approach
would not help meet the critical problem
of slum growth and deterioration of the
housing problem in the urban ereas.”

It is further stated :

"*The council by another resolution
appealed to the Centre and Governments
to take steps to make available some
taxes like the the entertainment tax and
the education cess to those corporations
who were not getting them at present.”

MR. SPEAKER : In the Question Hour,
you need not go into all that, What is your
question ?

SHRI B. K DASCHOWDHURY : [ am
coming to that. This is an important matter,
but the Government says it has not received
any communication. My first contention is
that the Central Government ought to have
taken cognizance of this report published in
the newspapers. The housing problem has
grown into a gigantic one. [ have seen in
Government reports that the housing pro-
blem is to the extent of 83.7 million housing
units,

MR. SPEAKER : You will have to put
your guestion now. I am not going to allow
this practice any more now.

SHRI B. K. DASCHOWDHURY : This
is the problem. Two years back, the United
States Senators made certain proposals to the
Government of India that they will give a
loan to the extent of 25 million dollars to
build 43 million units in India, but the
Government refused it.  That simply shows
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that the Government was not so serious
about tackling the problem.

MR. SPEAKER : Please don't make it
a debating hour. You ask your question.

SHRI B. K. DASCHOWDHURY :
Government does not seem to be in the
know of the magnitude of the problem and
therefore we have to give the background.
In view of this huge housing probiem, may 1
know what is actually in the mind of the
Government to relieve this problem, whether
it is possible to relieve it by haviog a revol-
ving fund of Rs. 200 crores and whether
Government have in mind to give relief only
to the big metropolitan cities like Calcutta,
Bombay, Madras, etc. and 10 what extent
this revolving fund will be utilised for hous-
ing construction in rural areas ?

SHRIK. K. SHAH : The question has
been answered in the past, but for the in-
formation of the hon. member, I may tell
him, it is not possikle to construct 20 million
houses with 25 million dollars. We require
8.37 crores of housing units for which we
want Rs, 33000 crores. Out of Re 200
crores if we make an attempt to reach this
huge figure of Rs 33,007 crores, it can only
happen by a guict revolution of the fund.
Therefore, 1 am awaiting this from the
Mayors’ Conference. Bu* there also T would
request the hon. Member to remember that
the Mayors' Conference is quite different
from the Conference of Mayors called by my
Ministry. First the Mayors’ Conference met
for two davs and they passed certain reso-
lutions. Then the Conference, called by the
Ministry of Housing, of the Mayors met in
Madras, As I said, | am awaiting that reso-
lution. Informally I have tried to discuss
and dispel their doubts. 1 have pointed out to
them how slums can be cleared quickly and
how the meney invested in it will give a
quick return. 1 am sure that when it starts
functioning my hon. friend will be satisfied.

SHRI B, K. DASCHOWDHURY : It is
quite clear from the statement of the hon,
Minister that he is in the know of what
transpired at the Ninth All-India Mayors’
Conference hi:ld at Madras. Anyway, very
recently the Mayor of the Calcutta Corpo-
rtinn has made a statement *“We have been
.+ canding a ceriain amount of money to
build some more houses and to clear up the
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slums in Calcutta ; if the Government of
India does not give that money within three
months, we must take to some other course.”
That is an open statement. I would like the
hon. Minister to tell this House what is in
the mind of his government, whether they
are giving the required amount demanded by
the Mayor of Calcutta to clear up the slum
growth of Calcutta and, if not, how this
government propose 1o struct a few million
vnits not only in Calcutta but in other places,
even without yielding to the threats of the
Mayors in different parts of this country ?

SHRI K. K. SHAH: 1 am extremely
sorry my hon. friend is very late in his in-
formation. This was discussed and the
Prime Minister has appointed the Cabinet
Secretary to be in charge of the four gques-
tions of slum clearance, building houses,
supply of water and removal of sewerage.
My two Secretaries went there and the
sclizme has been drawn up

SHRI B, K. DASCHOWDHURY :
vou spell ou! the scheme in detail ?

Can

SHRI K. K SHAH : As I have pointed
out Iast time, a sum of R+, 40 crores out of
the total allocation in the Four'h Plan iy al-
ready set apart and additional funds are pro-
prsed to be found

‘Lead Bank® Scheme

*1682. SHRI RABI RAY: Will the
Minister of FINANCE be plea:ed to state @

a) whether it is a fuct that the 'Lead
Bank' Scheme was recommended by the
Nariman Committee in November, last
vear ;

(b) if so, whether it is also a fact that
thev were endorsed by the Standing Commit-
tee of the hankers ; and

(c) the recommendations by the Nariman
Committee in this regnrd ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRI P. C.
SETHL @ (o) to (c). A statement is laid o2
the Table of the House.

Statement

Soon after the nationalisation of the 14
major Indian baoks in July, 1969, a Commit-
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tee of bankers herded by Shri F. K. F. Nari-
man was appointed by the Reserve Bank "“to
look into the branch expansion programmes
of the pablic sector baoks with a view to
co-ordinating their programmes ** The Com-
mittee submitted their report to the Reserve
Bank in November, 1969 One of the recom-
mendations of the Committee was that banks
should play a more active part in the process
of economic development of the regions and
that for undertaking the new role, each bank
should cuncentrate on certain districls where
it should act as a ‘Lead bank’, With this end
in view, the Committee mnde allocation of
all the districts of the Indian Union except
Greater Bombay, Calcutta and Madras and
the Union Territories of Chandigarh, Delhi
and Goa, among the Statc Bank of India
and its subsidiaries, the 14 nationalised banks
and two banks in the private sector yz.
Andhra Bank Ltd. and Bank of Rajasthan.

2. In recommending the principle of
“Lead Banks™ the Nariman Committee was
following up and elaborating the ‘‘area
approach’ advocated earlier by the Study
Group set up by the National Credit
Council under the Chairmanship of Prof.
D. R. Gadgil, Deputy Chairman of the
Planning Commission. After analysing the
existing structure of the banking system and
nature of credit gaps, the Studvy Group had
recommended that depending upon the area
of operations and the location, commercial
banks should be assigned particular districts
in an area where they should act as pace-
setters providing integrated banking facilities
and in this way, all the districts in the
country should be covered.

3. The recommendations of the Nari-
man Committee were discussed at a meeting
of the Standing Committee of bankers held
on December 12, 1969, under the Chairman-
ship of the Governor, Reserve Bank. Con-
siderable dissatisfaction was expressed at the
said meeting regarding the allocations of
districts proposed in the report of Nariman
Committee. The Chairmen/Custodians of
banks were thereafter asked by the Reserve
Bank to communicate their suggustions for
changes, if any, which they considered neces-
in the proposed allocations of the

sary
districts. After taking into account the sug-
gestions received from the Chairmen/

Custodians of various baoks, the Reserve
Bank made certain adjustments in the allo-
cation of districts as recommended by the
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Nariman committee. Tn re-allocating the
districts to the respective banks, the
Reserve Bank adopted two main critena
viz., that the districts allotted to a parti-
cular bank should as far as possible be conti-
guous § e., the allotted districts should form
a cluster so that the bank could usefully con-
centrate ils energies in particular regions.
Secondly the number of districts allotted
should have a relation to the bank’s relative
strength in the matter of its deposits and
existine branch network, The allocation of
districts to ‘Lead banks’ has been shown on
pages 97 to 101 of the 1969-70 Report of the
Ministry of Fipance copies of which
Hon’ble Members reccived a few weeks
ago.

4. The other main recommendations of
the Nariman Committee were briefly, as
follows :

11) Offices of commercial banks should

be established at all un-banked
towns in the country (‘towns'—as
classified in the Census Report
1961), before the 31st December,
1970.
With a view to conveiting the re-
maining non banking treasuries and
sub-treasuries as soon as possible,
the Committee recommended that
the allocation of such treasury/sub-
treasury centres may b= finalised
by the Reserve Bank at an esrly
date.

(3) The Committes endorsed a scheme
put forward by Reserve Bank that
public sector banks may extend
finance directly to primary credit
societies in selected districts of
Andhra Pradesh, Haryana, Madhya
Pradesh, Mysore and Uttar Pradesh
and thus supplement the co operative
sector.

The recommendations have been broadly
accepted and are being implemented.

At tfe v w9f 3/ & adww fagey
& weaiia aravg Aa¥ Y agy frwAl
T FTRAT AT 9847 & | 77 79 7=y
FT eqA mEfne argg A w2 v N
@ famfoa & g mr & ¢
“A close examiration mav be
conducted of the present working r the
credit it guaraniee sckeme and a icw
may be taken of the extent to which

(2
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these can be liberalised and applied to
new fields so as to provide further
assistance 10 the banks and credit
institutions in extending credit to the
small and weaker sections.”

Fir 49 wEEm 3@ fawifor sream ¥
T@FT ArT I F TW TET A FY
Fifaw 8 f5 I fFaet a2 8@
g & fan #fee mwdr @ &
AT A 9, o4 (F o § faar
marg ?

SHRI P. C. SETHI : This recommenda-
tion of the Working Group is very much
in our mind and we are trying to change the
conventional methods of advancing loans so
that, as far as the question of security with
regard to  small  agriculturists  or small
industries is concerned, it may be liberalised
as far as possible. We are moving only in
that direction, getting away from the
conventional way. It is taking some time.

wixfa wia: sq ogAm W OH &
gAd3E oy g far eI 9 5
ATEEEFE FT AT § P A A faaraw
1970 g% feaw anitg garsl § e
F&f &Y mrerd @ywaT A9 fEaT 27 @
faafad o gogre & g qar fowwd &

o AR X F & faw @ @@
Few I2T @Y &7

SHRI P. C. SETHI : As far as the
unbanked towns are concerned, that is
townsa cuordirg to the 1U6] census, there
were many such towns We are opening
branches in (hose areas and 400 would be
opened there before 30th June 1970. out of
the total 600. Out of the 1350 branches which
are being opened a major portion would be
in such areas which are, apart from unbanked
areas, rural areas.

stda T @@ TR Y ag
MRAGE g fear § v 2w & fam-
foq wimt ¥, fya-feq fodl § wadse
ufars § 7

SHRI P. C. SETHI : We do not have
the details, We bave appointed these banks
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practically for all the districts in all the
States.

st wo A0 fAardt @ WY &% AW
FeT o @ & @ 9T feaar @9 g3
YT g fFaar oA oRAEw §—
T TS AT F HIT gar a7

MR. SPEAKER : It is too much beyond
the scope of this question.

SHRI SRADHAKAR SUPAKAR : May
I know if this problem of expansion of the
Lead Bank in the rural areas is being linked
up with a study of the problem of rural
indebtedness and how far this scheme of
Lead Bank will go in any way in relieving
that problem,

SHRI P. C. SETHI : Sir, the scheme of
the l.ead Baok was recommended by the
Gadgil Group and then by another
Committee known as the Nariman Com-
miltee. After the Nariman Committee
recommendations  were received it was
further thrashed out by the Reserve Bank
because some of the banks had certain
suggestions to make. It is too early to point
out its success, The Lead Bank certainly
would survey the areas from a comprehensive
point of view and is going to relieve the
problem of agriculturists because they are
now paying high rates of interest to money-
lenders. So, it will hit the money lenders
also.

ot wy fomd : W TR N o
a1 F1 qar g i gt aF &% fenfoaew
#1 a1 &, fegmgeara & @it o aw
&7 ¥ fasfog a8 & d¥ sferg Far0
foretr 8, ga% wawr forer o gav fenfaew
8, ot ¢ e Tew g 31 o
fagry, woea & g o age foeE
mg ) & woft wElew & ST W §
fe st AT femaTSET T & A
=T G9T & AT @S AT §, ag qroAr
T EE TF F O & qgyr @ W} v
IEH T gg SO N aara faed
fafas warst & 9t wanTar & o A
WA dinfenfoga dat Fag R
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Arak ? fewmforza omar # 7= a3
T oF gy §—gafae aar gaw 97 |
LT FY Fawd FOAAA 7

st g0 o B : WMey AglEw, aqE
amaft & fr ggzaw TR E A an-
arEe-us-1 ¥ fagd go § ot femifaza
Afgargdga A g d g 1 wAdE
|ee & @y a7 ¥ fagre #r forw faam |
¥eay wgra aew fa& 3 fage &
femfoce & s A qu ggdn gam
{1

gl F T FT qregT 3—35  q
F AT aF A TIAT gEaq A8) g, afsa
I 4T {939 F AAA Aqry A
wifer F3 T8

SHRI NARENDRA SINGH MAHIDA :
The nationalisation of banks has giver: hopes
to the rural areas. May I know from the
hon'ble Minister whether the agriculturist
will have this advance money on long-term
measures and what would be the rate of
interest that would be charged from the
agriculturist ?

SHRI P. C. SETHI : The rate of iiterest
would depend upon whether it is a short-
term, long-term or a medium-term loan. It
would be about Y% depending upon the
range or the term of the loan that is taken.

SHRI HEM BARUA : Some time back
it was reported that a certain bank in the
area of Delhi had proposed to give loan 10
the scooter drivers to buy meters, and the
pictare of the Prime Minister with the scooter
drivers getting loan appeared in some news-
papers. May I know whether similar
arrangements are going to be made for
distributing agricultural implements in rural
arcas or not ? And may 1 kmow il these
loans would be given on long-term basis as
the agriculturists are poor people ?

SHRI P. C. SETHI: As far as loans

d for agri ate concernad, there
would be short-term loans which will be for
one or two years ; then, there would be
mid-term loans which will be for a year

A
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or so then there would be Ilongterm
loans which will be for four to five
years. Loans for the purchase of tractors
and agricultural implements would be given
as long-term loans.

SHRI §. XAVIER : Is it a fact that the
Government or the Reserve Bank has ordered
that the grant of loans for small businesses
may be kept in abeyance by the banks for
some time ?

MR. SPEAKER : This started from the
Narimun Committee and has gone too far.
Mext guestion. Shri Birla,

AN HON. MEMBER : It
important.

Is wvery

MR. SPEAKER : I do not underestimate
its importance but the main question was
entirely different.

SHRI 5. XAVIER : They go for loans
and then complamn that the banks do not
give loans.

MR. SPEAKER : I have called the next
question. Your question is not relevant. In
spite of that you are insisting on an answer,

SHRI S. KANDAPFAN : It is very
relevant. When the Government says that
it is extending the activitics of banks and is
trying to cover the uabaoked areas, it is
very relevant to ask of the Government why
these instructions to keep some of the loans
in abeyance have been issued from the
Reserve Bank.

MR. SPEAKER : 1 have gope to the
next question,

Market Borrowings During the Curreat
Financial Year

*1683. SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that Government's
pet market borrowings during the current
financial year will exceed the estimates of
the budget ;

{n) if so, the details thereof ; and

(c) in what forms the borrowi s are
effected in the market ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) Only the first stage of the
Centre's market borrowings has been com-
pleted so far. It is -therefore premature at
this stage to suy whether the budget estimate
of borrowings will be exceeded during
the rest of the year,

(b) Does not arise,

(¢) Government loans are raised in the
form of public issues and details of floatations
are notified in the Gazette and in  the Press.
Copies of the notifications, after issue are
placed on the Table of the House.

SHRI R. K. BIRLA : States have lesser
resources as compared with the Centre,
Therefore may 1 ask the hon. Minister
whether the Central Government would
reserve exclusively for States sources of
floating loans and whether the Central
Government would not enter the market for
such loans as they are doing now ?

SHRI P, C, SETHI : States have also
been able to borrow from the market
conveniently, The requirements of market
borrowings of the Centre and the States have
to be met cquitably becaute money is
required by both.

SHRI R. K. BIRLA : My question was
whether Government will keep these sources
of borrowing exclusively for the States only,
Either say “Yes'' or say “No ',

SHRI PILOO MODY : Why are you
afraid of saying “No"'?

SHRI P, C. SETHI : 1 am neither going
to say “Yes” nor am I going to say “No,.
The State Governments have to approach
the Reserve Bank in this matter who have to
go into and decide upon the matter.

SHRI R, K. BIRLA : In what propor-
tion have the financial institutions—the
Reserve Bank, the npationalised banks,
concerns in the private sector and individuals
who are most important—responded to the
Central Government’s borrowings this year
as well as last year ?

SHRI P. C. SETHl : 1 am sorry, the
break-up i this form is not available with
. ut present but I will supply the informa-
uun to the hon, Member.

18, 19% Oral Answers 12
Statemcnt Made by Chairman of Indlan
Banks Assoclation Regarding Objective

of Bank Nationalisatlon

*1685. SHRI VALMIKI CHOUDHARY:
Will the Minister of FINANCE be pleased
to state :

{a) whether Government’s attention has
been drawn to the statement made by the
Chairman of Indian Banks Association at
the Annual General Meeting of the Associa-
tion that in the changed context, it wou'd
now function as a Central professional
organisation of the bankirg industry and as
an instrument for fulfilling the objective of
bank nationalisation ;

(b) if so, whether Government have
drawn a scheme under which the smaller
banks would be able to «raw on resources,
talents and experience of larger banks ; if so,
the details thereof ;

(c) whether it is a fact that the pressure
on bank resources for loans to all sections
of the economy was increasing ;

(d) how the increase in demand com-
pares with thc rise in deposits presently ;
and

(e} which are the priority sectors which
will have larger bank credits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) ard (b). Govarnment has seen
the statement made by the Chairman of the
Indian Baenks Association at the twenty-
third Annual General Meeting of the
Association held on 17th April, 1970. In
this statement, he said thet the Association
would play a special role in guiding and
assisting the smaller banks, by enabling
them to draw on the resources, talents and
experience of larger banks. The Association
is understood to be formulating such a
scheme for its mémber banks. Government
has, however, not drawn up any scheme of
the kind referred to.

(c) and (d). 1t is presumed that the
reference is to the busy season 1969-70. The
rise in credit extended by all scheduled
commercial banks during the period 31st
October, 1969 to 24th April, 1970 was about
Rs. 529 crores whereas the rise in the
aggregate deposits during the same period
was about Rs. 308 crores. The banks
resorted to borrowings from the Reserve
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Bank of India'to the tune of about Rs. 203
crores,

(c) Banks have heen asked to make
special efforts to meet the credit require-
ments of the small man enpaged i3 diverse
flelds of viable productive endeavour such as
small farmers, small-scale industries, small
retailers, small traosport operators, self-
employed persons eic.  Besides, exports have
also been given high priority.

st arewiw Stedy - § B wdEw
¥ wmar =g fF i srefesad few
s o% faifa S af 7 @ oW
AT FT €1 @r a4 g 5 my 37 oag
gani &Y fay s faad 3o wifes 2l
& mren-frit @Y g it Fg-ag g
FY [T F A qU FT F7H ?

SHRI P. C. SETHI : Tt is very difficult
to draw a hard line in this matter. It has to
be a little flexible according 1o the needs of
the economy. The productive parts ol both
big and smiall industries have 10 be taken
care of. To the extent nzcessary, the small-
scale industry sector, the agricultural sector
and the small trade are being given prefer-
ence and, to that extent, the loans are being
diverted to these sectors of society,

Y FIEER S9Q C gET AU 9F
%eq 7 2 fF 97 e & 9y a9
WEAT 1 eq @ || 4%
Fr2feg 1 gz aan femr aar § 5 @
ATATF ATT KW FE AT WG ITHT
w7 T 7

SHRI P, C. SETHI : As far as the
banks are 2 ncerned, the Reserve Bank has
asked them to adopt the local language
wherever it i~ possible fur them to do so.
But it will take some time to switch over.

ot §aX W qew : Aew AR,
AmAArERET & 9gy A AF g g q
a9 uF 3 am, 2@y § f5 Sfseadfag
gar At Afpa o @Y mg wFdfon
FIORY FTAAT 93T | BN AT H ATy
ot Fuda fear § ag AW g & fag
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s fardsiwr S fag fmr 8 1 oY &
Wit g Y ag qEm g g 5 oW
A9 B T § G AA gARHT FY
srafcdtor § gt g q AR w S
a1 AT ATEAT TLAMA AR T R
s & fog wEh ag @A F ooy
FiafewrT & 5HFT T HY EEET FO
Flakgat s wm & fag a=i &
foaa feards amasy fasfy 7

SHRIP. C. SETHI : As far as the
total mobilisation of deposits during the
Fourth Plan is concerned, it has bewn
envisaged that the total deposits mobilisation
will be to the tune of Rs, 3000 crores, As
I have just now pointed out, we have to
take care of the productive parts of various
sectors of the ecconomy, As regards the
small-scale industry sector, the agricultural
sector and the farmers, even for thelr
agricultural inputs, like, fertiliser, seeds, etc.
and small irrigation works their demands
will be fulfilled and loans will be advanced
to them for these purposes.

oY WA AN T AT AW A
a7 5 o e # 9w fwiw ¥ @
AT i o fawr dweflw @ o
agt 719 %7 @ & & argae glimT ok
A LeEIT B AN | oY ag A Fifewm
¢ zEm ¥ W9 grET wx B?

Let the Prime Minister answer,

THE PRIME MINISTER, MINISTER !
OF FINANCE, MINISTER OF ATOMIC'
ENERGY AND MINISTER OF PLAN"N-T
ING (SHRIMATI INDIRA GANDHI) :
There is no contradiction. We are giving
importance to both medium and small-scale
industries and irrigation works,

SHRI RANGA : Whenever there is any
kind of conflict, which will you prefer ?
That was his question.

SHRIMATI INDIRA GANDHI : That
depends on the particular scheme or project.
One cannot make a general statement.
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&t W ot o - A A § e
N deig TRETAY @E FH AN
w9 faw ew s #1 Gwa faar
tamifrasrsRet® & og wad
ama ?

ot wEw fagt FeEdt o aeae
HEYEy, FAT TE@ FE AT 7

SHRI RANGA : What is the use of
general answers from this gentleman ? He
put a specific question. They would not
become any the wiser by this reply.

ot weet fagrdl @i a7 Fehda
i:&aﬁw#q:twa' 21 Fad zAAT Tz
T o A E T A aidfem
T

How to divide the resources between
major and minor irrigation,

SHRI P. C. SETHI : May 1 clarify the
position 7 As far as the major schemes of
irrigation are concerned, they would be
cither taken up by the central or the State
Government in their respective plans. As
far as banks are concerred, they would
certuinly give preference (Interruptions)
Where is the contradiction ? The Fourth
Plan is not an one-sided plan, It is an over-
8ll comprehensive plan taking inlo considera-
tion the overall development of the ecunomy
on the agricultural front. That includes
both major and minor irrigation.

SHRI V. KRISHNAMOORTHI: Tke
Reterve Bank has issued a circular to all the
Scheduled Banks some 2} months ago stopp-
ing all the loans to the small industrialist,
After nationalisat:on I do not know whether
tome people are working in the Reserve
Bank to bring a bad name for nationalisa-
tion of banks After nationalisation these
are going on and thé people all over the
country are very much agitated that nationa-
lisation is not at all helpful to small business
people for getiing loans. May I know from
the hon. Minister whether he will clarity and
fssue necessary instructions to the Reserve
Bank to lift the ban for sanctioning or
giving of loans to small business people.
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SHRI P. C. SETHI : The restrictive
order imposed by the Reserve Bank is not
for the small trader. As a matter of fact,
for the benefit of the hon. Member, the
number of accounts of small traders as at
the end of June 1969 is 28037, Now the
total accounts...(/nterruptions)

SHRI V. KRISHNAMOORTHI : He is
tellipg about Rs. 5 or Rs. 10 deposit
#ccounts.  Sir, you should pull him up and
ask him whether the Reserve Bank has
actually issued the order or not.

SHRI P. C. SETHI : Let me complete.
If there is anything that remains, you may
ask me. As far as the small traders accounts
are concerned the number has increased from
28,000 to about 51,000. As far as the loans are
concerned, the Reserve Bank hess issued
certain restrictive  orders. That is with
respect to hoarding of certain commodities.
For instance, cotton prices arc soaring and
cotton was being cornered. For that
purpose in respect of certain commodities
which are being used on speculative basis
and cornering of stocks, the Reserve Bank
did issue restrictive orders and they are
quite in the interests of the country.

SHRI V. KRISHNAMOORTHI : I want
vour protection, Sir. The Reserve Bank, I
know, has issued a circular and all loans for
small business people are :topped virtually
by the nationalised banks. 1 do not know
whether the Minister has been properly
informed by the Reserve Bank. On thata
representation has also been made to the
Prime Minister. This is not for hoarding.
Even for small business people for loans
upto Rs. 1 lakh it is stopped by the direc-
tions of the Reserve Bank. If it was done
before nationalisation, I would not have any
grudge. But after nationalisation this bann-
ing of loans to small business is virtually
like putting the cart before the horse.

SHRI P C. SETHI : There is no stop-
page of loans to small industry or traders as
has been pointed out by the hon. Member.
What the Reserve Bank has done is that any
loan which is over and above Rs. 5 lakhs
has to be scrutinised by them besides this,
as [ pointed out, certain restriction on loans
for certain commodities have been imposed.
There is no stoppage of loans to smal
industry or the trader. No instructions to
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this effect have been given by the Reserve
Bank.

SHRI K. SURYANARAYANA : The
hon, Minister in reply to part (e) of the
question stated that small farmers are being
given preference by the Banks. What is
the definition of small farmers 7 What is
the acre he has to hold, of dry land or wet
land, for example ? What is the definition
of this term *small farmer’ 7 That is what
I would like to know.

SHRI P. C. SETHI : Sir, it is very
difficult to give a definite and precise defini-
tion of small farmer. It would depend
upon area to area and State to State and
whether the land is wet or dry, whether the
land is irrigated or unirrigated, what is the
price of the land, what is the produce, etc.
Therefore it is not possible to define that
accurately.

ot wew fagrdt amwdd qeq
wgixy, #91 ag 69 & fF WA Eww 3
ool a1 1 @19 # 37 &1 haar fEar
ar wwt & F ITEr awdy 1 9, wat
WF g faw aar o 7 qfew w9
feord &% 7 U¥ sy frq & ey ggar
faar smag & S oD, FrOTH
&y arAt & fan gt qar anwa @
&7 w1 ool wRYew, o 4% & fwad
Wt Wegfaea aréd wrd fer &, 97 =@aat
uF sfq @ar gza ¥ v@y 7 Fav F994 7

ot tfa T : 4 qrmdr St oW
T FAr g fE @wr qew g @t
THAG @ AT wrfEw |

SHRIP. C. SETHI : So far as the
restrictive order issued by the Reserve Bank
is concerned, 1 would certainly get the
information and pass it on to the hon.

Member.

SHRI ATAL BIHARI VAJPAYEE :
Let it be done tomorrow.

SHRI P. C. SETHI : I would like to

point out to the hon, Member that the
Reserve Bank has not made these terms
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more restrictive, and they have not issued
any instructions that loans should not be
advanced to small traders or farmers. On
the contrary, as I pointed out in my reply
to the first question, they are trying to be
more liberal, as far as the question of
security and other things are concerned. But
as far as loans to rickshawalahs and scooter
walahs are concerned, certain marging Is to
be there, 209, to 30%, depending upon the
type of the loan, and loan is given. It s
not correct to say that restrictions on these
things have been imposed by the Reserve
Bank.

SHRI 8. KUNDU : Specifically I will
ask about the small Bank. The question is
about the small Bank. I would plead for the
small man end small Bank. .

MR, SPEAKER : I will make it clear
that no preamble and no iIntroduction is
necessary., Please come straight to the
question,

SHRIS KUNDU : I am putting a
straight question. The rate of interest
on loan by the Reserve Bank to the small
banks, cooperative banks and scheduled
bank is about 29 or 2} per cent. But when
they disburse it they charge 9 to 11 per cent,
By this the worst sufferces are the poor
farmers and traders. So, is the Government
going to do anything to remove this hard-
ship 7 Also, I want to know, what is the
concept of the term creditworthiness’ 7 What
is the meaning of ‘small farmer" or ‘small
trader’ ? How small should he be. How are
you going to do it ? In my constituency one
Harljan and one Muslim applied for a loan
of Rs. 5,000 and Rs. 1,500 respectively but
5o far they have not got it. As per Rules
names should not be mentioned and so I
have not given names. I brought it to the
notice of the hon. Minister, The hon.
Minister said he would exemine. T want
these two questions to be specifically answered
by the Minister.

SHRIP. C. SETHI : So far as the
criteria for giving loan concerned, wvarious
factors are to be taken into account, namely,
the productive capacity and the integrity of
the person who is taking the loan, etc. The
loan advanced must be received back, and
from that point of view certain criteria have
to be followed. But, at the same time, the
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hon. Member has pointed out certain cases
and as I had told him during the Half an-
Hour Discussion, T am looking in to the
matter and I shall refer it back to the Hon.
Member.

SHRI 5. KUNDU : What about the
rate of interest given from the Reserve
Bank to the cooperative banks and small
banks.

SHRI P. C. SETHI : In respect of
various commercial or scheduled banks are
concerned the rate cf interest is 4} per cent

for certain types of Loans. The rate
also depends on bank’s liquidity ratio.
The banks bave 1o keep a certain

margin depending upon the working of the
bank and from all these points of view loans
are advanced by them, as 1 pointed out
carlier at the 1ate of 8 per cent to 9§ per
cent or so depending upon the period of the
loan.

SHRI SHASHI RANIJAN While
replying, the hon. Minister said that to-day
the Banks do transact business in the local
languages. May I know, if the hon. Minister
is aware that even to-day the State Bank
does not pccept eny signature other than
in English language 7 The State Bank and
the other banks do not hold any guarantee
for wrong payment in respect of signature
other than in Hindi. May I, therefore, know
whether the Minister will issue instructions
tn the State Bank and other banks to accept
the signatures in the local languages ?

SHRI P. C. SETHI : 1 think I have also
said that we have issued instructions. They
are doing this as far as possible. Bat, it
will take some time to switch over to the
local languages. This I have also said,

SHRI SURENDRANATH DWIVEDY :
Sir, the Minister just now said that the
condition poor farmer varies from State to
gtete, Dues he realise this ? I7 this is the
circular issued by the Government to the
banks, then neccssarily no poor farmers
would be benefited anywhere. Who will
determine as to who is the poor farmer who
is eligible for the credit ? If this is left to
the officer concerncd, T do not think any
pocr farmer anywhere would be benefited.
I -vant to know, therefore, whether they are
goine (o issue a circular defining as to who
is a poor farmer who can be glven loans ?
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Are they going to do this or are they going

to leave this to the sweet-will of the officer ?

SHRI P. C, SETHI: The loan should
be extended to the poorest of the poor, And
there can be no restriction on financing
loans to the poor farmers. We want the
poorest of the poor to be helped.

SHRI S. XAVIER : Many of the applica-
tions for the bank loans are from the small
business people who want to conduct small
business. But, the applications from the
agriculturists have been turned down on the
ground that their applications are not forth-
comipg with proper and sufficient security.

I want to ask the Government whether
they are going to issue instructions to the
local agents to east the conditions with
regard to security, Otherwise there is no
meaning in giving the loans. Is the Govern-
ment prepared to ease the conditions of
security ?

SHRI P, C. SETHI : 1 fully agree with
the hon. Member that as far as loan applica-
tions are concerned, their processing should
be sticamlined so as to dispose them of
expeditiously. From this point of view, we
have already asked the Reserve Bank to
issue suitable guidelines and instructions to
the banks in all parts of the country to see
that the do not take long to process the
applications  Processing of applications of
course docs take time. And the Res:rve
Bank and the Government are seized of this,

SHRI 5 KANDAPPAN : In answer to
the main question, the hon. Minister stated
that the small banks have not succeeded in
mobilising the deposits to the extent that
they would like them to do. I would like to
know from the hon Minister—-when we talk
ahout mobilisation or mopping up of the
surpluse wealth in tie raral arcas, the main
difficulty being the low rate of interest given
on the deposits, whether at any time, the
Government  considered increasing  the
interest rate on the deposits 7 1f so, what is
the position in this regard ?

SHRI P. C. SETHI : Whatever figures I
have given are with regard to the busy
season, Between 19th July, 1968 and
28 3.69, the total deposits increased was
Rs. 318 crores whereas betweca 18th July,
1969 and 27-3-1970, the deposit increased by
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Rs. 3399 crores. Though I have given the
figures for this period, the deposit has not
increased to an appreciable extent.

SHRI S. KANDAPPAN : My question
is slightly different. There is a lot of money
advanced by the usurious money-lenders in
the rural areas. They charge a high rate of
interest. They do not invest in various
banks hecause the interest on their deposils
is very meagre. It is not at all atiractive to
farmers. In that context I want to know
whether the Government has considered this
aspect specifically while mopping up resources
in the rural areas to raise the interest rates
so that thesc people may not fall a victim to
the usurious money-lenders.

SHRI P.C. SETHI: I agree with the
Hon, Member. I would like to say that the
Reserve Bank has recently raised the interest
rate by half a per cent on longer term
deposits.

SHRI S. KANDAPPAN : What
rate now 7 Let Fim tell us the figure.

is the

SHRI P. C. SETHI: 1 do not readily
have the rate of interest now given on the
deposits, But the main question is this. If
the deposits have to be mobilised, the rate
has to be raised ; if the rate has to be raised
considerably, then the question would arise
that automatically or correspondingly, the
rate of interest on the loans would also in-
crease. At one time, there is a demand for
lowering the rate, and at the same time,
there is a demand for increasing the deposite
mobilisation. ..

SHRI S. KANDAPPAN : But the pre-
vailing rate in the rural areas is 20 to 25
per cent, That is the interest rate charged
by the mon=ylenders.

SHRI K. LAKKAPPA : The problem
that we have seen after the nationalisation of
banks is a problem that has to be attended
to in all seriousness. It is highly reprehensi-
ble that after nationalisation of banks,
Government have failed to re-organise the
whole thing. It is not the Reserve Bank
alone which is channelising the loans to the
farmers and small industrialists and the small
rikshaw wallahs, but the whole hierarchy of
officers, the same officers who are workiog
there even after nationelisation of banks have
a conspiracy to scuttle the whole purpose of
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nationalisation, and everywhere corruption is
ramapant. Without their being paid som:
monsy, they are not advancing any loans
to any farmer. This is happening in
my own constituency in my constituency,
in  Gubbi, the agent who is working
in the bank there is demanding money for
every application by a farmer, and hundreds
of farmers have had to pay money for
getting loans. This is the picture after
nationati;ation, In order to effectively realiss
the purpose of nationalisation, may I know
whether Government will pull up all the
civil servants who are operating there and who
are trying to scuttle the pmpose of nationali-
sation ? What is the reaction of Government
in this regard ?

SHRI P. C. SETHI : We shall strenly
deal with any attempt to defeat the very pur-
pose of nationalisation ; certainly, some
complaints of this nature have come to the
nolice of Government, and we have taken a
serious view of it, and we are examining the
matter. As I have pointed out, we have
recently asked the Reserve Bank to stream-
line the entire procedure for disposal of loan
applications, so that such types of com-
plainis do oot arise. But we also depend on
the co-operation of the hon. Members to
make bank nationalisation a great success,

SHRI NAMBIAR : While Government’s
policy is to liberalise loans to Small Scale
Industries and the farmers, and to curb the
loans given to big businessmen so that they
may not be allowed to coroer foodstuffs and
other items, I am informed that the big busi-
nessmen and tycoons are geiting loans from
the banks so that they could corner food-
stuffs and other items just as they had been
getting prior to nationalisation. Will Govern-
ment see that such practices are put an
end to thoroughly so that such tycoons do
not get any loans and thereby cheat and rob
the people of this country ?

SHRI P. C. SETHI : There i: contra-
diction ip the demands made by Shri Atal
Bihari Vajpayee, Shri V. Krishnamoorthy
and Shri Nambiar. The Reserve Bank has
already taken action and issued restrictive
orders with regard to thess items, but not
with regard to advancing loans to small
traders, farmers and industrialists.

SHRI BAL RAJ MADHOK : We whould
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have a discussion on the working of the
nationalised banks. They have become dens
of corruption.

Bullt-up Area of the Unapproved Colonles
under D. D. A,

+

SHRI YASHWANT SINGH
KUSHWAH :

SHRI SHARDA NAND :

SHRI BR1J RAJ SINGH—
KOTAH :

SHRIT. P. SHAH :

SHRI RANJEET SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the built-up
area of the unapproved colonies under the
Delhi Development Authority, situated on
Patparganj Road and falling in Zones E-8
and E-12, has been finally excluded from the
purview of allotment of land to the Co-
operative Housing Societies ;

{b) if so, whether the plan of allotment
of land to the Co-operative Housing Societies
for Eastern Zone is being amended accord-
ingly ;

(c) whether the Delhi Administration is
considering any scheme to develop these
colonies with minimum dislocation to the
houses already built-up, after realising deve-
lopment charges ; and

(d) if not, the difficulties being experienced
by Government in this regard ?

* 1686,

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Under the pre-
sent policy, only the built-up areas of un-
authorised colonies, which came into exis-
tence prior to February, 1967, will be ex-
cluded from the purview of allotment to Co-
operative Housing Societies and considered
for regulatisation, provided they conform to
the land-use stipulated in the Master Plan
and they can be fitted into a proper layout/
service plan.

(b) Mot at present,

©) Yes, Sir; only those unauthorised
colonies, which came into existence before
the 1st February, 1967, will be developed on
these lines,
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(d) Does not arise.

ot gmaen fag gmang ¢ WA S
Farit fF geae s ax & franfadi gra
Fa7 faeelt ware &Y smaga o9 f@a @
7 ? afg gi, @t qar g% fagm @ W
&, W SaFTardy Fav & P Ay el o
7g t FAET 5 g Ew g F gur
fFr o &t ga gad &1 a9
fpamm @@= waq I T fremr &9
T AFTT ATAT BT agH FAT II0 7

SHRI K. K. SHAH: There are 204 names.
1t is difficult to find out the name. If the

hon. member wants that information, he may
write to me ; I will give it.

So far as exp

of develop are
concerncd, formerly they were fixed at
Rs. 7,50 ; but in view of the increased
costs, they have now been fixed at Rs. 15.

=it wan Tag Fang : weaw wgiey,
9 9% & (v) W A & ag quer i
AiEAT Y, afeq @t SrFg @ & fs gaa
AHEHTS A% T 3 95T | § A7) oY ¥ 7
WY wT SRAT § R oag s sl
afmai § I fawe G § fag, Wk
St OPEI-RIE &Y §NEAT § A g
0 § fou #a1 Y qree @ @Ay
i & 7 afz gf, @ 9ud W awer ®@Y
g FA ¥ fFHad s & soardr gifaw
T FTERTE 7

SHRI K. K. SHAH : Weq® Wgieqg, 1%
AT F§ TWN TA qaA § fewwraw @ @
g

Unauthorised colonies are quite different
from juggis and jhompris, They are colonies
which have come into existence on the lands
which belong to them but in respect of
which the permission of the Municipality or
the DDA was not taken for dividing the land
into plots and for constructing buildings.

Juggis and jhompris are upauthorised in
the sense that the land does not belong to

them ; they have not taken permission and
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they have put up struclures thereon. In
reapect of both, schemes have been formu-
lated.

ot I9Tw welw ;. wHT AgEd A
w7 & fF oY FEAS wEd 1967 &
qge T AT g€ ¥ SAS [qEwEA I
Fr | Wy s o afvar # ggar #
format AreeT oA ® A dee war owAr
g "l o 40 wEAw &0 # SrEAr
qreat § f ag i fawe ow ofard
FEH! [EAUET FA F (97 qar A
AT FY Y aHe FG 7

#r ag aw & & feeet wyfafaea
Frearwd A1 faedt #tartaes wefas
¥ /9 grfy & vwam a7 &0 ¥ § 7
arE WM F yHe fewar s oa@r @
st Jgar g f5 zad gt § g
sy wfafrar & aifs g s@AS S
M 4% § gzt § AR W eIy
oy @ v ?

oY ¥o o mE: TEA AT GF
fagan & fF o) Tiweaes dA dew & 99
wr Afeerd st & fag gr & ek ag
faararetr & 1 faw AT @re & A
¥ agi wgr 2

&l AETW AWl ;T qF FO
ot #o ¥o g : wer FT T |

ot gew wy weww ;Wi St @
Tamay ff oY @ wgE T T §
I T ifaFr # oo W @ g
WX I wfE w7 TEE agm @
wreASt AT-HIG I &, st ¥
wrad g @ wah gl g afew
ooy fawelt foeft g€ 8, S 7w famr oo
¢ eT% agi TG @ g §, W
firet gk 3, wg W grow dvw gER
wt wzW wowr wgw & v oag
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FrEF ew gn ¥ At gy ar A
AT Frgar § % wq awa v & o gl
g gaw mred faost wy & 7
AT A AT Aed o\ @ oWk
a9 #41 e graw 39 wrg T8 @ Ay
Floagaa M FaE ak ggard
1T X & arz ft mowr wgAr § F ag
I T XA gEE A A wEgm fe @
T F faed) & avaw aga @ sefaat
2y @ A @i FOFC WK IE

SITAS FIAT IFT I7g JqET w4y warg
Nfgq FT FT FAT qE F g ?

sfto o &o g : feedlt # et gw
204 Frnifagr & | 3a% & #7407 103 &
s N ad § 101 FT garw Ay
Tgar & a7 & ot & wwan frofre
2 aret & 1 AT By AaA & ogw T
FaTamr 2 e@d 1967 & qgar a v
g% JEIaEsE AT A g
FCT & ay ¥ wfewe firar S any
IE ANET T & AT A ¥ ABRE
FAT M aafy e & fog N g
g1fge ar asr wfy aart & fag o g
=ifgr Iu% faw @ s Faw ¥

m’tﬂm%aifaﬁgﬁm& wiw
airt ... (cqwum)

mw@w W HTE I
W& A AT T T T § |

o} Zow T wEAT ;T Y 9T
FHFmAT Y
Cost Effectiveness of Famlily Planving

+

SHRI KANWAR LAL
GUPTA ;
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SHRI SURAJ BHAN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to siate :

(a) whether Government have calculated
the cost effectiveness ol family planning ;

(b) if so, the details thereof ; and

(c) the number of birth controlled dur-
ing the last three years and the total amount
spent on family planning in that period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR; : Cost effectiveness
of Family Planning Programme for the
country as a whole has not yet been calcu-
lated though there have been ad hoc studies
in this regard.

(b) Does not arise,

{c) It is estimated that 31.63 lakh births
have been averted duriog the years 1967-68,
1968-69 and 1969-70. The total estimated
expenditure for the same period is R, 9633.85
Jakhs., As a result of the Family Planning
work done till 1969-70 the total of births
likely to be prevented will be of the order of
180 lakhs by 1978-79.

St $AT W YT wena  WENEg,
afeft cnfan #1 ST aga agr s
giog waAram g fv A 7o
aF Je41 Jree uhfveady w8 Argn T
fran | 9 QEEF o AT AP g 9
A % @O F1 e @Y A R
7% gt 7 & 5 aOeTC I aET @
gt agif ot w2dr Y aF 71 § W
gk ag A Sfaet far 1 s
§ ag &% g daar IAw = S
e g Yoee w9 § 7

Foa ¥ warw ¢ fr war ag @@ A
w8 & fir Wi s R wEe  a@eTd
fis o1 e & ag g § ad @
@ frage e g ag fead ww @
w4 ?
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DR. 5. CHANDRASEKHAR : We have
made several very detailed studies, and with
your permission, if the hon. Member is in-
terested, I would like to place them on the
Table of the House, because we have cited
therein several articles and papers and
worked with mathematical sophistication, and
I do not think it is justifiable to take the
time of the hon. House, but T will tell Mr.
Gupta that roughly a concensus has been
reached that the cost works out, taking into
consideration everything, to about Rs. 130
This we can try to bring down if it is done
on & mass scale. At the same time, we want
to be sure that there is no clement of cor-
ruption creeping in.

As for the other question that ihe hon.
Member asked, I would give him some
rough idea by which he can himself do the
calculation. One sterilisation is tuken to pre-
vent 1.5 births in ten years, and cne IUCD
prevents 0.5 birth in five ycars ; 72 pieces of
condoms prevent 0175 births in two years,
or 50U should be had t» prevent one birth,
If we have done roughly more than 7 million
sterilisations and if each sterilisalion prevents
1.5 births, you could say wc have prevented
more than 10 million births.

SHRI KANWAR LAL GUPTA : Will
the birth rate be reduced in the Fourth
Plan ?

DR. S. CHANDRASEKHAR : If the
present plan® go according {o the way they
have been gring,— sometimes sterilisation are
going up, sometimes IUCD go down—and
hoping that the momentum will be kept up,
we do hope to reduce the birth rate. Already,
in certain parts of India, the birth rate has
registered a decline, but these are only small
pockets where intensive work has been done.
We hope and trust that as a result of conti-
nuous work, these pockets will become a
national trend and we shall be able to de-
monstrate a definite decline in the birth rate
by 1974,

ol WUy W™ A SOEET 48
dfeel cnfr wad B St & aiEY ¥
Wit a% ag Mge< Ag gt & fadwa: @
e 7 frdn = §, deger wew Qe
dewt Ao § agi o ol awoam
Bl cnfer v qger A § o
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7z & f 37 ¥ 0 o Al @ @
trarmr AR Hedh fear g f5
mE oA U dwad dfwre W ot
Sagee Frezg O T AW @Y E W
dfaett ot 1 frar grdee ger &
e qar g #1E ST & afd feadr
@ ox dfret @), fra oF aafim &
gfes ¥ afas a=% & 99 9 3§ @fer
sy #Y AT & 7 get W afw watw
97 THANA AdEAT WA § A A
qszufy  aaT Amear & A X afe &
FAT g avEl gEal A gF Ao
AT FT gL A7 e 7

DR, S. CHANDRASEKHAR : The hon.
Member has asked several questions. As for
his first question, T am inclined to agtee with
him that our performance in giving moti-
vation among the rural population is con-
siderably less than the urban population.
But the hon. Member will be surprised to
know that th: majority of sterilisations had
been done in the rural areas, and not in the
urban areas. As for his second question, why
in backward areas they do not come forward,
the :easan is simple. Higher education,
higher income, higher intelligence and higher
aspirations lead to highsr motivation. People
without these things naturally do not come
forward, We have various schemes but I do
not have ths time to elaborate now. The
third guestion was about legislation,

SHRI KANWAR LAL GUPTA : Ceiling
on children,

DR. S. CHANDRASEKHAR : That is
not possible. Sometime back the Maharashtra
Government suggested that we should make
sterilisation compulsory for persons who have
three children or more. The Law Ministry
said we could not do so and we were also
not in favour of any compulsion like this in
this matter  (Interruprions.)

SHRI KANWAR LAL GUPTA : My
1a~t question related  to Governors and other
gisvitarics having more than twelve children.
1 peed not name them ; you know it, One
former Speaker had a dozen children,
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MR. SPEAKER : [ have made up for
that.

SHRI KANWAR LAL GUPTA : We do
not want to have any restriction on you.

MR. SPEAKER : Thank

much,

you very

SHRI SONAVANE : While asking the
question the Jan Sangh spokesman was
anxious to apply the ceiling to S:heduled
Castes and Tribes .. .

SHRI KANWAR LAL GUPTA : Not at
ull. He is twisting facts.

SHRI SONAVANE : Will there be any
celling irrespective of caste or creed or
religion and, if so, would any legislation be
brought in?

MR. SPEAKER : He has already ans-
wered that question.

SHRI KANWAR LAL GUPTA : That
was my question too.

SHRI SONAVANE : You were against
the Scheduled Castes and Tribes.........
{Interruptions.)

wt Ay warr - qfer faea
oty ¥ fau g F o gt aify
7 agra foar 2o & wft wgmw ¥
At Srgar § 17 whm el ok
gyt &1 fad f5 aowre ¥ qfe
fratom #<7 & fag qomar gur & A%
HETET AFIT A 609 gt 517 61 ¥
T sgATr § faa fr @ aat ot
wWRm Aoy A arad? g@wC F
daw graqdt 817 119 ¥ 37 O § oo
FAFT I FAATY 7 g FIT FL 7

DR. 5. CHANDRASEKHAR : Only
scientifically tested and approved methods
are popularised under our schemes and they
are four : sterilisation, which includes vasec-
tomy and tubectomy; IUCD insertions,
condoms and oral contraceptives, We are
also in favour of Brahmacharya, late marriage
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and any such other method which he may
think of.

st Wiy smw ;g7 afw F fa
ST T AT SMMEU, HAT IO FHAT
anfge, wew faeax giar Tifze, &% fag
oo gt frar 3 7

DR, S. CHANDRASEKHAR : Itisa
suggestion for action. We will consider it.

SHORT NOTICE QUESTIONS
fet HAMA M & qer ¥ afz
+

S.N. Q. 35. sft grwure I ¢
=it g AN

st ewarn fag o :
st vrReaey faedl :
o} wea fag =g
T W a4 gy 536 4g 9 A
T 47 fiw

(%) =1 g 73 § fw 3=fw "
¥ faweft 7 6 7€, 1970 ¥ 3N 1 F g
% 6 ooy ufa feaea gfg sv & 8

(@) eragstaw g 5 faeelt &
FrETd ardT 7 I afg 1 fadiw fwar
LS

(w) afs &, @ == 3fg F T
g ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The issue prices of red wheat
including Mexican varieties produced indi-
genously have not been increased from last
year's level and the same issue price of
Rs, 78/- per quintal continues. Only the
price of amber-coloured and other superior
Indigenous varieties of wheat have been in-
creased by Rs. 6,00 and fived at Rs. 54.00
per quintal with effect from 3rd may, 1970,
This increase in price of the superior varieties
applies to the whole country and not for
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Delhi alone. The Lok Sabha was informed
of the proposed increase in price in a state-

.ment made by Minister of Food and Agri-

culture on 6-4-1970.

(b) A letter from the Executive Council-
lor, Delhi, opposing the raise in the price of
wheat in Delhi has been received on 4-5-1970.
He also met Minister of Food and Agri-
culture on ¥-5-1970 when the position was
explained to him.

(c) As the pooled economic cost of
wheat has increased owing to reduction in
the imported content of wheat and the issue
price of Mexican variety is being maintained
at Rs. 78/- per quintal, the price of amber-
coloured and other superior wheat has been
increased with a view to reduce the increasing
burden of subsidy on the national ex-
chequer.

W} gREg™ AW . FEEA &
UCETHTA G ST FTFRYW T
Fom H mwAdty Fgar 5 §®
FTOIREA &Y e awrrd £ @
st @Y St § o wgr av fr gw Ak
a2 G I | 97 W UF A ¥ TG
faesft ¥ @@l worgdl, it WwEr am,
FoY g€ ArREAY g W9l o o AR
g F wlq § F I § 6 w0 wfwE
#Y afg FT & & | ag IAFT FWATE § |
¥ qgat "rgar g fF faw 3 & s=R
FIAT q9TE 2, T AT AT A ¥
T AR N T @, AT 76 %o
a9z T @ 7199 ¥ framl W@
SN gg W frvar A faar @ o
g2t framt #Y uF it dur smEr A
faar ¢ as 39 AN w7 g7@r I W@
AT &nE Faf T W E P

SHRI ANNASAHIB SHINDE: I am
sorry. He is an intelligent member, but he
could not understand my reply. I really fail
to understand how it is a burden on the
poorer section of the society, because the
prices of red wheat as well as imported
wheat continue to be the same Rs. 78-| per
quintal - all over the country. If you go to
the market, you will find that superior
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varieties of wheat are sold at higher prices.
But, apart from that, out of the total
quantity of wheat issued to the ration shops
and fair price shops-—we expect that 5 million
tonnes would be issued next year out of
which this quantity of superior wheat would
be .5 million tonnes only [0 to 15 per cent
would be the superior wheat, and that too is
optional. That means, those consumers who
are prepared to pay the higher price alone
need take it. Those who do not want superior
wheat need not take it. As far as the poor
section of the society is concerned, it will
continue to gct wheat at the same price at
which it got it last year. There is - 0 question
of higher prices for the pourer secticn. That is
distorting the entire picture.

ot geauTe ¥AqW ¢ WAy wElEw
W wgiEd § gz wwd gwEna 47 2
o @ AFT gz I R fx wdE oy,
qet g€ e 1w AN oAz A @
T g A A 80 o ¥ T H
a1 | 5fF @it A famar 2 v 7 grwl
¥ Iod gww 4@ gar afag &
argY § @ear Gg oF £ wad Fwd 9@
W g am ad afggi g w
"Iy FAAT Tgar g & qfF AT 5
g &l g afg a2 3% g H
feweit Gefafaeda & feedt 4 w7ar &
W ¥ wred w0y frar @ e sme q
agrg ara, Tafaq aar wig gq Fa-fAaet

fatig ox migem 7@ 2 ot @@

q9T FT IFET A9 A0 7

SHRI ANNASAHIB SHINDE : 1 must
say that the hon. Member is deliberately try-
ing to distort the facts. First of all, T do not
know what is anti-people in this, because for
90 per cent of the wheat the price level would
be the same, Morcover, as is well-known to
the hon. Member, there is no restriction
whatsoever on the movemeot and trade of
wheat in the whole country except in the
rationed areas of Calcutta and Bombay. In
the city of Delhi wheat is available in the
open market in abundant quantity, The only
point is that those who are interested in pur-
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chasing through fair price shops, they will
contioue to get at their choice, at their option
the imported and indigenous red wheat at the
same p:ice at which they were getting earlier.
But there are certain classes of consumers in
the country who would like to have superior
wheat. Those higher income groups who are
interested in purchasing superior wheat, for
them amber-colour wheat would be available
at their option at the rate of Rs, f4.

=t gorar dwp Aoy AW
T § ) g oY A 7 Ay 47 IAR WA
w9 Fer famr &) a9 owa wE R
¥ gawr o Frdnr ?

SHRI BAL RAJ MADHOK : The hon.
Minister is trying to becoms very phola and
think the whole country and all the parties
consist of fools and he is the only wise man.
I want to know why at all there was any
need for raising the price of wheat when
there is no increase in the procurement
price 7 If you are increasing the price of
wheat which is only meant for the rich
people, then it is not to be issued to the fair
price shops because only the poor people get
their supplies from the ration shops and fair
price shops and not the rich poeple. The rich
people get their supplies from the open mar-
ket. So, don’t supply this high-priced wheat
to the ration shops and fair price shops which
are mainly patronised by the poor people,
the poorer sections of the soclety. Are you
prepared to do that. Let the rich people, if
they want to have it at a higher price, get it
from the open market,

SHRI ANNASAHIB SHINDE : I would
like the hon, Member himself to understand
the facts of the case. Firet of all, we pro-
cure wheat at the price of Rs, 76 and this
decision was taken in consultation with the
Chief Ministers of the States because the
interests of the producers have to be pro-
tected. If the hon. Member takes into con-
sideration the cost of procurement as well as
handling and other charges, the price comes
to Rs, 96.  Actually, government is subsidi-
sing much more for the poorer sections of
the society, If the wheat which is procured
at Re. 76 has to be sold at an economic
price, then the price of it would have to be
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Rs. 96. But the Government does not want to
adverwely affect ‘h: intercsts of the poorer
sections, That is why lower prices ar:
being maintained and it is pooled alon - with
th: imported wheat. Tt is not that the
Goverament is earning anything from the
wheat sold. The entire strategy bzfore the
Government of India is 1o issue wheat at

this price to protect the interests of the poor
consumers,

ot wrea fay WA @ srefaw
g v § @ Var oA R oW X
¢G FE & | TRY §Ng 9T ey geAr A
e fau @ fF ey o grea
¥ aga =g § | G T AeLe wew Fwiwma
Aoy foflite foarar fr B fr
srefed & gfRwiady @ srg e s&@
ww o fanite frg & ) & 3 &1 W
76 ®IT TE@T AT | IAF) TEAAT F T
faw e Fr frar & ? ey s §
fF & T FNT TgHT Ne9E fear T
¢ site o wreamAw fadr W & WAk W
favg gg 9mar &1 7A@ waT wdE A
qT q¥AT, HAT AF WEr &40 £ | T wemy
Fnfady & A & @ AT & P A A
& 9w § wt wegy A dev v d, wn
4} wERT TEEY AT AT FAT T !
5qT q¢ wEr Agt @ fF qwmm,  ghaman
aft & & sarr ¥ dar v @ HR
TR FHT w@F FH F far g oww
g & vk &t AiFwT agd avelr
Tk Iy i A 5 8 ¥ 9%
fra ¥ M @ agg 1y § a7 wda
v & fog age & s o &)
qHTSETE Y A F § ) 9w fang
ot 7 Sy s & ey frufa ¥ owr
WY 7T Wow T ¥IW # arfaq ¥
wr fasre w i ?

SHRT ANNASAHIB SHINDE : Sir, all
thess  questions are being asked with a
roliical mo'ive. T with to request the
hon'ble Member that he should carefully go
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through the report of the Agricultural Prices
Commission. The Agricultural Prices
Commission has tecommended that there
should be a diferential in the issue price of
amnber-coloured wheat and red wheat. In
fact, Government has broadly accepted the
rec;mmendations of the Agricultural Prices
Commission, The only recommendation
which the Government has not acceptsd is
about the lowering down of the procurement
price from the farmer. That was not
accepted as it is not in the interests of the
farming community. I think, this is a very
right decision of the Government of India.
As far as the wheat produced in the country
is concerped the position is well-known. Of
course, Punjab, Haryana and U.P. are
producing more amber-coloured wheat but
even in our indigenous production 659% is
red wheat.

=Y go wio |t : gwR AW H wha
farardf ¥ Agwa < woaT SaTar ¥ ST
41 F& [T W&RAW K AT FIA F
Ffas &1 & | Y Y AgAT FT AT B
2 5 g sarzr dar 29 @ & AfEe
ot 3 f5 fama & Qond F zewm
7Y Y AT E 9% I wAET a7y AT W®
%) ogmA 76 Toa Y frag feg & & ofr
fram & o QR T gEy #1 IEn
Fwa g T famdt 2 owm oA w
v fagesr qry agg §1 ¥w R gf
wra # ¥ & omaer smgar ¢ o fwaar
qar wrehty feart ) frdem v fraar
o9k 9 | TR ? s |vw v
[T 9 I TEAT IIEY § Y WO g9
wwe B & gavfew wff @At § ) W
wit & gy fgemr foramr o) fadr ot &
TAHT @ UHEH FEAT | 99 IF A
1 a&Td N AF qedft 7 g, a9 a5 9
oY aTwE B wWwCE 7Y Fifew Ag g
Wiy ? aar Ao e w3 ¥ fAY dA
§? A ey Rwed A Fae ¥
Wk 5y fgear a3 gu am i ¥ feam
w3 & fog arc § 7
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SHRI ANNASAHIB SHINDE : I am
sorry, he did not listen to my statement, Al
these things have been explained.

s} go wo & : & w94 feaew T
g zaw waww ¢ fr feara #) g9 et
g fasmr

MR. SPEAKER : He
subsidising it.

in  already

ot go Wo Wi TEFT TEAW WA
arfgd |

SHRI RANGA : What has the Minister
to sav 7

THE MINISTER OF FOOD AND
AGRICULTURE  (SHRI = JAGJIWAN
RAM) : T am surprised rthat Professor Ranga
is also joining Shri Mushir Ahmed Khan
It has becn very ably explaiped by the
Minister that though we are procuring at
Rs. 76/- a quintal the pro cost
comes to something like Rs. 90. The calcu-
lation is very simple. We have to pay the
charges to the Stile Goveroment which
comes to roughly about Rs. 6. Then we
have to pay the mand/ charges and sales-tax.
Gunny bag which cost Rs. 2 now costs Rs.
3, These things are not possible of any
reduction. I am not talking of the interest
charges, godown charges and the establish-
ment charges of the Food Corporation.
Apart from that, those are the charges which
are not reducible by us. If we add these
things, the cost comes to more than what
we are charging. Even the price of Rs, 84
is subsidised Of course, Rs. 78 is heavily
subsidised. Why the price of white wheat
has been increased has been explained. But
people ere talking of socisliem. 1 do not
know whether pleading the case of rich
people who require to comsume superiou
quality wheat also comes under tl.e deflaition
of soclalism ¥ am surprised st it.

st wew fgrdt wwlt . Tw
ot ot a afgar i @wr S &0
g JE%! afeur AF Wk ¥ @ QeAr
s &7

SHRT JAGIIWAN R.,w t If the wheat
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consumcd by the poorer section Is subsidised
by the richer section, T will not mind it.

oY wgrew fag Wit @ g A A
= ¥ @y gu fr ¥ ¥ g 73 @
8, ¥ ard &1 3t a9 # Ty gu fd ot
¥t srq fodet & A 7 g w7 @ &
HYT g7 A #7 ff =W § @y gy fr
B TFE wATET § Iqqr AW ar g daw
g 75T §, 99t A WA far an
T g9 T F N W ¥ @3 gy fE
FHFAT q5a§ 1 GITFL aTHL. G TG
17 A R FY g 3 § ae ow
€ Fha o3 ¥ W) A A @deAr G
# 7 afgay g o qx owe ww d@r Qav
8 JEAT T A W00 AqY agrAT RAT
qrgdt & T o7 gelt gz ¥ Q) fawlr arAl
#Y afgar 3 ¥ wmifeee & ar g w ¥
gl ¥ ey wT @A qrEF Ar & | oF &
g g W i w6 Ad wdwy €7 W
aryR ¥ar faear &Y formry oY T gy,
a1 |

SHRI JAGJIWAN RAM ; I am afraid,
again the hon. Member has not followed the
scheme. There is no restriction in Delhi.

Anybody is free to bring any quantity of
wheat to Dethi.

=t mgre fag Aveat : aferr g
T &drge wgA & 7

SHRI TAGJIWAN RAM : Again, the
hon. Mamber has rot followed the scheme.
We are not purchasing the indigenous
superior variety. What we are purchasing is
the amber colour and supericr wheat ; and
that also at the same price. Our anxiety is
to encourage the high-yleldiog variety.
Therefore we are offering the same price, Of
course, the farmers are free ‘o sell in the
open market if they get a higher price and
the traders are fice to purchase it. The
schemec fs the same as the hon. Member
says.

ot e ww o gy W o
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aitem A A R wd= 9w AW
FIT W I AT | W ag i faw
Y W7 W ) AT I FGY IEE WHH
HET W AT R WA wEEA A R @
96 ¥d ¥ ¥ @ilwa & oY A FAEAE
FIUZ & | 0T WO AR ATTRY A T
oy aver wmogEn AW & fY
fa 7

SHRI ANNASAHIB SHINDE: The
hon. Minister has ualready explained this
point. There is uo restriction on farmers if
they can get a higher price by selling
superior quality wheat in the open murket.

<tually, that is what is happenirg There
is the procurcment price ; there is also the
support price. In order to protect the
interests of the farmers, the Government
have given a general assurance to the
farmers that whatever is offered in the
market will be p irchased by the Government
Specially when the production is increasing
at a very rapid rate, the assurance of the
Government is very important and that is
why the prices are not falling below Rs. 76.
‘Ihis assurance has been given to protect the
it terests of the farmers.

Y g O : AT AL AG qQH
N guFE s o ogd ¥ wafan
FY SaEar &, I9F W TAFH AT
qrasdt A, wafg Fad AW T F
At .1, uufar & warw g s,
MR ¥ WF TETA AT g, "9g%
& a1 gewrd FHwrd g ; afe AE At
THET FTFQW § 7

SHRI ANNASAHIB SHINDE : There
is no ratibning except, as 1 said, in Calcutta
and Bombay. Elsewhere, there are only fair
price shops. Those who can afford to
purchase from the open market can do so
and the poorer sections of the society can
purchase from the fair price shops, This, I
think, is“a satisfactory arrangement.

SHRIMATI TARKESHWARI SINHA :
The hon. Minister replied that the Food
Corporation purchases wheat at Rs, 76 a
quintal and tho selling price that they charge
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is Rs. 96 a quintal. It means between their
purchase price and selling price, there is a
difference of Re. 20 per quintal. Does it
mean that a difference of Rs. 20 goes into
the expenses of the Fooad Corporation in
purchasing and selling the wheat 7 The hon.
Minister mentioned about the high charges
of guony bugs, about the transportation
charges an:i about the purchasing arrange-
ments to be made in the States, These
arrapgements arc to be made by everybody,
whether it is the Food Corporation or any
other trader. Whoever purchases the grain
will have to underge these expenses.
Therefore, the season that the Food Cor-
poration has to incur that much of
expeuditure over the putchase of wheat
which results in higher price is no reason
for the hon. Minister to argue with, That
will nut convince aoybody. How can he
explain that Rs. 20 per quintal that is being
charged by the Corporation is being spent by
the Corporation 7 Does it not mean that
there 15 top-heavy expenditure in  the
Corporation and thut theie is a lot of
wastage going on in the Corporation ?

Oral Amwers

Secondly, the Government says about the
dual cost ol one varicty of wheat and
another variety of wheat. In this coubtry,
e farmer glows both inferior quality wheat
and superior quality wheat, Are you not
by that instigating the farmers to switch
over from the red variety wheat to the
superior variety wheat because the superior
variely wheat fetchies more price 7 Naturally,
there will be prelercnce given to the
superior variety of wheat and the consumer
will, ultimately, suffer because he will not be
able to get the red variety wheat.

SHRI NAMBIAR :
ioferiof...(dnt rruption)

The red is not

SHRIMATI TARKESHWARI SINHA :
I am not saying it is inferior., This is not
my analysis. This is the analysis of the hon.
Minpister. He has himself said it. What
does the Government propose to do about
it? The Food Corporation came ipto
existence to create a balance in the price
system. What does the Government propose
to do in this kind of diversification from
the red variety wheat to the superior variety '
of wheat so that the poorer sections of the
courtry about whom the hon. Minister talks
so much may not be ultimately victimised
in purchasing the wheat.
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SHRI ANNASAHIB SHINDE : The
hon. Member raised two questions, The
first question has been repeat:d a number
of times on the floor of the House. This is
a wrong impression as it appears from the
argument of the hon. Member that the
charges or the expendilure incurred by the
F. C. 1. is high. 1 wish the hon. Member
sits with me and looks into the figures. |
am prepated to give all the figures, I she
is convinces me that there is a scope for
reducing the cost on any item, 1 am prepared
1o take it up with the F. C L But may 1
submit that we have goae u number times
into this problem and we have satisfied
curselves that the charges are reasonable. If
there is any scope, 1 am prepared 10 accept
any suggestion.

What are the charges ? First of all when
we procure foodgrains, if the State Govern-
ment are procuring it for the F.C.I. we have
to pay almost Rs. (0,20 to the State Govern-
ment as procurement expenditure per
quintal. 1 would like to give a broad break-
up of this. Mandi charges are Rs. 2.37. It
excludes sales tax and other local taxes of
the State Government. Mandi labour comes

to 49. Temporary storage—.I18. Internal
mo .38. Establist it charges—.38.
I will not go into the details. Gunny bag

Rs. 2.72. Purchase tax, octroi, for warding
charges and service—Rs. 10.26.

SHRIMATI TARKESHWARI SINHA :
All these expenses the private wrader also
incurs. Does he charge Rs, 20 7

SHRI ANNASAHIB SHINDE : Please
listen to me. These are charges which are
unavoidable whether private trade does it or
the Food Corporation does it. We have
thoroughly examined this problem and there
is no differenee, The difference comes in
the handling expenditure. The F.CL
handling expenditure is Rs. 13.45. Out of
it aimost Rs. 4 are for buffer stock. The
private trader who purchases foodgrains may
immediately sell it but the F.C.I. has to
purchase and store it to make it available in
the l+an period, In order to protect the
interests of the consumer and to make it
available 1o the at a particul
price, a buffer stock has to be maintained.
The buffer stock expenditure almost comes to
Rs. 4, Freight—that is the most importani—
the average rate, that means even if the

foodgrain is moved from Punjab to Bombay
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or from Punjab to Calcutta, comes to Rs.
4,72, We find that out of the Rs.9or 10
the FCI. incurs as their expenditure,
practically 50% is freight and the rest of it
is interest, handling charces and go down
charges, etc.

As I said, I am preparcd to go  with the
heo. Lady Member into all the details and
convince her that the charges are reasonable,

Then the other poiot raised by the hon.
Member was whether our price mechanism
in such which is likely to discoursge in
increasing production of other varieties of
wheat. May I say that our research
scientists have made such discoveries that
even with the high-yielding varieties the
amber colour wheat can be produced out of
the Mexican strains or even the new
variclies,

Secondly, our approach is to encourage
wheat which is of high productivity. The
Indian farmer 1s not igncrant. They under-
stund this and thev would like to take up
those varicties of wheat which are of high
productivity.  Government is trying to
encourage those varicties by fixing procure-
ment and support prices. That is why the
high-yielding varieties are spreading so fast
that even foreign experts and the hon.
Member are surprised at the rate at which
these high-yielding varietics are spreading.

WRITTEN ANSWERS TO QUESTIONS
I ¥ qifemr # agErd

#1684, st wiwaT omw : WY
e Far afca fatem st fimi,
wraTe a9y A< faww o oy wEry
&Y Far w4 fir :

(%) mragaa g fe o & Qiferar
@ IM A s w wafag, @
T dert & wr Fraw § ;W

(@) st & Nfear HMeg  Afiad
AT F@§ fagwr sum e §
21X w7 T ST A Jvwmm F feg
R futrg wrdww dare fraramr § ¢
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wmww am gfcarT  fademr s
fmim, @ @1 QT fawm SN
(st o %o qg) : () o W

(=) difaar (@FmF agenie) &
AT & I F1 7aews gfasm 2w
¥ fafwr  weqami/fafeer deaml &
qg™ ¥ & SUEed £ | TW AT F wgrwQ
§ &9 § 99 9 o< fadg 30w & AR
a3 arwr sEvgfa fear o w0

Report of Pearson Commission

*1687. SHRI MAYAVAN :

SHRI DHANDPANI :

Will the Minister of FINANCE
pleased to state :

be

(a) wheteer it is a fact that Government
have drawn the atiertion of the World Bank
to the fact 1hat there has been a very slow
progress on the Pearson Commission's
Report submitted to the World Bank in

_ September, 1969 ;

(b) if so, whether Government have
pointed out that only West Germany, a
developed country, has taken a follow-up

. dacisiun on the report ;

(c) whether Government have also
stressed the need for carly implementation
of the report ; and

(d) whether India is the affected country
for non-implementation of this report ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) to (c). No, Sir,

(d) It is too early to assess the extent to
which the report will be implemented. It
is pot also possible to say how developing
countries in general or India in Particular
will be affected by it.

Cheap and Dorable Houses

*1689. SHRI BABURAO PATEL :
Will the Mibister of HEALTH AND
FAMILY PLANNING AND  WORKS,
1:. USING AND URBAN DEVELOPMENT
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be pleased to refe: to the reply given to
Unsrarred Question No. 99 on the 17th
November, 1969 and state :

(a) whether Shri G. D. Naidu construct-
ed a specimen of cheap and durable house
at Exhibition Grounds, Mathura Road, New
Delhi which was opened by the then Vice
President of India ;

(b) whether it is a fact that Shri Naidu
is at present building hundreds of such
houses at Gauntur for the Andhia Pradesh
Government for its Class 11I and 1V
employees ; and

(c) the reasons why these houses which
last 50 years are not built for Class II, 111
and IV employces in New Delhi instead of
subjecting the employees to the sufferings of
housing shortage ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI1 K. K. SHAH': (a) Shri. G. D.
Naidu constructed two demonstration houses
at the Exhibition Grounds in 1968, These
houses were not declarcd open by the then
Vice-President of India.

(b} Government are collecting informa-
tion.

(c) These houses were jointly inspected
in 1968 by Engineers, Architects and Socio-
logists in Association with officets of the
Natiopal Buildings Organisation and the
Central Public Works Department. In their
view, the houses designed by Shri G. D.
Naidu do not involve any new technique
nor can multi storeyed construction, which
is the requirement of the day for Govern-
ment staff housing be undertaken on this
technique.

Shifiing of Offices o Faridabad

%1690, SHR1 YASHPAL SINGH:
will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government are proposiog
to shift some of its offices to Faridabad to
relieve the pressure on residential  accommo-
dation is Celbi ; and

{b) if not the reasopns therefor ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) and (b). Some
offices, accupyiog about 41,000 square feet of
floor ares. have already been shiflted from
Delhi to Faridabad during the last 7 years. At
present, there is no other office accommoda-
tion available there for shifting other offices,

Tmplementation of Family Planning
Programme in States

*1691. SHRI RAM KISHAN GUPTA :
Wil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the names of the States which are
lagging far behind the national average in
implementing family planning programme ;
and

(bi the steps taken or proposed to be
taken to give push to the programmes in
these States 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Such States
arc—Bilar, Assam, Rajasthan and Uttar
Pradesh.

{b) Special eforts are beiog made to
heln these States impl the Prog
more vigorously by —

1. Bringing expeditiously on ground

the full basic infra-structure with
& view to motivating the people in
favour of family planning and
providing supplies and services
nearest to their homes,

2. Increasing the educational

motivational efforts.

3. Increasing training facilities so that
the personnel can offer better
services,

4. Inotroduction of new schemes like
intensive work and additional
inputs in  populous Districts.
Selected areas, orginised sectors
and post partum work n bigeer
hospitals where large number of
deliveries take place.

and
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5. Providing greater mobility for tie
peripheral staff.

6, PBffective supervision and guidance
from the District and State Officere
a8 well as through visits of senior
officers from the Centre,

Use of Low Sulphor Heavy Stock as Feed
Steck Testead of Naphtha by Private
Sector Fertilizer Units

*1692. SHRI HIMATSINGKA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state : ’

{a) whether Government have recently
directed the private sector fertilizer units to
use low sulphur heavy stock as feedstock
instead of naphtha ;

(b) if so, whether this has been resisted
by the private manufacturers of ferdlizers,
if s0, on what grounds ; and

(c) the reasons necessitating the issue of
such orders and the steps being taken to
ensure compliance thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The exist-
ing private sector fortilizer units using
naphtha as feedstock have not been directed
to use other feedstock. However, parties
intending to set up fertilizer projects ia
future based on naphtha as feedstock have
been advised to consider use of other feed-
stock like low sulphur heavy stockffuel oil.

(b} No.

(c) The use of feedstock other than
naphtha has been suggested in view of the

anticipated shortage of naphtha from 1973
onwards,

Indin’s Ol Reserves

*1693. SHRI N. R. LASKAR : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it s a fact that India’s
prognosticated oil reserves which were esti-
wated at 4,000 miltion tonnes by U.N.
expert N.A. Kalinin io 1965 are now feared
to be 1,000 million tonnes after the explora-
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tion that has been done since the survey
was made ;

(b) if so, what are the main reasons
for this decline ; and

(c) what steps are being taken to see
that the original estimate is maintained ?

THE MINISTER OF STATE IN THE
MINISTRY OF PFTROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). It
is true that Shri N A. Kalinin, a UN.
expert attached to the Oil and Matural Gss
Commission, had, some years back, estimated
the prognosticated crude oil reserves in
India, both off-shore and on-shore, to be
4,000 million tonnes. According to Shri
Kalinin himself perfect methods of such an
estimation are not yet known and big mis-
takes are possible in estimating “progno-ti.
cated reserve™. Shri Kalinin had made this
estimate on the basis of the estimated volume
of sedimentary rock formations in the
various sedimentary basis of India. O.N.G.C.
bhave found, from their exploratory efforts,
that conditions favourable for occurance of
oil may not exist in all such basis in-spite of
alarge volume ot sedimentary rock for-
mations contained therein.

(€) The O.N.G.C,, giving due considera-
tion to Mr. Kalinin's estimates, hive intensi-
fied exploratory activity in the twn known
petroleum -~ bearing areas in Gujarat and
Assam, and have extended these activities
in other sedimentary areas of the country,
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on-shor= and off-shore. As a result of
ON.G.C's efforts, so far, about 315
million tonnes of crude oil reserves have

been discovered.

Takling over of Abandoned Coal
Mines by Government

*1(94. SHRIK. N, PANDEY : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state : ,

fa' the number of coal mines that have
bzen closed down during the last 3 years
inipite of sufficient stocks of coal under-
eround |

(b) the names of these coal
their owners or directors ;

(c) the approximate stocks of coal mines
which have been left underground by each
of these conl mines ; and

mines and

(d) whether Government have any plans
to make over these coal mines to raise this
coal ¢

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHILI JAGANNATH RAO): (a) to f(c)
A statement giving the information is laid
on the Table of the House,

(d) Government have no plans, at
present, to take over any of them collieries.

Statement
- S. No Name of thé coal MName of lhe_ ;w_n; I_—rﬁ:p;i;i;me reserves
mines closed erstwhile Managing of coal which have
during the Agents been left under-
years grounds
1967-68 to
1969-70 .
T - o (Figures in Million
tonnes)
Non-Cooking Coal Mines
1. Dhemomain Dhemomain collieries 25.00
Limited
2. Umaria Rewa Coalfields Ltd. Not available
! South Jamdiha Natwarlal Shamaldas —do—

& Co.
Shaw Wallace & Co.

4. Datla East

- do—
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Panel for Selection to Board of
Directors of Public

Undertakings
*1695. SHRI SHRDAR AMJAD ALI ;
DR. P. MANDAL :
Will the Minister of FINANCE be

pleased to state :

(a) whether the Burcau of Public Enter-
prises has prepared a pane! of private sector
management experts and industrialists for
selection to the Board of Directors of Public
Undertal-ings ; and

(b} whether Government propo-e to lay
a copy of the above list of nou-officials
already on Boards of Central Undertakings
on Table 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! 1 C.
SETHI) : (a) Presutiably ths  Hon'ble
Member is referring to the appointmen: of
full-time members of the Roards of Direc-
tors in Public Undertakings. The Bureau of
Public Enterprises prepare on a regular
basis panels of suitab'e persons, drawn from
all sources, official and non-official, with
suitable qualifications and expericnce, for
appointment as full-time Directors as well
as to the other top posts like those of full-
time General Managers of constituent units
of Public Undertakings. No such panel
has been drawn up in rezard to appointment
of part-time non-=xecutive Directors

(b) There is no objection tv placing on
the TaMe of the House the lis' of persons
holding full-time appointments on the
Boards of Directors of Public Enierprises
out of the parel of non-officials referred to
in reply to Part ia) of the Question

Use of Aspirin by Heurt Patieots

*1696 SHRI MUHAMMAD SHERIFF:
Will the Minister of HEALTiHI AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state : -

(a) whether any experiments have been
canied out recently in regard to the use of
aspirio by the heart patients ; and

ib) if so, the results achieved ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND Ui.BAN DEVELOPMENT
(SHRI K. K. SHAH): (a) and (bl
Experiments with regard to the use of
aspirin were ‘conducted long time back.
Aspirin has been used as an accepted drug
for specific treatment of rheumatic fever
and cases of rheumatic heart disease with
active Myocarditis.

Paucity of Funds for Study nl'
Tubercolosis Prevention

*.697. SHRI 8. K. TAPURIAH : WIil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the feasibi-
lity study for tuberculosis prevention is
fuciog threat of an sbrupt end due to paucity
of funds ;

(b) the reasons for not providing funds
for the projects so far ; and

(¢} the steps which are proposed to be
taken to make this joint trial collaboration
venture run smoothly till the results are
fully achieved ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) No, Sir,

(b} and (c). The feasibility study of
Tuberculosis Prevention Trial at Bangalore
stands approved for a period of six years
ending October, 1970, and a grant amount-
ing to Rs. 47.32,200 has been approved from
PL-480 funds. Besides, granis emounting
1o $89,000 were given by the World Health
Organisation during the year 196.-69, A
proposal for @ World Health Organisation
want of $5,000 for the research Sch:me has
been approved by the Government in April,
1970. Adequate funds arc available for the
Scheme tiil about July, 1970. Proposals for
providing funds to meet un excess expendi-
ture of Rs. 3,00,000 and for a new project
“Tuberculosis Pievention Trial” estimated
to cost Rs. 95,00,000 for five years a1e under
examination, The World Health Organisa-
tion has also made an offer to grant  $60,000
which is being considered,
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Central Assistance for Adequate Water
Supply In Madhya Pradesh

*1698. SHRIG. C. DIXIT: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government of Madhya
Pradssh have asked for Central financial
assistance with a view to ensuring adequate
water supply for some t~wns such as Jabal-
pur, Khandwa and Buthanpur or whether
any schems has been submitted to Govern-
ment in this regard ; and

(b) if so, Government’s reaction thereto?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRIK. K. SHAH) : (a) and (b). No
request has been received from the Govern-
ment of Madhya Pradesh for Central
financial assistance for providing water
supply for towns like Jabalpur, Khandwa
and Burhanpur. However, during the
Fourth Plan, Central assistance to the
States is given in the form of block lvans
and block grants without reference to any
particular scheme or head of development.
It is for the State Government to draw up
priorities, allocate funds and execute the
schemes,

Jabalpur, Khandwa and Burhanpur
water supply schemes were received by the
Central Public Health Engineering Organisa-
tion in the Ministry of Heultl: and Family
Planning and Woerks, Hou-ing and Urbhan
Development for technical clearance. This
has since been accorded in respect of the
first two sehemes.  The third schem: has
been returned to the State Government for
revision.
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Dependence upon imported Crede for
Expansion of Gujarat Refinery

*1701. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRULEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the reassess-
ment of the availability of crude oil from
Ankleshwar and North Gujarat by the Oil
and Natural Gas Commission has revealed
that only 2 0 million tonnes of crude oil will
be available per year by 1978 in the above
fields ;

(b) whether according to the original
plan, the capacity of the Gujarat Refinery
was to be raised to 5.5 million tonnes per
year, based on indigenous crude, but as per
the above reassessment, the expapsion will
bave now to depend upon imported crude ;
and

(c) if the reply to part (b) above be in
the affirmative, wbether Government will
ensure that all necessary steps would be
taken to expand the Gujmt Reﬁnery lo

VAISAKHA 28, 1892 (SAKA)

Written Answers 34

the latest estimates of Oil and Natural Gas
Commission.

(b) Yes.

) ic) A study group is currently consider-
ing the various aspects of cxpausion of
Gujarat Refinery.

Haoding over of Wrong Bables to
Parents In A. 1.1 M. S,
New Delhi

*170Z. SHRI D. N. PATODIA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMLNT be pleased
to state :

(a) whether Government's attention has
been drawn to the report appearing in the
Hirdusian Times ©l the 19th April, 1970
that in the All India Institute of Medical
Sciences, - New Delhi, the child of an
expeciant mother after delivery was changed ;

tb) whether Government have examined
the prevailing arrangements in the Institute
and have made suitable changes which will
make such mistakes impo-sible ; and

(c) if so, the precautionary measures so
far introduced in this regard ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) to (). Tt has
been reported by the all India Institute of
Medical Sciences that npo child of an
‘expectant mother, after delivery, was changed’

The tects of the case are as follows :

On 10th April, 1970, Smt, Shanti and
Smt. Snehlata gave birth to still born  bables,
The families of both Smt. Shanti and Smt,
Snehlata gave permission for an autopsy of
the bables, The family of Smt. Shanti
wanted the Body of the baby disposed of by
the hospital authorities. The family of Smt,
Snechlata wanted to dispose of the body
themselves.

A y was performed on the baby born

5.5 million as
earlier in the interest of lhe peiro-chemml:
complex which is coming up in Gujarat 7

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND'

CHEMICALS AND MINES AND METALS
(SHRI D. R, CHAVAN): (a) Yes, a&s per

to Smt. Shanti at midnight on 10th-11th
April, 1970, The family of Smt. Snchlata
contacted the mortuary attendsant pext day
assuming that auto;sy of their baby had
beed done in the night, and the moertuary
attendant delivered the body of tlc haby
born to Smt. Shanti to them und.r the
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impression that thay were the relations of
the baby whose autopsy had been done.

Autopsy of the baby born to Smt.
Snehlata was done later by the Pathologists.
The House otficer then requested the mother
who was suill in hospital 10 ask her relatives
to take charge of the body in accordance
with their wishes. On being informed by
the relations that they had already taken
possession of the body of another baby, the
doctor told them that this could be the
mistake of the mortuary attendant and asked
them whether they would like to accept the
body of their child now or prefer that the
hospital authorities should dispose of the
body on their behalf. The parents agreed
to the disposal of the body by the hospital
authorities as it was macerated body. Action
for disposal of the body was then taken by
the hospital authorities. It appears that
Jater they changed their mind and came next
evening for the budy by which time it had
been disposed of by the Hospital authorities.

The existing arangemcots at the
Institute for identification of live new born
and still born babies and for actual handing
over of bodies w the pexi of kin are given
below :—

Arrangements for identification in the
case of new-born babies.

A piastic armband with the pame of the
mother of tie baby is tied 10 the right arm
of the live new born babies soon after birth.
The armband cannot be removed or
exch d without damaging it. There has
not been a single instance when live born
babies have been cxchanged.

Arrangements for ideniification in the
cere of stift born babies and  bables who
dic afrer delivery.

In the case of still born babies or the
pew babies who die after delivery, the nurse
on duty *ies mround the right wrist a sirip
of levkoplast on which identifying data like
name, age, sex, C. R. No., Ward, Clinician’s
name etc., is written with copying pencil and
the body wrapped by a while sbeet. Another
paper containing the aforesaid identifying
data is pinned outside the sheet. The strip
ol leukoplast on the wrist is removed before
honding over the body 1o the relations. A
receipt by way of signature of the relative is
vttained on the death certificate at the time

"uof handing over the body,

MAY 13, 1970
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Arrangements for handing ov:r bodies
to the next of kin,

I relatives of the patient aie present at
the time of death and desire to take the
body, the same is handed over to them
directly from the wards.

1i the relatives are not present or they
desire that the body may be keptin the
hospital for some time tll they are ready to
tnhe o, the bodies are sent to the mortuary.
In sume cases, when permission by relations
is granted, 2n aulopsy is arranged, otherwise
the body is handed over to the relatives,

Acute Shortage of Drioking Water
in States

*1705.  SHRI ARJUN SINGH
BHADORIA ; Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased 10 stite : )

(&) whether it is a fact that there has
beer an acute shortage of drinking water in
many states during 199-70 :

(b) if so, the names of those States and
whether #ny financial help has been given to
those States : and

(c) il so, tie details thercof 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a: to (c). The
information is being collected and will be
laid on the Table of the Sabha.

Dividend Paid to Depositors of Palai
Central Bank

*1:04, SHRI S. M. BANERJEE : Will
the Minister of FINANCE be pleased to
refer to the reply given to Starred Question
No. 97> on ihe 13th April, 1970 and state :

(a) whether the depositors of Palai
Central Bank's right to claim dividend after
thiee years of its declaration becomes time-
barted ;

(b) if not, after what time it becomes
time-barred ; and

{c) the 1essons for not paying dividend to
the depositors out of Re, 26.30 lokbs that
has been deposited in the company’s liguidas
tion sccovrt with the Reserve Bamk of
India ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C
SETHI) : (a) and (b). A statement is laid
on the Table of the House, : .

{c) In view of the positon under the
statute, the amount of Rs. 2630 lakhs
deposited in thc Company's Liguidarion
Account has to be kept aside for meetiog
claims as and when orders [or paymunt of
the claims are made by the Court or the
Central Government,

Startement

The manner in which unpaid dividends
declared by a company 1n liquidation should
be dealt with is laid down in Section 55% of
the Companies Act, 1956. Dividends pay-
able (o any creditor which remain unpaid
for six months after the data on which t ey
are declared have to be credited into the
public account ol InJie 1o the Rescrve Bank
of India in a separate #ccount known as the
Company's Liquidarion Account, For a
period of 15 years, a claimant to any money
paid into the said account may apply to the
Court or to the Central Government for an
order for payment thereof,  After this
period a claim for such payment is reguired
to be dealt with as if the claim is for refund
of revenue. The claim does noi, therefore,
become time baired aiter three years afier
the declaration of the dividend.

Use of Saloons by Chief /uditors ol
Iodian Rallways

SHRI LOBO PRABHU :
SHRI N, SHIVAPPA :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No, 6074 on the 13th
April, 1970 and state :

(a) the approximate amount of haulage
on the saloons used by the Chief Auditors
both on the outward journey to Delhi and
back including the cost of the Atiendants
accompanying the saloon

(b) the names of the Oficers who
brought with them their families and
dependent children to Delhi ;

(¢} the approximate amount of railway
freight thus incirred in this behall while
travelting both ways ; and

(d) whetber the Ministry of Finance will
set an example by restrictig the use of the

*1705.
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saloons by these Officers while travelling om
duty and asking them to travel by ACC or
by air and thus release the accommodation
for the travelling public apart from the loss
of revenue to the Ex-chequer ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE SHRIP.C,
SETHI) : (a) As clarificd by the Minister
far Railways, in his reply to  Unstarred
Question No. 6390, in this House, on 21.4.70
the maintenance and haulage costs of these
vehicles are not maintained separately.

by and (¢!, These officers like other
pazetted railway officers are permitted while
teavelling on duty tu take their families along
with them in Inspection carriuges or in a
regu.ar compartment, on railway freight or
farc is ivcurred i respect of the families,
by travel in the inspc.tinn carriages. Im
view of this informatior iegarding families
and dependent children  travelling by such
carriages is ~ot required ‘o be maintained in
official records It is not, therefore, possible
readily to furnish this informatioo.

(d) The Minister of Railway has already
re-examined the issue of wuse of bogie
inspection carriages. The result of sucn re-
examination has also been placed before the
House in reply 0 Unstarred Question No,
9362 on 12.570. The rcvised arrangements
which inter alia curtaii the use of such
carriages nn journeys to Delhi merely for
purposes ol ittending meetings and Con-
ferences would apply to the Chiel Auditors
of Railways also.

L. 1. C. Flats i Calcutta

1706. SHRI INDRAIJIT GUPTA : Will
the Minister of FINANCE be pleased to
refer to the reply given to Starred Question
No. #17 on the 6th April, 1970 and state :

{a) whether it is a fact that a lasge
number of L.I. C flats in Calcutta which
have been allotted for residential purposes
at rents ranging between Rs. 100 to Rs. 400
p.m. would easily fetch much higber rents at
the prevailing market rates ;

(b) whether he is aware that nine such
flats at Queen's Mansions, Park Strest, are
allotted in the namme of one Mrs. Madath,
who has migrated to U. K. some time
ago ;

(c) if so, bow such allotment wis mude,
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and for what purpose the said flats are now
being used ; and

(d) whether any inquiry will be ordered
into allotment and actual occupancy of other
flats also ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) Most of the fais in
question were rented by erstwhile insurers.
Their rents can be increased only in confor-
mily with the provisions of the Local Rent
Control Act. Whenever any flat falls vacant
ot it is ctherwise permissible, the LIC does
try to increase the rents,

(b) and (<). Eight flats at Queen’s Man-
sions, Calcutla were rented out by an erst-
while insurer 1o one Mis. Muodath and an-
other. The flats were used by them asa
privale Boardiog House called *‘Stockman
Bourding House.” Mrs, Madath is reported
to have left India for good in September,
196 . Before leaving, she purported to trans-
fer the Boarding House business and the
tenancy and occupation of flats to one Mrs.
Mary More without any reterence 10 L. I. C.
The matter has been referred by the L. I. C.
to its lepal advisers for advice on the future
course of action,

(dy The L. I C. would look into the
matter,
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Death of a Child Namely Ajit Kumar in
A. L I M. S. New Delbi

*]1708. SHRI YAINA DATT SHARMA:
Will the Minister of HEALTH AND
FAMILY PILANNING AND WORKS.
HOUSING AND URBAN DEVELOPMENT
be pleased to stale :

tat whether it is a fact that one male
child named Ajit Kumar aged about 8 years,
son of Shri Om Prakash Saxena had heen
admitted to the All India Institute of Medi-
cal Sciences on the 29th April, 1970 at ahout
12 noon in an unconscious state and died
the next day after remaining in the Institute
for about 25 hours as an indoor patient :

(b) whether it is also a fact that the
doctors who examined him had considered
necessary immediate tests of his urine, blood,
sputum etc. and that these tests were not
done upto th= last :

() if so, whether the death of the said
child had been caused because of the nepli-
gence on the part of the staff responsible for
conducting the tests : and

(d) if so, the names of persons found
responsible for gross necligence in this case
and the action taken against them ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (s) Yes, Sir. A male
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child named Ajit Kumar, son of Shri Om
Prakash Saxena, aged about 7 years, was
admitted to the A.L I. M. S. on 24-4-1970
as a case of ‘Encephalitis’ He died on
30-4-1970.

(b) The following clinical tests were
considered necessary by the doctors who
examined him :

1. Haemoglobin,

2. Total and differential

counts.

3, Urine.

. Cerebro Spinal Fluid Test.

5, Blood Urea

6. Serum Electrolytes,

These tests were carried out and  the res-
ports were obtained on the day of admission,
ie., 29-4-1970.

{c) and (d). Do not arise.

Leucocyte

Rural Drinking Water Scheme in Hard
Rock Water Scarcity Areas in
Co-operation with UNICEF

*1709. SHRI DEVINDER SINGH
GARCHA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) Whether Government have launched
an ambitious programme of providing drink-
ing water to 12,00" villuges in hard rock
water scarcity areas of India in co-operation
with the United Nations Children’s Emer
gency Fund, if 8o, the details thereof ;

(b) the time within which this programme
is likely to be completed ;

(c) the amount likely to be sp=nt on this
programme and the share each of the Centre,
the States and UNICEF ; and

(d) the details of the machinery provided
by UNICEF so far for this purpose 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) to (d). The pro-
vision of drinking water in villages forms
part of the National Water Supply and Sani-
tation Programme. In the Fourth Flan a
sum of Rs. 131 crores has bsen earmarked
for rural water supply schemes. During the
Fourth Plan period, Centrn! assistance to
States will be given in the form of block
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loans and block grants and it is for the
States to allocate funds, draw priorities and
execute schemes, In order to accelerate the
programme of provision of drinking water in
villages situated in rocky areas, the Govern-
ment of India will supply to the State
Governments hard rock drilling rigs and
equipment procured under UNICEF assis-
tance. During the Fourth Plan period, the
UNICEF assistance on this account, wil! be
of the order of Rs, 3.375 crores. For giving
this assistance to States a sum of Rs. 3.50
crores has been provided in the Central
Sector in the Fourth Plan. The States will be
given this assistonce in the form ol rigs and
equipment over and above their plan allo-
cations. The cxpenditure on the execution of
the drinking water supply schemes in the
villages where these rige are used wil. be the
responsibility of the State Governments
who are given Central assistance in the form
of block loans and block grants. It is expected
that about 10 to 12 thousand villages would be
covered under this programme with the help of
the equipment procured from the UNICEF.
The plan of operations for this programme is,
at present, upto 31st March, 1974.

One Halco Minor and one Tiger drilling
rigs have so far been provided by the
UNICEF.

Pay Scales of Asslstants Vis-aVis
Translators

#1710, SHRI RAM AVTAR SHARMA:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the scales of
pay of Trenslators in Government of India
have recently been revised ;

(b) if so, the reasons fer such revision.
when the Pay Commissinn is niready oo the
job and the number of times their scales
of pay have been revised during last three
yeass ;

(c) the reasons for not revising the pay
scales of other categories of employees such
as Assistants who are in the identical =cales
of pay ; and

(d) whether it s also a fact that Acsis-
tants were desigoated as Class Il nom-
gazetted post und translators »s Class 111, the
yeasons for by-passing the grade of Assistants
who arc higher in status but not higher in

.ﬂ.dem?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHID : (1) and (b). No, Sir. There has
bzen no general revision of the scales of
pay of Translators as a class during the
last one year. However, revision of the pay
scales of (runslators in two offices have been
recently sanctioned on the basis of similar
scules existing for posts with comparable
duties and qualifications in ceriain other
Departments. This being not a case of
general revision of the scales of pav of trans-
lators, there was no need to link this with
the new Pay Commission.

(c) Does not arise as there has been no
general revision ol pay scales.

(d) Assistants are Class II (non-gazetted)
while the majority of the posts of translators
are in Class IIl (n:n-gazeited) in the scales
of Rs. 210-425, Rs. 210-530 or Rs. 320-530.
As there has been no recent general revision
of scales of pay of trans'ators, question of
by-passing of the grade of Assistants does
rot arise,

Piper Aircraft of Bombay Flying Club
used for Smuggling Liguor

9945. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is » fact that a Piper air-
craft of the Bombay Flying Club on & cross-
country flight from Juhu, Bombay, to Papa-ji
the Capital of Goa, was used for smuggling
liquor oo the 25th March, 1970 ;

(b) if so, the quantity and nature of liquor
found in the aircraft ;

(¢) the name of the trainee pilot who
flew the aircralt ;

(d) the pature of action taken against
him and, if not, the reasons therefor :

{e) whether there have been similar in-
stances of plances of Aying clubs used for
smuggling in other States ; and

(f) if s0, where and how many ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHD) : (a) A Piper aircraft of Bombay
Flying Club while on a cross-country flight
from Goa to Bombsy on the 25th March.
1970 landed at Juhu airport with liguor of
Indian origin on board.

(b) 39 bottles of Kaju Fenny, 9 bottles
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of 3-X Rum, 1 bottle of Brandy, 1 bottle of
Cocktail Dry Gin and 2 bruken vottles were
found in the aircraft.

(¢) The name of the pilot of the air-
craft is Shri Lester Gomes,

(d) Both the pilot and thc passengers
were arrested by the Police for violation of
prohibition law. No Customs offence was
fovolved in the case. It has been decided
that pendiog further investigation by the
police the pilot should not be permitted Lo
fly either as pilot or as passeoger in the
Flyiog Club's aircraft.

(e) and (f). The information is being
collected and will be laid on the Table of the
Sabha.

Centra) Taxes due from Sahu Jain Group
of Conceros

9947. SHRI BABURAO PATEL : will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 4363 on the 30th March, 1970 and
state :©

(a) the amount of arrears of Income-tax
due from Alok Udyog ;

(b) the amount of arrears of Centra!
Sales-tax end other taxes due from Alok
Udyog, Bharat Overseas and other associnte
companies of the Sahu Jain Group, company-
wise ; and

() the reasons why these have allowed
to accumulate and the steps which are pro-
posed to be taken to recover them and the
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MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (¢). The information as to
the amount of arrears of Income-tax, Central
Sales-tax and other Central taxes outstanding
againat M/s. Alok Udyog and M{s. Bharat
Overseas Pvt. Ltd, as on 1-4-1970, is being
collected and will be laid on the Table of the
Lok Sabha,

The members of the Sahu Jain family
have varying degree of interests in various
companies at different points of time. The
expression “‘associate companies of the Sahu
Jain Group” beiog not very definitive, the
information sought could be collected and
furnished if the names of the companies, in
respect of which such information is required,
are specified.

Assistance to Gujarat

9948, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleased to state the amount of assistance
given to the Gujarat State for different
projects and schemes during the last Five
Year Plan and :0 far in the Fourth Five
Year Plan ?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI R K. KHADILKAR):
A statement is laid on the ‘Cable of the
House.

Statement

Central Assistance given to the Govern-
ment of Gujarat for State Plan Schemes

time by which these will be recovered ? during the Third Five Year Plan, 1966-69
THE MINISTER OF STATE IN THE and in 1969.70.
(Rs. in crores)

Third 1966-67 1967.68 1968-69 1969-70

Plan
Agriculture and allied programmes  19.34 9.13 675 7.14 ]
Commuaity Development and
Cooperation 8.78 1.73 1.6 1.24 |
Irrigation and Power 496 4.30 11.53 18.85 |
Industry and Mining 1.87 0.29 0.28 018 ) 2820*
Transport and Communication — — 0.21 044 |
Social Services 20 34 2.89 405 517 |
Miscellaneous 5126@ 2.5 001 001 ) _

TOTAL 108 55 20.87 24.52 33.03 28.20

. This amount was given in the form of Block loan of Rs. 19.74 crores and Block

grant of Rs, 8.46 crores.

@ Major part of this amount is for
details are not available.

Note : The above figures are provisional,

Irrigation and Power Projects for which
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New Fu;lly Planning Centres in
Gujarat State

9949, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of persons . who got
sterilised in Gujarat and the number ol
loops used in rural and urban areas during
the last two years ;

(b) the amount of financial assistance
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provided by Government to
State Government during
period ; and .

(c) the number of additional family
planning centres proposed to be opened by
Government during the financial year of
1969-70 in the rural and urban areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR) : (a) The required
information is as follows :—

the Gujarat
the aforesaid

Year Sterilisation Loop insertions

Rural Utban Total Rural Urban Total
1968-69 53601 46958 100559 5483 6939 12422
1969.70 L bad 9430 .o has 10648

(**The break up of figures for Urban and Rural areas is not available)

(b} Year Provisional payment
sanctioned
.1968-69 . Rs 15636 lakhs
1969-70 Rs 207 54 lakhs

(c) Ten additional Urban Family Welfare
Planning Centres huve been opened in
Gujarat during 1969-70. No  additional
Centre was opened in rural area, in that
State during that year,

Rural Water Supply During the
Fourth Plan for Gujarat

9950, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the amount asked by the Gujarat
Government for rural water supply in Fourth
Five Year Plan ; and

(b) the amount of grant sanctioned by
Central Government for this purpose and
the number of villages and small towns
likely to be provided water under the rural
water supply during the Fourth Five Year

Pen?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT (DR §.
CHANDRASEKHAR) : (a) The State
Government had proposed a provision of
Rs. 635 lakhs for ruval water supply schemes.

{b) A provision of Rs. 635 lakhs has
been tentatively earmarked for rural water
supply in Gujarat during Fourth Five Year
Pla-. Central us-istance is given by way of
block loans and block grants without refer-
ence to any particular scheme or head of
development. The State Government had pro-
posed to cover B11 villages under rural water
supply programme and 53 towns under urban
water supply programme, Information on
the number of small towns proposed to be
covered is not available,

Collection of Income-tax and Excise
duty Irom Kaira District (Gu)arat)

9951. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleased ‘o state the break-up of the
amount of income-tax and Excise duty bsing
realised from Kaira District in Gujarat
State annually ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) - The duty of Central Excise
realised from Kaira District of Gujarat
State during the financial years 1967-68 and
1968-69 was of the order of Rs. 6 crores,
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The information with respect to income-
tax realised from persons assessed in
District Kaira, during the aforesaid period,
is being colleeted and will be laid on the
Table of the Lok Sabha.

Evasion of Central Excise Duty by
Tobaeco Factories in Gujarat

9952. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleased to state :

{a) the number of cases in which
Government took action against tobacco
factorfes in Gujarat during the last two
years for evading Central excise duty ;

(b) the names of the firms involved ;
and

ic) the amount of duty evaded by each
firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! P C,
SETHI) : (a) Government took action in
107 cases agai 99 tobacco i in
Gujarat for evading Central Excise duty
during the last two years.

(b) and (c). The required information is
furnished in the statement laid on the Table
of the House. |Placed in !ibrary. >ee No.
LT= 3568/70]

Cooperative House-Ballding Societles
at Nagpur and Kamptee

9953, SHRI N. R. DEOGHARE :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

la) whether there are some Cooperative
House-building Societies of Central Govern-
ment employees stationed at Nagpur and
Kamptee :

(b) if so, the names of the socicties ;

(c) the number of members of each
society ;

(d) the number of persons who have got
the land ; and

(e) the oumber of persons waiting for
allotment of land ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
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(SHRIK, K. SHAH) : (a) to (e) The
information is being collected from the State
Government and will be placed on the Table
of the Lok Sabha in due course.

Cooperative House Building Socleties
in Delhi

9954, SHRI N. R. DEOGHARE : will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state ;

(a) the number of Cooperative House
building Societies of the Central Government
employees in Delhi/New Delhi ;

(b) the number of Members in each
case ; .

(c) the oumber of persons in case of
each society who have been given plots for
building houses ; and

id) the number of persons in case of
cach society waiting for allotment of plots
of land ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (8) to (d]. A state-
ment is laid on the Table of the House,
[Placed in Library. ser No. LT-23569/70)

Ban on Out-of-Turn Allotment In Delhi

9.55. SHRiI N. R. DEOGHARE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that a ban has
been imposed upto the 30th September, 19?0
on the out-of turn allot of a
tion to the Central Government employees
in Delhi ;

(b) if so, the reasons therefor ; and

(c) whether under no circumstances the
out-of-turn allotment is made ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) and (b). Yes Sir.

The ban was imposed initially in May
1968 and it has been extended from time to
time, the current extension being up to
30-9-1970, A large number of applications
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for out of turn allotment had aiready been
received and over 600 sanctions were pending
on the date the ban was imposed. The
satisfaction of these sanctions would have
taken a very long period of time. Besides,
there were representations from other Govern-
ment servants against th: sanctioning of out
of turn allotments on the ground that this
denies them their claim to allotment io their
turn, The entire question is now again
being examined.

(c) In very exceptional cases of extreme
hardship, af koc allotments are being made
at present,

Deputation of C, P. W, D. Engineers

9356 SHRI S. D’ SOMASUNDARAM :
Will the Minister of HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state ;

(a) whether it is a fact that all the
C. P. W. D. engineers except the Chief
Engineer who go on deputation to the
National Building Construction Corporation,
Hindustan Housing Factory, etc. either get
a higher grade or a higher start in pay as an
incantive for added responsibility ; and

(b) if so, the reasons for the exception
to the Chief Engineer alone ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) and (b). The
Chiefl Engineers going on deputation as
Managing Di of the Hind Hous-
ing Factory and the National Buildings
Construction Corporation are allowed to
draw an initial pay of Rs. 2100/- in the
scale of Rs. 2000-100-2500 while their pay in
the C., P. W. D. is Rs. 2000/- fixed, The
other Officers of the C. P. W. D, deputed to
these Organisations have the option to draw
pay in the higher applicable grade in the
Company or their grade pay in the depart-
ment plus deputation  allowance under
Government orders.

*No Objcction Certificates’ to Sectional
Officcrs in C. P. W. D. for Registration
with Employment Exchanges

9957. SHRI 8. D. SOMASUNDARAM :
Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to Un
starred Question No, 3023 on the 8th Decem-
ber, 1969 regarding the issue of ‘NO OB-
JECTION CERTIFICATES' to the Sectional
Officers in C. P. W. D. for registration with
Employment Exchanges and state :

(a) whether the information has since
been collected :

(b) if not, the time likely to be taken to
colleet the information ; and

(c) the reasons for the delay in collecting
the information ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) Yes, Sir. The
information has been furnished to the De-
partment of Parliamentary Affairs on the 5th
May, 1970 for placing it on the Table of the
House.

(b) and (c). The question does not
arise.

Workers’ Participation in Management of
Pabilic Sector Undertakings

9958. SHRI S D. SOMASUNDARAM :
Will the Minister of FINANCE be pleased
to state :

(a) the reasons for which Government do
not come forward with the proposals to link
the boaus/penalty to all the Officers in Public
Sector Undertakings with the profit/loss to
the umits in which they are employed ;
and

(b) the reasons for not associating the
labourers with the working of these under-
takings ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Presumably, the Hon'ble
Member is referring to various schemes for
introduciog incentives/disincentives to em-
ployees of Public Enterprises, which should
be linked to their performance. Government
have already accepted the recommendation of
the Administrative Reforms Commission that
steps in this regard should be taken and that
the basic approach in working out such
schemes should be to link the earnings to
productivity and perfcimance, subject to cer-
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tain prescribed minima and maxima. Incen-
tive schemes of various kinds linking a part
of the total pay packet of the employees with
production/productivity have already been in-
troduced in many enterprises while in others
these are under consideration.

{b) The Government have accepted, in
principle, the inclusion of a workers' repre-
sentative in the Boards of Management of
certain categories of Public Sector Under-
takings. Details regarding the implemen-
tation of this decision are being worked
out.

Porchase of Tractors by D. G. S. and D.

9959. SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of SUPPLY be
pleased to state :

(a) whether the report of the Cost
Accountant submitted to DGS and D on
cost investigation of indigenous manufacture
of Hindustan Crawler Type Tractors HTD-
100 and HTD-60 manufactured by Hindustan
Tractors Ltd., Baroda will be placed on the
Table of the House ; and

(b} the details of the formula of profit
of margin allowed to M/s. Hindustan Tractors
Ltd,, while fixing rate contract prices for
HTD-60 and HTD-100 Tractors ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) No, Sir.

(b) The report of the Cost Accountant
is still under the consideration of Government
and the rate contract has not yet been con-
cluded with the firm.

Working of Gujarat State Fertllizer
Corporation

9960. SHRI SARDAR AMIJAD ALI:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government have received
any memorandum signed by two prominent
Gujarat MLA’s and shareholders of the

VAISAKHA 28, 1892 (S4AKA)

Weitten Answers ~ T4
Gujarat State Pertilizer Corporrtion regard-
ing working of Gujarat State Fertilizer Cor-
poration ;

(b) whether a copy of this memo will be
placed on the Table ;

(c} whether copies of this memo have
been sent to the Departm:nts of Company
Affairs and Petivleum and Chemicals for
scrutiny and werification ; and

(d) if so, the findings of the enquiries
made by these two Departments 7

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND MINES
AND METALS (SHRI D. R. CHAVAN) :
(a} No.

(b} to (d). Do not arise.

Loans given to Gujarat State Fertilizer
Corporation by 1. D. B, 1.

9962. SHRI SARDAR AMJAD ALI
Will the Minister of FINANCE be pleased to
state :

(a) whether the I. D, B. 1, and other
national financial iostitutions have given
large amounts of loans to Gujarat Fertilizer
Corporation ;

\b) whether the Timesof India bas re-
cently reported of a major blast in G,S,F,C.
factory and a oumber of irregularities in
management of this joint sector plant ;

(c) the steps Government propose to pro-
tect the huge amount of public loan besides
securing seat on board of directors ; and

(d) whether two Gujarat M.L.A". have
written to the Prime Minister complaining
about running of this company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Fioancial assistance aggregat-
ing to Rs. 25.14 crores as detailed below has
been given by the All India Publi¢ Sector
financial institutions to the Gujarat State
Fertilizer Company Ltd., in which Govern-
ment of Gujarat holds 499% of the equity as
a woll as the preference share capital :
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Name of the Loan Underwriting/subscription to share
Institution ® capital
(Rupees in Lakhs)
1. Industrial Development Bank
of India 1,800.00 Equity 197.00 (193.54)
Pref. 71.00 (62.14)
. Industrial Finance Corpora-
tion of India 200.00 Equity 14.00 (13.77)
Pref. 6.00 (5.27)
3. Life lnsurance Corporation
of India 200.00 Equity 20.00 (Subscribed)
Pref. 6,00

(—do—)

N. B. Figures in brackets show the amounts devolved on the Industrial Development
Bank of India und Industrial Finance Corporation of India.

(b) and (c). The |imes of India (Ahme-
dabad Edition) of the 2’nd April, 1970
reported as follows :

“A major explosion in the reactor
room has reportedly crippled plant and
brought down fertiliser production to one-
fifth of the projected expansion. What
has, however, puzzled observers is that
the major mishap occured two months
ago in the joint sector project, in which
the State Government has 49 per cent
share, should have gone unreported.”

It also reported that “all is pot well with
the expansion programme of the Gujarat
State Fertiliser Company.” The statement
that the mishap went unrepoited is not cor-
rect. The company itself reported to the
financial institutions on the 17th February,
1970 of an explosivn that took place on the
9th February, 1970 in its additional ammonia
plant installed for the expansion project. The
damage caused was, however, repaired by
the 12th March, 1970. Government is not
aware of any irregularities in the manage-
ment of the company nor is there any re-
ference to such irregularities in the Pimes of
India report. The Indusirial Development
Bank of India on behalf of all the financial
institutions had nomipated one of its senior
officers on the Board of Directors of the
Company in November, 1968 and this nomi-
pation had to be withdrawn in December,
1969, as the officer concerned left the service
of the Industrial Development Bank of India.
The question of appointing other nominee is
urder consideration of the Industrial Deve-
lvyment Bank of India.

The loans of the institutions are secured
by a first mortgage of the assets of the com-
pany whose value stood in the books of the
company at Rs. 31.10 crores as on 31-3 1969,
after depreciation. The assels are also fully in-
sured against loss and the insurance policies
are issued in favour of the three financial
institutions mentioned above.

As the State Government was the pro-
moter of the company and holds 499, of each
class of share capital, it is entitled to nomi-
nate and appoint one-third of the total
directors on the company's board, one of
whom skall be the Chairman of the Board.
The Mzunaging Direclor is also appointed
from the said permanent directors of the
company.

According to the financial institutions,
the company’s working results are satls-
factory. The company has, within a period
of 32 months after the commencement of
production declared a maiden dividend on
equity share- at 89, besides clearing all the
arrears of dividend on the preference shares.
The compeny has also been meeting its obli-
Jation regarding intetest and repayment of
principal. A

t.

(d) Neither the Prime Minister nor the

Ministry of Petroleum and Chemicals has fo
far received any communication from any
Member of the Legislative Assembly of
Gujarat compleining about the runniog of
the compeny.
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Sepoya In Customs and Central Excise
Department

7563, SHRI LATAFAT ALIKHAN: -~
Will the Minister of FINANCE be pleased
to stute :

(a) the duiies of peons employed in the
various Departments{Offices under his
Ministry and those of Sepoys employed in
Customs and Ceatral Excise Departmeat ;

(b) whether the Rifle duty is a part of
duty of Sepoys in the Central Excise and
Customs Department ; and

(c) if so, whether their scales of pay are
the same as of constables in the Police
Department/Railway Protection/Border
Security Force and if not, the reasons
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The penns under the Ministry
of Financ: are engaged normallv o7 mes-
senger work. The duties of Sepoys under the
Central Board of Excise and Customs are
generally as indicated in the annexure.

(b) Sepoys of Customs and Central
Excise Department are not required to carry
rifles except when posted in border or coastal
areas for Customs preveniive work or on
guard duty.

() In view of the answer to (b} above,
it would be observed that the duties of Cus-
toms and Central Excise Sepoys cannot be
compared with the duties of Sepoys of Bor-
der  Securitv Force, Railway Protection
Force, Cen:ral Reserve Police und Police.
The question of equation of pay scales does
not. therefors, arise,

Annexnr+

Sepovs in the Customs and Central Excise
Departtments, perform diiferen* duties, accord-
ing to their postings. In Customs Houses
and Central Excise Officcs, they have to per-
fyrm the duties of a Peon, like carrying
papers, delivery of letters, etc. In the docks,
guard duty stations, Coastal and border
areas, they have to patrol the vulnerable
areas with a view to checking smuggliog of
goods. In tobacc) ranges 2nd manufactured
products lactories, they are required to work
under  the directions of Inspector/Sub-
Inspector of Central Excise and assist them
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in measuring the flelds, crop survey, weigh-
ment of excisable goods elc.

These are only broad illustration of the
nature of duties performed by Class IV
officers in the Customs and Central Excise
Department.

Grant of Overtime Allowance to Lilt-
Drivers of C.P.W.D. Working ln
Parliament House

7964. SHRI HUKAM CHAND KACH-
WAI : Will the Minister of HEALTH AND
FAMILY PLANNING AND WOKKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whetber it is a fact that when the
Parliament sits late after 7.00 p m,, the staff
connected with House in all the concerned
Departments as 1iso the staff in the C.P.W.D.
get Overtime Allowance (Late duty allowance)
except the lift-drivers in the Parliament
House :

(b) if so, the reasons for this discrimi.
pation against one small section of the staT
of CPWD.;

(c) the steps Government propose to
take to remove this disparity against the
Lift-drivers in the Parliament House :
and

(d) if no steps are contemplated, the
reasons therefor 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K, SHAH) : () In the time avail-
sble, it has not been possible to coliect in-
formation about the staff of the other
Departments working in Parliament House.
Some staff of the C. P, W D. get Overtime
Allowance. The lift-operators are not paid
Over:ime Allowance.

{b) Under the present orders Lift-
operators rre not entitled to  Owertime
Allowance. On the occasions on which they
pot in extra hours of work, they are
compensated by the grant of compensatory
leave,

(e} and (d). Does not arise.
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Water Supply in Rural Areas

9965. SHRI LOBO PRABHU: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WARKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government's attention has
been drawn to the Editorial in the *“Times
of India™ dated the 3rd May, 1970 under
the heading ‘Rural Water Supply’ ;

(b) the reasons for which estimated cost
for rural water supply is Rs. 36,000 per
village in Indie when the UNICEF Plan for
rock bound welle which is more difficult is
only of Rs, 11,000 ;

(c) since every third village is without
safe source of drinking water the reasons
why big rivers are not tapped for waier
supply to a 7roup of villages in the same
way they are now tapped for urban water
supply ;

(d) the reasons why a survey for such
supplies be not made and cost estimated
which may be lower than the present cost of
supplies from wells ;

(¢) since the amount incurred by
Government {,¢, Rs. 150 crores for supply
of water to 4,500 villages is unduly high,
whether Government have considered engag-
ing the private sect r for works, which if
given on tenders will be competitive ; and

(f) the reasons why all major works
should not be first open to tenders before
they are undertaken departmentally ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR, S.
CHANDRASEKHAR) : (a) Yes, Sir.

(b) She required information is given in
the Annexure.

(c) Regional water supply schemes to
serve groups of villages from river sources
are taken up whenever economically feasible.

(d) Special Investigation Divisions have
been set up in the various States to under-
take survey and estimate the cost of

(e) and (f}. The outlay of about Rs, 150
crores was on the various programmes for
provition of drinking water in villages
including piped water supply, well construc-
tion, renovation of wells etc. With this
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outlay, 17,500 villages have been covered
with piped water supply, about 4,18,700 new
wells constructed, 3,04,000 new hand operat-
ed tubewells provided and about 5,54,000 old
wells renovated. The execution ot schemes is
the respunsibility of the State Governments
who follow the rules and procedure pres-
cribed for execution of such works. It is,
however, understood that the State Govera-
ments call for tenders and get the works
done through contractors in such cases
where the work is not to be done depart-
mentally.

Annexure

The estimated cost for Rural Water
Supply depends upon & number of factors
which include the population served, type
and distance of source (whether it I8 a
shallow or deep well/tubewell, spring, canal
or river) treatment needed (like filtration
or iron removal) and type of supply (merely
drawing of water from wells or tubewells
through handpumps, or supply through
power pumps and over head tanks either
through street hydrants or individual house
connections).

The UNICEF in a recent communica-
tion to the Government of India have
indicated that for providing drioking water
supply through hand pumps by boring
18,078 wells in 11,655 villages, the total
estimated outlay will be $18.565 millions
(about Rs. 13.50 crores) in which they have
assumed Government share to be $12.00
millions and their shares to be $5.893
millions, On this basis, the average cost of
providing water supply per village would
work out to about Rs. 11,000,

However, according to the programme
envisaged earlier, the UNICEF had indicated
an assistance by way of rigs and other equip-
ments for a total sum of $4.50 millions
(about Rs. 3.375 crores); on the basis of
which an allocation of Rs, 3.50 crores has
been made in the Central Sector of Fourth
Plan to be given to the States over and
above their Plan ceilings With the help of
these cquipments the States will execute
drinkiog water supply schemes in villages
located is hardrock scarcity areas under the
National Water Supply and sanitation Pro-
gramme for which the expenditure will be
met by them from out of the State Plans
for which Central assistance is given in the
form of block loans and block grants, An
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allocation of Rs. 131 crores has been ear-
marked in the Fourth Plan for rural water
sppply schemes, in State Sector On the
basis of rough estimates, the average cost
per village works out Rs. 33,000 to
Rs. 40,000 for provision of piped water
supply/hand-pumps.

The proposals now received from the
UNICEF are being scrutinised.

Family Planning Programme

9966, SHRI LOBO PRABHU: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
ta state :

(a) the methods employed to test the
statistics of differen’ items of Family Plann-
ing work and the percentage of errors
discovered ;

(b) the percentage of the tests subject
to inquiry from the individuals subject to
operations ;

() the reasons why the individuals
subject to planning operations are not
grouped according to their incomes, so that
it can be ascertained from what strata the
population is restricted ;

{d) the reasons why each Family
Planning Cenire should not have an advisory
council of registered doctors in the area
by election from among themselves ; and

{e) the reasons why such a council
should not be used to check statistics and
to programme work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PPANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S,
CHANDRASEKHAR) : (a) and (b). There
are inbuilt checks and balarces provided to
test the staiistics of Sterilization and
LU.C.D work, as compensation money for
these purposes is given to the valunteer con-
cerned, the motivator, the doctor, para-
medical staff, etc. In addition, the super-
visory staff are required to test check 5 per
cent of the sterilization and LU C.D. cases
for accuracy a« to correctness of age, address
and other particulars.

From th= reports received it is observed
that the percentage of errors in the statistics
maincained is small. Further, full facts are
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being ascertained fiom the State Govern-
ments.

{¢) Record of income of iodividuals
undergoing steriliza ion operations is kept
and their grouping income-wise can, therefore,
be attempted.

(d) Normally, in any urban locality
there will hardly be more than I or 2
registered medical practitioners in the area
covered by each urban centre and similarly
in the Rural areas too the number of
registered practitioners will be hardly 1 or
2 per Primary Health Centre. 1t is. therc-
fore, not practicable to form Advisory
Committee for Family Planning Centres
consisting of registered doctors by election
from among themsclves.

(¢) Does not arise.

Sale of Drugs through Pablic Sector
Agencles

9967. SHRI LOBO PRABHU: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the arrangements being made of the
prices of stocks purchased at old prices
which remain with the retailers, afier the
new prices come into effect :

(b) whether Government propose to sell
drugs of which the retail prices cannot be
marked on their containers only through
public sector agencies, including the rural
dispensaries which could be allowed to take
such agencies ; and

(c) whether tie registered practitioners in
every block would be as-ocia:ed with
popularisation and distribution of drugs,
through committees at block level ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) While
introducing the new pricing policy for drugs.
reasonable margin of time will be allowed
for liquidation of stocks purchased at old
prices.

(b) and (c). Government have no such
proposal under consideration, at preseat,
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Additional Tncome-tax Commissioners

9968. SHRI LOBO PRABHU : Wil
the Minister of FINANCE be pleased to
state @

{a) the cost of creating 32 posts of
additional Income-tax Commissioners and
other connected appointments ;

(b) the work of Commissioners, which
the additional Commissioners wil) take over
and how the excess has arisen ;

(c) the figures of increase in work eand
their percentages to the total ;

(d) the total increase of officers in the
Income-tax Department during the last
three years and what percentage this forms
of the previous staff und of the increassd
income of the Department during the three
years respectively ; and
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like the
mission ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The annual expenditure on
creation of 32 posts of Additional Com-
missioners of 1ncome-tax and complementary
staff will be about Rs. 15.60 lakhs, Addi-
tional expenditure of about Rs. 3.00 lakhs
will be incurred during the current year on
purchase of furniture, office equipment etc,
on this account,

{b) The Additional Commissioners of
Income-tax will take over from the Com-
missioners of Income-tax the work relating
to complaints about tax evasion, survey,
reopening of assessments, revision of assess-
ments under s+ctions 263 and 264 of the
Income-tax Act, and departmental examina-
tions The increase in the work developing
on the Commissioners of Income-tax is due

Administrative Reforms Com-

to new legislative enactments and the
(e) the reasons why the staff require- growth in the country’s economy.
ments of the Income-tax Departmeant should (c} The following figures show the
not be examined by an independent body increase in work :
1964-65 1969-70 Percentage of
increase
 Number of 21,26,308 28,8257 %7
asscssees (Upto Feb, 70)
Budget Rs, 580.48 Rs. 781,78 25.7
collections crores ciores
Arrears of Rs. 184 85 Rs. 512.08 63.8
taxss crores craores
Institution of 1,50,134 2,40,489 37.57
first appeals
Applications for 4,760 8,855 453
settlement u/s. (as on 30 .6.65) (as on 31,5.69)
271(4A) of the
Income-tax Act
Revision 4,772 7,540 45.74
Petitions (upto 30.1.70)

(d) The number of officers in the Income-
tax Department on the 3lst March, 1967
was 2377. Since then, 791 new posts of
officers have been created, This represents
a 33,39, increase in the strength of officers.

The budpet collections of Direct Taxes
vi-. Income tax, Wealth-tax and Gift-tax,
have increased from Rs. 649,65 crores in
19767 to Rs. 799,26 crores in 1969-70.
This shows an increase of 23 per ceat,

e} A Stafl Inspection Unit is already
functioning under the Ministry of Finance
(Depaitmient  of Expenditure). It was
created with the specific purposc of raview-
ing. as and when necessary, the staff require-
menls of the various depariments of the
Central Gevernment. The Staff Inspection
Unit has recently reviewed the staff require-
ments of the Income-tax Department and
has made certain recommendations. The
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manner in which these recommendations
are to be implemented, is being examined,
This procedure is considered to be adequate,

Utilisation of Services of Officers Mana-
ging the Government Estales

9969. SHRI N. R. LASKAR :

SHRI BENI SHANKER
SHARMA :
SHRI SHRI GOPAL SABOO :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Government
estates used to be effectively managed by a
smailer number of staff headed by an officer
lower in rank than at present ;

(b} whether the post of an additional
head was created to meet with a particular
situation for a time ;

(c) whether two senior officers are now
heading iwo different wings of the Estate
Office risking, among other things, ovetlap-
ping decisions on similar questions ; and

(d) if so, the steps Government propose
to ensure =ffective utilisation of one of these
two officers elsewhere ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K, SHAH) : (a) Prior to
September 1959 the Directorate of Estates
was lunctioning as the Estate Office under
an Officer of the rank of Under Secretary.
After September 1, 1959, the Estate Office
was reorganised as the Directorate of Estates
in view of the increase in work and respon-
sibility. The post of Estate Officer was also
redesignated as Director of Estates with the
rauk of Deputy Sccretary.

(b) With the increase in the work from
Seplember, 1959 a post of Director of
Estates was created and later, on 1-10-1962,
the post of Additional Director of Eststes
was created,

(c) the Direclor of Estates and the
Additional Director of Estates hold charge
of independent work and there is no over-
lapping of work. The Director of Estates is
the Head of the Department, while the
Additional Director of Estates is, in matters
of administration etc.. under the control of
the Director of Estates.

(d) No such proposal is under considera-
tion io view of the increasc in the volume of
work as shown below :

Important items of

Volume of work in Sept. 59

Volume of work in

Work in Delhi when Estate Office was re- 1969-70
organised as Dte. of
Estates
1 3

1. Office accommo-

37.17 lakhs sft.

57.93 lakhs sft.

dation

. Markets 5 Markets 31 Market:

3. Residential 27,668 units 42,505 units
accommodation

4, Auditoriums I {Vigyan Bhavan) 3 (Vigyan Bhavan,

5. Working Girls Nil
Hostel

6, Assessment of Rs. 165 Jakhs p. a.
Rent

7. No. of Regiona! 5 (Calcutta, Bombay,
Offices Simla, Nagpur and

Mussourie)

Mavalankar  Audito-
rlum and Rabindra
Rangshals).

1 (Curzon Road
Hostel)

Rs. 265 lakhs p. a.

7 (Celcutta, Bombay,
Simla, Nagpur, Farida-
bad, Madras and
Chandigarh).
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Increase in Volume of Work in Direc-
torate of Estates

9970. SHRI BENI SHANKER
SHARMA :
SHRI SHRI GOPAL SABOO :
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the volume
of work in the Attached Office of the
Directorate of Estates has suddenly grown up
t dously in an undue proportion to the
stafl employed therein ;
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(b) whether only top posts have been

" upgraded ; and

(c) if so, what measures have been taken
to check the tendency effectively and to
ensure the proportionate increase in non-
gazetted staff also ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) The
volume of work in the Directorate of Estates
has been increasing since September, 1959
and the iollowing table will show the posi-
tion :

Important items of

'Volume of work in Sept. 59

Volume of work in

Work in Delhi when Estate Office was re- 1969-70
organised as Dte. of
Estates
1 3

1. Office accommo-

37.47 lakhs sft.

57.93 lakhs sft.

dation
2. Markets 5 Markets 31 Markets
3. Residential 27,668 units 42,505 units
accommodation
4, Auditoriums 1 (Vigyan Bhavan) 3 (Vigyan Bhavan,
Mavalankar Audito-
rium and Rabindra
Rangshala).
5. Working Girls Nil 1 (Curzon Road
Hostel Hostel)
6. Assessment of Rs. 165 lakhs p. a. Rs. 265 lakhs p. a.
Rent
7. No. of Regional 5 (Calcutta, Bombay, 7 (Calcutta, Bombay,
Offices Simla, Nagpur and Simla, Nagpur, Farida-

Mussourie)

bad, Madras and
Chandigarh).

The staff 1equirements were re-assessed
by the S.I. U. of the Ministry of Finance
only on 9-2-1972.

(b) There are two top posts—one of
Director of Estates and the other of Addi-
tional Director of Estates which are in
the scale of Deputy Secretaries to the
Guvernment of India j.e. Rs. 1300-1¢00.

As the Director of Estates, in addition
to being a Deputy Secretary to the Govern-
ment of India, is also the Head of the
Department, it has been decided to bring the

post of Director of Estates in the regular
scale of Directors on Rs. 1800-2000 instead
as at prasent, of being in the scale of
Deputy Secretaries (i.e. Rs. 1300-1600).

(c) There is no proposal at present to
increase the strength of non-gazetted staff ;
as no case therefor seems to exist.

Realisation of Gift-tax from Minister of
Food and Agricultare

9971. SHRI R. K. AMIN : Will the
Minister of FINANCE be pleased to state :
(a) whether it is a fact that Shri
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Jagjivan Ram, Minister of Food and Agri-
‘culture had not paid tax on the gift given by
him some years ago ;

{b) whether the case Is still pending with
the Income-tax Department ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Shri Jagjivan Ram fil:d a
return  of gifts for the essessment
year 1964-65 and paid the tax due. The
return of gifts for the assessment year
1964-65 was filed late for which penalty has

(b) No, Sir.

(c) Does not arise,

Forelgn Ald and Restrictions on Trade
‘with Forelgn Couotries

9972, SHRI! RAJ DEO SINGH : Will
the Minister >f FINANCE be pleased to
state :

(a) whether it is an universally acknow-
ledged fact that foreign aid in any form or
shape develops & leverage for the donor
country which can be very sucessfully utilised
to restrict the trade options ;

(b} whether it is a fact that through
United States aid laws, India is prohibited
to ttade with Cuba and North Vietnam ;
and

(c) whether the U. S. S. R. also places
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Expenditure incurred on Performance of
Inaugural Ceremony of Of-shore
Drilling in Gulf of Cambay

9-73. SHRI KANWAR LAL
GUPTA :
SHRI SURAJ BHAN :
SHRI SHARDA NAND :
Will the Minister of PETROLEUM

AND CHEMICALS AWD MINES AND
METALS be pleased to sate :

(n whether it is a facr that Prime
Minister performed the inavgural ceremony
of off-shore drilling in the gulf of Cambay
recently ;

(b} if so, the total amount spent for the
insugural ceremony aad the helipad con-
structed for landing the helicopter of the
Prime Minister ; and

(c) the details of exp:nses, headwise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINLS AND
METALS (SHRI D. R. CHAVAN): (a)
Yes,

(b} The total amount spent by Oil and
Natural Gas Commission on the inaugural
ceremony was Rs. 51,337/-. This amount
does not include the cxpenditure of Rs.
4,570/- incurred on the construction of
helipad which is to be used for normal
drilling operation. It also does not Include
the charges for helicopters for which the
bill is awaited from the Naval authorities.

(c) Break-up of the e:pendltuu is as
under :—

restrictions on whose lnmmediate prod

India may use in the export of final products

to that country and wagons deal is clear

example as India is using U. S. S. R. aided
* public ‘sector factories for tbe pmdumcm of
" wagoni' 7 .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a} No, Sir.

(b) The U. S. aid laws prohibit the
U. 8. Government from extending aid to
countries which supply to Cuba or North
* Vietoam, or permit their ships/aircraft to
‘and  from these countries, the kinds of
materials specified in those lans.

() No, Sir.

Rs.
1. Momentoes 25,000
Printing jobs and e
miscellaneous 5350
3. Photographs etc. 9,194
4. Entertainment 9,465
5. Air passage for the ’
Press Party 2,328
51,337

Re-organisation of Oll and Natural
‘Gas Ca.-luln i)

9974. SHRI YASHPAL SINGH .,



9 Writien Amswars

SHRI V. NARASIMHA RAO :
SHRI S. K. TAPURIAH :
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is proposed to re-orgarise
the set up of the Oil and WNatural Gas
Commission ;

(b) if so, when a decision is likely o be
taken in the matter ; and

(¢} whether it is possible to indicate
the lines on which it is proposed to be re
organised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAYAN) : (a) to (c).
There is no propusal to re-organise the set-
up of the ONGC. However, the strength
of the Commission has been increased by
addition of two part-time Members who
are emioent geologists, and it is proposed to
add one full-time Member incharge of Stores-
Purchase.

Counting of War Service for Pension
in Civil Post

9975. SHRI CHENGALRAYA
NAIDU : Will the Minister of FINANCE be
pleased to state :

(a) whether war service f[ollowed by
confirmations in the civil post is counted for
pension as well as gratuity ;

(b) if so, whether Government are not
now following this procedure in certain cases
who have been confirmed in civil service
now but had served io the army during the
conflict with China in 1962 and-Pakistan in
1965 ;

(c) if so, whether such cases were for-
warded by the Defence Ministty to the
Ministry of Finance for clarification and
advice and the same were turned down ;

(d) if s0, the reasons for rejection ;
and

() how many such cases are there and
what action Guvernment propose to take to
give them full benefit 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
‘L 'THI) : (a) and (b). War Service inclu-
ding service rendesed in the Armed Fososs
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during the cooflict with China in 1962 and
Pakistan in 1965 followed by confirmation in
Civil posts counts for pension as well as
gratuity.

(c} to te). The information is being

collected and will be laid on the Table of the
House as soon as available,

Photo-Geological Stady of North
Bihar

9976, SHRI SHIVA CHANDRA
JHA : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that Government
have made any photo-geological study of
North Bihar ;

(b) of so, the details thereof ; and
(c) if mot, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
{(SHRI JAGANATH RAO): (a) to (c).
The Geological Survey of India have not
undertaken photo-geological study of
North Bihar so far., They have a
programme of photogeological study of Kosi
basin. This will be taken up when aerial
photographs of the area become available.

Fixation of Aluminlum Price by Burean
of Industrial Costs and Prices
9977. SHRI R. K BIRLA:

SHRI MAYAVAN :

SHRI N. R. LASKAR :

SHRI DHANDAPANI :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that his Ministry
has asked the Bureau of Industrial Costs
and Prices to adviss Government on the
fixation of aluminium prices ;

(b) if so, whether the Bureau has been
given any guidelines in the matter ;

(c) whether the Bureau has submitted
its report ; if so, the details thereof ; and

(d) if no report has been submitted, by
what time it is expected to submit the
report ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) and (b). A
Working Group functioning under the
Chairman, Bureau of Industrial Costs and
Prices, has been constituted by the Govern-
ment to look into the matters relating to
the pricing policy of aluminium. The
Working Group will examine the existing
structure of the aluminium industry,
including semi-industries and haviog regard
to—

(i) the present and estimated cost of
production of aluminium and
aluminium products,

(ii) the growth envisaged for the

industry and the expansion
programmes of different produ-
cers,

tiii) the needs of the user industries
in the context of their importance
in the economy, and

{iv) any other items germane to the
study, make suitable recom-
mendations, as quickly as possi-
ble, regarding the selling prices
for different products, as also
on the pricing and distribution
policv which might be followed
in relation thereto.

(c) and (d). The Working Group has
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Marketing and use of Liquid
Propsne Gas

9979. SHRI HIMATSINGKA : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

fons as
quickly as possible and its report is likely to
be received in 2 to 3 months® time.
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(a) the progress so far made in
marketing and use of liquid propane gas in
different cities in India ; and

(b) what further steps are being taken
to popularise the use of L.P.G. during 1970 ?

THE MINISTER OF STATF IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) and (b).
The oil companies have been glving all
possible importance to increasing the pro-
duction and sale of Liquified Petroleum Gag,
From a meagre sale of 30,104 tonnes ip
1964, the sales have risen 1o 1,27,000 tonnes
approximately in 1969, a four-fold increase
in a S-year period a~d an annual compoupd
growth rate of 349, which is by far the
highest for any petroleum product. The sale
is expected to further increase substantially
and double itsell by the end of 1974,
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oil Refinery for Harvana

9980. SHRI RAM KISHAN GUPTA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that Haryana
Government heve represented to the Centre
to allocate Central projects like an Oil
Refinery ; and

(b) if so, the ection taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a; Yes.

{b) This, and similar requests made by
other State Governments are being kept in
view for consideration at the appropriate
time when the necessity for additional
refining copacities is considered.

Promotion of Income tax Officers

9981, SHRI DHIRESWAR KALITA:
Will the Minister of FINANCE be pleased
to reler to. the reply given to Unstarred
Question No. 4849 on the 25th August, 1969
and state :

(a) the megsures cince taken by Govern-
ment to provide some further avenues for
promotion to Class I from Class 1I officers
in Income-tax Department ;

(b) whether it is & fact that the
Administrative Reforms Commission
Working Group on Direct Taxes has

recommended that the difference between
class I and II officers in Income-tax Depart-
ment should be done away with ;

(c) if so, the reaction of Government
thereto ; and

(d) the steps taken to implement
momgpendutlnn ?

the
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P C.
SETHI) : (a) As replied earlier, promotions
of Income-tax Officers from Class 1T to Class
I caonot be made for some time to come
for want of vacancies in the promotion
quota, as there are still 103 Ciass [
promoters awaiting adjustment. However,
to keep up the morale of the officers, the
question of making ad hoc promotions to
Class I is under consideration,

Written Answers

{b} The Government is only concerned
with the recommendations of the Adminis-
trative Reforms Commission and not with
the Working Group on Central Direct Taxes
Administration appointed by Administrative
Reforms Commission The Administrative
Reforms Commission have not recommended
doing away with the difference between
Class 1 and Class II officers.

(¢! and (d). Question does not arise.
Demands of Central Government
Employees

%982, SHRI JAGESHWAR YADAYV :
Will ihe Minister of FINANCE be pleased
to state :

(a) whether the Central Government
employees had ged a d i in
front of Prime Minister’s residence on the
24th April, 1970 ; and

(b) if 80, the details of their demands
and the decision taken by Goveroment in
regard thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) The details of demands and the
action taken/being taken by Government
thereon are indicated below :

“Demands mude by the Central Government
emplovees In the memorandum submitred
to the Prime Minister.

Action 1aken[being 1aken by the
Government.

S e s r————

2

1. TInterim Relief he specifically referred
in view of the gap between the prevailing
wage levels in the various major sectors of
industry and that of the Central Government
employees, and the relief be given effect from
PDecember, 1969 - the month following the
anpouncement of Government'’s decision to
appoint a Pay Commission.

1 and 2 The queili:);— of -h;l'erir'n 'rdief
#s also its date of effect is included in the
terms of reference of the Pay Commission.
The Commission will make their recommen-
dations both interim and final. as soon as
practicable.
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3. A time limit of 3 months for interim
relief and oné year for final report be fixed
and the date of effect of the recommen-
dations be fixed from December, 1969 - the
month following the announcement of
Government’s  decision to appoint the
Commission.

3. The demand for the needbased
minimum wage and full neutralisation for
rise in prices be made part of the reference
on the principles of wage-structure.

4. A labour representative be included
in the Commission.

5. The terms of reference should
specifically include that the maximum salary
should be brought down so that it is not
more than 10 times of the micimum
remuneration.
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3. The employees® demand for a need-
based minimum wage is included in the
terms of refetence of the Third Pay
Commission. The formula for Dearness
Allowance to Central Gavernment employees
will also be examined by the Pay
Commission.

4. This matter is being looked into.

5. While examining the pay structure
the Commission would no doubt go into the
question of the maximum and minimum
salaries.

Adoption of Austerity Measures on basis
of Report of A.1.C.C. Panel on
Economic Policy

9983. SHRIJ N. SHIVAPPA : Will the
Minister of FINANCE be pleased to state :

(a) whether the report of the A.1 C.C.
panel on Economic Policy regarding austerity
measures has been adopted by Government ;
and

(b) if so, the recommendations which
have been accepted by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI): (a) and (b). Government have
always been conscious of the need for
ensuring the utmost economy in exp:nditure
on Ministers and officials. The salary of
Mibisters was reduced in 1952 to the preseat
level. Certain economies have also been
effected in the amenities provided to
Ministers. The scope for further economies
is under examination,

Facllities available to officials of Govern-
ment and employees in public enterprises
are limited. Scales of pay of officials and
related matters will also come within the
purview of the Pay Commission recently
appointed.

So far as private individuals and Cor-
porations are concerned, the Budget for

1970-71 embodies some measures such as
disallowance of expenditure on entertain
ment, guest houses etc. which are designed
to curb picuous c ption.

Inter-Corporate Lending and Investment
in Nationalised Banking System

9984. SHRI JUGAL MONDAL : will
the Minister of FINANCE be pleased to
slate @

(a) whether Government propose to
liquidate inter-corporate lending and invest-
ment in the nationalised banking system ;
and

(b) if so, the steps which have been
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). It is presumed that
the reference in the question is to funds
borrowed from nationalised banks being
utilised for inter-corporate lending, invest-
ment and takeover bids. The following steps
have already been ‘aken to restrict flow of
bank credit for such investment. It s
expected that the position would improve
fast.

- The Reserve Bank has warned the banks
to exercise great vigilance in the matter of
and use of the credit which they provide. In
lending to the corporate sector, the
nationalised banks will be excepted to
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scrutinise, to the exteat feasible, the end use
of the funds to ensure that no portion of
the funds is divertad to lending to, or
investment in other concerns for employment
in unproductive activities or for purposes
unconnected with the ectivities of the loanee
company. Where it is found that one
borrower from a npationalised bank intends
to lend a part of the borrowal to an
assoc'ated concern the sanction to the
borrower will be suitably reduced and the
associated concern will be expected to
approach a bank on its own with an
applization for financial accommodation
which the bank will consider on its merits
In regard to advances against shares in
particular the Reserve Bank has issued
instructions to commercial banks that they
should scrutinise carefully the purpose for
which the advance is shought and should
ensure that the advance is not being used for
speculative purposes or for rnabling the
borrower to acquirc or retain a controlling
interest in the company. The banks have
also been advised that advanced against
shares 10 companies should be scrutinised
carefully to see that such advances are not
used to facilitate or retain intercorporate
Investments. The Raserve Bank has also
recently prohibited the nationalised banks
from giving without its approval advances
against shares exceeding Rs. 5 'akhs in the
case of any single borrower.

Government are considering, in consula-
tion with the Reserve Bank, further suitable
measures to ensure that inter-corporate
lending and investment of funds drawn from
the banks is chocked more effectively than
at present. For in:tance, to improve and
strengthen the credit appraisal system in
banks, the R+serve Bank has set up a Study
Group to formulate certain standardised
forms in which data will be collected for
the purpose of appraisals and for ensuring
proper end use of credit. Similarly, another
Study Group has b=en set up for working
cut inventory norms for each industry. Such
narms would help the bank to makea
correct t of genui working
capital needs of borrowers.

City Sullage main Cnause of Water
Poltution fn Delnt
SHRI1 DEVINDER SINGH
GARCHA :
SHRI LOBO PRABHU :

Will the Minister of HEALTH AND

9985.
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased Lo state :

(a) whether Government are aware tha
the recent water pollution in South Delhi
was caused by city sullage and not by
industrial waste ;

(b} whether report of the enquiry held
in the causes of water pollution has sinca
been received by Government ; and

(c) if so, the main findings thereof ?

THE JINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOQUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): 3} to ic) An
Inquirv Commission has been s=t up by the
Delhi Adminis'ration to enguire into the
varinus matters connected with the stoppaee
of water to Soith Delhi colonies in the
month of March this year. It will alsn
exanine whether there was any contami-
nation in the water supplied to South Delhi
areas during this period. The Commission
has vet to submit its report.

Quality of Production of Public Sector
Undertakings

486, SHRI ABDUL (GHANI DAR :
Will the Minister of FINANCE be plzased to
state :

(a} whether it is a fact that due to in-
ferinr quality of owr production in public
sector undertakings speciallv and also in
private s<ector generally India is suffering
heavy losses of foreign exchange in spite of
the fact they are granted licences for export ;
and

(b} if 30, th=s steps taken to improve the
quality ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Tt would not be cor-
rect to generalise *hat the country has lost
considerable export orders due to the poor
quality per e of the goods produced.
Volume of export depends on various factors
like demand, competition, prices. quality, etc.
There is also no reason to think that quality
of products manufactured by public enter-
prises are anv worse than that of products
manufactured by others. Government have
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taken steps under the Export (Quality Con-
trol and Tnspection) Act, 1963, whereby goods
notified under the Act cannot be exvorted
unless the quality is pre.checked and certi-
fied.

Modernisation of Laboratories of National
Test Honse at Calcutta and Bombay
9987. SHRI RABI RAY : Will the

Minister of SUPPLY be pleased to state :

(a) whether it is a fact that the labora-
tories of the National Test Housc at Calcutta
and Bombay have been further modernised
and remndelled ; and

(b} if so, the details thereof ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R K.
KHADILKAR) : fa) and (b). Yes, Sir. A
number of measures have been taken to
modernise and remodel the National Test
Houses at Calcutta and Bombay, as briefly
given in the attached statement.

Statement

Some of the measures taken during the
last three years to modernise and improve
the testing facilities at the Natiopal Test
Houses, Calcutta and Bombay.

(iy MNutionat Test House, Calcutta

Considerable attention has been devoted
to the utilisation of the instrumental methods
of chemical analysis. Spectro-photometcrs,
Polarographs, etc., have been used for this
purpose. A Vapour Phase Chromatograph
has also been installed for the determination
of the constituents of various organic sub-
stances which are present in very minute
quantities and cannot be determined by the
ordinary chemical analytical methods.

For testing of High Voltage equipments
and materials upto 2.1 million volts, a High
Voltage Testing Laboratory has been
set up.

One well-equipped Environmental Testing
Laboratory has been added with various
types of test chambers to undertake most of
the climatic tests on instruments and elec-
tronic components to assess their suitability
and performance under topical conditions.

The Electrical Stand
and the Metrology Laboratory have been
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remedelled to test electrical instruments and
the precision gadgets and templates.

The scope of work in the Biological Test-
ing Laboratory has been further expanded
with the acquisition of modern equipment to
determine the germicidal values of disinfec-
tant liquids in terms of both Rideal Walker
and Stanhylococcal co-efficients.

The Non-Destructive Testing Division has
been reinforced with a very powerful Gamma-
ray equipment u'ilising a strong Cobalt 60
Isotop: supplied by the Bhaba Atomic
Research Centre, Bombay.

(it} National Test House, Bombay Branch

The National Test House, Bombay
Branch, which staited functioning only 6
ycars ago has been provided with additional
floor space of 7,000 sq. ft. for the expansion
of its activiti=«. A large number of equip-
ments have been added to each individual
laboratories, so as to increase the scope of
testiog.

A Weather-o-meter has been acquired for
evaluating the performance of paints and
enamels to outdoor exposure conditions.

The Non-Destructive Testing laboratories
have been reinforced with Isotopes of Cobalt
and Iridium for conducting radiographic
examination at site.

Becnuse of the heavy demands for testing
of electrodes manufactured in the Bombay
region, the Bombay Test House is now equip-
ped for testing welding electrodes to the rele-
vant specification,

Arrangements have also been made for
testiog and Certtfication of Weldgers to any
rcoosnii_ed Codes or Regnlations.

Sapply of B-Twill Bags

9988. SHRI RABI RAY : Will the
Minister of SUPPLY be pleased to state :

(a) whetber it is a fact that long term
arrangements for the B Twill bags havs been
arrived at between the Director Geoeral of
Supplies and Disposals with the jute mill
owners ; and

(b) if so, the detai's thereof ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) Yes, Sir.
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(bj Oiders have been placed with 55 jute
mills for the supply of 3,48,9>7 bales of jute
bags between January, 1970 and march, 1971
at a provisional price of Rs, 200/- per 100
bags, subject to adjustinent in the fair price
to be fixed by the Government on the basis
of the recommendations of the Tariff Com-
mission,

Impact of the Fiscal Measures on Small
Scale Industries

9989. SHRI S. K, TAPURIAH : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
study the impact of various fiscal measures
on working and development of small scale
industries ; and

(b) whether Government propose to en-
courage differential rates of taxes and duties
to give proper weightage to Small Scale
Sector and thereby aid its development ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). There is no formal
proposal, as such, to study the impact of
various fiscal measures on the working and
development of small scale industries. The
Government are, however, alive to the need
of developing the small scale industries in the
country within the framework of the Indus-
trial Policy Resolution, 1956, by restricting
the volume of production in the large scale
sector, by differential taxation, or by direct
subsidies. So far as fiscal measures are con-
cerued, several excisable commodities already
enjoy prefercntial rates of excise duty. For
example, confectionery, food products,
acrated water, mietal containers and safes and
strong boxes, manufactured without the aid
of power, are wholiy exempted from the pay-
ment of excise duty, Biscuits, steel furniture,
metal containers, safes and strong bhoxes,
even when manufactured with the aid of
power arc ex:mpted from duty upto certain
specified limils of quantity or value. Glass
and glassware, and electiic batteries manu-
factured in ubits employing not more than
five workers ond Chioa and porcelain-ware
produced in Factoiies employing not more
than 15 workers ure wholly exempted from
excise duties. Duty reliefs are also admissible
to smiall scale producers of wires and cables.
Wireicss receiving scts manufactured in the
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small scale sestor, of which the price at the
point of sale to the coosumer does not
exceed Rs. 165/-, are also exempted from
duty.

There is no proposal to introduce differen-
tial rates for the small scule sector io the
field of direct taxes.

Agreement for Aid from Ford Foundation

9990. SHRI SHASHI BHUSHAN :
SHRI DEVEN SEN :

Will the Miuvister of FINANCE be
pleased to state :

(a) the details of agreement concluded
between Ford Foundation and Government
and the extent of aid (in dollars; graoted
duriog the last three years to the Ministry
of Home Affairs by the Ford Foundation
under the agreement and the purpose for the
same ;

(b) the amount of aid given by Ford
Foundation to the Indian Institute of Public
Administration for sending Government
officials to foreign countries and the number
thereof ;

(c) the number of officers who were given
allowance etc, in foreign countrics by Ford
Foundation through Indian Institute of Public
Adminisiration ;

(d) whether it is a fact that the newly
appointed Director of the Indian Institute of
Public Administration was sent to U. S. A.
by Ford Foundation for receiving training
and he stayed there for a long time;
and

(e} if so, whether the appointment of
the said Director was made on the recom-
mendation made by the Ford Foundation 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) In October, 1969, the Ford
Foundation approved a grant of $1,30,000
over a period of two years to the Ministry
of Home Affairs for the improvement and
expansion of trainiog facilities for Govern-
ment officers at the State and national level.
According to the agreement, the grant is
to be used substantially on the following
pattern :

(dollars )
Travel and Study 80,000
Equipment 45,000
Library 5,000
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The Ford Foundation's activities in India
started on the hasis of a Memorandum of
Agreement signed on 19th January, 1952 bel-
ween the Government of India and the Ford
Foundation for rendering assistance to a pro-
gramme of Rural Village Development.
Supplementary Memnoranda of  Agreement
from time to time were signed subsequently
for enlarging areas of the assistance by the
Ford Foundation.

(b) and (c). So far as cou'd be readily
ascertained, a sum of Rs. 13,76 lakhs was
spent oo Fellowships and training abroad of
variops persons including Government officials
out of the Ford Foundation grants given 10
the I. 1. P. A since 195°. The amount in
respect of Government officials alone is not
readily available, The number of Govern-
ment officials sent was 48 and they were
given the allowances etc. in foreign countries
by the 1. I. P. A, out of the Ford Foundation
grants.

(d} A new Director for the Indian Insti-
tute of Public Administration has Dot yet
been appointed.

(e) Does not arise.

Agricultural Wealth Tax
9992, SHRI D. N. PATODIA :
SHRI RAM KISHAN GUPTA :
SHRI DEORAO PATEL :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether Government have completed
the examination of objections raised by the
Chief Ministers of the States with regard to
the levy of Agricultural Wealth Tax ;

(b) whether the delay in taking decision
will cause accumulation in tax arrears
and

(c) if so, whether Government propose
to give relief to the tax payers for casy pay-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI : (a) Not yet, Sir.

(b) No, Sir.

(c) The question does not arisc in view
of (b) above,
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However, the wealth-tax authorities would,
no doubt, in due courss, consider sympatheti-
cally requests from tax-payers for extension
of time for payment or for granting of in-
stalments for paym:at, e'c. and allow reason-
ab.e accommadation if the circumstances of
the case so requive.

Wrigten Answer:

Report of Ceatral Committec on Famline
Stricken Areas in Rajasthan

9993, SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased t»
state :

(a) whether a Central team bad visited
Rajasthan to study scarcity conditions in the
State ;

(b! whether they have
work

completed the

(c) if so, whether the team has suggested
the financial assistance to the State for
scarcity work for the next six months ;
and

(d) if so, the details thereof and how the
assistance compares with the assistance given
during earlier six months ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) Yes, Sir.

ib) The report of the Central team hes
not yet been received.

(c) and (d). Do not arise.

System of Customs Evaluation

9994. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE be
pleased to state :

(a) whether Government’s attention hus
been drawn to an editorial published ip the
Economic Times of the 17th Februery, 1970
under the caption *‘Customs Valuation™ ;

(b! whether itis a fact that India has
adopted her own system of Customs Evalua-
tion an that some of its provisions are held
to be inconsistent with the internationally
recognised concepts ; and

(c) if so, the steps proposed to be taken
to adopt to new valuation system which
would conform to internationally accepred
concepts 7
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THE MINISTER OF STATE IN THE

MINISTRY "F FINANCE (SHRIP.C.
SETHI) : (a) Yes, Sir.
(b) India has adopted a system of

customs valuation based on the principles
enunciated in Article V1I of the General
Agreement on Tarifls and Trade to which
India, among other countries, is a signatory.
Another popular system of customs valuation
is that evolved by the Customs Co-operation
Council and is commonly called the Brussels
definition of value. It is also based on the
same principles. There is some difference
between the Indian system and the Brussels
. system mainoly on the guestion whether goods
should be valued on their transaction value,
as provided in the former, or on the value
they would feich al the time of importation
as provided in the latter, and in this respect
the Indian system follows the principles
enunciated in the General Agreement on
Tariffs and Trade.

(c¢) Does not arise, in view of reply to
part (b).

Price Policy of Public Sector Undertakings

9995. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE be
pleased to state :

(a) whether Governmeont's attention has
been drawn to the views expressed by the
Cabinet Secretary, on price policy of the
Public Sector Undeitakings and published in
the Indian Express of the 24th January, 1970;

(b) whether it is a fact that inventory
control in public sector plants is very lax and
results in a wastage of Rs. 11.00 crores per
year ,

(c) whether it is also a fact that in some
public sector undenakings, even basic

principles of maintenance schedules are not
properly understood and followed ; and

(d) if eo, the steps taken to stop such
wastage of public mooey ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). Presumably the
Hon'ble Member is referring to the inaugural
address delivered by the Cabinet Secretary
on 23rd January, 1970, at the Seminer on
Pricing and Iuvestment held in New Delhi,
vhere a reference was made to the Report
tLLmitted by s Committes which investigated
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into the levels of inventories in S units of
Public Enterprises. The Report had stated
that there could be a saving of about Rs. 11
crores by way of inventorv carrving cost
with the proposed reduction in inventory
levels of these units. The findings of the
Report are under examination. While there is
scope for improvement in this area, it would
be wrong to generalise that inventory control
in the Public Enterprises has been very lax.

(c) Similarly, while in a few plants the
importance of proper plant and machinery
mainienance may not have been adequately
appreciated there is no general lack of
awareness in this regard.

(d) In the field of inventory control the
public enterprises have been instructed to
itaprove their procedure by adopting wherever
necessary modern techniques such as .

1. Application of A, B, C analysis.

2. Economic Order, Quantity System.

3. Codification, Classification
Cataloguing.

4. Value Analysis,

and

Fixation of reasonable recoupment
limits.

6. Periodic review of surplus stores,
elc,

In respect of plart maintenance, the
plants have been instructed to identify the
requirements of their individual maintenance
schemes. With a view 1o as.isting the
enterprises in sharing their experiences and to
evolve certain guidelines and principles that
could help in setting up, operating and
controlling suitable maintenance schemes in
each plant, the Bureau hes arranged a series
of seminars on maintenance of plant and
equipment.

Names svggested by Selection Commitiee
for Indian Institaie of Public
Administration

9996, SHRID. N. PATODIA : Will
the Minister of FINANCE be pleased to
state :

{a) whether a Selection Committee has
suggested of three administrators for
the Indian Institute of Public Administration
who are not professional Academic ;

{b) whether this is in cuntravention of
the rules prescribed for the appointment of
such persons ; and
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{c) if so, whether Government proposo
to intervene in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) Yes. Sir. The Selection Com-
mittee that was set up to assist the Chair-
man of the Executive Council of the Indian
Institute of Public Administration in the
task of selscting a new Director sugaested,
after considering wvarious names which
included those of academics, public men as
well as Civil servants, three names of serv-
ing civil servants as being the best persons
available.

(b) No, Sir.

(¢) Does not arise. The Indian Institute
of Public Administration is an indep:ndent

autonomous orginisatian and the appoint-

ment of the Dirictor is made by its Execu-
tive Council which consists of persons
elected by the members of the Tnstitute and
thnse co-opted by the elec'ed persons.

Ralds to Unearth Foreign Exchange

Rachet
9997, SHRI D. AMAT : Will the
Minister of FINANCE bz pleased to state

the amaunt of concealed foreign exchunge
unearthed in the countrv during 1968.69
and 1969-70 ?

THE MINISTER OF STATE IN THE
MINISTRY 0OF FINANCE (SHRIT P.C.
SETHI) : Inform tion as to the amount of
foreign exchange recovered and seized as a
result of the searches made by the Enforce-
ment Directorate during the financial years
1998.69 and 1965-70, is being collected and
will be laid on the Table of the Lok Sabha.

Depatationists in National Mineral
Development Corporation

SHRI A. SREEDHARAN :
SHRI ONKAR LAL BERWA :
SHRI SHIVA CHANDRA JHA :
SHRI S. S. KOTHARI :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that cootrary to
Government's directive, vacant posts in the
National Mineral Development Corporation
Ltd., are still being filled in by deputa-
ionists ;

9998.
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(b)Y if 80, whether such policy will not

discourage the Corporation’s sultable

employees of avenues of nromotion ;

{c) the reasons for which such posts are
not advertised in the newsoapers if suitable
employees within the Corporation are not
available to attract hest candidates : and

(d) the number/designation of posts for
which deputationists are being appointed in
the Corporation and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) No, Sir.
The latest order of the Government of Indla,
while providing, later-al.a, that borrowing
organisations should as far as possible, build -
up their own cadres in due course, does not
impos= any ban on taking persons on deputa-
tion by public undertakings Appointments
on deputation are made by the National
Mincral Development Corporation in the
following categories :—

1. Appolntments to offices of Chair-
man, whole-time Directors and
General Managers of projects which
are made by the President.

2. Posts of a speciallsed nature
involving security, maintenance of
secrecy of information or speclalised

expertise required to fulfil the
duties, if suitable persons are not
available from within the
organisation,

3. Posts in new Projects in the initial
stages which are filled by borrowing
from the Central or State Govern-
ments in order to expedite work
and maintuin liaison with other
Government Departments.

4. Purely short-term posts in which
cases it would not be worthwhile to
spend time and money in advertis-
ing the posts,

5. Posts advertised in the open market
to which Government servants may
be selected on the basis of inter-
view and/or test along with other
candidates from the open market
and allowed to keep their lien in
their parent departments.

(b) No, Sir. FEvery opportunity is
afforded to the Corporation’s employees to
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better their prospects in accordance with
Rules and procedure of the Corporation.

(c) Except where required otherwise, the
posts are advertised, if suitable employees
within the Corporation are not available.

{d) A statement furnishing the informa-
tion is laid on the Table of the house.
| Placed In Library. See No, LT--3570/70)

Survev for Iron and Manganese Ores
in Blhar and Orlssa

9999, SHRI G. C. NAIK : Will the
Minister of 'PETROLEUM AND CHEM]I-
CALS AND MINES AND METALS be
pleased to state :

(r) whether the Geological Survey of
India, the Indian Bureau of Mines and the
Governments of Orissa and Bihar have
surveyed the potentialities of Iron and
Manganese ores in the districts of Kenojhar,
Sundergarh and Sioghbhum :

(b) if so, the Iron and Manzanese ores
reserves in each of the districts of Keonjhar,
Sundergarh and Singhbhum ;

{e} the quan‘ity of iron and manganese
ores that have been extracted and despatched
for export and consumption in different Sieel
Mills during the Jast three years from each of
the above districts ;

(d) the quentity of Iron ore and
Manganese ore that bave been despatched
from Barbli, Banspani and Barajamda
sector of Keonjhar and Singhbhum districts
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of Bihar to Rourkela Steel Plant dwring the
last three vears ; and

(e) the transport cost by 1ail from these
areas to Rourkela Steel Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (d) Preliminary
geologizal survey of iron ore and manganese
ore deposits of Orissa and Bihar has been
carried out by the Geological Survey of
India. The Indian Bureau of Mines have
also carried out studies in selected non-
captive leaseholds for iron ore. It is
reported hy the Government of Orissa that
they have carried out invesiigations for iron
ore and manganese ore in selected areas in
Keonjhar and Sundergarh districts. The
Government of Bihar have reported that they
have not carried out any detailed survey for
iron and manganese ores in Singhbhum
district except for the work carried out for
M/s Atlas Iron and Alloy Ltd., Calcutta in a
portion of Baraiburu-Tatiba area of Singh-
bhum district.

ib) Many of the iron ore belts and
deposits extend across the State and district
boundaries. The investigation having been
carricd out deposit-wise or belt-wise, the
reserves are calculated on the same basis and
as such no exact figures of district-wise or
State-wise reserves can be given. The follow-
ing table shows the reserves of iron ahd
manganese ore deposits of Bihar and Orissa
assessed by this Geological Survey of Indla :

Location of deposit

9%Fe. content

Grade of ore Reserves of ore

«in million tonnes)
Proved and Probable and
indicated possible
n 2) (k)] 4)
IRON ORE :
Singhbhum dissrict

Noamundi, Thakurani, Gua, etc,

extending through Bonai (Sundergarh

district) and Joda (Keonjhar distt, of

Orissa). 60 68 2032,09 8128.38

Saranda Block 60 207 27

Sarands N. E. Block 60 17.78

Goudi Buru 60 51.82

Kirlburu North and South Block 62-61 176.00
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collected and will be placed on the Table of
the House when received.

Land Acquired at R. K. Puram for
Allotment to MPs.

10000. SHRI B. K DASCHOWDHURY :

SHRI R. K. BIRLA :
SHRI YASHPAL SINGH :
SHRI 8. K. TAPURIAH :

SHRI RAMAVATAR SHASTRI ;

SHRI GADILINGANA GOWD ;
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to stute :

(a) whether Government have considered
the release of piots out of 2,000 acres of
land it acquired at Ramakrishnapuram for
the purpose of allotment to be made 10 the
Members of Parliament ; and

{b) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) and (b). Govern-
ment do not consider it possible to release
any land in Ramakrishna Puram for allot-
ment to Members of Parliament, as the land
was acquircd for the construction of resid-
ential and office accommodation in the
geoeral pool. Most of the area has been or

#s being built upon.

1 2 3
Sunderga h distrier :

Bolani, Taldi etc. 62-63 665.51
Boramotogulli Block 62-63 124,97
Kandahar pahar 62-63 188.97
Malangtoli (Sundergarh and

Keonjhar districts) 63 and above. 163.00
MANGANESE ORE Grade Reserves
Singhbhum—Keonjhar Bonai  Average 40% MN. 20 million tonnes—20%of which
belt of Bihar and Orissa. Fe-high. P. Low.  contain more than 40 per cent

manganese content,

(¢) to (¢). The information is being Increase in Adulteration of Food

10001, SHRI B. K. DAS-
CHOWDHURY :

SHRI R. K. BIRLA :

SHRI S. K. TAPURIAH :

SHRIMATI ILA PAL-
CHOWDHURY :

SHRI OM PRAKASH TYAGI :

Will the Minister of HFALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) whether it is a fact that adulteration
of food is on the increase in the country :
and

(b) the detailed steps taken by Govern-
ment to deal with the matter ?

THE MINISTER OE STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEYELOPMENT (DR. S,
CHANDRASEKHAR) : (a) No. The
reports received from the State and Union
Territory Governments during the last few
years indicate a downward trend in the
adulteration of foodstuffs,

(b' The provisions of the Prevention of
Food Adulteration Act have already been
made more stringent and the States asked
to ensur= proper enforcement of the Act.

A Central Unit 15 being set up to check
the of food adul i longwith
the State Health Authorities concerned. The
Unit will be maioly concerned with the
functions prescribed in rule 9 of the Preven-
tion of Food Adulteration Rules in respect
of ioter-State offences and will help in
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giving technical guidance to State Govern-
ments.

Admission against the Unreserved
Seats In Lady Harding Medical
College, New Delbl

10002, SHRI B, K. DASCHOW-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of students admitted
against unreserved seats in the first year
course of M B.BS. in the Lady Hardinge
Medica! College last year ;

(b} their break-up State-wise ;¢ those
who have passed the premedical or its
equivalent or higher examination from
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Universities situated in various States ;

(c) the percentage of marks in pre-
medical or equivalent examination obtained
by students upto which admissions have
béen made against un reserved seats ;

(d) whether it is not a fact that the
standard of assinging marks is not uniform
in all the Universities ; and

"{e) whether it is proposed to conduct
pre-entry test for admission to this college
to remove anomalies in standards and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMIL"
.PLANNING AND WORKS, HOUSING
AND URBAN DEVLLOPMENT (DR. S.
CHANDRASEKHAR) : (a) f8.

(b) Name of the State/

Name of the University/

Total number from

Union Territory Board the State
1. Uttar Pradesh () Aligarh 3
(ii) Meerut 6 17
(ili) Intermediate Board, U.P. &
2. Rajasthan {iy Rajasthan 107
1n
(i) Jodhpur 1 j
3. Gujarat (i) Gujarat i3
3l
(ii) Saurashtra 18
4, Jammu and Kashmir Jammu and Kashmir 3 A
5. Haryana Kurukshetra 2 2
6. Delhi Detlhi 4 4
68

{c) 679, (in the case of Scheduled Caste
candidates 50.66%).

(d) Standards are not uniform,

fe) The Delhi University is considering
8 proposal to hold a competitive pre-entry
test for admisssian to Lady Hardinge
Medical College.

Removal of Defects from Family
Planning Campalign

10003, SHRI B. K DASCHOW-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND WDRKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state .

(a) whether Government have considered

to remove the family planning campaign
defects in the near future ; and

(b) if so. the details theieof and the
steps taken by Government to remove thowe
defects ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a} Steps are
continuously being taken for removal of
shortcomings in the Family Planning Pro-
gramme, as f. r as practicable.

(b) Shortcomings reported in the Pro-
gramme mainly are :

1. Inadequate infrastructure.
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2. Shortage of traiped technical per-
sonnel particularly in the rural
areas.

3. Wide gap between the awareness
and acceptance of the Programme,

The steps taken to remove the above-
mentioned shortcomings and further invigo-
rating the family planning movement in the
country include :

1. Bringing expeditiously on ground
the full basic infra-structure with a
view to motivating the people in
favour of Family Planning and
providing supplies and services
nearest to their homes.

2. Increasing number of teaching
institutions and adding scats to the
existing institutions so that a larger
number of technical personnel in-
cluding doctors, lady health visitors,
Auzxiliary Nurse Midwives efc.,
become available for the Pio-
gramme.

3. Increasing training facilities for the
serving persopnel so that they can
offer better services.

4. Increasing educational end moti-
vational efforts, It is proposed to
intensify extension education and
introduce population education pro-
gramme.

5. Involvement of private medical
praclitioners, homoeopaths and
practitioners of indigenous systems
of medicine on a larger scale in
the programme by giving them
orientation training,

6. Introducticn of new schemes like
intensive work and additional in-
puts in populous districts, selected
areas, organised sectors and post
partum work in bigger hospirals
where large number of deliveries
take place.

7. Providing greater mobility for the
peripheral staff.

8. Immunization of infants and pre-
school age children with triple
antigen ; immunisation of mothers
against tetanus ; prophylaxis against
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nutritivnal anaemia ; and nutritio-
nal programme for contrcl of blind-
ness due to vitamin A deficiency—
these schemes have been taken up
to make the family planoing pro-
gramme a (truely family welfare
movement to provide direct evidence
to convince the community of the

interest of the family plaoning
programme in the general health
and wclfare of children and
mothers.

9. Effective supervision and guidacce
from the District and State Officers
as well as through visits of Senior
Officers from the Centre.

Revision of Agreement with National
Iramlan Ol Company for Reduction
in Price of Darius Crude

SHRI RABI RAY :

SHRI YASHPAL SINGH :
SHRI HIMATSINGKA :

SHRI SHIVA CHANDRA JHA:
SHRI DEVEN SEN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleascd to s*ate @

(a) whether it is a fact that Government
sent a team last wesk to Tran to request the
National Iranian Company for a reduction
in the prices of Darius crude that is being
supplied to Madras Refinery ;

(b) if so, whether it is also a fact that
the said company has rejected the Indian
request for & reduction in the price of
Darius ctude ; aod

ic) what furtber steps Government are
taking on that score ?

10004,

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
{SHRI D. R. CHAVAN): (a) Yes, a team
of four members visited Iran last moath.

(b) Yes.

(¢} The matter is under examination.
It is not in the public interest to disclose
the patwe of possible sieps at this stage.
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Extension given to Expert Commiltee
Appoint:d to Examine Proposals
for New Prefabricated
Housling Factorles

10005. SHRI RABI RAY :
SHRI MAYAVAN :
SHRI N. R. LASKAR :
SHRI DHANDAPANI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

a) whether it is a fact that the experts
Committce appointed to examine proposals
for several new prefobricated housing
factories hss been given an extension of
time ;

{b) if so, the reasons therefor ; and

(¢) when they propose to submit their
report and the detais thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHR1 K. K. SHAH): (a) The reference
appears to be to the Committee appointed
to study cost reduction in house-construction
and the adoption of methods of pre-fabri-
cation and mechanisation. If so, the answer
is in the affirmative.

(b) Visits to a number of States in the
country for consultation and discussion took
longer than expected and an extension of
1§ months was found inescapable.

{c) By the middie of May, 1970.

Statement made by the Prime Minister
in Madras Re price Rislog Trend

10006. SHRI1 P.C. ADICHAN :
SHRI HIMATSINGKA :
SHRI D. AMAT :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Prime Minister recently
stated in Madras that the price situation was
causing concein to Government ;

\b) if so, in what context thes¢ remarks
were made ; and

(c) the steps being taken by Government
to check the puice rising trend ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). During the Prime
Minister’s visit to Madras on the 18th April,
1970, some newsmen had asked her a number
of questions, one of which related to the
price situation iu the country. It wasin
that context that the Prime Minister had
stated that while price levels in the country
were a matter for concern, they were not at
present out of control,

(e) The Government keeps constant
watch on prices and takes remedial measures
in the light of the emerging situation. These
measures include fiscal remedies to curb
excess demand, imposition of control on bank
against ¢ dities subjected to
price pressures, arranging imports to augment
domestic supplies, building stocks of food-
grains and maintenance of a system of public
distribution to ensure supplies of essential
commodities at reasonable prices. Wherever
necessary, price control measures are review-
ed and use is made of the E:sential
Commodities Act.
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DBraft Scheme of D.D.A. for Kotla
Mubarakpur Area

10011. SHRI M. L. SONDHI: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEYELOPMENT be pleased
to state the details of the draft scheme
touching various aspects of the community
life including basic amenitics drawn up by
the Delhi Development Authority for the
Kotla Mubarakpur area.

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : The Kotla Mubarak-
pur area has been very recently declared as
8 ‘development area’. Its detailed plans
have not yat been prepared. The provision
of proper community f-uliliea in ﬂe area
is under study. M t some Y
biocks have besn coustiucted in the arca.

Supply of Drinking Water in Kotla
Mubarakpur, Delbi

10012, SHRI M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether a copy of the report of the
Delhi Water Supply and Sewage Disposal
Underteking on the quality of the well localed
in village Aliganj on the bank of Kushak
Nalla will be laid on the Table ;

{b) whether the Ministry will obtain a
second opinion from an independent autho-
rity whether the water of the well in the
village Aliganj is fit for drinking purposes ;

(c) what Is the utilisation from the water
maio which exists in the Kotla Mubarakpur
area for the water requirements of tho resi-
dents of Katla Mubarakpur ;
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(d) what is the population of Kotla
Mubarakpur ; and

(e) what is considered to be the minimum
DECessary per capira water comsumption in
New Delhi and what is the per capira water
coasumption in Kotla Muoarakpur ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): (a) A capy of the
analysis of the Chiel Water Analvst Delhi
Municipal Co:poration is laid on the Table
of the House. [Placed in Library. see No.
LT-3571/70.]

(b) Itis proposed to carry out unother
test by the Delhi water Supply and Sewage
Disposal Undertaking to determine whether
the water of tne well in the village Aliganj is
fit for drinking purposes or not.

{c) There exists some 3-4" water main
in Kotla Mubarakpur area and about 150
individua! connections are given from the
main and about at dozen free public water
hydrants and 10 metered public hydrants
have aiso been provided from the above
main.

(d) The population of Kotla Mubarakpur
including adjoining area is reported to be
about 35,000.

(e} The average per capita consumption
of water in Delhi works out to 40 gallons per
day. Per cupita water consumption in Kotla
Muba-akpur may be about 1° gallons per
day according to Delhi Water Supply and
Sewage Disposal Undertaking.

Flectrit:cation of Panchkain Road
Qunrtera

10013. SHRI M. L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
URBAN AND DEVELOPMENT be pleascd
to refer to the weply given ty Unstarred
Question Nuo. 2009 on the 1st August, 1969
and state *

(a) whethe' he had some time ago visited
the low income Government employees
living on Punchkuin Road, New Delhi ;

(b) whether he had promised that electri-
fi_ation would be done in the case of all the
quarters which bad been neglected for the
last two decades ;
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(c) whether it is a fact that after start-
ing electnfication the work of electrification
has been stopped half way through ;

(d) if so, the reasons therefor : and

(¢) when the work is likely to start and
when it will be completed ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a} Yes, Sir.

(b) He had given an assurance that he
will look intn the matter,

(c) and (d). Out of 401 quarters, work
was not taken up in respact of 92 quarters
only, as thes: quarters are proposed to be
demolished for the construction of a Shopping
Centre.

(e) Out of 309 quarters which are being
electrified, wiring work has been completed
in 306 quarters and the occupants have ob-
tained electric meters from New Delhi
Municipal Committee in repect of 298
quarters. The wiring in the remaining 3
quarters will be completed shortly.

Loan Agreement with Canada

10014, SHRI MAYAVAN :
SHRI N. R. LASKAR :
SHRI DHANDAPANI :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether it is a fact that Canada has
agreed to give India an interest free loan
under an agreement signed in April, 1970 ;

(b) if so, the details thereof ;

(c) the extent to which this loan will
be given ; and

(d) how Government prcpose to utilise
this loan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (d). Yes, Sir. A loan agree-
ment in a amount of C$17 milliou (Rs. 11.8
crores) was concluded between ths Govern-
ments of Canada and India on 22-4-1970 in
New Delbl. The loan does not carry any
interest or service charge and is repayable in
Canadian dollars over a pariod of 50 years
including an initial grace period of 10 years,
The loan is for financing the import from
Canada of essential industrial commodities
like Zine, Nickel, Asbestos and Newsprint.
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Discovery of Copper Bearlag Zone In
Purolia District, West Bengal

10015. SHRI MAYAVAN :
SHRI N. R. LASKAR :

SHRI DHANDAPANI :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state *

(a) whether it is a fact that Mines and
Minerals Department have recently discovered
an 18-foot thick copper-bearing zone at
Tamakunum, Purulia district in West Bengal ;

{b) if so, the delails of the discovery ;

(¢) how far
useful ?

this has been found

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) to (c). The
information is being collected and will be
placed on the Table of the House, when
recelved,

Impact of Demand for Arrears of Taxes
from tbe Film ladustiy

10016, SHRI KANWAR LAL
GUPTA :
SHRI SURAJ BHAN :
SHRI S, K. TAPURIAH :
SHRI SHARDA NAND ;

SHRI DEVINDER SINGH
GARCHA :

SHRI B. K. DASCHOW-
DHURY :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Central
Excise Authorities have demanded tax
arrears of over Rs. | crore from the film
Industry ;

(b} if 8o, the details thereof :
t¢) whether it is also a fact that upward
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revision of taxes has created financial crisis
in the film industry ;

(d) if 8o, the steps proposed to be taken
by Government to ease the situation ;
and

(e) the names f the parties from whom
the demand has been made and the amount
to be recovered.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Demands of Central Excise
duty amounting to Rs. 67.41,584.69 have
beeo raised against certain processors of
i ograph films in respect of the period
from Ist April, 196 to 19th February, 1970.
Similar demands have to be raised for the
period prior to Ist April, 1969 also, details
about which are being worked out.

(b) The above-mentioned demands have
been raised in respect of the films which were
cleared for home consumption during the
month of their certification by the Central
Board of Film Censors. These films were
initially cleared on payment of duty at
concessional rates provided for in the exemp-
tion notifications in force from time to time.
It was pointed out that according to the
language of the notifications the concessional
rates provided thercin were not applicable
to films cleared in the month of certification,
Mecessary amendments allowing application
of the concessional rates to films cleared for
home consumption during the month of
certfication also have been made in the
relevant notification with effect from 20th
Februar:, i¥70. Since prior to this date, all
films cleared during the month of certification
were legally liable to the tarif rate of
duty, demands for differential duty had to
be raised.

(c) No, Sir. As already explained, there
was no upward revision in the rates of
Central Excise duty. Regarding the de-
mands that have so far been raised
no action has been taken to enflfifpe the
same. There should, therefore, be no ques-
tion of there being financial crisis in the film
industry.

(d) Does not arise,

(e) A statement is laid on the Table of
the House.
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Statement
Arrears of Taxes from the Flim Indastry

Amount of Central Excise
duty demanded for the

SI. No. Name of the Party period  from
1-4-1969 to 19-2-1970
- (both days inclusive),
1 2 3
Rs.
1. Bombay Film Laboratory. 2,03,134.48
2. Rajkamal Kala Mandir. 20,238.20
3. Quality Laboratory. 1,425.60
4. Ramnord Rescarch Laboratory. 9,08,510.61
5. Film Centre. 50,18,881.30
6. Famous Cine Laboratory and Studio 3,32,033.17
7. Famous Cine, Tardeo. 18,872.54
8. Kodak Laboratory 2,617.20
9. India Cine Laboratory. 24,937.35
10, Modern Sixteen Laboratory, 1,150.32
11, Basant Picture. 2,09,783.92
TOTAL : 67,41,584.69

Extendlog of Facllities to Small Borrowers
by Nationalised Banks

10017. SHR1 HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state :

(a) whether with a view to exiending
loan facilities by the nationalised banks to
small borrowers, Government propose to ex-
periment with promoting on a vast scale at
all levels, vol Y Orga isati o go
initial processing and recommending the cases
of genuine borrowers ;

(b) if so, the details thereof ; and

(¢) the steps taken and being taken ip
this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (¢). Government do not
consider that they should experiment with
promoting voluntary orgenisations for re-
commending to npationalised banks loan
application from borrowers.

Replacement of Exclse Daty by Sales Tax

10018. SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Federation of All India
Cloth Merchants A iati has opposed
the proposal 1o re-impose sales tax on cloth
in view of the existing excise duty as recom-
mended by the Fifth Fisance Commission ;
and

(b} il s0, the grovnds advanced by the
Federation in suppott of their plea ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Yes, Sir.

(b) The main grounds urged by the
Federation are :(—

(1) The step would be retrograde

(hy It would lead to evasion of tax,
higher cost of collection etz,

(ili) It would result in disturbiog the
uniformity in regard to the ratc of



131 Wrirren Answers

tax etc, and incidentally cause
diversion of trade etc,

(iv) It would generally result in harass-
ment to the trade in that they
would be required to maintain cla-
borate accounts and registers, and
to comply with vaiious procedural
requirements.

Alleged Favour Shown to I1BP and
Esso by Indian Ol Corporation
10019. SHRI INDRAJIT GUPTA :

SHRI K. RAMANI :
SHRI TENNETI VISWA-
NATHAM :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state

(a) whether tie Indian Oil Corporation
is supplying its products at cheap rates and
or on credit to the Indo-Burmah Petroleum
Co., and Esso ;

(b) whether this is in conformity with
the recommendations of the Estimates
Committee ;

(c) whether representations in this regard
have been received from a number of
asgociations of oil dealers ; and

(d) if so, the steps taken to ensure that
10C's own markets are not adversely
affected 7

THE Ml_‘NISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No

(b) Does not arise in view of answer to
part (a) of the question,

{c) and (d). Only one representation
has been received, Tt has been found to be
without d@ny basis,

Scarcity of Kerosene Oll in North Blhar

10020, SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to ieler o the reply givin to the
Unstarred Question No. 6188 on the 13th
April 1970 regarding scarcity of Kecrosene
Ol in Norih Bihar and state :

ia) whether the proposal for shifting
the loading operations to an alternative
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suitable location in the Garhara yard has
since been worked out jointly by the Indian
0il Corporation and North Eastern Railway ;

(b) if not, the anticipated time to be
taken in finalising and implementing the
same ;

fc) whether latest supply position of
Kerosene il in the districts of Darbhanga,
Sahars'a, Muzaffarpur and Champaran and
other districts of North Bihar has since been
ascertained @ and

(d) if so, the details of the remedial
measures under-taken to ensure regular and
adequate supply ?

THE MINISTER OF STATE IN THE
MINISTRY OF PFETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Not yet,

{b) Approximately 3 months.

{e) and (d). The Government of Bihar
were requested to indicate the latest supply
position of kerosene in the Districts of
Darbhanga, Saharasa, Muzaffarpur and
Champaran etc., in North Bihar and they
have advised that the reguired information
is being collected and will take some time,
However, the Indian Oil Corporation, the
major distributor of kerosene in this area,
has intimated that kerosene tank wagons sent
to De=pots are incurring demurrage and
telegrams are pouring in from Agents
requesting for suspension of supplies,

Re-organisation of L.I.C.

10021. SHRI RBHOGENDRA JHA:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 6189 on 13th April, 1970 and
state :

{ay whether consideration of the maiter
regarding re organisation of the L.I.C. has
since been completed :

{b) if so, the details thereof ; and

(c' if not, the causes of delay and (he
time likelv to be taken to finalise and
implement it ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) to (c). The recom-
mendations regarding the set up of the
Corporation at the Headquarters and at
other levels are still under exa mination,
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Commitment Charge oo Unutilised
Portion of Credit Limits

10022, SHRI DEVINDER SINGH
GARCHA - Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Reserve
Bank of India has directed all scheduled
banks to levy a commitment charge on the
unutilised portion of the credit limits at the
rate of 1 per annum from lst April, 1970 ;

(b) if so, the reasons which necessitated
for the issue of such a directive ;

{c) whether any exemptions have been
made from the purview of this directive ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P C.
SETHI) : ia) Yes, Sir, The commitment
charge will b= at the rate of 1 per cent per
annum in respect of the unutilised portion
of the credit limits from 1st April, 1970,

(b) The objective is to bring about
greater degree of discipline on the part of
the borrowers in estimating their credit
requirements and to assist in a more rational
allocation of credit.

(c) and (d'. The commitment charge
will not apply to :—

(i) credit limits of less than Rs. 10
lakhs in each account ;

(ii) credit limits granted to the Food
Corporation of India, State Govern-
ments and their authorised ag=ncies
for the purpose of food
procurement | storage | distribution
operations ; and

(iil) credit limits sanctioned in respect
of bills purchased and discounted
(inland and export bills), advances
against such bills taken for coilec-
tion and letters of credit and
packing credits for exports.

Arrears of Interest Against Shopkeepers
of Subzl Mandi, Delh!

10023. SHRI K. N. PANDEY: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HQUSING
AND URBAN DEVELOPMENT be pleascd
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to refer to the reply given to Unstarred
Question No. 3101 on the 11th August, 1969
and state :

(a) whether the arrears of interest have
been collected from the shopkeepers before
the allotment was made in Azadpur Market,
Delhi ;

(b) whether protests have been made
regarding the allotments and allegatinns have
been made against an officer of the Delhi
Development Authority for allotting plots
by charging Rs, 6000 to ten thousands per
plot ; and

(c) if s0, whether Government propose
to refer the matter to the CB.I. for
investigation ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH;: (a) to (c).
The information is being collected and will
be laid on the Table of the Sabha in due
course.

New Fruolt and Vegetable Market at
Azadpur, Delhi

10024, SHRI K. N. PANDEY ; Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Starred
OQuestion No. 1361 on the 28th April, }969
and state :

(a) the machinery ‘for determining the
eligibility for alloiment of a plot in new
fruit and vegetable market, Azadpur, Delhi ;

{b) the requisite qualifications to get
allotment of such a plot :

(c) whether these qualifications were
observed in alloting these plots without any
discrimination ; if not, the reasons therefor ;

(d) the names of all the allottees with
designation, income and relevant addresses
of Delhi, as found true on varification who
have been given the said plot in that Fruit
Market, Delhi ; and

(e) the names of all the applicants who
applied for a plot in response to advert'se-
ment of the Delhi Development Authority in
the said market and the ressons for not
allotting them as such ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) A Committee
was constituted for this purpose,
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(b} The main quailification for securing
an allotment in Subzimendi, Azadpur, is that
the applicant should be actually occupying
some business place in the existing Subzi-
mandi, Delhi. The applicants were required
fo produce documents to prove that they
had actually been carrying on business in
the existing Subzimandi.

(c) Yes, Sir.

(d) and (e). 1527 applications had been
received from traders in the existing
Subzimadi. 116v plots of various sizes have
been allotted after  verification of the
documentary evidence produced by the
applicants. The cases of those, who could
not produce satisfactory documentary
evidence tu show that they had actually been
worklIng inside Subzimandi, were rejected.

The time and labour involved in
compiling information about the mames ;
addresses and income of all the applicants
and the allottzes of plots, is pot likely to be
commensurate with the results likely to be
secured.

Flling of Income-tax Returns by Officers

10025, SHRI MUHAMMAD SHERIFF :
Will the Minister of FINANCE be pleased
to refer to the replies given to the supple-
mentary questions on Starred Question MNo.
813 on the 6th April, 1970 and state :

{a) whether the firs. income-tax return
was filed by the Hindi Officer who is said to
be practising astrology ; and

(b) how much income was shown by
him for each subsequent years since then ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) and (b). No, Sir. Shri K. B.
Parsai, Hindi Officer has not filed Income-tax
Returos so far.

Writlog off of Arrears of Income-tax
io Madhya Pradesb

10026. SHRI G. C. DIXIT: Will the
M nister of FINANCE be pleased to state :

(a) the names and addresses of persons,
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firms, Hindu undivided families and
companies of Madhya Pradesh whose
income-tax demands of rupees one lakh or
more have been written off during the
last three years ;

(b) the names and addresses of persons
of such firms and the directors of such
companies in Madhva Pradesh ;

{c) the reasons therefor ;

(d) whether it is a fact that some
persons of Madhya Pradesh against whom
income tax demands of less than Rs, 500
were pending were imprisoned ; and

(e) if so, the number of persons who
have been imprisoned for nop-payment of
income tax during the last three years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) to (¢). The requisite infor-
mation is being collected and will be laid
cn the Table of the House as early as
po: ‘ble

qedi § gaTc Wy
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Increase in Price of Natoral Gas Swppli
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(c) the reasons for the increase in the
price ; and

d) the reaction of the Fertilizer Cor-
poration of India in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 D. R. CHAVAN) : (a) and (b)
Originally, Feitilizer Corporation of India
was given a discount of Rs 030 per 1000
c ft. on the base price of Rs. 1.50 per 1000
c. ft. of natural gas. This concession was
applicable 10 the quantity of 8 million cu.
ft./day for a period of 10 years ending in
1974. For additional requirements of gas, the
Oil Board decided to charge the base price
of Rs. 1.50 per 1000 c. ft.

(c) The main reasons are Oil India’s
internal investment, operating costs and loss
through devaluation. Accurding to Oil India,
the price of Rs. 1.50 is well below the price
offered anywhere else in India and one of
the Piivate Oii Companies have expressed
preparedness to undertake the project on
the basis of Rs. 1.50 per 1000 c. ft.

(d) Fertilizer Corporation of India has
protested against the discontinuance of the
discount in respect  of the additional
quantity.

Galoful Occupation for Leprosy Patieats

10029. SHRI BENI SHANKER
SHARMA : Will the rthe Minister of
HEALTH AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DEVE-
LOPMENT be pleased to state ;

(a) the steps taken o chalk out the
programme for providing nomeintectious lep-

to Namrup Unlt of Fertillzer Corporation
of India

10028. SHRI V. NARASIMHA RAO:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Oil Indin has asked the
Feriilizer Cosporation of India to increase
the price of patural gas supplied to the Nam-
rup Unit ;

(b) if so, the present price and the price
asked for ;

rosy patients with suitable avenues of gainful
occupations which could enable them to
lead & purposeful and seif-relient existence ;
and

(b) the stage at which the matter stands
at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. 8.
CHANDRASEKHAR,) : (a) and (b}). The re-
habilitation of handicapped including those
handicapped by leprosy is primarily the res-
ponsibllity of the States. Theseiore, no
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Central Scheme for providing non-infectious
leprosy patients with suitable avenues for
findiog gainful employment has been under-
taken,
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National Malaria Eradication Programme

10030. DR. M. SANTOSHAM : Will
the Mipister of HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

{a) how many Ewvaluation Reports have
been submitted by the National Malaria
Eradication Programme since 1967 ;

{b) whether there has been spread of
Melaria agein and agein even after the
D.D.T. spraying now and then ;

(c) the main ceuscs of the failure of
D.D.T. spraying ; and

(d) the steps taken by the Government
to check this mensce ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMITY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Since 1967 the
National Malaria Erdication Programme has
been evaluated four tiines by the Independent
Appraisal Teams annually in the months «f
January and February. In addition a team
of international experts held a special evalua-
tion in 196¢ in the States of Madhya Pradesh,
Gujarat, Maharashtra. Rejesthen, Assam and
Orirsa. The status of the Programme hes
also been assessed by the Special Commitiee

in 1969,

(b) There is no large scale resurgence of
the disease. Only focal out breeks in
certain areas appeared which were treated
adequately.

(c) The failure of D.D.T. spraying in

certain areas has been due to :

(1) Patchy and partial spray due to
difficult terrain, poor communi-
cation and lack of proper super-
vision,

(2) Delayed supplies of D D.T. due to
late arrival of shipments from
abroad resultl.g in  untimely

spray.
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(3) The problem of refusals in certain
areas with bed-bug nuisance and on
religious grounds.

(4) The habit of mud-plastsring of
walls immediately after spray in cer-
tain tribal areas which renders
D DT. spray ineffective.

(5) Developmeant of resistence in vector
mosquitoes in certain areas which
has now become the uperational
problem.

{6

—

Existence of pockets of suspected
outdoor transmission in certain
parts of the country due 1o veclor's
habit of resting and biting outside
the houses where D.D.T. spray has
proved ineffective.

(d) Steps have been taken to rephase the
programme, to procure in advance the in-
secticides and amii-malaria drugs required,
progressive replacement of unserviceable
vehicles and use of alternative insecticides in
resistent areas,

Staff in Income-Tax Department, Delbi

10031. SHRI K. M. MADHUKAR :
Will the Minister of FINANCE be pleased
to stale :

(a) the total number of non-Gazetied
eraployees in each cadre/grude working in the
Income-tax Depariment at Delhi ; and

(b) the number of emnloyees who have
put in more than three years of service but
have not been declared Quasi-Permenent and
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI) : (a) Grade-wise, the number is :

Name of Posts No. of Posts
lmpeclm-. o 146
Supervisors 3
Head Clerks 89
Stenographers 201
Upper Division Clerks 566
Lower Division Clerks 336
Staff Car Driver 1
Notice Servers 143
Total Class 111 1,521
Class IV 270
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{b) 11 of Class III and 35 of Class IV
employees have not so far been declared
Quasi-Permanent,

Out of them, 49 Class (Il and § Class 1V
officials have become eligible for Quasi-
Permaneat declaration only recently and
their cases are being looked into. The
character and antecedents of the others are
lo be got werified through the Police Authori-
ties and necessary steps are being taken in
this regard. The Quasi-Permanent declara-
tions will be issued as soon as the verifi-
calion reports become available.

Promotions in Income-Tax Department.
Delhi

10032, SHRI K. M. MADHUKAR :
Wiil the Minister of FINANCE be pleased
to state ;

‘{a) whether it is a fact that the em-
ployces of Income-tax Department working in
Delhi are vety much agitated over the various
promotions made 1 this year in the non-
Gazetted cadre giving promotion to junior
and ignoring the senior persons |

(b) whether the Income-Tax Employees
have demanded un enguiry in this regard ;
and

(€) il so, the steps taken by Goverment
in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SE1HI) : (a) and (b). The Executive Com-
mittee of the Delhi Income-tax Staff Associa-
tion passed a resolution on the *th February,
1970 expressing resentment at the super-
the

sessions involved  in promolions
in the various non-Gazetted cadrus,
particularly in ithe cadre of Head

Clerks. The procedure followed in regard
to these promotions was explained to the
General Secretary of the Association on the
18th February, 1970,

{c' The posts to which promotions were
made were ‘Selection’ posts which are filled
on seniority-cum merit basis. It is the de-
clared policy of the Government that in the
matter of promotions to such posts. due re-
eognition should b: given (o merit of the
persons falling within the zone of considera-
tion. The procedurc followed in this case
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was in accordance with the declared policy
and no action on the part of Government is
called for.

fT-weert d@eqrat grer feaat o v
w1 frgr wmAr

10033. it wgrere fag wreat : w4v
famt &+t ag gary & Har FO¥

(%) It daadfy droaT & FOE-
wOANT § weaia TR AT ATHIE
FeqIa F FITH AR FEATHT @
U ey ard & aAy ¥ 99 as et
safr gf & ; W

(&) 7 anfay freifa @sg &
LESIAS L8

faw Aea & e AN (5 T wo
W) : (F) AT (@), @waaT gy ¥
foa fae smew &< a1et deqrel & a1
Fguaraift of &1 @ awq wgHTA
wfufaai st arfofers 4% sfe & fag
faa s v §

srafus wfy = afafrat, semafes
iz dwfafis @ W & @ wfafral
aro fer ary oA w ¥ g
T graleEr § 750 F0% Wy 57 qeq
fraifea fear s 2 1 oo & 5w
i ¥ fa¥ feifa @a =1 gendy st
T AEIT Y —

: (w3 zmY #)

69- 7 - T1- 72- 73.

70 71 72 73 74
seafas

m|w 480 510 550 600 660
weqTafaT

ks 45 55 65 75 90

fAw & frg agerd Ax ¥ gfr
war dni/qfn frere 3 g0 Wy
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fer o & 1 Ivfwr &9 qov foy am
Ty W ¥ gy ¥, N g §
700 50 w¥ #1 agw fraifea fear
T & | W TR FT 99 AT HeaTs I
T NFT —

(0% &l #)
1969-70 115
1970-71 130
1971-72 13¢
1972-73 150
1973.74 170
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ggFTd A v 1969-70 ¥ fey
oW ¥ A mt 0T g 21
wofaT ag aamr aora 46) & fr agwrd
afafaat & fod fatfea s & sgem
safa g€ & ar 7@ )

arforfeas a5 gru #fy & fag faa
Ay Aty weaw (wfafs) ®wt & amaeg
¥, Sy wrgeaT B 400 0wy &7
e TET AT §

atfafsas @91 gro fayr 7 areafas
Ul F1 I W AFC E —

(702 =i #)

30 g, 1969 28 &g, 1970
e & foew & o9 ¥ fomd ¥
g fey s & faafer sfe &
wgw far f@ 0 gw fay fay
LU T™ W QY Neas
L sul sl )

188.38 53.59  267.93 140.50

Development of Land Allotted t1 Dera
Ismail Co-operative House-Bullding
Soclety, Delbi

10034, SHRI K. LAKAPPA : Will the
Mipister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

144

AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the Dera
Ismail Khan Co-operative House-Building
Society, Delhi, has undertaken the dewelop-
ment of land only recently which should have
been completed by the 13th March, 1970 ;

(b) whether the Society has applied for
extension of time for such development ;

(c) if so, the details thereof ; and

(d) the action taken or proposed to be
taken by Government to safeguard the in-
terest of its share-holders 7

Written Answers

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). As the layout plan of the
Society had not been sanctioned by the Delbi
Development Authority, it has not been possi-
ble for the Society to go ahead with the work
of development. The Society bas, therefore, re-
quested for extension of time for a period of
three years from the date of sanction of the
layout plan. The question of Government
taking any action at this stage to safeguard
the interests of the share-hulders of the
Society does not arise.

Annual Meeting of Dera Ismall Khan
Co-operatite House-Building
Society, Delbl

10035, SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to stite :

(a) whether it is a fact that the Dera
Ismail Kban Co-operative House-Building
Sociely, Delhi has not held its last anoual
meeting which was due in November-
December, 1969 ;

(b) if so, the reasons therefor ; and

(c) the action which Government pro-
pose to take in the matter ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) No, Sir.

(b) and (¢). Do not arise.
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Emplopment of Local People in Barauni
0il Refinery

10036, SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is fact that oon-Biharis
are being emploved in the Barauni Oil
Refinery even though local labour is available
in Jarge number ;

(b) if so, the reactions for the same ;
and

(c) whether it is not :the accepted policy
of the Government to give preference to local
people ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) No.

(b) Does not arise.

lc) As per recruitment policy of the
Indian Oil Corporation, posts in the non-
officers” grades ;.. below the scale of
Rs, 460-1020 are filled up through the local
employment exchange In case the local em-
ployment exchange are not «ble to supply the
requisite number of candidates then the
vacancies are advertised/thrown open to
other candidates. This is done to ensure re-
cruitment in large numbsrs of the candi-
dates residing in the area,

Amount of Claim Filed by Indian Oil
Curpor.tion for Recovery from
Hind Galvanising and
Engineering Co.

10037. SHRI SITARAM  KESRI:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply givem to
Unstarred Question No. 156 on the |3th
April, 970 and stai= :

(a) the amount of claim filed by the
Indian Oil Corporation in the Bombay High
Court for the recovery from the Hind
Galvanising and Engineering Co. (P) Lid,,
on each count ; and

{b) whether the Indian Oil Corporation
is stll inclined to deal with the Hind
Galvanising and Enginvering Co. (P) Ltd,
when the Estimates Committee in their ~6th
Report have suggested the former should

VAISAKH .28, 189 (S4K4;
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bear in mind the past dealings of the latter
while considering the question of placing
orders on them in future.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) It will not
be in the interest of the Indian Oil Corpora-
tion to disclose any information on the
subject during the pendency of the legal
proceedings.

(b) As already stated in reply to the
Unstarred Question No. 6156 answered in
the Lok-Sabha on 13.4.70, this is a matter
on which the Indian Qil Corporation Limited
has to take its own view. Apart from this,
the Corporation does not consider it advis-
able in its commercial interests to disclose
its views on this subject,

Depa:tmental Examination of [ncome

Tax Officers
10038. SHRI MAHARAJ] SINGH
BHARATI : Will the Minister of FINANCE

be pleased to refer to the reply given to
Unstarred Question No. 6098 on the 13th
April, 1970 ‘and state :

(a) the pames of the Examination
Centres in respect of whose papers, deduction
of marks was made and the papers and the
marks deducted in each such paper ;

{b) the total number of the candidates
ol these examination centres affected by the
dedution ; and

(¢} the basis for adopting the so-called
‘general practice' of making variation of
tabulation stage in the marks assigned by
various examiners, appointed for the purpose
as no rules permit such variation at the
tabul:tion stage ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI)»: (a) and (b) As the process of
compilation of the results of any examina-
tion is kept confidential in the intuest of
administration, the disclusure of the detal
asked for will be against the public interest,

{c; The rules for holding the examin -
tion cannot obviously provide for the
markiog up or marking down of answer
paners which has to be based on a study by
the Chief Examining a tandard

hoity of the d
ol valuation adopted by different examiners.
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TR et W et g ey o
qar g & ek

10039. »ff wgow fag wrga : qar
qeifeem aw eww Al ww T €y

Wi g Faw T T F

(%) 71 a@FR # fed & §w &R
Aifas wmaw & o=t gré e fa 9
gwde § A% AN FAW Ha H
a1 fyrrga fast @ ; o afy af,
A & avag H 90 T g1 #1 FEATE
Far @ g ; o

(@) 9& et & aqr o JT F
aaifeat & qdew & fag 39 & A
TFT FTX Y A v qF safewar Ay
Fer T A F wrawy # feay amfy gd
27

qtfraw aur TE@T Wi g q9)
iy AmET R wem WAt (o To o
wegra) : (%) < (7). g€ wfe o
waw ¥ arg fazdt ¥ d= &t famae @
fazdt & & Al chgw AT & fasw g
AT AT (TAF) & Ay apdaw F
afeey & ary & fole e g€ & AR
I W =T fear It Wl W
AT #1 A7 & fod fag g §F
WRE A F wwWig ¥gE, @
T ¥ uF wiw=w fawgg &% & smar &0

fermam awr SoT vAm & A N A
wm arr whaw

10040. =it wgraw fag MTat : v
gZtfeaw aur www v mEw qur Wiy
St agaary F FAT w9 R fgurem
aar goT wiw & fafwey 20 ¥ @
agt § qrg v =faul w7 oo s g,
T g FraY & g SR Freey
ERERR ccrd LR Il
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Ftfam aar o Wik @@ aw
g N ¥ wew W (st o
TA) 5 qqr FET § TR T
Tu% g% ot ; fgeww s?qw FO9AT
qeaT At F ¥z & ugiw Avmoamw
fadal o @A, Taw d wdfE
aEasE & wifg Tgel; S wRw W
feman A1 & wekzz, I @l T
Jaad) & qofeg wrAr Ay frddl e
aftrait Ioe 93 ¥ faer Soft s wgoes
491 Wzuse aaatee & @i fAad;
afraw Fu & feamg A7 ¥ e
F qafr Arar g fAA9T o Ger ¥
AT AT, AFEZ UF I AATAAT
w1 AT IA N2 & W Ay § dAw-
ek & B faddl w1 e gfawe
HIGRT FEqT 7 qaT AT E |

Grant of ‘P* Forms and Release of
Forcign Exchange to M.Ps.

10042, SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleascd
Lo state :

(a) the names of Members of Parliament
with dates who were granted ‘P* Form for
going ab:oad from the 1st July, 1969 to .lst
March, 197 and also the amount granted to
each of them ; and

(b) the pames of the Members of
Parliament  who  deposited the foreign
exchange 1f they stayed for lesser pericd for
v.hat they were allowed to ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (2) A statement is laid on the
Table of the House. [Placed 1. Lib ary.
see No. 1T-3573/70).

(b) The procedural arrangemenis do
not require for such information to be
collected and maintained, Hence no infor-
mation is available,
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Visits by Minister Abroad

10043, SH«I ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
to srate :

(a) the amount of foreign exchange
spent in each case on the tours of Union
Ministers who went to foreign countries
during March and April, 1970 ; and

(b) the details of the mission for which
the Ministers were sent abroad in each case
separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI': ia) and (b.. The information
is being col'ected and will be laid on the
Table of the House as soon as it is avail-
able.

Asuist from C ealth
Development Corporation

10044, SHRI G. Y. KRISHNAN :

SHRI N. R. DEOGHARE :

Wil the Minister of FINANCE
pleased to state -

be

{a) whether India is receiving any assis-
tance at present from the Commoowealth

VAISAKIIA 28, 1892 (S4K4)
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Development Corporation set up in UK.
to assist developing countries ;

{b) if so, the names of the projects
negotiated by India with the Corporation so
far ; and

{c) the conditions laid down for accept-
ing aid from the Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The Commonwealth Develop-
ment Finince Company Limited, has been
established to provide finance for economic
development and business cn'erprise  in
Commonwealth countries. The Company
has been providing assistance to Indian
firms. The last occasion when an Indian
Company took such assistance was in 1967.

(b) A statemecat indicating the invest-
ments so far made by the Company In
Indian fir:is is attached.

\¢) While Government of India have not
laid down specific conditions for accepting
ail from the Company, it has been indicated
to the Compuny that individual proposals
for investment in or lending to Indian firms
will be considered on merits in the light of
Government’s policies in the matter of
foreign investment, foreign borrowing etc,

Siatement

Ith D 1

t Fioance Company Limited ln

lovestmeuts by C

51 No.

[

CFEE-SwmNounbwN-

Name of Indian Firm Amount in Rs. lakhs
Loan Equity
2 3 4
Ashok Leyland Ltd. 81.00 .11
Atic Industriés Ltd. 105.66 —
Atul Products Ltd. 101. 5 -
Braithwaite & Co. (India) Ltd. 580.50 -
Crompton Greaves Ltd. 63,72 9.28
EID-Parry Ltd. 108.00 38.7>
Herdillia Chemicals Ltd. 90.00 18.00
Hindustan Motors Ltd. 126.00 —
Hindustan Polymers Lid, 92.47 2453
Indian Aluminium Ltd. 90.00 -
Indian COpper Corporation Ltd. 45.00 -
Indian Oxygen Ltd. 40.50
Kamani Tubes Private Ltd. 31.50 —
Kumardhub: Engineering Works 36.00 20.27
Mukend Trob & 'Stecl Works Ltd. '108.00 -
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1 2 3 4
6. Sznkey Wheels Ltd. 40.00 24,00
17. Simco Meters Lid. 24,75 9.00
18. The Indian Cable Co. Ltd. 47.25 —_
19. The Indian Tube Co, Ltd. 89.10 -
20. The Industrial Credit & Investment —_ 36.51
Corporation of India Ltd.
21. The Mysore Paper Mills Ltd. 94,50 —
2. Tube Investments of India Ltd, 24.30 —
23, Universal Cables Ltd. 54.00 —
24, Usha Martin Block (Wire Ropes) Ltd. 66.10 90.00
25. Voltas Lid. 29.10 NG}
Total : 2169.20 207.63
Aid from U.S.A. and USSR. for the settiog up of certain projects
proposed for  implementation in  the
10045. SHRI G. Y. KRISHNAN: Fourth Five Year Plan. The following

Will the Minister of FINANCE be pleased
10 sfate :

(a! the names of proiects under the
Fourth Plan for which Government have
approached the Gowvernments of the USA
and USSR for aid ; and

{b) the progress made so fur in this
direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHL): (a)and (b). ¢ US. .id for
Fourth F:an Projects :

Project assistance from the U.S.A. is
made available on a year to year basis.
Upto now, the following projects have been
approved or are under discussion for project
aid from the US A, :

1. Cooperative Fertilizer Agreement
—Project, Kandla—  under
$15 million negotiation
(11.25 crores)

2, Thud Jumbo Jet for Agreement
Air India— signed on
$18 willion 42,1970
{Rs. 13.50 crores)

3, Boeing planes for Agreement
Indian Airlines— under
$12.6 million negotiation

(Rs. 9.45 crores)
I1. Soviet Aid for Fourth P.an Projecis:

A credil agrecment with the Government
«f the USSR was signed on 10.12.1966 under
aluch 300 million Roubles will be available

projects were covercd by the Agreement :

1. Aluminium smelting plant in Korba
urea (Madhya Pradesh) producing
100,000 tonnes of aluminium per
year, including the production of
rolled and pressed items in the
amount upto 20,000 tonnes per
annum from aluminium and alloys.
Bhilai Iron and Steel Works—
further expansion of the production
capacity upto 3.2 million lonnes
of steel per annum,

3. lIron ore mine in Delhi of 2.5

million  tonnes of capacity per
annum.

(5]

4. Quarries of coking coul upto a total
capacity of 6.5 million tonnes per
annum in  areas of Ramgarh,

* Pundhi, Taping and Kerla (Bihar)

from which the Bhilai and Bokaro
Steel Plants will have priority of
supplics,

5. Prospecting and extraction of oil
and patural gas by the Oil and
Natural Gas Commission.

6. Aeromagnetic survey.

7. Hydro-power station at Lower
Sileru in  Andbra Pradesh of
200,000 kw capacity (the project
design to be prepared for 600,000
kw capacity).

8. Thermal Power Station in Neywell

—the increase of the capacity from
400,000 kw to & 0,000 kw.
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9, Development of deep-sea fisheries.
10. Training of technical personnel :
i e in blishing autono-
mous departments affiliated to 1he
existing higher educational esta-
blishments in the country for the
lollowing specialities :

(a) Aircraft buildiog department
affiliated to the Bombay
Technological Institute ;

(b) Metallurgy department affiliat-
ed to the Technologial
Institute in Kharagpur.

(¢) Geophvsics Department affi-
liated to the Osmania Univer-
sity in Hyderabad.

(d) Automation and computers
department affiliated to the
University in Bangalore.

Assistance in establishing technical
schools for the following
specialistics :

(a) Metallurgy - in Bhilai ;

(b) Heavy engineering— in Ranchi;

(c) Electrical machine building—

in Hirdwar ;
(d) Oil and gas industry—in
Baroda,

1. A € in establishing training
centres  and  preparing skilled
personnel for ;

(a) Plant producing mining

equipment in Durgapur ;

(b) Aluminium smelting plant in
Korba.

12, Assistance in establishing a Design
Iostitute  for the Metallurgical
Industry.

Qut of 300 million Roubles Credit,
orders have been placed to the extent of
22.85 million Roubles so far for a detailed
project report for the Korba Aluminium
Smelter, equipment for Lower Sileru Hydro
Power Station, exploration of oil and natural
gas by the Oil and MNatural Gas Com-
mission, and expansion of the Neyveli
Thermsl Power Station and for technical
assistance for strengthening the Central
Eogineering and Design Bureau of Hindus-
tan Steel Ltd. An agreement has also been
reached for Soviet assistance for expansion
of the Bokaro Steel Plant in order to increase
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its capacity upto 4 millon tonnes of steel
per year. The position in respect of Soviet
assistance is being reviewed in the context
of the Fourth Five Year Plan now finalised.

P WY § g vy A Wy eanfie
ofewe & &t § wqm @ & Framw
& WY ganA
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10046, »t geamw Faq@ : w@T
e a7 aftart faatwm wik fwta,
AIEE AqT A0G faww w4 9z F@ry
FT T F4T

(%) 7ar agaw & s 2 wwpEy,
1969 1 ‘guit RiqeT s &w, dAr-
g3 7 S| WA F faarw e 9T s
o a1 s g7t oF s wege fear
v

(&) afz g, @ 99 w9 & |0 A0
& g A

(1) 77 gz Ew EfF oW ¥ oF
am ag 4t 5 ol witdr Franfaal Y
=% afeagi o fgg o wndt & gww ¥
warfrea wifasre fag sma anfge &k 9w
9% gFM I F faq 3 fa<da agmoar
aar ®=q A fed 9 =ifgy ; Wk

(w) atx g, @ @ F=7w ¥ wOAIC
& #ar frua o & 7

e aa afcare faem i
famiar, wrnE aq A faerw sl
(s o %o mE) : (%) M, @

(=) 7%t geq A qt —

(i) dwgd FEET B FETC

tasfag &' & so ¥ wifer
FX)

(ii) wers framdt #Y 22 o Tw &
T9a 80 Ft a9 ¥ cae Ay
a1 =ifEe |

(iii) TTFT #Y 7FTA & fantor ®
forg = T wifgy, cardr @
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e wfga =@ ‘fasr @ the cooperative and commercial hank!ug

. structures and bringing about n coordination

foar @fa’ & AT 9T WA of their activies. Oue specific recommenda-
freal ¥ amer fRgr wndr qav tion of 11_1eI Gbr:uE in lhisd mg,nrd lwa; that

3 commeicia nks coul irectly finance

frm fam ‘IﬁT 2l LIN primary egricultural credit societies, parti-
T YA & wrd, srafeat EAl ;uiarly in cases wheur Central Cooperative

anks are incapable of provid.og usdequate

waTfaea afeerre s #7 3A0 credit fucilities to  affiliuted credit sccieties.
Luiedl Io certain selected districts of five States

& & primary wugricultural societies are being

(“) » & financed directlv by commercial banks.

(=) enfaeg sfgwrd &1 27 a1
grafeay 1 wTAl & (i & wraew
w31 oAy mgifRa A fFar aam @
foreg camet #Y 30 adfg qzd 0% fer o
FY graraAT o fa=re fFar o g g

Proposal to Integrate Rural Credit with
Cooperative Credit and Credit from
other Banks

SHRI JUGAL MONDAL :
SHRI ARJUN SINGH
BHADORIA :

~ Will the Minister of
pleased to state :

(a) whether Government propose to
jntegrate rural credit with the Cooperative
Credit and credit from other banks asa
whole ; and

(b) if so, when the proposal is likely to
be implemented ?

10047.

FINANCE be

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) ; (a) and (b). It is presumed that
the Hon'ble Mcmber wants to know whether
in'the rural areas cooperative banks and
commercial banks will operate in a coordi-
nated manner.,

The Gadgil Committee Report on
Organisational Framework for the Imple-
mentation of Social Objectives has pointed
out that in the context of the massive credit
requirement of the agricultural sector, co-
ppemtives alope will not be able to meet
the requirements, It was suggested that the
rngjor ‘fationalised commercial banks which
have large resources could usefully supple-
ment the resources of the cooperative banks.
‘Among the major recommendations made by
the Gadgil committec . in this connection
waic strengfhening the the relationship between

Secondly, as part of the district plan to
improve banking and crudit facilities in &
district a nationalised commercial bank has
been designated as a ‘lead bank' in each
district. The designated lead bank is expected
to closely coordinate its credit operations
with thuse provided by other institutions
like the cooperatives. In addition, a National
Leve! Consultative Committee consisting of
representatives of commercial and cooperative
bankers has been set up by the Agricultural
Finance Corporation Ltd. for coordinating
the activities of cooperatives and commercial
banks. This Commitice has indicated certain
broad guidelines for purposes of effecting
coordination between the cooperative and
co:umercial banks and avoiding duplication
and competition. In some States, State
level committecs for coordiration have also
been set up. The Reserve Bank is in touch
with this National Level Committee.

The inter-relationship between the com-
mercial and couperative banking and credit
structure is continuously under review in the
Reserve Bank of India in the light of the
recotnmendations of the Gadgii Committee
Report and further measures will be under-
taken taking into account the expcrience of
the working of the lead bank scheme,

Ralds oo Oberol Ilotercoutinental for
Violation of Foreign Exchange
Regulations

10048. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state :

(a) whether there was any raid on the
premises of Oberoi Intercontinental regarding
violation of foreign exchange regulations
during the last three years ; and

(b) if 50, the detajls thereof and the
faken in the tatter 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : («) and (b). During the last three
years, there was no search of the premises
of M/« Oberoi Intercontizental Hotel, New
Delhi, for contravention of Foreiga Exchange
Regulations, In January, 1968 the premises
of a firm of travel agents who have their
offices in the Obernt Intercontinental Hotel,
were searched by the ofticers of the Enforce-
ment Directorate. The Managing Director
of this travel aeency, whose residential
premises were also searched along with those
of some others hiving connections  with this
travel agency, happens o be a Dire:tor of

M/s. Oberoi Intercontinental also. The case
against the lirm of tavel apeats and its
Dircctors, is under adjudication Dby the

Director [ Enforcenent.

Assessmpot of Crude Reserves in Assam
und Gujarat by O. N, G. C.

10049, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether his uttenticn has been drawn
toa report in the ‘vigresman’ dated the
27th Jawuary, 197 under the caption, “Oil
Reserves in Assam and Gujarat ; 1. S, Firm
to help make assessimeat™ ;

(b) wlhether it is a fact that he stated
that the Central Government would soon
commussion the services of an expert Ameri-
can Consultaney fizm 1o help the Oil and
Natural Gas Tommussion Lo assess Lhe crude
reserves in Gujarat and Asgsam ;

(c) 1f so, whether the decision has been
implemented and if so, the details thereof ;
and

(d) if the decision has not yet been
implemented, the reasont for the delay 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AMNID MINES AND METALS
(SHRI D. R. :"HAVAN) : (a} 1o ‘d). There
was, to the bes of our knnwl:dge, no issue
of the ‘Sturesman’ in Delni on the 27th
Jauuary, | /70 - 264 January, being a holiday
for the Repubfic Day.

The Oil and Natural Gas Commissicn,
proposc Lo ubtain the services of Mfs. De
Golver &nd MacNaughton Inc of Dallas,
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consultancy firm, to review the data relalirts
to the O. N. G. C’s oilfields aod to make
recommendations in regard to oil availability
and optimum rates of production from these
fields. v

An expert from this Firm is expected to
hold discu-sions with the Technical officers
of the Oil and Natural Gas Commission
shortly.

CGHS Dispensaries in Delhi

10050. SHRI BAL RAJ MADHOK :
Wilt the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state the number of Allopathic,
Ayurvedic and Homoeéopathic Di-pensaries
opened during the last three years and the
areas in which they have beeo opened 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR S.
CHANDRASEKHAR) : A statement con-
taining the requisite information is lnid on the
Table of the House. [/‘faced in Library. See
No. LT—3574/70].

Plots developed by Delbl Development
Authority

10051, SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the tolal number of plots developed
by the Delhi Development Authority in
Delhi during the last three vears ;

(b) how many of them have been allotted
to the people and on what t*rms ;

(c) how many morc plots are to be
allotted in the current year ;

(d) whether any priority in the matter of
allotment of such plots and houses is given
to (i) ex-servicemen, (ii) those ser ving in the
Defence Forces, (iii) low paid Government
employees, and (iv) dwellers of J. J. Colonies
and double storey quarters in Rehabilltation
colonfes ; and

1e) 1f not, whether Government propose
to give these categoriss priority in the matter

U. S. A, an internationally P

of allotment ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : ra) 935

(b) 6969. Some oi these plots have been
allotted by auction and some to persons in
the middle and low income uroups at pre-
determined rates by draw of lots.

(e} About 6,000.

(d) Although nu prioritiss have bzen
fixed, certain percentages of developed plots
have been reserved for salaried classes,
Seheduled Castes/Tribes, widows and other
dependants of Defence personn:zl who have
been killed in action, disabled service
personnel who have been invalidated out o1
pervice, ex-servives personnel and other serving
poersonnel who belong Lo the middle and low
income groups. Dwellers «f 1. ] Colonies
snd double-storeyed quartcrs falling in the
above categories are also eligible for allot-
ment against the reserved quota, il thev
fulfil the other prescribsd condinons.

(¢) Does not arise.

Acute Shortage of Drioking Water
Supply in R K. Porum,
New Delhi

10052. SHRI BAL RA) MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

{a) whether it is a fact that South Delhi
in general and Rama Krishna Puram in
particular suffer fiom chronic shortage of
drinking water which becomes very acute
during summer months ;

(b) whether it is also a fact that because
of overall shortage of water in Delhi, Delhi
Municipal Corporation is no! able to increase
supply of water to these areas ;

{c) whether it is also a fact that some
schemes for augmenting the supply of water
are under way but they will take time to
complete ;

(d) if so, whether Gover.ment will take
steps 1o sink tube wells and lift water from
existing wells in the area through pumps to
give immediate relief to the people of Rama
Krishea Puram and neighbouring area ; and

{¢) if not, what other steps Governmeant
propose to take to provide immediate relief
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regarding water to this colony of Government
employees 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOFMENT (DR. S
CHANDRASEKHAR) : (a) There s
shortage of wuter in South Delhi Colonies
like Greater Kailash, Malviya Nagar, parts
of Lajpat Nagar, Amer Colony, parts of
Green Park and Ramakrishnapuram. Actue
shortage of water exists during summer in
the various localities of the colonies which
are located at the tail end of the distribution
system and at higher elevation as the dura-
tion of water supply gets reduced due to
high water deman! and resultant low
pressure in the water mains,

(b} It is not a fact that there is overall
shortage of water in  Delhi, However, the
present shortage is duc 10 the following
teasons :

(i) the second 40 M.G.D. Plant at
Wazirabad is not werking to full
capacity as the conveying mains
from the plant to various reservoirs
has not been completed ; and

(i) the booster pumps and reservoirs in
the localitles have not been
commissioned,

(c) The Delhi Water Supply and Sewage
Disposal Undertaking have stated that
schemes to increase water supply in South
Delhi areas are in vaiious stages of progress
aod are expected to be d in about u
year.

(d) and (e). According to the Delhi
Water Suppiy and Sewage Disposal under-
taking, water from 1wo tube-wells located in
Ramakrishoaputam area and (wo open
wells - one in village Mohmadpur and other in
Munirka village is already being pumped and
supplied in some Sectors of Ramakrishpa-
puram und neighbouring areas. For improve-
ment of water supply to portions of sectors
111 and 1V of Ramakrishnapuram located at
the tail end of the distribution lines, an
underground tank is under construction and
an additional pump of higher capacity is
being fitted in the existing booster pumping
station, ’
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Multi-Storeyed Tenements for Jhuggl
Dwellers of Delhi

10053. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that Government
are considering a scheme of building muli-
storeyed tenements for jhuggl dwellers of
Delhi ; and

(b) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) No, Sir.

(b) Does not arise,

Land to Ea:t Indla Hotel, Delbi at
Concessional Rate

10054, SHRI ARJUN SINGH
BHADORIA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether land was given at conces-
sional rates to East India Hotel to build a
hotel in Delhi and it was agreed that the
rate of rooms would be Rs. 40 per day.

(b} whether Government are aware that
this hotel has increased its rates per day
between rupees B0 to Rs 100 per room per
day ; and

(c) if so, whether
increased the lease price ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. £. SHAH : (a) to ic) The allot
ment of land to the East India Hotel wis
made at a concessinnal rate.  However, no
stipulation wax made in the Lease Deed
about the rate to be charged for rooms in
the botel. The question of an increase in
the lease monev, because of the enhancement
of charges by the hotel as stated, does no',
therefore, arise.

Government have

Homoeopathic Central Council BHl

10055. SHRI ARJUN SINGH
BHADORIA :
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SHRI BEDABRATA BARUA :
SHRI GADILINGANA GOWD:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether the introduction of Homoeo-
pathic Central Cou cil Bill as recommended
by the Joint Select Committee has been
approved ; and

(b) if so, the reasons for delay in taking
the necessary action ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR) : (a) The decision
of t! e Rajya Sabha on the recommendation
of the Joint Committee is awaited.

(b) Does not arise.

Slom Clearance Schemes In
Capital Citles

10056, SHRI ARJUN SINGH
BHADORIA :
SHRI DEVENDER SINGA
GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government have evolved
in collaboration with the State Governments,
slum clearance schemes in the Capital citles
in the country ; and

{b) if so, the details thereof 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH,: (a) and (b). The
Slum Clear Linp t Sch
introduced by this Ministry in 1956, is in the
State Ssctor. Central assistance for the
implemeantation of State Soctor schemes is
provided to the States by way of “block
loans™ and “'block grants”, without it being
tied to any specific head of development,
and the States have freedom to incur
expenditure on any item of development
according to their own requirements and
priorities. Siate Governments are themselves
competent to formulate and sanction projects
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under the above Scheme and finance them
from “block loans” and “block grants”.

Harassment Caused to Beoeficiarles
of C.G.H.S. Dispensary In Patel
Nagar 1T, Delhi

10057. SHRI ONKAR LAL BERWA :
Wil | the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be p'eased to state :

{a) whether Government are aware that
due to negligent and "arrogent attitude of the
Medical Staff C.G.H S. Dispensary in Patel
Negar IT a lot of sufferings and harassment
are being caused to a large number of ailing
Central Government servants and their
families at that dispensary ;

(b) whether the number of Doctors and
staff posted at the above Dispensary is
sufficient to attend to the number of patients
visiting there daily ;

(c) if so, the reasons for such sufferings
and harassment caused to the bencficiaries ;
and

fd) if not, the steps Government propose
to take to remove the sufferings of the
heneficiaries of the above CGHS.
Dispensary ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a}, (c) and (d). In
the years 1Y. 8, a complaint against the work-
ing of the C.G.H.S. Dispensary, Pat:] Nagar
IT was rcceived  The defects pointed out in
the complaint were remo.ed eand the
complainant was also informed.

In 1969, nn complaint was received

In 19 C, an unsigned complaint against
the behavinur of the Medical Officer Incharge
of the above Dispensary was received and
this is bsing examined. Another complaint
relating to difficulty in the issue of medicines
presciibed by a Speclalist was mainly on
account of a misuaderstanding which has
rince been cleared.

The above Dispensary is reported to be
running catisfactorily and no  harrassment or

“Mering caused to the beneficiaries hag heen
mentioned.
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(b) Yes. In fact the average work load
per Medical Officer at the above Dispensary
which varies between 84 to 98 patients a day
is less than that of other Dispensaries under
the Scheme, which varies between 100 to

122 patients a day.

wfw wrd fawm § snfaw wgswmn
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Nemand of more Funds for Research
work by the post Graduate
Institute, Chandigarh

10059. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is fact that the main
object of the Post Graduate Institute
Chandigarh is to carry on research work in
various branches of medical science ;

(b) if so, the assessment regarding the
research work done in the Institute ;

(c) whether the Post-graduate Institute
Chandigarh is demeanding more funds for
its research work ; and

(d) whether Government will provice
the necessary funds {or the research work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.

CHANDRASEKHAR) : (a) The objects of
the Institute, as spcc;ﬁcd in Section 12 of
the Posl-Grad I of Medical

Education and Research, }.‘h.ndlmh Act,
1966, are as follows :

(a) to develop patterns of teaching in
undergraduate and post-graduate
medical education in all ils
branches so as to demonstrate a
high standard of medical
education :

(b) to bring together, as far as may be,
in cne place educational facilitics
of the highest order for the training
of personnel in all imporfant
branches of health activity ; and
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(v} to attain self-sufficiency in post-
graduate medical education to meet
the country’s needs for specialists
and medical teachers,

Medical education goes hand in hand
with service to paticnts and with rescarch,

(b) No asscssment has been carried out.
It may be stated, however, that ths Institute

Jhas published 700 research papers since its

inception,

(c) and (d). Rs. 20 lakhs were
earmarked for research in the budget of the
Institute for 1969-70. The provision for
this purpose for 1970-71 is Rs. 2.50 lakbs.
The legitimate requirement of the Institute
for funds for its various activities are met by
the Goveroment.

Dharamsala for Attendants of Patlents
of Post Graduate Institute, Chandigarh

10060. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether there is a demand for the
setting up of @ Dharmasala for the attend-
dants of patients of Post Graduate Institute,
Chandigarh ; and

(b) if wso, the steps
direction ?

taken in that

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b). The
Institute has a Sarai with 50 rooms for the
relatives and attendants of patients for which
charges are levicd. The Institute authorities
are considering a proposal to add a free
Dharmasala %o be constructed out of funds
collected as donations.

Misuse of Mineral Resources by
Private Minc Owners

10061. SHRI BEDABRATA BARUA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be plcased to stare :

(a) whether it has come to the notice of
Government that private mine-owncrs have
generally misused the mineral resources of
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the country by not doing the mining in a
scientific manner ;

(b) whether this failure will not lead to
the depletion of mineral resources of the
country in a short time : and

(c) whether any action is contemplated
to prevent such depletion and misuse ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) By and
large, mining operations by private mine
owners ure being carried on in a scientific
manoer. However, some small mine owners
who suffer from various handicaps such as
timited financial resources, lack of technical
and managerial know-“ow have not been
able 1o organise mining operations on
scientific lines.

(b) and (c).

Unscientific mining, no
doubt,

results in avoidable depletion of
mineral resources. The Government is,
however, alive to the problem and have
framed sets of Regulations, such as Coal
Mines (Conservation and Safety) Act, 1952,
Mineral Conservation and Development
Rules, 1958, due compliance of which by the
mine owners is secured to ensure conserva-
tion of the mineral wealth by avoiding
wasteful mining. Besides, a ‘Counsultancy
Service' has been started in Irdian Bureau
of Mines, Nagpur, to assist the mine owners
operating medium and small scale mines in
the preparation of requisite geological and
mining plants designing of mines and also to
render advice on beneficiation of low grade
ores. A committee has been set up to
recommend a precise definition of workman-
like mining, which would indirectly lay the
guideline or scientific mining.

Posis of Drafimen in C. P. W. D.

10062. SHRI RAMAVTAR SHASTRI :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the total number of sanctioned posts
of Draftmen Grade 1 in the CCP.WD. ;

{b) whether all these posts have been
filled by promotion ; and .

(¢} if not, the reasons therefor and the
steps laken to end the delay ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K K. SHAH): (a)

Draft Grade 1 (Civil) 51
Draftmen Grade T (Elect.) .- 13
64

{b) and (c;. The posts of Draftsmen
Grade 1 are filled by promotion Information
in regard to the unfilled posts, if any at pre-
sent is being collected and will be laid on the
Table of the House.

Separate Unit of Central Designs
Organisation

100:3. SHRI RAMAVTAR SHASTRI:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a Jact that Central
Designs  Organisation has been made 8
separate unit from Survey of Works Organisa-
tion in the C. P. W. D. and if so, the date
from the bifurcation has been made ;

(b) the total number of posts of Section
Officers under the survey or of works organi-
sation prior to the bifurcation of Central
Designs Organisation according to each Zone;
and

(c) huw the posis of Section Officers
were bifurcated numerically after the bilurca-
tion of Central Designs Organisation 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) The Central
Designs Organisation was created as a Unit
distinct from the Surveyor of Works Organi-
sation with effect from 18th Jaouary, 1969,
Some of the functions of the Surveyor of
Works Organisation which are related to the
scope of work of the Central Desigos Organi-
sation have been transferred to the latter.

b) The total number of posts of Sec-
tional Officers uader the Surveyor of Works
Organisation in the Ceatral Public Works
Department Zone wise before the Central
Designs Organisation came into existance
was as follows :

1. New Delhi Zone B4

2. Northern Zone 103
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3. Eastern Zone 63
4. South Western Zone 40
5. Food Zone 32
6. Delhi Administration Zone 41

(c) The pumber of posts of Section
Officers transferred from the Surveyor of
Works Organisation in the C.P.W.D. Zone-
wise 10 the Central Designs Organisati:n is
as under :

. New Delhi Zone 1
. Northern Zone

. Eastern Zone

. South Western Zone

Food Zone

. Delhi Administration Zone
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Discrimination Between Class IV Stalf and

Doctors in aquiriog Quarters from
General Pool

1006¢. . SHRI GADILINGANA GOWD:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the number
of quarters it the pool for class IV staff of
the C. G. H. S. are inadequate ;

(b) if so, the action taken tu reguisition
more quarters from the General Pool ; and

(c) whether there is any discrimination
between the Class 1V staff and the doctors in

the matter of acquiring quarters from the
General Pool 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b). The
Central Government Health Scheme, which
was introduced in Delhi in 1954, has rapidly
expanded in the suceeding years. Due to the
overall acute shortage of accommodation in
the general pool, it was not possible to get
more quaiters, The number of quarters made
available for class 1V stafil therefore falls
short of the requirement.

(¢) No.

Holldays for Chowkidars of C. G. H. S.
Dispensaries

10067. SHR! GADILINGANA GOWD:;
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND UKBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Chowki-
dars employed in C. G, H. §. dispensaries
are not given the holidays observed by the
Central Government ; and

(b) il so, whether there is a proposal to
grant them these holiday:s 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR, S.
CHANDRASEKHAR) : (a) On the basis of
the recommendation made by the Second Pay
Commission and accepted by thc Govemn-
ment, Chowkidars are entitled, besides, a
weekly off dey to three National Holidays on
the Republic Day, the Independence Day
a1 ¢ Mabatma Gendhi’s Birthdey. Monetary
<t jensation is paid for duty performed in

MAY 18, 19%

Writtan Answers 1m
the exigencies of seriice on a National Holi-
day/weekly off day.

(b) No.

Interim Reliel for Central Government
Employees

10068. SHRIGADIILNGANA GOWD:
Will the Minister of FINANCE be pleased
to state : )

(a' whether the General Secretary of the
Indian National Trade Union Congress,
demanded interim relief for the Central
Government employees within a period of
one month pending the recommendations of
the Third Pay Commission ;

(b} if 80, the details thereof : and

ic) the steps taken by Government in
this regard ?

THE MINISTER CF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHIL : (a) No communication to this
effect from the General Secretary, INTUC
appears tv have been received by Govern-
ment.

{b) Dues not arise in view of (a) above.

(c) Consideration of interim relief has
been included in the terms of reference of
the Third Pay Commission. The Commis.
sion will make its recommendativrs as soon
as practicable.

Production of Quinine

10069, SHR1 GADILINGANA GOWD:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MLTALS
be pleased to state :

(a) whether Quinine production in the
country had gone down during 1968-69 ;

(b) if 8o, the defails thereof and the
reasons alopg with the position during the
year 1969-70 ; and

(c) the steps taken by Government to
increase the ontput of Quinine ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRID. R. CHAVAN) : (a) and (b). No,
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Production of quinine salt during each of the
last three years is as under :

VAISAKHA 28, 1892 (SAKA)

Year Production Remarks
1967-68 49,753 Kgs
1968-69 52,486 Kgs Production by one

unit during the month
of March, 1 69 is not
available,

Production by one
upit during the month
of September, 1969 is
not available.

1969-70 46,535 Kgs

(c) Governmeni have constituted a stand-

ing Committee for Ciochona and Quinine
iadustry to ensuwre the inplementation of the
recommendations of the Committee for
developing and expanding the production and
export of Quinine and Cinchona products.

Coustruction of Flais in Minto Road Area,
ew Delhi

10070, SHRR1 GADILINGANA GOWD:
Will the M-ister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleascd to state :

(a) the number of flats 10 be constructed
in the Minto Road area, calegory-wise, in the
pear future in Delhi :

\b) the other buildings to be constructed
in the said area ; and

(c) the time by which the construction
is li=ely 1o be started and completed, year-
wise and category-wise T

THE MINISTER OF HEALTH AND

Written Answers 174

wrare aqr Ak frem o a7 AR
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Pilferage of Medicine in C. G. H.
Scheme

10072, SHRI SURAJ BHAN : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased

FAMILY PLANNING AND WORKS, HOUS. to state :

I~G AND URBAN DEVELOPMENT (SHRI
K. K. SHAH) (a) and (b) Tne re-develop-
ment pluns of the Minto Road area have not
yet been finalised The information asked
for cannot, thersfore, be given at present.

(i) Evesy effart is being mad: to expedite
the fintlisation of the plans and to embark
on a phased programme of cunstruction.

mer wfafay & & won

1N071, »ft Wiy <wTw Tmay @ war
wee aut gfcare fram s fwta,

(a) the expenditure incurred by the
Centrai Government Health Scheme io
Delhi and New Dethi on medicine during the
last three years reipectively ;

(b) the numbar of theft/pilferage cases
and the number of officials involved therein
during the last one vear ; eod

{c) the name and desigonation of the
officer who detected those cases and the
steps Government propose to take to boost
the moral of such officers 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. §.
CHANDRASEKHAR) : (a) The expendi-
ture incurred on the purchase of medicines
for the Central Government Health Scheme
dispensaries during the last three years is
given below :

MAY 18, 1970

Year Rs.
1967-638 B4,47,825
1968-67 74,63,674
1969.70 90,00,000

{approximately)

(b) Nine cases of alleged thelt/pilferage
of medicines from the Central Government
Health Scheme dispensaries involving 9
employees were Jetescted during the year
1969-70 (Upto April, 70).

(c) The detection of cases of theft/
pilferage of medicine from the Central
Government Health Scheme  dispensaries
mentioned at (b} above resulted from the
following measures :

(i) Investipation of reportsicom-
plaints by Special Police Esta/
blishment Ceatral  Bureau of
Investigation.

(ii} Surprise checks of Central
Government  Health  Scheme

dispensaries carried out by the
Deputy Director General Assis-
tant Director and Deputy Assis-
tant Director (Stores) of the Cen-
tral Government Health Scheme.

(iii) Verification of Stores/accounts in
the dispensaries conducted by the
Stock Verifiers of the Central
Government  Health  Scheme
Medical Store Depot.

Assistant Director General (Central Govern-
ment Health Scheme) being the Vigilance
Officer for the Scheme is mainly responsible
for such detections.

No special steps are required to boost
the morale of any officer. Good work done
is refected in the Anoual Reports which are
taken into account for promotion/selection to

higher posts.
New Antiblotic for Cascer

10073, SHRIMATI ILA PALCHOU-
PHURI : Wil the Minister of HEALTH
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AND FAMILY  PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(n) whether it is fact that a Japanese
doctor has presented a new antibistic for the
prevention of spreading of cancerous cells in
human body ; and

(b) whether Government have started or
propose to start any research in this direc-
tion for this drug ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S
CHANDRASEKHAR) : (a) There was a
press report to this effect.

(b) The new drug is rcported to be still
in an experimental stage and the work on it
has not yet been completed.

Revision Petitions Disposed by Commis-
sioncrs of Income Tax in Bombay
and Calcatia

10074, SHRI BENI SHANKER
SHARMA : Will the Mihister of FINANCE
be pleased to state :

(a) the number of Commissioners of
Income Tax in Bombay and Calcutta during
the last 3 years and the number of revision
petitions disposed of by them during each of
the years 1968, 1969 and 1970 end the
the number of such petitions pending before
them as on the Ist April of these years ;

{b) the reasons for accumlation of the
arrears ; and

(c) the
same ?

steps taken to reduce the

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) to (¢). The reguired informa-
tion is not readily available and will be
collected and laid on the table of the House
as soon as possible.

Informants of Income-Tax Evasion

10075, SHRI BENI SHANKER
SHARMA : Will the Minister of FINANCFE
be pleased to state :

(a) ths number of
supplied

informers, who
information to the Income-tax
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Department during the last 3 years which
lead to searches along with their numbers ;

{b) the number of those whose informa-
tion led to detection of concesaled income of
over Rs. 1 lakh and the number of those
informers whose information were found
incorrect and harassing ;

(¢) the amount of reward paid to the
suecessful informers during the above period
and whether the tax has been deducted or
charged on such payments and if not, the
reasons therefor ; and

(d) the steps, if any taken against such
informers whose information were found to
be false and made with a view to black-
mail ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). The information is
being collected and will be laid on the Table
of the House. :

(d} Informants whose information was
found to be incorrect in the past are being
ignored by the Department. The guestion
of other steps against them is being exami-
ned.

Report of Study Team of Income Tax
Assessment

10076. SHRI BENI SHANKER
SHARMA : Wiil the Minister of FINANCE
be pleased to state :

(a) whetber it is a fact that as a result
of study conducted by a study team consti-
tuted by the Board of Direct Taxes out of
8,500 assessments taken at random which
were appealed against, 5,000 cases aboul (60
per cent) resulted in reliefl and again on
further scrutiny in 2,800 cases (about 58
per cent) out of these 5,000 cases more than
50 per cent of tne reliel prayed for was
allowed ;

(b) If so, the approximate amount of tax
of so arbitrarily assessed cases that was
levied and which had to be allowed to be
refunded ; and

(c) whether any penalties for conceal-
ments undr section 271(I)(c) for non-payment
of advance tax under section 271 and for
pon-payment of the assessed tax under
section 221 were levied 7

VAISAKHA 28, 1892 (S4KA)
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Out of 8460 orders of the
Appellate Assistant Commissioners scruti-
nised by the study team, relief was granted
in 5001 orders and out of this, more than
50% of the relief requested, was granted in
2801 orders. These 2801 orders were
analysed by the team under the following
broad categories :—

(1) Availability of subsequent
authorities decisions of the
courts or of the Appellate
Tribunals in the same case
for an earlier year or
relief given in penalty in
consequence of relief in
the quantum of income
appeal
Differing decisions of the
High Courts and interpre-
tations of law 93
Admission of fresh evi-
dence at the appeal stage 70
(4) Honest difference  of
opinion or maturer judge-
ment of the Appellate
Assistant Commissioner
(5) Omissions and commis-
sions on the part af assess-
ing officers

(b) and (c). The information is not
readily available and its collection will
involve incommensurate time and labour,

37
(2

(3

—

1355

966

Gastro-Entritis Epldemic in Tripura

SHRI KIRIT BIKRAM DEB
BURMAN:
SHRI D. V. SINGH :

Will the Minister of HEALH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Gastro-enteritis  spread
wildly in different parts of Tripura and took
an epidemic form during the past two
months (March-Apcil, 1970) ;

(b) the number of lives claimed by the
disease duriog this period and the number of
persons taken ili by it ; and

(c) the steps taken and the central aid
given for containing the disease ?

10077.
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b).
Out of 392 cases reported to have occured
in Tripura during the period from February
to April, 1970, due to gastro-entritis, 83
proved fatal,

(c) Necessary control measures are being
taken. These include :

(i) extensive anti-cholera vaccination
covering over three lakhs popula-
tion ;

(ii) provision of mobile teams for
treating cases ;

(iit) health  education  measures
through public health workers ;

(iv) mobilisation of all heaith insti-
tutions in the affected area to
give preventive and curative
treatment.

The health authorities of Tripura have
been asked to indicate the central assistance
required and it will be provided when asked
for by them.

Survey of Quarrles In South Delhi

10078 SHRI DEVENDER SINGH
GARCHA : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whetber it is a fact that Government
have conductsd a survey of guarries situated
in south Delhi ;

{b) if so, the details of the survey ;

(c) whether it is also a fact that these
quarries are leased out for short psriod which
prevents proper supervision on their working;
and

d) il so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) to (d).
The required information has been called
for from the State Government and will be
plac'd on the Table of the House when
received.

MAY 18, 1970
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Grievandes of Residents of Tyagarajs
Nagar, New Delbl

10079. SHRI M. L. SONDHI: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact'that Government
employees in Tyagaraja Magar, New Delhi
have complained of step-motherly treatment
to their colony ;

(b) whether it is a fact that their long-
standing grievances include non-provision of
underground drainage ; windows which
obstruct space since they open inwards and
not outwards ; failure to provide sunshade
on the front side ; jaffrey door which is not
dust-proof ; continuous failure of the sewer
drain ; non-provision of Community Hall ;
repeated failure of Enquiry Office to attend
to their complaints, inssnitary conditions in
the sutrounding area with the connivance of
authorities ; failure of water supply on first
floor ;

(c) whether he has over visited the
Tyagraja Nagar Government residential
colony during the last one year ; and

{d} whether Government propose to lay
on the Table a comparative statement of the
amount spent by Government on the mein-
tenance and improvement of Tyagraja Nagar
Colony per capita and the amounts speat on
other Government Colonies per capita ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Govern
mcent’s attention has been drawn to the lack
of certain amenities in the Government
quarters at Tyagaraja Nagar,

(b) Yes, Sir. The wvarious grievances
are being looked into for undertaking
remedial action, where necessary.

(c) No, Sir.

(d) A comparative statement of the
approximate amount spent by Government
per quarter on the maintenance and improve-
ments of Type I quarters in Tyagar.ja
Nagar and Type [ quarters in a few other
colonies is attached,
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Statement

Approximate expendi-
ture iocurred on the
maintenance and
improvement of a
type I quarter during

Name of Colony

1969-70
Rs,
Tyagaraja Nagar 68.00
Kasturba Nagar 54,00
Aliganj 74.00
Srinivaspuri 63.00
Andrewsganj 79.00

VAISAKHA 28, 1892 (SAKA)

Selection Grade Daftries

SHRI ONKAR LAL BERWA :

SHRI BANSH NARAIN
SINGH :

SHRI BHARAT SINGH
CHAUHAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 6184 on the 13th
April, 1970 and state :

(a) whether information regarding the
number of Selection Grade Daftries in the
differeat Independent Offices has  been
collected ;

(b) if so, the details and percentage
thereof to the total strength of Daftries in
those offices ; and if oot, the reasons for
the delay ;

(c) the reasons for not following the
orders in this regard in all the Independent
Offices ; and

(d) whether any requests from members
of Parliament have been received by Govern-
ment in this regard ; if so, the precise
contents thereof and Government's reaction
thereto ?

10081,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (c). The information in
respect of UPSC and offices of the Indian
Audit and Acoounts Department has since
become available and is given in the state-
ment laid on the Table of the House.
Lplaced in Library. See No. LT—3%75/70).

In regard 1o Ministries/Departments
complete information has pot yet become
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available and this will be collected and
laid on the table of the House very early.

(d) No such communication regarding
Selection Grade Daftries appears to have
been received in recent months.

Punishmeat for Evasion of Taxes

10082. SHRI SHIVA CHANDRA
JHA : Will the Minister of FINANCE be
pleased to rcfer to the reply given to
Unstarred Question No. 4432 on the 30th
March, 1970 and state :

{a) whether it is a fact that any of the
big business houses (as sccording to the
Monopolies Commisslon Report) has been
prosecuted for tax evasion of one form and
another ;

Ab) if so, the names of those business
houses ;

(c) the total amount of tax arreacs
against them, separately, for which prosecu-
tions where held ; and

(d) the nature of punishm.ent they under-
went therefrom 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (n) to (d). None of these com-
panies has been prosecuted for concealment
of income. No prosecution con be launched
for default in paying taxes in time. The
question of furnishing the names of com-
panies which have been prosecuted for tax
evasion and for not paying taxes does not,
therefore, arise.

Hoaever, some of these companies were
prosecuted for fallure to deduct tax at source
and pay it to the Government.

New Construction Work in M. P.
Flats at South Avepue

10083, SHRI SHIVA CHANDRA
JHA : Will the Minister of HEATH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

() whether it is a fact that in the new
construction works made or being made In
the M P. flats at Sauth Avenue, there is a
great misuse of public money ;

(b) if 80, whether Government are plan-
ing to make a probe into it ; and
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(c) if so, when and if not, the reasons
therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) No, Sir.

(b) end (¢). Do not arise.

Foreign Scholarships for Higher
Studies in Medicine to
Indian Students

10084. SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that for higher
studies in medicine foreign scholzrships are
offered to the Indian students ;

(b) if so, how many and from which
countries and for which medical universities
in those countries ; and

(c) the specific criteria, if any, for
selecting the students from India 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes. Medicine
is one of the subjects in which scholarships
are offered by Foreign Governments/Organi-
sations to the Government of India for
Indian Nationals.

(b) Duriog 1969-70, six Indians were
awarded scholarships in Medicine for studies
in West Germany and UK, The names of
the Universitics are ;

(i) Bonn

(li) Heidelburg
(iii) Freiburg
(ivi Edinburgh
(v) Glasgow
(vi) London

(c) Selection of candidates is made
strictly on merit on all India basis.

Renaming of Willlngdon Hospital
after Dr. Ram Manobar Lohia

10085.
HA :

SHR1 SHIVA CHANDRA
Will the Minister of HEALTH AND

MAY. 18, 1570
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(&) whether it is a fact that Government
are plaoning to change the nmame of the
Willingdon Hospital to Dr. Lohia Hospital
in the memory of Dr. Ram Manohar Lohia
who died there ;

(b) if so, when ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR': (a) and (b). No
such proposal is under the consideration of
the Government,

(b) No occasion bas so far arisen for
such consideration.

Functional System o Income-tax
Department

10086. SHRI NAVAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to siate :

{a) whether any assessment has been
made of the working of Functional System
of Income-tax Department by an impartial
authority as there are doubts as to efficiency
of this system ;

(b) if not, whether Government would
gel an impartial assessment of the system ;
and

(c) if not, the reasons theiefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI): (a) No assessmeni has been
made of the Functional System of work in
the Income-tax Department by an impartial
authority, if by this expression is meant an
agency outside the department.

(b) The Government does not feel the
necessity of getting such ap gssessment made
by an out-side agency.

(c) The system is under constant control
and review by the Commissioners of Income-
tax in the field. A special section has been
set up in the Central Board of Direct Taxes
(manned by one one Commissioner and two
Assistant Commissioners) for reviewing and
supervising the working of the various units
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in which the Functiona: Scheme has been
introduced. Remedial measures are taken
whenever any difficulty comes to notice.
Experience has shown that the system is
sound and has resulted not only in increased
disposal of assessment and collecticn of taxes
but also in adequate and timely attention
being paid to other important aspects of
work like rectification of mistakes, giving
effect to appeal orders, audit objections,
e.c.
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(&) w7 aeFR g 3 1969-70
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¥ vwg st (wro sfiaf wemdve)
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wmewr wwr oficare fagm st
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(ot &o o wm) : (%) Fadelt wrawY oY
it gha v feosll & graefas  oam
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Yoo femr war g ww fdfedl @
afadt & qraey # gaar qHw A o @
taar qgr gwg @ 2T W@ &
ST |

(@) wafq oF 1% W F g
1968  ger§ WY

(7) 7z w7 ufag &t or w@r g9
q¥ fee it )

Houses Damaged due to Use of
Dynamite by Collicry Owners

10091. SHRI DEVEN SEN: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that as a result
of driving galleries into Palasdiha village by
the management of the Collieries of Bar-
mordia, belonging to the Bsngal Coal,
Asansol, and as a resuit of using dynamite
for the purpose, pucca houses belonging to
the Palasdiha villages are getting damaged
and b:coming unusable for habitation ;

(b) whether it is also a fact that the
house of Shri N. Roy, an advocate and
resident of the village has been very badly
damaged : and

(c) if so, whether Government will order
an enquiry into the matter and arrange for
a comnensation to Shri Roy and to other
persons who have suffered 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) to (c).
Information is being collected and will he
laid on the Table of the House,

Price Control on Aleminiom

10092, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have recently
imposed price control on aluminium at pre-
budget level ;

(b} whether the change in the basis of
Excise Doty in 1970-71 budget from specific
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to ad valorem has resulted in an increase in
the excise burden on aluminium ;

(c) whether Government had asked the
producers of aluminium to absorb most of
the increase in the burden of excise duty of
Rs. 260 per tonne effected in the 1967 budget
and allowed a rebate of 25 per cent in excise
on production in excess of 1964-65 level,
but this concession was withdrawn from Ist
April, 1970 ;

(d) whether the cost of production of
aluminium bas gonc up by Rs. 40) per
tonne in the last three years ; and

(e) if the replies to parts (a) to (d)
above be in the affirmative, the justification
for fixing the price of aluminium pre-budget
level 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAOQ): (a) Yes,
Sir.

(b) Yes, Sir.

(c) In 1967-68 budget, excise duty on
aluminium products was  substantially
j and the aluminium producers were
asked to absorb the additional ecxcise duty
wholly within their profits. The producers
however, represented that absorption of the
entire additional levy would seriously affect
their financial arrangements, particularly for
the expansion programmes being undertaken
by them. It was found that any curtailment
in the pl i ity for p ion would
necessitate import of aluminium, imposing a
heavy strain on the slender foreign hang
resources of the couniry. After examining
the various aspects of the problem, the
Government finally decided to allow the
primary producers to absorb a part of the
snhanced duty (Rs. 250 per tonne on an
average in the case of major producers and
a some-what smaller quantum of absorption
in the case of smaller producers in view of
their relatively lower profitability), the rest
being permitted to be passed on to the
consumers. Io the above conotext. it was
decided to extend the Tax Credit Scheme
based on increased production to aluminium
industry The Tax Credit Scheme, which
we applicable to other industries like cement,
Paper eic., was valid upto 31.3.1970 and was
oot renewed thereafter.
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(d) and (e). Before the introduction of
budget proposals for 1970-71, the two main
aluminium producers had asked for increase
in their prices mainly on account of increase
in their cost of production, as claimed by
them., When these claims were under
examination, the producers put up their
prices immediately after the budget and
insisted on maintaining their stand despite
the assurance given to them that their price
increase proposals have been under active
consideration. Under the circumstances, a
notification had to be issued under the
Aluminium (Control) Order, 1970, fixing the
ex-factory prices of different aluminium pro-
ducers at the level prevailing on 2:.2.197 ,
pending examination of the cost structure of
aluminium induriry by the Working Group
constituted for the purpose

Allotment of D-11 Type Flats to
Officlals for Performing Pooja

10093. SHRI BHOGENDRA JHA :
Will the Mibister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of Government officials
who have been allotted D-IT type flats in
pursuance of their request for a spacious
accommodation for performing Pooja ;

(b) the number of cases where such
requests were acceded to ; and

(c) the basis on which Government have
alloted flats to them ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) to (¢). During
the period from September, 1967 to April,
1970 only one D-II house was allotted in
September, 1967 for a period of 17 days for
celebrating the birthday of Sri Vedania
Desika. The allotment was made on a
purely temporary basis to help in a worthy
cause and on payment of rent at market
rate.

Enqguiry lato Conduct of Officers
Iovolved In Smuggling Racket

10094. SHR1 BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred
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Question No. 813 on the 6th April, 1970
and state :

(a) whether necessary enquiry into the
conduct ol officers alleged to be involved
in the smugeling racket has since been
completed ;

(b) if not, the time by which investiga-
tions are likely to be completed ; and

(c) whether Government proposed to
lay a copy of the findings of the enquiry on
the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHD) : (a) No, Sir.

(b) The enquiry is in progress and every
effort is being made to complete it expedi-
tiously. It is not possible to state the
precise time by which it will be completed.

{c) No, Sir, Appropriate action will be
taken in the light of the results of the
enquiry.

Grant of Permission to Officers for
Accepting Loans from their Wives

10095, SHR1 BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) the number of Class 1 Officers in his
Ministry who asked for permission from
Government during the year 1969 for accep-
ting loans from their wives and the amount
of loan involved in each case and the
purpose for which it was sought to be
utilised ;

(b) the number of cases in which per-
mission was granted or refused ;

(c) the sources of income of the wives of
these officers and whether income is subjec-
ted to Income-~tax ; and

(d) if so, their assessed income in each
case during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) There was no such case in the
Secretariat proper of the Ministry of Finance
during 1969.

(b) to (d). Do not arise.
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Renaming of Surendranath Park In
Calcutta as Lenin Park

10096, SHRI D. N. PATODIA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
1o state :

(a) whether it is a fact that Surendra-
peth Park in Calcutta is being renamed as
Lenin Park ;

(b) whether many telegrams have been
sent urging the Central Government to
intervene in the matter as it is a great insult
to the national leader of India, Shri Surendra
Nath Banerjee ; and

(c) if so, what steps the Centre has
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : {a) No, Sir.

(b) and (c). Some prolests have been
received. The Governor of West Bengal
while unveiling the statue of Lenin on
Lenin Day had stated that subject to the
approval of ths President, the corner, where
Lenin’s statue had been installed should in
future be known as the Lenin's Square or
Leniv's Corner. The announcement was con-
fined to the fenced enclosure where Lenin's
statue had been installed. The Governor did
not say that Surendra Nath Park should be
renamed Lenin Square.

fawat w7t feeet fewa waedl &
et & waE<l § fawsit 6 sgaear
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Shares of Forelg and Indl
Fertilizer Project

in Goa

10100. SHRI JYOTIRMOY BASU:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the defails of holding of shares by
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forelgners and Indians in Goa Perfilizer
Project ;

(b) the number and value of preferential
shares held by Indians and foreigners,
separately ;

(c) the number and value of equity
shares held by Indians and foreigners,
separately ; and

(d) the details of the holdiog of manage-
ment and control ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Out of the
total equity capital of Rs. 1,242.75 lakhs, the
foreign perties will contribute Rs. 80550
lakhs and the balance Rs. 437.25 lakhs will
be contributed by Birla companies and Indian
public.

(b) The entire preference shares of
Rs. 412,50 lakhs will be heid by the Indian
public,
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(c)
Number Value
(Rs. in lakhs)
Indians 43,73,500 437.25
Foreigners 80,55,000 805 50

(d) The company will be managed by a
Board of eleven Directors, Two of the
Dircctors will be nominated by the Indien
Public Financing Institutions. There will be
an Indian Managing Director.

1mport of Mineral Olls

10101. SHRI R. K. BIRLA : Wil the
Minister of PETROEEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

{a) whether it is a fact that the Govein-
ment are making cfforts to increase the im-
port of mineral oils ;

(b) if so, the details thereof ;

(¢} bow much mincral oils are proposed
to be imported this vear ; and

(d) the of the les with
which negotiations are being held and with
what progress 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
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(SHRI D. R. CHAVAN): (a) and (b) Ttis
presumed that “Mineral Oils™ refer to Crude
oils. The existing gap between the country’s
total requirements and the indigenous
production is elready being met fully by
imports.

(¢) About 12 million tonnes of crude
oils are proposed to be imported during
1970-71.

(d) The imports of crude oils are being
made under the arrangements made by each
of the refineries and as such negotiations for
this purpose do not arise

Hgwar Trez wearciegta amw wame ffu
fwar & weita freita agran
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are oo fafe gra wga A ¥
Trag ¥ WE g9 # At §9
Fmiftars E gear A& AR
FTE F1, M FEEE § g
AN e # i wafa & fag fafe £
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Shortage of Water Supply In
Timarpur Colony, Delhi

10103, SHRI HARDAYAL ODEVGUN :
SHRI YAJNA DATT
SHARMA :
SHRI JAI SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government's attention has
been drawn to the fact that the residents of
Timarpur Colony have been facing great
difficulty due to acute shortage of water
supply for the last so many years ; and

ik if so, the steps taken or proposed to
be taken to augment the water supply 7

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(DR. 5. CHANDRASEKHARY) : (a) and (b).
S0 far the Timarpur colony was being fed
from a 5" line and there was some difficulty
for 124 single—storeyed and 168 double—
storeyed quarters of this Colony on account
of inadequate supply in the mains, Recently
the Delhi Municipal Corporation has laid a
12" water line and most the single-storeyed
quarters and some of the double-storeyed
quarters have been connected to this line.
The water supply position has, therefore,
eased for these quarters. As soon as the re-
maining double-sicreyed quarters are also
connected to the new line, the situation in
these quarters is likely to improve.
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There are & few public hydrants in the
colony which are concected to the distri-
bution lines feeding the guarters. The Delhi
Municipal Corporation has been requested to
connect these hydrants independently to the
municipal mains in urder to relieve pressure
on internal lines. A proposal to provide
direct connection to the first floor of the
168 double-storeyed quarters to improve th_e
position of water supply 15 under exami-
pation.

FC-ATET G & Faodl Ay
s faan WA

10104, st 33w &= : wn famr Wt
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i faawr
wA vt o fem
g
1966-67 12.65 24.74
1967-68 5.65 17.54
1968-69 16.27 9.62
e 34.57 51.90

(@) steifrs smedw Afq fawrs
wiw afafa i fe & ghaa 20 &3
wroifrs aqgi/agi & afag sl
Fwfagl #1, wreda saife faom a5
#x s wRfE faw few o
FR A% wnr Sfeafea aafa & dom
wiga o faafa oo wur § gt
o fracg T AR U 5 & w2, s
AT 92 9T @y war § | [weawg §
e | ey wearLr 3576/70]

Stay of an Assistent Accounts Officers
at One Place in Alr Force Accounts

10.05. SHRI P. GOPALAN :

SHRI E. K. NAYANAR :

Will the Minisier of FINANCE be pleas-
ed to refer to the reply given to Unstarred
Question No. 4858 on the 25th August,
1969 and state :

(a) the reasons which have weighed with
Government in not fixing the stay of an
_Auisunl Accounts Officer [Accounts OFicer
in the Air Force Accounts at one place 1o en-
sure healthy administration ;

(b) the period upte which transfer on
compassionate grounds are beld over or can-
celled ; and

(c) how the matter of transfer of these
officers who have stayed in Delhif/New Delhif
Delhi Cantonment for more than 5 years
stands now and the reasons for not giving
an opportunity of being posted to Delbi to
other officers ?

V.AISARHA 28, 1891 (SAKA)
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THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI B. K.
KHADILKAR) : (a) It is not the policy in
the entire Defence Accounts Department to
fix the periods of stay ot Accounts Officer/
Assistant Accounts Officer in  particular
stations. Thu stations at which these officers
have to work are spread ali over India right
from the border and field arcas to peace
stations 1 all parts of the country and there
is very wide variation in living aod working
condittons from station to station, Formu-
lation of a general policy for fixing periods
of stay at all these stations has, therefore,
not been found administiatively feasible or
practicable. Transfers of officers from various
stutions are, buwever, ordered by Lliie compe-
tent authorities afler taking into account the
requirernents ot admiaistration, the need for
maintaining etliciency and continuity of work
and all otber aspects such as living and
working conditions, the assignments on which
the officer may be workiog and also the
human aspects of the prcblem, The same
procedure is loliowed fur Air Force Accounts
O:ganisation also.

(b) The period i each case will depend
upon the circumstances in which such trafls.
fers have been held over and cancelled, As
each case has to be dealt with on its merits,
no uniform period can be laid down.

(c) The case ot each otficer who has
stayed 0 DelhifNew Lelbi/Dellu Cantooment
tor more than five years tor transfer out of
Delhi 1s constantly under teview and action
to post them ou: is taken as soon as it is
found administratively feasible, to give other
officers a chance to serve in these swations,

Complaint ayainst some Accounts Officers
of Air Force (Accomats)

10106, SHRI K. M. ABRAHAM : Will
the Mimster of FINANCE be pleased to
slate

(a) whether any complaints against the
conduct of some Accounts Officers of the
Air Force (Accounts), who had been allowed
tostay oo in Delbi for more than 5 years,
bave been received ; and

(b) if so, the action taken thereon ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K,

KHADILKAR) : (2) No, 8k,
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(b} Does not arise in view of the answer

to (a) above.

Commission te Engoire into extent of
Smuggling In the Country

10107. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received a
representation from a Member of Parliament
suggesting for the appoint tof a C
sion te enquire into the extent of smuggling
in India and to suggest preventive
measures ;

(b) il so, whether Government
appoint suck a Commission ; and

(c) if not, the reasons therefor ?

would

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) A resclution tabled by Shri
Bedabrata Barua to set up a Committes con-
sisting of Member: of Parliament to enquire
into the extent of smuggling of gold and
foreign goods into India and to suggest suit-
table measures to prevent it, was admitted
for discussion in the Lok Sabha on tbe 3rd
April, 1970 but did not come up for discus-
sion on that day.

. (b) and (c). Goveroment have been tak-
ing and continue to take such economic,
legislative and administrative measures as are
necestary to check smuggling No  useful
purposge is likely to be served by a Commis-
sion being set up now since the working of
the Customs Department was looked into by
8 Study Team headed by Shri D. N. Tiwari,
M.P. in 1967.

Smuggling of Sllver from Nepal

10108. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased to
state :

(a) the total quantity of silver imported
into India from Nepal duriog the Jast three
years ;

(b) if no import is permitted, the total
amount of silver smuggled into India from
Nepal during the above period ; and

(c) the steps which Government propose

1o take 10 prevent the smuggling of silver
inte 1ndia from Nepal 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI) : (a) There has been no import of

Silver from Nepal into India ?

(b) No estimate of the amount of silver
smuggled into India from Nepal can be made.
However, the quantity of silver seized on the

Indc-Nepal Border during the last three
years is as under :
1967 1568 1969
Qty. in kg.  Qty. in kg. Qty. in kg.
1.447 86(.490 45295

(c) Following steps have been taken to
prevent smuggling of contraband goods in-
cluding silver from Nepal :

Systematic collection and follow up ol
information, keeping 2 watchful eye on sus-
pected smugglers, rummaging of suspected
vehicles and patrolling of vulnerable sections
along the frontier. A number of mobile
parties under the supeiviso'y control of
Assistant Collectors have been set up. One
unit of the Central Reserve Police has also
been deployed on the Indo-Nepal border to
assist the Customs Officers in anti smuggling
MEASUres.

Setting up of Polyester Fibre Plants

10109. SHRI R. BARUA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the total oumber with names of
parties to whom licences were issued last
year for setting up Polyester Fibre Plants in
the country ;

(b) whether they were allowed foreign
collaborations in setting up those plants ;

(c) the names of parties whose proposals
for setting up polyester fibre plants are under
consideration at present ;

(d) whether the required technical know-
bhow is not available in the country for set-
ting up such plants and if it is available why
foreign collaborations were allowed to the
parties in setting up these plants ; and

(e) tke total amount of foreign exchange
involved in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) In 1969, nil ;
but a letter of intent was issued on 24th
July, 1969 to M/s. Swadeshi Cotton Mills
Co. Ltd.,, Kanpur for a capacity of 6,100
tonnes per annum to be set up at Ghaziabad
in U, P,

(b) The party’s foreign collaboration
proposals are under consideration of Govern-
ment.

(c) A statement of pending applications
is attached.

(d) Indigenous technicol know-how is not
yet availakle and so, foreign collaborations
are being allowed.

ie) In each case, the foreign exchange
involved is around Rs. 200 Jukhs.

Starement
Name of the Party

1. Assam Industrial Development Cor-
poration, Shillong (State Under-
taking)

2. M/s. Rajasthan Spinning and Weav-
ing Mills Ltd., Calcutta.

3. Huryana State Industrial Develop-
ment Corpora:ion Ltd., Chandigarh
(State Undertaking).

4. Shri G, K. Devarajulu and Shri
G. R. Govindarajulu Coimbatore
(for Madras State).

5. M/s. Haryana Fibres, New Delhi.

6. Shri G. K. Devarajulu and Shri
G. R. Govindarajulu, Cuimbatore
(for Andhra Pradesh).

7. Kerala State Industrial Development
Corporation Ltd , Trivandrum (State
Undertaking}.

8. Shri Harshul Dalal, Bombay.

Recovery of Tax Arrears

10110. SHRI K. N. PANDEY : will
tbe Minister of FINANCE be pleased to
reler to reply given to Unstarred Question
No, 9312 on the 12th May, 1969 and
state :

(a) whether the parties M/s. Satya
Prakash and Company, A/9A, Green Park,
MN.w Delhi an:dd Mys A P. Jzin and Com-
pany 521, V. P House, New Delhi who were
not on the list of the Income-tax Department
have been assessed ; and
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(b) if so, how much amount of taxes
have been realised from them for the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (n) No, Sir.

(b) Does not arise.

Repatriations of Money by Proprietors
of Coca Cola Co.

10111. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased to
state :

(a) the total amount repatriated from
India by the proprietors of Coca Cole Com-
pany during the last three years ;

(b) whether Government propose to take
steps lo stop repetriation of profits by the
manufacturers of non-ess*ntial products ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The information required is
being collected and will be laid on the Table
of the Lok Sabha.

(b) and (c). Under the existing policy
of Government, remittances of profits and
dividends to all foreign investors are freely
allowed after payment of Indian taxes. No.
change in this policy is contemplated.

‘Water Sopply in New Motl Nagar,

New Delbl
10112. SHRI GANESH GHOSH :
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 165 on the 21st July,
1969 regarding water supply in New Moti
Nagar, New Delhi and state :

(a) whether the work of replacement of
existing pipe and sctting up of Booster
Pumping Station has been taken up;

(b) when the work will be completed as
the need of the colony is very acute and the
residents are in a miserable condition foe
want of water in first floor in ‘B’ Block,
New Moti Nagar, New Delhi :
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(c) wherher it is also a fact that there is
absolutely not even a drop of water for the
last few days in first floor in ‘K" Block : and

(d) if 30, the steps taken to supply water
immediately in first floor in ‘B' Block ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes, tenders
for booster pumps have been reccived by the
Delhi Water Supply and Sewage Disposal
Undertaking.

(b) The work of providing booster pumps
is expected to be completed by December,
1970.

(¢) The Delhi Water Supply and Sewage
Disposal Undertaking has stated that th-
supply to first floor quarters in ‘B' Block,
MNew Moti Nagar is nnly ror a short while in
the morning hours due to low presswure and
due to common connections for grourd fioor
and first floor quarters,

{d) The Delhi Water Supply and Sewage
Disposal Undertaking has stated that whatever
relief is possible, is being given and that situ-
ation will improve only after the booster
purps are fostalled

Process for Production of Phosphatic
Fertllizers without using Large
Quantity of Sulphur

10113. SHRI RAJ DEO SINGH : will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether in view of the Universal
chronic shortage of sulphur various processes
for the production of phosphatic fertilizers
without the use of Inrge quantities of sulphur
are being studies and experimented :

() whether Government consider it
essential to take vigorous and intensive
steps in the direction of exploration, prospect-
ing and exploiting the rock phosphate and
pyrites deposits in Uttar Pradesh, Madhya
Pradesh, and Rajasthan and Andhra Pradesh;
and

(c) whether Government  consider it
desirable or suitable to switch over from the
use of chemical fertilizers to the use of
organic fertilizers explaining its _role in soil
fertility and economic in a big way ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes ; efforts
are being made to substitute sulphur with
sulphur bearing minerals such as pyrites and
sulphurous gases from smelters of non-
ferrous metal plants. The use of sulphur in
the production of phosphatic fertilizers is
also heing minimised by making use, wherever
possible, of nitric acid and hydro-chloric acid
in place of rulphuric acid for producing water
~oluble phosphates. Proposals to establish
the production of electro-thermal phosphorus
are also being considered.

(b) Yes : production of pyrites in
Amihore area in Bihar, and of rock phos-
ph-te at Jhamarkotra in Udaipur district of
Rajasthan, has already commenced. Apatite
is also bsing produced in Vishakapatoam dis-
trict in Andhra Pradesh. Besides, steps have
also been taken by the Government for
exploitation of Saladipura pyrites deposits in
Rajasthan and rock phosphate deposits in
Mussorie area in Uttar Pradesh.

(c) The Government do pot consider it
desirable to switch over completely from the
use of chemical fertilizers to the use of
organic manures because for increasing yield
per unit area per unit time it is essential to
use chemical fertilizers which are concentrated
and contain plant food nutrients in readily
uvailable form us compared to organic
manure. The us: of organic manure is also
recommended depending upon their availabi-
lity as they improve the physical condition of
the soil, water holding and water infiiteration
capacity of the soils, besides supplying food
to the teeming microorganisms which bring
about many useful changes in the soil.

interpreters in Various Ministries

10114 SHRI BRIJ RAJ SINGH KOTAH :
Will the Minister of FINANCE be pleased
to state :

(a) the categories of Interpreters employed
by various Ministries/Departments of the
Government of Indin ;

(b) what are their scales of pay ;

(c) the nature of duties assigned to
them ;

(d) whether there is any proposal to
revise their scales of pay ; and

(o) if s0, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) to (e). The Information relat-
ing to the Ministries proper is being collected
from various Ministries/Departments and it
will be laid on the Table of the House as
soon as possible.

Ten-Rupee Mabatma Gandhi
Commemorative Coln

10115. SHRI N. R, LASKAR : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that Ten-Rupee
Mahatma Gandhi Commemorative coin is a
legal tender ; and

(b} if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) Does not arise,

Preventive Officers of Customs House,
Calcutta

10116, SHRI P.'R. THAKUR : Will the
Minister of FINANCE be pleased to state :

{a) the particulars of the rules or orders
that are followed in the matter of fixation of
the dates of confirmation of the direct
recruits and promoted as Grades I and 11
Preventive Officers and also as Inspectors in
the Customs House, Calcutta ;

(b) whether it is a fact that in the case
of some, the dates of appointment and of
confirmation remain the same while for some
others they differ significantly :

(c) if so, the reasons therefor ;

(d) whether it is also a fact that the
Scheduled Castes and Scheduled Tribes
employees appointed against clear reserved
vacancies are adversely affected by discri-
mipatory treatment in this regard ; and

(e) whether Government propose to lay,
on the Table a list of the present Grades I
and II Preventive Officers as well as Inspec-
tors in the Calcurta Custom House with
their respective dates of appointment and
continuation in the grades 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) to (¢). The information is
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being collected and will be laid on the Table
of the House.

Principles Regardiog Choosing Members
of Third Pay Commission

10118, SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
to state the principle behind selecting the
Members of the Third Pay Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI} : Government have followed the
principle of selecting eminent persons whose
qualifications and experience would parti-
cularly contribute to the work of the Pay
Commission.

Cases of Tax Evasion lo Assam,
Tripura and Manipur

10119, SHRI DHIRESWAR KALITA :
Will the Minister of FINANCE be pleased to
state :

(a) the number of cases in which prima
facie case of tax evasion established by In-
come-tax Officers and action under Section
147 recommended but not approved by the
Commissioner of Income-tax, Assam, Tripura
and Manipur during 1968-69 and 1969-70 ;

(b) the number of cases with their names
in which departmental appeal was recom-
mended by the Income-tax Officers and
Inspecting Assistant Commissioners against
the orders of the Appellate Assistant Com-
missioners but not approved by the Com-
missioner of Income-tax, Assam, Tripura
Manipur during the above period and the
total amount of revenue involved ; and

(c) whether the reveoue involved was
substantial and if so, a review would be made
of those cases and action taken against the
Commissioner whc was responsible for the
loss of revenue ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (a) and (b). TIoformation is being
collected and will be laid on the Table of the
House.

(c) The revenue involved in respect of
cases mentioned in parts (a) and (b) of the
question is being ascertained and would be
laid on the Table of the House. Where the
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Commissioner exerclse his discretion under
the statute, no question of taking any action
against the Commissioner arises,

Soit Filed by I. O. C. Against Hind
Galvanlsing and Englneering Co.

10120. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
Unstarred Question No. 6151 on the 13th
April, 1970 and state :

(a) whether the Indian Oil Corporation
have filed a suit against the Hind Galvanising
and Engineering Co. (P) Ltd. in the Bombay
High Court on the recommendation of the
Law Ministry : and

(b) if so, the total amount involved in
the recovery from the Hind Galvanising and
Engineering Co. (P) Ltd. and the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). It
will not be in the interest of the Indian Oil
Corporation to disclose any information on
the subject during the pendency of the legal
proceedings.

Alleged Under Favoor Shown to Hind
Galvanising and Enginnering
Company by 1.O C.

10121. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
Starred Question No. 979 on the 13th April,
1970 and state :

(a) relevancy for filing a suit against the
Hind Galvanising and Engineering Company
(P) Ltd., by the Indian Oil Corporation
snd fumnishing the requisite detatils as
asked for ;

(b) whether severe losses incurred by the
Indian Oil Corporation in view of the
questionab'e dealings of the Hind Galvanising
and Engineering Co. (P) Ltd. with them are
due to undue favour shown to them by the
General Manager (Marketing Division) of the
Indian Oil Corporation Ltd. ; and
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(c) If so, whether Government would
investigate into the activities of the General
Manager (Marketmg Division) of the Indian
0il Corporation Ltd., and propose to place
the findings on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) It will not
be in the interest of the Corporation to
disclose any information on the subject
during the pendency of the legal proceedings.

(b) and (c). The matter has already
been considered by the Estimates Committee
in their 86th Report. Paragraph 3.43 of that
Renort refers.

Employees in Nationalised Banks

10122, SHRI LATAFAT ALI KHAN:
Will the Minister of FINANCE be pleased
to state the total number of employces in all
the nationalised banks including the State
Bank of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : Information is being collected and
will be laid on the Table of the House.

Revislon of Commission on Petrolenm
Products by Oil Companies

10123. SHRI RAJ DEO SINGH : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state whether Government
propose to ask the oil companies to revise
and i the o ission which remains
unchanged for many years inspite of an
all reund rise at every point because of ever-
increasing prices of petroleum products by
Government itse'f ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : No.

Oil Drilllng Operation in Garo Hills

10124, SHRIMATI JYOTSNA
CHANDA : Will the Minister of PETRO.
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LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether oil drilling operation in
Garo hills has become successful ; and

(b) if so, when Government propose to
extract oil 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) So far, no
oll/gas shows have been observed in the first
exploratory well, presently being drilled in
the area.

(b} Does not arise.

Demands of the Private Medical
Practitioners’ Association of India

10125. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of HEALTH
AND FAMILY PALANNING AND
WOKKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have received
the Memorandum of the Private Medical
Practitioners’ Association of India ;

(b) whether Government have considered
their demands ;

{c) if so, whether Government are
accepting the reasonable demand that Private
Medical Practitioners with experience over
10 years be registered and those who are
practising for more than 5 years and less
than 10 years at present be kept listed and
registered after fulfilment of 10 years ;

(d) whether Government have finally
considered all other demands : and

(e) if so0, the reactions of Government
to the Memorandum ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): (a) to (e). The
quéstion of permitting unqualified medical
practitioners to carryon  practice  and
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the conditions attaching to it is stil
voder consideration of the Government
of the Private
Medical Practitioners’ Association of India
in this regard have been noted,

Appolotment of Peons in Income-tax
Department

10:26. SHRI DHIRESWAR KALITA :
Will the Minister of FINANCE be pleased
to state :

(a) whether interviews for recruiting
peons in Income-tax Department for Assam,
Manipur and Nagaland took place in
Shillong, Gauhati and Dibrugarh on the 8th
April, 1970 ;

(b) whether it is a fact that a guideline
or direction was issued by the Commissioner
of Income-tax vide Memo No. E-I/68 69/
54881-83 dated the 30th January, 1970 to the
Interviewing Officers  concerned  that
preference should be given to those candi-
dates in selection who have got special akills
like caipentry, Paintings and electrical
works ;

(c) if so, the reasons therefor : and

(d) whether Government propose to
investigate into this matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) Yes, Sir ; preference was directed to
be given also to ex-Servicemen.

(¢) The Commissioner of Income-tax
felt that preference could be given to ex-
Servicemen because they possess a better
sense of discipline and also because peons
might on occisions be called upon to do
duty as watchmen. Persous Possessing
special skills were considered to be more
suitable because they are apt to possess a
higher level of general intelligence.

(d) Government have looked into the
matter. The Commissioner of Income-tax
has been directed to ensure that final panels
for appointment are prepared strictly in
accordance with the relevant orders of the
Government of India,
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Medical Graduates

10127. SHRI P. R. THAKUK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred
Question No. 4843 on the 31st March, 1969
regarding Medical Graduates and state :

(a) whether the information has since
been collected ;

(b) if 8o, the details thereof ; and
(e) if not, the reasons for the delay ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Yes, Sir.

(b) The requisite information is given in
the statament laid on the Tuble of the
House, [Flaced in Library. See No. LT—
3577/70]

(c) Does not arise.

Production of Petroleum and Allled
Products

10128, SHRI K. N. PANDEY: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the produc-
tion of Petroleum and allied products has
increased considerably during the last 3
years ;

(b) if so, the estimated production
thereof during 1969-70 ;

(c) the estimated demand for petroleum
and diesel oil during the next 3 years ; and

(d) the steps being taken to cover the
shortage of supply relatively to the damand
for these two products ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) The production of  petroelum
products in the country during 1969-70 was
16,606 thousand tonnes.

(c) The demand for

peirol  (motor
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gasoline) and diesel oil during the pext thre:
years is estimated as follows :

Figures in ‘000" tonnes

1970 1971 1972
Motor Gasoline 1410 1494 1584
Diesel Qils 5735 6288 6895

(d) No shortage of petro! and dietel oils
is anticipated in the next three years.

Recognition of Burla Medlcal
College, Orissa

10129, SHRI S. KUNDU : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the Indian Medical Council
had written to General Medical Council to
recognise Burla Medical College of Orissa ;

(b) if so, when and if pot, the remsons
therefor ;

(c) whether the Indian Medical Council
had discussed and written on the question of
recogoition to Burla Medical College, if so,
oo what dates and whether the Burla
Medical College answered the queries ; if so,
on what dates ;

(d) whether the General Medical Council
is going 10 meet in September, 1970 and
there is po mention in the agenda about
recogpition of Buria Medical Coliege ; and

(e) if so, whether the Indian Medical
Council will write to the General Medical
Councll to put this matter in the Agenda of

the forthcoming meeting of the Geperal
Medical Council ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.

CHANDRASEKHAR): (a) to (e). A
statement indicating the position is attached,
Siarement

Th= Medical Council of India after discus-
sing the matter in their Executive Committee
approached the General Medical Council of
the U K. in July, 1967, for the recogpition of
the M.B.B.S. degree of the Utkal University/
Sambalpur University in respect of students
who paes out from the Burla Medical
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College, Burla. The information with regard
to the facilities for teaching available at the
above college were also forwarded to that
Council. The Executive Committee of the
General Medical Council U K. considered
the matter on the 27th November, 19¢7 and
asked for further information regarding the
number of teaching staff especially in the
pre-clinical department. The requisite
information was obtained from the Priucipal,
Medical College, Burla on the 1st February,
1969 and was forwarded to the GMC un
the 11th February, 1969. The matter was
re-considered by the GMC who held the
view that the improvements in teaching staff
bad not been sufficiently extensive to allow
them to recognise the M.B.B.S. degree
obtained by the students of this medical
college and it would be considered again
after further progress in this regard had been
made. The Sambalpur University to which
this College is at present affiliated and the
Medical College, Burla, were a-prised of the
position on the 2Bth Junc, 1969 and were
requested to furnish the information required
by the GMC. 1Itis stated that there has
been po discussion between the Indian
Medical Council and Burla Medical College
authorities on this subject. The Indian
Medical Council will take yp the matter
again with the GMC after the requisite
information has been received. The Uni-
versity and the Institution were last reminded
on the 16th April, 1970.

.2, Government bave no information
regarding the next meeting of the General
Medical Council of the U.K.

Smuggling of Films

10130. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased
to state :

(a) whether a Member of the Central
Board of Excise and Revenue recently went
to Bombay to discusy with the flm producers
the steps to prevent smuggling of Indian
movies out of the country ;

(b" if 80, the circumstances in which the
mecting was held ;

{c) whether Government have any clues
about the methods employed by the smugglers
of Indian movies ;

(d) if so, the details thereof ; and
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(e} the steps proposed to Lz taken to
prevent the smuggliog of films ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) and (b). The Government of
India bas beey receiving comlaints that
Indian films are being smuggled out to South
Africa and also to some other couatries and
that by this smuggling Government is losing
foreian exchange.

In April, 1970 a Joint Secretery of the
Government of India during the course of
his visit to Bombey took opportunity to
meet some representutives of the film industry
wilh a view to discussing the problem of
smuggling of Indian films abroad. A Mem-
ber of the Central Bourd of Excise and
Customs who was then on tour in Bombay
attended the mecting

(c) and (d). The allegations are that the
films are smuggled out ol the countiy, con-
cealed in baggage or in boats going out of
the country, and also that films which are
exported to countries other them South
Africa are later upauthorisedly diverted to
South Africa.

(e) Apart from the usual steps taken to
prevent smuggling of goods like culiction of
intelligence, patrolling of the coast, the
question whether any spccial steps could be
taken 10 regard to films is being considered.

Income Tax collected from Shri Potder,
Mises Owner of Mysore State

10131. SHRI K. LAKAPPA : Wil
the Minister of FINANCE be pleased to
state : .

(a) how much income iax was collected
from Shri Potdar, Mines owner of Mysore
State during the last three year ;

(b) whether 1egular accounts are main-
tained by him ;

(c) whether it is a fact that ineorrect
accounts arc submitted by him in commestion
with the collection of taxes : and

(d) if so, the action taken by Govemn-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) to (d). The requisite information
is not readily availsble. The same i being
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collected and will be laid on the Table of
the House as early as possible.

Buorden of Direct Taxation in Various
Countries of the World

10132, DR. KARNI SINGH: Will
the Minister of FINANCE be pleased to
state :

(a) the names of the countries in the
world where total burden of direct taxation
exceeds the total income of an assessee ; and

(b) whether there are laws which prohi-
bit such countries from expropritory imposi-
tion of such taxes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Information is not available.
In India, the combined incidence of ncome-
tax and wealth-tax on higher levels of income
and wealth may in some cases exceed the
total income of an assessee,

(b) As regards ladia, there is no such
provision. In regard to other countries, the
question does not arise.

Decline in Crude output at Gaubati Refinery
vis-a-viz Three Ipdlan Oil Corporation’s
Refineries

10133, SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether it is a fact though the overall
quantity of crude oil refined at the three
Indian Oil Corporation’s Refineries at
Gauhati, Barauni and Koyali which wholly
operate on indigenous crude showed an
increase of s little over one milllon tonnes in
1969 as compared to that in 1968, the
Gauhati output of crude which was 813,714
tonnes in 1968 declined to 777,722 tonnes in
1969 ;

(b) if so, the reasons for the decrease in
the Gauhati output ;

{(c) the steps proposed to be taken to
correct the position ; and

(d) the steps proposed to be taken to
increase the overall output of the three
refineries as a whole during 1970 ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) Yes.

(b) The crude througb put of 777,722
tonnes at Gauhati Refinery even in 1969 was
higher than the design capacity of 0.75 m.t./
year. The shortfall of 35,995 tonnes in 1969
as compared to 1968 actuals, however, was
mainly due to:

(i) the emergency troubles in the turbo-
generator in the Refinery’s power
house and the inability of Assam
State Electricity Board to supply
additional power during April, 1969.

{ii) extended shut down of the Aimos-
pheric  Dustillation/Coking Units,
during August, 1969,

{c) Crude through put of 0.8 million
tonnes has been planned for Gaubati Refinery
for the year 1970-71.

(d) The three refineries at Gauhati,
Barauni and Gujarat can operate at 0.8, 3.0
and 4.3/4.5 MMT per year respectively.
However, the operation of Barauni and
Gujarat Refineries is linked with the avail-
ability of ciude from indigenous sources. In
view of pipeline limitation to transport more
than 2.2 MMT per year crude to Barauni,
the proposal of importiog a million tonnes
of crude and modifying the plant svitably
therefor is under active consideration.
Barauni and Gujarat Refineries are planned
for crude throughputs of 2.2 and 3.8 mt.
during 1970-71. The increase in throughputs
in the three refineries as planned for 1970-71
will be 0.556 m.t, over 1969-70 performance.

gxfa weammE, A faeet § wfgamt
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Employees of Customs Department at
Cochin and Calcutta
10135, SHRI C. K. CHAKRAPANI :
SHRI P. P. ESTHOSE :
SHRI A. K. GOPALAN :
SHRI V. VISWANATHA
MENON :

Will the Minister of FINANCE be
pleased to state :

(a) the number of cases of denial or
promotion or confirmation of non-Gazetted
employees of the Customs Department at
Cochin and Calcut’a, sparately, for participa-
tion in the token strike on the ]9th
September, 196% ; and

(b) the number of persons who were
promoted or confirmed not with standing
their break in service for participation in the
token strike on the 19th September, 1968 at
the Custom Houses of Cochin and Calcutta ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) There has been no case of
deninl of promotion or confirmation or of
postponement of promotion of non-gazetted
employees of the Customs Department at
Cochin and Calcutta for participation in the
token strike on the 19th September, 1968,
However, in 17 cases confirmation was post-
poned in Cochin Customs House.

{b) The number of persons who were
promoted or confirmed notwithstanding their
break in service for participation in the token
strike on the 19th September, 1968, at the
Custom Houses of Cochin and Calcutta is
as under :

?usturn House No.of persons  Confirmed.

Promoted
Calcutta 50 45
Cochin 1 -

Appolntment of Collector In Department

of Customs and Central Excise, Cochin
10136, SHRI C. K. CHAKRAPANI :

SHRI P. P. ESTHOSE :

SHRIMATI SUSHEELA
GOPALAN :

SHRI V. VISWANATHA
MENON :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Collectorate
of Customs and Central Exclse, Cochin has
been functioning without a regular Collector
since over one year ;

(b) if 8o, the administrative expenses so
far incurred for payment of T. A, and D. A,
to the officers who were holding additional
charge since the post fell vacant and also to
their personal staff and others ;

_(c) whether Government have taken any
action on the representation received from
staff Association ; and

(d) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) ! (a) The Collectorate of Customs
and Central Excise, Cochin, was under the
additional charge of a neighbouring Collector
for over one year. '
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(b) Information is being collected and
will be laid on the Table of the House.

(c) and (d). A Collector has since been
posted at Cochin.

Maternity Beds in District Hospital
of Bibar

10137. SHRI K. M. MADHUKAR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS, AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether Governmeut are aware of
statement made by the Health Minister of
Bihar receptly that the number of maternity
beds in all the district hospitals of the State
would be increased ;

(b) if so, whether Goveroment propose
to grant some aid to the Government of
Bihar for the implementation of the said
scheme ;

(c) if so, the details thereof ; and
(d) if oot, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) :(a) to (d\. The
information is being collected and will be
placed on the table of the House as soon as
possible.
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Datles performed by Class IV Employecs
of Government of India Forms Store
and Press, Calcutta

10139, SHRI RAM AVTAR SHARMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that class IV
employees (Record Suppliers) in the Govern.
ment of India Forms Store and Press,
Calcutta are asked to discharge duties similar
to those of class 111 employees (Clerks) ;

(b) whether it is also a fact that some of
the employees of the above category have
been promoted as Lower Division Clerks,
though they do not possess the requisite
educational qualification for that post ; and

(c) if so, the difficultics being faved by
Government in promoting the remaining
employees ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Posts of Record
Suppliers no longer exist in the Government
of India Forms Store and Press, Calcutta,
as they have been converted intn posts of
Selection Grade/Ordinary Grade Duftaries
(Class 1V). About 50% of the incumbents
of these posts have been performing functions
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of a clerical nature. Government have under
consideration a proposal to create posts of
L.D. Csin lieu of some of the posts of
Duftaries in the ordinary and selection
grades. .

(b) No promotions have so far been
made,

{c) Does not arise.

Guaraotee for Loans recelved by
East Indla Hotels Ltd.

10140, SHRI ARJUN  SINGH
BHADORIA Will the Minister of
FINANCE be pleased to state :

(a) whether Government have given any
financial guarantee to East India Hotels
Ltd. about loan taken by it from abroad and
Indian institutions ;

(b) if so, the details thereof ;

(c) whether it is a fact that this company
is borrowing money from the public out of
proportion of their capital and the rules
fixed by the Reserve Bank ; and

(dy if 80, the total amount received by
this company as loan from the public till the
30th December, 1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b), No financial guarantee
has been given by the Government of India
to the East India Hotels Limited for loans
raised by it from abroad or any Indian
financial institution. Tne Industrial Finance
Corporation of India bas, however, given a
guarantee in respect of a loan of U. S.
$117,000 raised by the Company from the
Export Import Bank of U. S. A. (Exim Bank)
for setting up the Oberoi Intercontinental
Hotel at New Delhi agsinst the security
of an equitable mortgage of its immovable
properties, as also hypothecation of its
movable plant,

{c) and (d). The deposits received by the
East India Hotels Limited from the public
and outstanding as on 31.12,1969, amounted
to Re. 3392 lakhs (exclusive of sccrued
interest). These were well within the
statutory ceiling of 259, of the aggregate of
the paid up capital and the reserves of the
company, prescribed by the Reserve Bank of
India in terms of the notification dated the
25th October, 1966, issued by it, In exercise
of the powers conferred by sections 45J, 45K
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and 45L of the Reserve Bank of India Act,
1934,

Government Official’s visit to Residence
of Nawab of Ramper

10141. SHRI J. H. PATEL :
SHRI P. GOPALAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Nawab or Begum of
Rampur were contacted on the 25th August,
1969 at their residence in Delhi by officers
of the Finance Ministry ;

{b) if 5o, the articles or goods handed
over by them for being deposited ;

(c) the approximate value of these jewels
and other articles and their description ;
and

(d) the decision taken by Government
in the mautter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) and (c). Various items of jewellery
and valuable wearing apparel totalling 66,
valued at Rs. 2,57,900/- have been deposited
with the State Bank.

(d) The question of assessing the value
of the articles under the Wealth-tax Act is
being considered by the Wealth-Tax Officer.

Valuables belonging to Begum of Rampar

10142. SHRT GUNANAND THAKUR :
SHRI K. M. ABRAHAM :

SHRI ZULFIQUAR ALI KHAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 4370 on the 30th
March, 1970 regarding valuables belonging to
Begum of Rampur and state :

(a) whether the information has since
been collected ;

(b) if so. the description. of the Jewel-
lery and its approximate value ;

(c) the steps Government are taking in
this case :

1d) whether the seized articles ere still
with the Jewellers or whether Gowvernment
have confiscated them ; and
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(¢) whether these articles were shown in

the wealth tax returns filed by Begum of

Rampur and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (¢). The requisite informa-
tion is not yet available. It is being
collected and will be laid on the Table of
the House as early as possible.

Smuggling from China and Pakistan

10143. SHRI BABURAO PATEL :
Will the Minister of FINANCE be pleased
to state :

{a) the value and mnature of goods
smuggled into Assam, Tripura, N.E,F.A,
and other border districts from China and
Pakistan in 1969 ;

(b} whether it is a fact that smuggling
on a large scale is done by and through
Nepal of the above goods ; and

(c) if so, the steps taken to stop this
smuggling and with what results ?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). While it is not
possible to estimate the value of goods
smuggled, items such as fountain pens,
mechanical lighters, transistors, raw jute,
cloves, cinnamon, jewellery, watches, textiles,
valued at Rs. 17.4 lakhs smuggled into the
eastern States of India viz. Assam, Tripura,
NEFA and West Bengal from Pakistan
in the year 1969 were seized. These goods
were of Pakistani, Chinese or other countries
origin, Information regarding Chinese
goods smuggled from Nepal which were
seized is being collected and will be laid on
the Table of the House.

(e) ths following steps have been taken
to prevent the smuggling of contraband
goods.

Systemaltic collection and follow-up of
information, keeping a watchful eye on
suspected smugglers, rummeging of suspected
boats, vehicles and aircrafts, and patrolling
of vulnerable sectors along the coast end
land frontier. Customs Act, 1962 has been
amcnded making additional provisions to
take special mcasures for the purpose of
checking illegal import and export of certuin
commodities and facilitating their detection.
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Senior officers of the rank of Asst, Collectors
of Customs have been posted to look after
aati-smuggling work exclusively. Along the
Indo-Nepal border, a number of mobile
parties under the supervisory control of Asst.
Collectors have been set up.

One company of C. R. P. has also been
deployed on the Indo-Nepal border for
assisting the Customs Officers in anti.smuggl-
ing measures. These measures are kept
constantly under review.

As a result of the anti-smuggling measures
taken, the value of the smuggled goods seized
in Assam, Tripura, Manipur, NEFA and
along the Indo-Nepal border showed a
marked increase in 1969 as compared to 1968
as indicated below :—

VATSAKHA 28, 1892 (S4KA)

Area Year Value of goods
seized
Rs. in lakhs
Indo-Nepal 1968 2471
Border. 1969 47.95
Assam, Manipur, 1968 6.20
Tripura, 1969 10.00

Income Tax due from Film Stars

10144, SHR1 BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) the amount of Income tax arrears as
on the 30th June, 196Y of the following film
personalities ; Sarvashri K. M. Mody, Kishore
Kumar Ganpuly, Ashok Kumar Ganguly,
A. R. Kardar, Mahomed Mumtaj Ali, Shiraj
Ali Hakim, Dilip Kumar alias Yusul Khan,
Nasir Khan, Sarwar Khan and steps taken
against each for recovery of the tax ;

{b) whether it is a fact that between
Tolaram Jalan, his brothers, relatives and
Filmstan (P) Ltd. the tax arrears exceed over
Rs. four crores as on the 30th January, 1970
and if so, the exact amounts due in case of
each assessee with sieps taken to recover in
each case ; and if not, the reasons therefor ;
and

(c) the reason: how and why so much
taxes are allowed to accumulate in spite of
the provision in law to coll /| tax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
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the Minister of Foreign Trade (CA)
SETHI) : (a) to (c). Tha requisite informa-
tion is not readily available. Tt is being
collected and will be laid on the Table of the
House as early as possible,

12.29 brs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported Statement of the Minlster of
Forelgn Trade

SHRIMATI TARKESHWARI SINHA
(Barh} : I call the attention of the Minister
of Foreign Trade to the following matter
of urgent public importance and request that
he may make a statement thereon :

*“Reported statement of the Minister
that India was willing to resume trade
with China,"

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT): Mr.
Speaker, Sir, on my return from Hong Kong
and Japan I addressed a Press Conference
regarding my discussions with the local
authorities. I described the possibility of
the State Trading Corporation setting up a
Joint Company in participation with local
Hong Kong businessmen in order to increase
our present negligible exports to this rich
market which imported over 2 thousand
million dollars last year,

2. In the course of questions, a :pecific
query was put to me as to whether this Joint
Company might export not on'y to Hong
Kong but to third markets. I replied that
as Hong Kong was an important entrepot
trade cenire, the proposed company
would paturally try to develop exports to
third countries also. [ was then asked
whether India might export to China -hrough
Hoog Kong 1 stated that there was no ques-
tion of trading indirectly or clandestinely
with China through Hong Kong. We would
prefer to trade directly and openly. My
remark was thus made in aoswer to a limited
and specific query.

SHRI PILOO MODY (Godhra) ; Is this
a Call Atteotion or personal explanation,
Sir 7

SHRIMATI TARKESHWARI SINHA :
The hon, Minister has 3aid that the possi-
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bility of the STC setting up a Joint Com-
pany in participation with local Hong Koog
businessmen is there That he has admitted.
But, Sir, about mentioning regarding the
third party, he was wvery very quiet about
that and he was not at all specific about
what he meant by third party. Now, Sir, is it
not a fact—and everybody knows it—that
Hong Kong does have a very vast amount
of substantial trade with China ? The hon.
Minister has said that there is no question of
indirect or clandestine trading with Chinpa.
Mow, may I know, if that proposal of the
Joint Company has yet materialised, and if
80, does it mean that that Joint Company
will be under ban to trade with China ?
Because, the Hong Kong companies do have
& substantial trade, import and export trade,
with China. The hon. Minister says that
there is no question of clandestine trading
or indirect trading with China. That means,
are you going to prohibit that Joint Com-
pany, if they want to have any trading
relations with China ? That is my question
No. 1.

My question No, 2 is this. The hon.
Minister made the remark that he would
prefer to trade directly end openly with
China. The hon. Minister was talking as a
Foreign Trade Minister. Probably Mr.
Mishra, the Charge-de-Affuires of India in
China was perhaps there present in that
Press Conference. I talk subject to correction.
He has been i Delhi and he has been dis-
cussing with various Ministries about the
possibilities as Lo what are the prospectives
of trade of China pgrsys India.

Now, in that situation, a remark has
come from the hon. Minister that he would
prefer to trade directly and openly. Does it
mean that any initiative has been taken by
India so far or whether Mr. Mishra was
asked to report on that particular pros-
pective and whether Mr. Mishra has con-
veyed to the Government of India about the
possibility of resuming trade with Chipa °
1f s0, I want to know whether the initiative
came from lodia or whether any hint was
given by China about resuming of the trade
relations between India and China ? Aand,
Sir, if any initiative was taken by India, does
it mean that the attitude of the Government
of India to Chioa which is a hostile country
bas undergone a change ?
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And, last, Sir, does the hon. Minister
realise that he has made this question
look as if it was a very casual remark ?
This is not a casual remark at all. This
is not a casual question atall. There is a
background of the relationship between China
and India. There is also a talk of some dia-
logue being opened by China to lodia. We
do pot know anything about it. We and the
country are completely kept in the dark as
to any such dialogue which is likely to be
opened between the Government of India
and China, because, Sir, from China, the
response has been totally nil so far. The
Government of India has been saying that
they would like to resume the dialogue,
but China has not responded to that
at all.

Now, in view of this situation, Sir, does
the hon. Minister realise that such remarks
cause lot of misunderstanding in the country
itself and in the world, because the hon,
Minister is not expected to indulge in casual
remarks in Press Conference, while coming
from Japan ?

Another significant factor is this, The
hon. Minister was coming back from Japan.
We do not know what kind of talk he had ;
with whom he had a talk, Did he talk with
anybody who had any trade relations with
China about this matter 7 How did he make
this remark after coming from Japan, in
terms of the prospective that third party
trading will be allowed to Hong Kong Joint
venture and may [ koow whether this trade
relationship will be the normal trade relation-
ship which the top big business people
maintain with various types of people, in-
cluding China ?

SHRI B. R. BHAGAT : The question of
my casual remark does not arise. It wasa
very carefully worded remark and it was in
order to clear the position and not to create
any misunderstanding. As I said, Hong Kong
is a small place but its total trade is almost
equal to that of India. It has a very large
trade und obviously Hong Kong cannot con-
sume all the trade. It goes to other
countries,

SHRIMATI TARKESHWARI SINHA !

You will kindly confine yourself to the ques
tions that I have asked.
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SHRI B.R. BHAGAT : I do not like
you to interrupt me,

SHRIMJ\.TI TARKESHWARI SINHA :
1 have specifically asked about China.

SHRI B. R, BHAGAT : | was not
dealing with our relatious with China. 1 was
dealing with the possibility of our exports to
Hong Kong. Hong Kong trade, as I said,
is almost as large as that of India both in
regard to imports as well as exports.

Obviously, the trade is not for consump-
tion in Hong Kong market. Also the trade
is worldwide also to the other markets. The
questions asked ot me were : whether this
will trade with the third country. I say
‘'yes, it is bound to trade with the third
country.” The other question was that the
third country may be China. My reply to
this question was definite that this Govern-
ment will not trade indirectly. There is also
a clandestine trade through Hong Kong with
China. The goods of many countrics pass to
China, 1 made it absolutely clear that there
will not be any indirect or clandestine trade
with China, If there will be trade at any
time emerging, it will be a direct trade. 1
made that position absolutely clear. And it
was a very carefully worded remark and not
a casual remark that 1 made.

SHRIMATI TARKESHWARI SINHA :
Sir, I rise on & point of order. My other
part of the question was that Shri Mishra
was here for iwo days. And he must have
discussed this matter with the various :inis-
tries. And afies that, the press conference
had been held. 1 understand that the Forcign
Trade S y has icated to the
pewspaper people not to publish this refer-
ence about China in the papers. In view of
that, the hon. Minister is completely silent
about it.” Let him come out as 10 whether
any talk was held between Shri Mishra and
the Minister of Foreign Trade.

SHRI B. R. BHAGAT : That has no
relevance 10 the question that the hon, lady
Member bas asked. It is a routine visit of
Shri Mishra to this country. Normally
diplomats over a period come back and hold
consultations. 1 do not konow anything more
about it.

SHRIMATI TARKESHWARI SINHA :
Again I rise o0 a point of order. May I

Trade \CA,
sumbit to you, Sir, that you have to protect
the interests of the Members of this House ?
I had asked a specific question,

MR. SPEAKER :
wered that question,

He has clearly ans-

SHRIMATI TARKESHWARI SINHA :
I would seck your preteciion. If you say
that it is not my right then I would sit down.
1 would submit that it is my right to put a
specific question. He can say no or yes.

MR. SPEAKER : He sald ‘no’, He says
that it is his routioe visit. How can this be
a point of order ?

Now, Shri Rangu.

SHRI NAMBIAR (Tiruchirappalll) : Let
me also have an opporiunity to speak when
there is time.

SHRI RANGA (Srikakulam) : There werc
two aspects of the qusstion which have oot
been answered. You thought that he had
answered. He did not say 'no’ to the first
part of the question which related to the talks
that Shri Mishra is having in regard to this
particular matter. He did not also give any
reply in regard to what happened in his talks
with the Japanese authorities and whether it
hed any bearing at all with this particular
matter. Thes: aure the two outstanding poimts
still outstanding to be answcred by him from
the question put by Shrimati Tarkeshwarl
Sinba.

Now, let me come to my own question,
Here are these two nowspapers—one is the
Indian Fxpress. Their version is different
from the Times oy Indiu’s version. These
twu differs from the wversion given by my
hon. friend. The [ndian Expre.s says—He
puts these words in the mouth of bhis
Minister :

“We prefer to have direct trading with
China. But, at the moment, Chioa has
shown no ioterest.”

It means that they have been expecting
interest from China. China has falled to do
80 and there must have been some approaches
made to China and to those approaches, no
soswer has been given. No satisfactory ans-
wer has been given.

If so, since when have they begun to
make any approsches, and through whom,
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through the Fmbassy or the lepation there or
through some third party somewhere else ?
And what have been the results theieof ?

In The Times of India, we find the re-
port as follows :

“Talking to newsmen, he said that
there was no need to trade clandestinely
with China through Hong Kong. India
was prepared 1o openly trade with that
country if China agrees.”

So, India was prepared to openly trade,
but China has not agreed so far. If we had
approached Chine, when was that done, and
through whom? Why did we approach
Chipa in regard to this trade, when the
country has been assured not once but re-
peatedly that China is the enemy country so
far es we are concerned 7 China has invaded
our country, insu'ted us, spat on our face,
kicked at us, went back again and threw
whatever she has cared to throw away in our
face, and she is still in occupation of a good
portion of our sacred land. Under these cir-
cumstances, why is it that the Government of
India have changed their attitude and decided
to resile from their earlier position and to
trade with China ? When did they make
ihese approaches to China and through whom,
through what chennels, and why had they done
8o 7 Till today, until this information came
to us, the country has been kept in the dark
about this matter. Possibly, the Government
bas kept my hon. friend also in the dark ex-
cept for this that Hong Kong, one of the
great trading centres in goods as well as in
sin in the world has been carrying on this
business with China on behalf of England.
England recognised Communist China, while
all other countries were not recognising it ?
Why did England do so 7 England did so be-
cause England was interested in the trade and
in the profits and in the sin of Hong Kong ;
and we wanted to become partners with Hong
Kong and its traders, whether they call them-
selves Indiems or not, and, therefore,
Government have now said “We are prepared
to float a company in co-operation with those
businessmen there who are calling themselves
Indians, and went to trade with a third
country. What is that third country 7 What
else is that country except China 7 We have
becr having direct trade relations with Japan;
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there is a cultural and trade pact with it ;
we have similar tiade relations with Philip-
pines, Indonesia, Australia and New Zealand
and with all those couniries in that area, in-
cluding with Malaysia. So, what is that third
country ? What else is it cxcept China ?
If that is so, if they wish to deal with
China, as he says, directly, openly and
honestly, then let them be honest with the
country ; let them be opened-hearted with the
country, get the sanction from the country
for this unholy and deceitful change in their
policy and attitude and posture towards
Chinra, so that they can thereafter proceed
with it. But why should the hon. Minister
make this kind of statement there and after-
wards try to get out of the trouble by placing
before us this colourless statement 7 T am
not prepared to accuse him of saying any-
thing untruthful. He has not said the truth
itself. There is something more than what he
has said and that is the truth. What is that
something 7 Let him be honest and let him
be frank with us. If he does not know, let
him pass the buck to the Prime Minister and
then say ‘I do not know what has been hap-
pening ; 1am only a businessman and 1
went there to trade with all those pecople
also ; if what they are doing is a sinful busi-
ness, since you have asked me to carry on
this sinful business as a Minister, I have
only dealt with it, but when ] was warned
about what 1 was doing by my secretary and
other people, 1 have tried to get out of this
big statement.

SHRI B. R. BHAGAT :
question ?

What is the

SHRI NAMBIAR : He wants a confes-
sion staternent.

SHRI RANGA : He can consult my
hon. friend because he seems to be his
alter ego.

SHRI B. R. BHAGAT : The only ques-
tion which 1 can apswer is whether there is
any other source 1o trade with China. I said
that theie was no other. The relations with
China, the overall policy etc. have been very
clearly stated by the Prime Minister often in
this House and also by the External Affairs
Minister. There is no change in it and there
is no question of any change in it,
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As for the question with whom T had
talked for trade, T am not a businessman,
although I have the honour to be in charge of
the trade relations of this couotry with the
outside world --that is an honour given to
me. Hong Kong is an important market.
Therc is a trade Council there which con-
ducts the foreign trade relations of Hong
Kong with the outside world. I invited a
delegation. When I talk of businessmen, it is
not businessmsn of Indian origin—they are a
very small percentage of the population ; it is
the Hong Kong businessmen who are resi-
dent there, It is in that connection the talke
went on.

As to Japan, in Japan I had talks of our
bilaterl trade relations with Japan, not
our trade relations with any other country.

SHRI RANGA : He had not answered
the other question—about the earlier talks
with China in regard to this matter,

SHRI B. R. BHAGAT : I suid no, If
he asks a direct question, 1 am prepared to
answer. When 1 said we have no offer of
trade with China, that applies to today, yes-
terday and the dav before

SHRI RANGA ; Did we make any offer
to China ?

SHRI B. R. BHAGAT : I said no.

SHRI DATTATRAYA KUNTE
(Kolaba) : From the statement made by the
Minister as well as from press reports, it is
clear that it is a change in policy, because
the Minister wants to say that we would
prefer to trade direcilly and openly. This
being a change in policy. T would like to
know whether the Minister throucgh this
interview is waving the flag of surrender to
the Government of mainland Chioa, but
only agreeing to and acquiescing in the
occupation of thousands of square miles of
Indian territory but accepting that it
rightfully belongs to China. Jt so, why has
it been done in breach of a solemn pledge
taken by this House and the country ? s it
forg tien that this Hous= under the leader-
ship of the late Prime Minister, Jawaharlal
Nehru, hid with near unapimity expressed
quite a contrary sentiment and pledged
itself 10 liberate the occupied Indian territory
from Chinese oggression, and these
sentiments were echoed and reciprocated by
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the nation as a whole? What is the
inducement for such a yolre face 7 Does the
Minister hope to earn a lot of foreign
exchange through this 7 Will he give the
figures of trade for the period immediatelly
before the trade was stopped ? Does the
Minister want to barter away the honour of
this ancient land for a mess of pottage ?
Does the Minister know that the mainland
Chinese Government have introduced a
forcign trade currency of their own the
acquisition of which is a must, and that
the said currency not being quoted on any
interoational exchange, its value could be

varied at the sweet will of that
Government 7
SHRI B.R. BHAGAT: There is

absolutely no question of any change in
policy. If there been a chaoge in policy, I
would not have gone 10 & piess conference
to announce it ; I would have come to this
House and made a statement when in
session,

Actually, there was no question of
reference to China. When a gquestion was
asked about another matter, about this
company, this came up. I can assure the
House there is no question of any change in
policy.

As for the pledge taken by the House
and the country, I was also a member then
and along with others, we are a party to
that. We all stund by that.

The policy with regard to China has
been clearly stated ; whether it is trade or
any other matter, it is related to the overall
improvement in the political relations with
China. Anything can follow only if the
over-all relation improves. Therefore, there
is no step today, nor has there been in the
past, and there is no change in the policy,

Again, I would say that, when the hon,
Member says that we prefer to trade directly
and openly, it is our policy not only with
China ; we ave not in favour of clandestine,
indirect or switch trade, In all our agrse-
ments we have banped it,

What I said was just a statement of
policy in our trading relations with any
country in the world, ani there is no
question of any new policy nr any pew
emphasis of policy to draw any such
conclusion,
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The trade with China in 1959 or 1960 was
pot very substantial. For examples, imports
from China in 1960 were about Rs. 3 crores,
and exports to China in 1960 were about
Rs. 5 crores. But, since then, Chinese trade
with the world has grown, The hon, Member
is right in saying that they are quoting their
own currency, and doing all their trade on a
oash and carrybasis. 1 would only say that
China, since then, has come out as an
important factor in the world market,

SHRI M. N. REDDY (Nizamabad):
The hon. Minister has been very vague and
equivocal in his answers to the guestions
put by the first two hon. Members. 1 would,
therefore, request him to note down my
specific points and reply to them.

He said that Hong Kong was an impor-
tant trade centre, and that the proposed
company would nsturally try to develop
export to third countries also. I would
request him to specifically identify the
probable third countries in the area,
inasmoch as we have trade relations and
standing agreements with almost all the
countries, including North Vietnam. So, let
him clarify what he meant about the third
countries in his press interview.

Secondly, I would like to koow what
measures he would propose, after the floating
of this company in Hong Kong, to prevent
the pomsibility of switch trade with China,
what specific provisions he would incorporate
in the agreement with the proposed company.
They may also be spelt out.

Thirdly, while it may be true that the
hon. Minister wants to be very honest and
open in his trade relations with other
countries, China is doiog & lot of smuggling
and indirect trade with this country through
the Indo.Nepal border, That is very well
known, and even the Delhi market is flooded
with Chinese goods like pens, transisters
etc. The latest in the market is the Red
Book of Mao's Thoughts in all the languages.
So, 1 would like to know what further
steps he would take to prevent this kind of
smuggling or indirect trade with us, to prevent
our currency going into their hands and
belng used for subversive purposes in our
own couniry sgaimst our narional interests.

SHR1 B.R. BHAGAT: This joint
company which the STC will float in
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collaboration with a Hong Kong businessmen
is yet to be formed. In what from it will
come it is not yet known, because it Is just
an idea that was mooted in my talks there. If
this company is formed, all these points
put forward Yy the hon, Member will
certainly be taken care of, but at this stage
we can only say, as 1 have stated, that our
policy is not to encourage indirect or
clandestine trade with any country. Hong
Kuong trades all over the world, It is trading
with atmost every country in the world We
have only to look around the world to see
what are the third countries in which this
joint companv will have prospects, and
where trading advantages will accrue. All
the details can be sorted out when the
company is floated and safeguards can be
taken at that stage; it is premature to
speak about them now.

The later part of the question was : how
we arc going to prevént clandestine trade
through a third country, say, Nepal. That
is the relevance of my statement, We have
said positively that we are against all such
clandestine trade, of things comiog from
China through Nepal or any other third
country, We speak from our experience,
Where & country harms our economic
interests through the land border, we have
given a statement a number of times how
we are Irying to  prevent that through our
land customs and all that. We have a large
land border. Even there we have strength-
ened the measures to prevent that. Again I
shall say that is the relevance of the
statement, We are not in favour of any
such clandestine trade.

& wew fagrdt arwddt (FwCige) ¢
weaer wAAE, WAT S A 9t gErel &
wara feyr § Sy #rf e g
& oy AR 9% W Y1 6 smArTQ
AT #Y U geegfa § 1 v 5 wed
AT T FYPA A X FOHA GEC
HesT " § A IR daTEITar e
¥ dararaTal ¥ arasi #Y | IAF IR
fgafme mnfs @ 7 & «mq
T W A gEr "W § IW
graTEATaT SEE ¥ nof ageg & afe,
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ot Fo o mrwr M FE ¥ W TR
HareRraTit & Fgr fF ag a9 wEard #
gl arer =rgw 1., (smEeTa) . HTOEY
T wrgw afew gR wgw g wfag
o7y 3G fr ag @a @) gEIId # ag)
it & 9 faad @it @ oem-wem @0
Fgah

aft w@heg Fg £ fx ginwin ow
SATET FIQAT FATHN | TATEE FEGAT FAH
#1 faar w=gr & afsa & wawar a1 ag
WLE Fqdr F3q aEdtg sgofvar &
A F (oo garg @ @ 20 omft el
AT A war fr 9wy dv-ATeAlT @
o 1w v ag @ fr Sai giai
¥ ay gu =T sy oft 7@ & ey
T FRgfaer AT, A AEe §
ST fed eamarT FTAT TN | 7Y AT
& =@ gmr & =9 Fgw a9 foy
=TT FgF FLAT [0y, 40 fgr e
gom o Wt wgieg azway fagae ®
[FT aq fd 7 91 g smare 1 foam
% & QFAr wrgd & 7 7 woAr dmr 9
A gt cqrmre o7 QF Agf qr g #oar
gF ¥ 43 gu ST aarard ifE
#t ger yfw & NG fgr ame w717,
I &F AFT °

TF g9 61T & | FE AGAT F WG
@R & fafys wasar 3@ @ 1
w2 @ g ergfae Aa & wfa
Hifq agamr Sr@y & ) gz vy wAT
# o e gn N9 F @9 AT FA
¥ fagdgre g aw # fadw welt &
IaFT g frar | wa fadw ST AR
A ogr 5 gw T W A AT FA @
deT ST #3701 I ag T G E
9 & 819 WO FTr F1 FE GEH
adf § o a% f S mEwwEd §, T
as {5 7g g oft 9T Fem A

L]

TG 9T T Iy wET e Aoy
W4T 7g aTwaT ¥R I aF AwqwaAriaa;
T gEraar 3T I g F@T, gR AT ¥
|q1q TR TE F47 | faldew s HA
¥ wgas T gfs ww @
AR FLr N der w0 7 90 R
AT Y 919 A% @ aw § W @
FIRFAF R A aw gt ? & woft
T ¥ oF Wi wEar g IR
Tt & fr 9w fr ag ot 39 qU
& 14 qavaT &Y gfqwr § o s @
¢ & #=7 a-f ogiey we ) ag faermw
e fip s a5 sgfre T T
yfw @relt #3 & 7E w1qr a9 T IJE®
a9y fret ag &1 agafe @@ J@
g

13 brs.

St Wo Yro WA : W qF A ¥
sfogrrdt Aifg ST gaer g sw & aX &
T 7 & T e feafa &' are
7 faar & fomsi gt #qr 5 dv &
1Y ATEw "ET SR feafadt B eqe i
@FT g aasa F#0 & fag da g
A gud Ao i 9t wdr ) @
faw ¥ o ¥ ag faopw @y Aifg §

st wew  fagrdt  wodet e
"Ry, ag wrETaT gl AR E e oo
&% <1 gaTd iR et A som gw
I4 & Y ST TE T4 |

&t To o WA : AYAA AT W
fenfadt § ag FT ik A€ i @
qFAT |

siemram g (e &) @
TS WAL FT #4T qAqq § 7
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1 To o WA : Gﬂﬁm
¥ gwA e A § IEy g g st
Wz ¥y wiw W Fm o smeETEA
Ay Teem A g

stgzw fagrd Tl : wTOET
g 9uy feasre &)

st ®o To WA : T aF AAAT
FrodY ot & 7 Far B o Ro o W
¥ ar wgr On, & SR q@En AT §
fragagia ol 1Y feramr oy &
€afey wAEa g2er 1Y Y qaar &
TRAAT 1 A FTwE K A@ Y
AR grareETart & $1E o g g w9
wE oY fis gaF T ot 7 g oy ag
¥ aew ¥ 1 A gl

UF AT AAAT G236 ¥ a8 7+
N foR ag FrA AT ¥ T FA
@ fom gn a1 9w w8 g Eany
& ¥ Fgr & I3 T g oas zw
ardl % 2rF & M fr A froaer
jewen , e A ¥ gE A ) ug
T f et amurfat & 22 &%, @t &
garr Trzar § v Y s aifefam &
anr agi & Fan  wigwm, 80 et
s g fafesw 7@t € g &
fafzs & 1 =gt S A ar w8,
arofal Y den agT IR R w9
g Xz agT A} ow ax At E
i mqrfar # 3w wefaw ¥
qrEe g FUT AT qF AT qIA Y
FYE arIraT A8 & 1 T 89 Al 1) 3w
w3 daer 730 fn oftez Fw o4 et
aqr @ | WET a% OF 97 FT qwT &, Y
TIIT g AET AR § O N gAr W
Ffga o adt & SO gw wafy A
F |

13.02 hre,

PAPERS LAID ON THE TABLE
Fourth Five Year Plan

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
1 beg to lay on the Table a copy of “Fourth
Five Year Plan 1v69-74". [Placed in
Librarv. See No. LT--3549/70]

Annual Accounts of the Post Graduate
Institute of Medical Educatlon and
Rescarch, Chandigarh

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
{SHRI1 D. R. CHAVAN) : On behall of Shri
K. K Shah, I beg to lay on the Table —

{1) A copy of the Certified Accouw ts
of the Post Gradvate Institute of
Medical Education and Research,
Chandigarh, for the vear 1968-£9
together with the Audit Report
thereon, under sub-section (4} of
scction |8 of the Post-Graduate
Instituate of Medical Education and
Research, Chandigarh Aect, 19 6.
[Placed in Litrary Sre No. LT--
35501701

Report of the Indian Delcgation of
the W.H.O. Regional Committee

(2) A copy of the Report of the Indian
Delegation to the Twenty-second
session of the W.H.O. Regional
Committee for Sowh-East Asia,
held at  Kathmandu from 29tn
September to 5th Octobzr, 1969.
[Placed in Library. See No. LT—
35514701

Riview and Annual Rcport of the
Lubrizol India Ltd., Bombay

SHRID R.CHAVAN : I heg to lay
on the Tahle a copy each of the following
papers under sub-section (1) of section 619A
of the Companies Act, 1956 :—

(I) Revizw by the Government on the
working of the Lubrizc]l India
Limited, Bombay for the year
1968-69.
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(2) Aonual Report of the Lubrizcl
India Limited, Bombay, for the year
1968-69 along with the Audited
Accounts and the comments of the
Comptroller and Auditor Geoeral
thereon.  [Placed in Library, See
No. LT—3552{70]

Review and Annaal Report of the
Singareni Collieries Co. Ltd,

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO); 1 beg to lay
on the Table—

(1) A copy each of the following papers
(Hindi version) under sub-section
(1) of section 619A of the
Companies Act, 1956 :—

(1) Review by the Government on
the working of the Singareni
Collieries Company Limited,
for the year 1968-69.

(ii) Annual Report of the Singa-
reni  Collieries Company
Limited, for the year 1968-69
along with the Audited
Accounts. [Placrd in Library.
Ses No. LT— 553/70)

Aluminium (Control) order 1970

{2) A copy of the Aluminium (Coantrol)
Order, 1970 (Hindi and English
versions) published in Motification
No. 5.0. 1103 in Gazette of India
dated the 20th March, 1970 under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955,
[i*laced in Library, See No. LT—
3554/70]

Agricullural Refinance Corporation
Regulations, Central Exclse Rules,
Notitication of the Customs Act.

THE MINISsTER OF SUPPLY AND
MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : On behalf of Shri P, P,
> ethi, I beg to lay on the Table—

(1) A copy of the Agricultural
Refinance Corporation (Issue and
Management of Bonds) Regulations,
1969, published in Gazette of India
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dated the 25th April, 1970, under
sub-section (5) of section 46 of the
Agricultural Refinance Corporation
Act, 1963, [Placed in Library. See
No. LT—3555/7C]

(2) A copy of the Central Excise
(Excise Amendment) Rules, 1970
(Hindi and English Versions)
published in Notification No. G S.R,
089 in Gazette of India dated the
2nd May, 1970, under section 38
of the Cent;al Excises and Salt Act,
1944, [P.aced in Library. See No,
LT--3556/70]

i3) A copy of Notification No. 5.0.
1542 (Hindi and English versions)
published in Gazette of India dated
the 2nd May, 1970, under section
159 of the Customs Act, 1962,
together with an  explanatory
memorandum, [Placed in Library.
See No. LT—3557/70]

The Customs and Central Excise Duties
Export Drawback Amendment Rules
and Notlfications

{4) A copy each of the following Moti-
fication under section 159 of the
Customs Act, 1962 and section 38
of the Centrul Excises and Salt
Act, 1944 :—

(i) The Customs and Central
Excite Duties Export Draw-
back (General) Nineteenth
Amendment  Rules, 1970
(Hindi and English versions)
published in Notification No.
G.5.R. 640 Gazette of India
dated the 18th April, 197v.

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Eighteenth
Amendment  Rules, 1970
(Hindi and English versions)
published in Notification No.
G .S.R. 641 in Gazette of India
dated the 1th April, 1970,

(ili) The Customs and Central
Excise Duties Export Draw-
back (General) Eighteenth
Amendment  Rules, 1970
(Hindi and English versions)
published in Notificatio~ No.
G.8.R. 642 in Gazette cf India
dated the '8th April, 1970,
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(iv) G.S,R. 643 publised in Gazette
of India dated the 18th April
1370 containing corrigendum
to Notification No. G.S.R.
101 dated the 17th Jaauary,
170, [Placed in Library. See
No. LT—3558/70)

(v) The Customs and Central
Excise Duties Export Draw-
back (General) Twentieth
Amendment Rules, 1970
(Hindi and English versions)
published in Notification No.
G.SR. 660 in Gazette of
India dated the 25th April,
1970. [Placed in Library. See
No, LT—3562/70}

The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-first
Amendment  Rules, 1970.
(Hindi and English versions)
published in Notification No.
G.S.R. 661 in Gazette of India
dated the 25th April, 1970.
{Placed in Library. See No.
LT—3563/70)

(vi)

Tripura Foodgrains Movement Control
Amendment and Sugar
Amendment Order

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : 1 beg to lay on the Teble a copy
each of the following Notifications under
sub-section (6) of section 3 of the Essential
Commodities Act, 1955 :—

(1) The Tripura Foodgrains Movement
Control (No. 2) Amendment Order,
1970 (Hindi version) publised in
Notification No. G.S.R. 427 in
Gazette of India dated the 25th
April, 1970. [Placed in Library. See
No, LT—3564/70)

(2) The Sugar (Price Determination)
Third Amendment Order, 1970
(Hindi and English versions)
published in Notification No.
G.S.R. 644 in Gazette of India
dated the 23rd April, 1970, [Placed
in Librcry. See No, LT—3565/70)
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12.06 hrs.
ASSENT TO BILL
SECRETARY : Sir, I lay on the Table
the Finance Bill, 1970 passed by the Houses
of Parliament during the current session and

assented to since a report was last made to
the Heuse on the 15th May, 1970.

12.07 brs.

STATEMENT RE: STRIKE BY RAILWAY
FIREMEN AT MADRAS

MR. SPEAKER : He may lay it on the
Table.

THE MINISTER OF RAILWAYS
(SHRi NANDA) : 1 lay the statement on
the Table,

Statement

On the Southern Railway there are two
Sectional Unions viz. The All India Loco
Running Staff Association and the Southern
Firecmen’s Council which draw their member-
ship from a few categores of Railway staff
such as the Loco Drivers, Shunters, Firemen
etc. These associations have not been
recognised by the Railway Administration in
consonance with the accepted policy of the
Railways to avoid multiplicity and fragmenta-
tion of Unions, Thete are two recognised
Unions on the Southern Railway who
represent all categories of Railwaymen on the
Southern Railway includirg the Loco Runn-
ing Staff.

The unrecognised Sectional Unions on
the Southern Railway referred to above have,
in the past also, on two occasions (in
January and July °68) caused disruption to
traffic in pur of their d ds most of
which were already under negotiation with
the recognised Unions.

The present agitation started off with a
hunger Satyagraha from 4th May *70 to 7th
May '70. On the 10th of May 1970, a large
number of employees ¢n ma::e presented sick

reports to the Loco Foremen concerned,
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claiming that they were sick and accordingly
refrained from discharging their normal
duties, The agitation started at Basin Bridge,
Arkonam, Tondiarpet and Madras Area and
gradually spread to broad-gauge portion of
Madras, Guntakal and Olavakkot Divisions.
Subsequently, all Divisions of the Southern
Railway were affected in varying degrees. Out
of a total sanctioned strength of about 7000
staff, the number of employees on sirike
varied from 1057 oo 10.5.70 to 3161 on
14.5.70. This caused considerable disruption
to traffic and though the Railway maintained
most of the main line mail and express trains
with the aid of the loyal section of the
Runniog staff, most of the passenger trains
and goods trains had to be drastically
curtailed.

On the 11th May 1970, after two days of
consideration, the Southern Railway Admini-
stration issued a notice calling upon all
employees, who had resorted to stoppage of
work, to resume duty by 12.00 hours on
12 5-70 failing which they would be treated
as on illegal strike.

A large number of employees, however,
remained away from duty. I held a meeting
with the representatives of the recognised
unions, ¥iz. $/Shri T.V. Anandan, M. P,
and K. H, Kulkarni, General Secretary,
representing the N. F. 1. R., and Shri Priya
Gupta, General Secretary of A. I. R. F. Both
the recognised Federations stated that the
demands put forward by these employees had
already been put forward by them and were
in the process of negotiation. They were
also in agreement with the policies followed
by the Ministry of Railways of not recongnis-
ing sectional and category-wise associations.
Shri J. M. Biswas. M. P. and a few others
met the Deputy Minister for Railways and
pointed out that they would endeavour lo
bring the staff back to duty if they could be
given an assurance that the carlier assurances
glven by the Ministers would be implemented
in full, They were given such an assurance
in writing by the Deputy Minister for
Railways.

Subsequently, the Chief Minister of
Tamil Nadu was contacted by me and I
brought to his notice the trouble and loss
that has been entailed by the dhrupt_ion o
traffic and requested him for assistance in our
endeavour to restore normal conditions.
Appreciating our stand, the Chief Minister
issued an appeal to the staff asking them to
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resume work and assuring them of his good
offices in settling the dispute. Conseguent
on this appeal, the leaders of the striking
employess met the Chief Minister and decided
to withdraw their agitation with effect from
the after noon of 15th M:v, 1¥70. 1 have
arranged to meet some of these employees to-
day in the afternoon to ascertain their view
point and their grievances,

The demands put forward by these
employees have varied from time to time but
9 demands have been listed in the Tamil
pamphlet brought out by them and in their
carlier resolutions. The main  demand
appears to relate to an allege! failure to
implement an earlier assurance in connection
with the agitation in July 1968. 1 am told
that all assurances given earlier have been
implemented, but when apptoached by
Sarvashri K. Ananda Nambiar, J. M. Biswas
and T.V. Apandan I undertook to review
the position and fulfil any commitment that
remained unfulfilled.

With regret I have to report that on this
Section alone the Indian Railways have
incurred a loss of approximately one crore.

13.08 brs.

STATEMENT RE : STRIKE BY DOCK
WORKERS AT MADRAS PORT

MR. SPEAKER :
Table.

He may lay it on the

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VYAYYA) : 1 .ay the statement on the Table.

Statement

1 am bapny to inform the House that the
strike by the workers under the Dock Labour
Board, Madras and the workers of the Food
Corporation of India in Madras Port which
had commenced on April, 30, 1970, has been
called off with effect from Saturday, May 16,
1970.

13.09 hra.
CONSTITUTION (TWENTY. FOURTH
AMENDMENT) BILL, 1970
THE MINISTER OF HOME AFFAIRS
(SHRIY. B, CHAVAN): Sir, I beg to
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move for leave 1o intreduce a Rill further to
amend the Coastitution of India.

MR. SPEAKER ; Motion moved :

*“That leave be granted 1o introduce a
Bill further to amend the Constitution of
India.”

SHRI KANWAR LAL GUPTA (Delhi

Sader) : Tt will 1ake a long time. We may
take it up after lunch,

oY amare fag (Jgugm) & FEE
argar g fr g1egm & o amar g fr
&l

ot Tfe T (qY) © weww wERm,
@ ) Wt faar s

SHRI RANGA (Srikakulam) :
not finish it now.
lunch.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : This is a motion to introduce
a Bill. By convention it is adopted without
any discussion.

We can-
You can take it up after

MR. SPEAKER : That is the normal
practice. But if objection is raised about
legal competence 1 have to allow that, |
hope we can dispose of it in a few minutes.,,
(Interription).

S Y@ UG gH W FT WY -
fama & 1., (sowwm)

SHRI P. K. DEO (Kalahandi) :
rise to...(Interrnpticns),

Sir, 1

MR. SPEAKER : The hon. Member

has got the right to speak. I have permitted
him,.,(/aterruptions'.

SHRI P. K. DEO : Sir, you bring the
House to order so that I can speak.

#1 wor & 1 et Frdaw & e @
Y T € fF gw @ smoew &7
frly & WA § A ey &Y o A
gy # 1 & o wmgar g e s A
ageq ¥ fafer se ¥ et far g ?
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weae wgEw ;- Wiy A7 g fkenar
g fF ma® wgar fomr gar smar 1 faq
¥raq &1 ogw faar gt WAl § gAR
EASE AT |

SHRI RANGA : Why not you adjourn
now and take it up afier lunch 7

st gogw qewel (FmdET) @ WY 98T
geiede § 3g %9 41 %9 § 7

it waw fagrdt =@ (Faa 17):
mig arAe & fF ag faae & fagg &)
T\ 9T FIEY =1 9@ | 51 favas wv
fadty w7 7@ F gz WY WT A9GT v Y
dre 9FF & A aung § Adl amar 5
Fdt AT & 7 feT A9 Ay 1@T & 5
qaAT & A E |

MR. SPEAKER : Either | will have to
dispense with the lunch hour or have it after
this is over.

SOME HON. MEMBERS : No lunch.

SHRI BAL RAJ MADHOK (South
Delhi) :  This is a very importen’ measure.
What is the hurry about its introduction ?
Why should we forego the lunch? Itis
wrong. The rules of the House provide that
the House should adjourn for lunch at
1 O’Clock and meet again.

SHRI PILOO MODY (Godhra) : What

Bal Raj Madhok has said is quite
correct. Whenever the lunch hour is dis-
pensed with, it is by prior egreement. It
should not be done arbitrarily suit the
convepience of the government.

MR. SPEAKER : 1 bave been doing
it a number of times to suit you also.

SHRI RANGA : We are not asking for
a regular adjournment...(/nierrupiions),

SHRI K. LAKKAPPA (Tumkur) : The
hon'ble Member, Shri P. K. Deo, is a privy
purse holder and, therefore, he is a benefici-

Shri

to

ary. Is it open for such a Member lo raise
objection against the introducticn of this
Bill ?
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MR. SPEAKER :
got full right to specak.
order.

SHRI P. K. BEO (Kalahandi) : Sir,
under Rule 72 of the Rules of Piocedure and
Conduct of Business, I oppose the introduc-
tion of this Bill. T being one of the original
signatories to the bilateral convenant which
forms the vary basis of unification of India
and of this Constitution 1 deem it my duty
to oppose ‘his Bill. Though to me any
unilateral abrogation of a bilateral contract
is a flagrant breach of faith in 1he words of
Sardar Patel. 1 will not gn intn the merits at
this state but confine my obszrvation to the
legislative competence of this House, The
provico ta Rul=s 72 “If the lezislative
competznce of the House is questioned then
th» Speaker mas  permit a full discussion
therean ™ Sn, 1 request you to arrange a
full discussion on th's subject.

As a Member he has
This is no point of

£AVE I

Firstly, these covenants and agreements
form the very basis of the Constitution. They
are the foundations of the Constitution. So,
it is nct open to the legal, legislative com-
petence of th: House 1o challenge the
fouadations f the Constitution. Tt is only
another Constituent As-cmhly which can go
into this guestion.

Secondly it is a Bt the first of its kind
in the lonn legistative history of this House,
inciuding the Lok Sabha, the Provisional
Parliamment and the Central  Legislative
Assembly, which cannot go to the court for
its judicial nterpictation. Though the Bill
deletes Articles 291, 362, 366(22) of the
Constitutivn it conveniently avoids deletion
of such clauses which do not suvit the ruling
Party. that is, Article 363 and proviso of
Article 131 of the Constitution. Though all
the relevant Artic'es dealing with the institu-
tion of ruleiships, convenants, agreements
and sn oa are deleted, the retention of
Article 363 ard proviso of Article 131 of the
Constitution is not only redundant hut it is
deliberate, thereby making  the  desired
mischief. What is the mischief 7 Article
363 bars the jurisdiction of the courls
including the Supreme C-urt in regard to
adjudicating in respect of any dispute that
may anise oul of veativs. covenants, engage-
ments, ctec  Article 131 deals with the
eriginai jurisdictun of the Supreme Court,
The provisa of Article 131 also bars such
dfspute to be justiciable in the Supreme
Court.
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So, if you go through the Constituent
Assembly debates on this Article you will
find that jurisdiction of the courts has been
barred lest somebody might challenge the
very integration of the erstwhile Indian
States and might Jead to the srarus quo ante
and the process of disintegration might start.
But, nowhere in the Constituent Assembly
such a contingency was visualised that the
Government being a cootracting party will
go against its plighted word. So, the
purport of the Bill is to deny a section of
this country’s citizens access to the court of
justice, right to justice which is the basis of
all civil assurances, which 18 the foremost of
all social expectations. Dental of such a
right would be an ab mination as repugnant
to the law as to the conscience,

1 takes a leaf from British Constitutional
history. - [ would like 1o refer to the famous
Magna Catra, the first Hill of Rights of the
British people, of 1215, I quote from Wade
and Phillips, Constituti~nal Law :—

“The famous clauses which laid it
down that no man should be punished
except by the judgement of his peers or
the law of the land and that to none
hould justice be denled™.

Here in India in 197, we retain an article
in the Constitution which bars certain
sections of our citizens from going to the
court of justice. Is itnot and anachronism
to deny certain sections of the people access
to the court ?

It infrioges article 14 of the Constitution.
Let us see what article 14 of the Constitu-
tion says Article 14 of the Constitution
says ‘—

“Equality before law., The State
shall not deny to any person equality
before the law or the equal protection
of the laws within the territory of
India".

It will be a sad day for the country and
its parliamentary democracy if rights,
interests and guarantees of minorities,
whether linguistic, or ethale or cultural or
functional however, microscopic they may
be, are trken away by an exscutive fiat or
are steamrolled by the brute majority of the
House, by sheer force of numbers and they
are denied the right to challenge any unlaw-
ful law and have to reconcile to fate, and
the judicial courts become silent spectators
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to the rape of fundamental rights. It will specially, constitutional statues, that

be a sad day if arithmetical permutations
and combinations and mathematical compu-
tation of numbers are gcing to decide the
destiny of the people of this country.

India is still a democracy and not a
totalitarian State. Are we to be reduced to
second-class citizens, for we will have no
access to the couris of law ? 1 have not
come herz 1o beg but 1o appeal to all
minorities to be vigilant and conscious for
the preservation of their rights and demo-
cratic values and not to succumb to the
brute majority.  After all, the law of the
jungle, might is right, is not to prevail in this
country.

Even a criminal has a richt to he heard
in the law courts ..(Jrrerruption).

MR. SPEAKER : Order, order.

SHRI P. K. DEO : The Bill, as it
stadds, denies tte aggrieved party the most
rudimentary of the rudimentary rights, that
1s, the right to justice and contravenes article
14 of the Constitution. So. it is beyond the
legislative competence of the House,

Secondly, we learn that the concerned
parties submitted a memorandum to the
President to refer the matter 1o the Supreme
Court for opinion under article 143(2) of
the Constitution. The Constitution-makers
anticipated this contingency.

This is what article 363 days :

“Notwithstanding anything in this
Constitution but subject to the provi-
sions of article 143, peither the Supreme
Court nor any other court shall have
jurlsdiction in any dispute arising out
of...etc., etc.

...0r in any dispute in respect of
apy right accruing under or any liabi-
lity . "

Article 363 has itself laid down the avenues
of justice. The exclusion of ordinary jurisdic-
tion of courts was made expressly subject to
the advisory opinion of the Supreme Court
under article 143, sub-clause (2). Now, here
is the interpretation which says :

“It ls a well-established principle in
the interpretation of statutes, more

when in one article another article is
mentioned, then the specific provision of
the latter article, and the object of
invoking them, must be given the fullest
respect. But when, as in the present
case, an article goes so far as to bar the
inherent right of the citizen to obtain
redress from a court of law then any
provision within it which surmounts the
bar assumes the force of a constitutional
requirement, It becomes a jural impera-
tive,”

The public opinion has been gathering
momentum in this regard. The supremacy
ot the judiciary is the shect-anchor of India’s
demoncracy, Ewen a Communist Member
like Mr. Bhupesh Gupta has lately introduced
a Bill...

SHRI S. M. BANERIJEE (Kanpur) : He
has withdrawn it.  (Imierruption).

SHRI P. K. DEO : . Bill No. 11 of
1970 in the Rajya Sabha which says :

“When not less than 1/10th of the

membership of Parliament make a
repr tion to the Pr to refer
avy Bill to the Supreme Court for

cpinion under article 143, the President
shall refer .

Even a Communist Member like Mr.
Bhupesh Gupta wants that in a controversial

matter, the President should take the
Sup Court's opini You see how our
friends here are sbouting.  (Interruprions).

MR, SPEAKER : Order, order. May I
request all of you not to interrupt him ?

Let him make his speech. Have sume
patience.
SHRI ATAL BIHARI VA)PAYEE

(Balrampur) :
together.

Hunger and anger go

SHRI P. K. DEO : Here, more than 70
Members of the Congress (R) Party including
the leaders of the Swgntra Party, the Jana
Sangh and the B K. D. have written to the
Prime Minister to refer the matter to the
Supreme Court for opinion,
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SHRI RABI RAY (Puri) : Who are
they ? You give their names ([/aterruption).

SHRI P. K. DEO : But uptill now, we
have not heard aoy final word from the Presi-
dent on the memerendum.

After the Bill is introduced and the
House is seized of the Bill, any reference at
a later stage will create a condition of con-
frontation bztween the highest judiciary and
the supreme legislature.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : It is a gen.ral debate on the
considernation motion of the Kill or is he
opposing the principle of it? (laterrup-
tions).

SHRI P. K. DEO ; I am not yielding.
The situation of confrontation has to be
avoided.

So, as the opinion of the Supreme Court
has not yet been obtained before the intro-
duction of the Bill and the doors of Justice
have been s'amined at the later stage and as
the verdict of the House is to be decided on
the arithmetical majority, it cannot be the
last word on the subject.

Its introduction, according to Supreme
Court's opinion, is repugnant to all canons
of jurisdiction and btyond the legislative
competence of the House. It contravenes
the property right under Art. 291. Sir,
privy purse creales a right to certain pro-
perty payment of which  (/-terruprion'.

weasr "EtE A9 FW FT ATTAT
TFET ST AT R E |

SHRI P. K. DEO : It contravenes the
property right under Art, 291 The privy
purse is a certain properly the payment of
which is charged to the Consolidated Fund
of India. It is not subject to the voie of
Parliament like various publi. debts. These
are not ex grar g srants. The liability to
pay and the right to receive the privy purse
are expressly guaranteed by agreement and
covenants, It is a property under Art,
19(1)(f) and 31(11.  Art. 3112) <ays that no
property shall be acquired save for 8 pubtic
purpose and save by authority of law
...{Inrerrupiionsi---which provides for com-
pensation.

In this regard 1 would like to draw your
attention to the Address of the Presideot of
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India to Parliament. There, on page 13, he
bas categorically stated :

“It is, however, our intention to make
certain transitional arrengement so that
the formier rulers can adjust themslves to
the changed circumstances.”

The Home Minister addressed individual
letters to all the rulers seeking their co-
operation and goodwill...//aterruptions) -+
Though the Home Minister hints about
alternative financial arrangements and the
President ha: mentioned about them—the
Home Minister called It ‘transitional arrange-
rl:l!llts' + I deliberately use the word ‘transi-
tional arrangements’ because it has bem
mentioned by the Home Minister himself—
there is no such provision in this Bill,
The Home Minister desires to .. (sqaeTa)

wTOR ARAA © WA GI9 aTC-ar]
e # foftz #3 a A fadr
s At @ fear ww & & grow Ywont
FLF | ¥ o gwq wAadeeAw ag
e |

SHRI SHEO NARAIN (Basti) :

you either control the House or adjourn
House. (Interruptions).

Sir,
the

MR, SPEAKER : If you go on like this
wasting the time of the House, I will have
to adjourn the House,

This is the advice given by Shri Sheo
Narain.  (Interruprion

SHRI PILOO MODY (Godhra): Can
you at all hear his argument, Sir ?
(Interruption’

MR, SPEAKER : I an so sorry ; il you
go on like this, T have no alternative but to
adjourn the House for lunch. We will meet
at 2-30 P. M.

13.32 hrs.

The Lok Sabha adfourned for lunch
11l shirty minutes past Fourieen of
the Clock
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The Lok Sabba re-assembled after lunch
at thirty-twe minutes past Fourteen
of the clock.

[Mr. Speaker ia the Chalr.]

CONSTITUTION (TWENTY FOURTH
AMENDMENT) BILL, 1970—Contd.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Belore we begin,
1 have a submission to make. My sub-
mission is that this debate—I should say
discussi- n—is likely to take a little more
time. There is another debate--debate on
Telengana—which is fixed at 3 ‘0" clock
which may have to be postponed. So, I am
making a submission that this item should be
finished first, and whenever we finish this
debate, then we may take up the debate on
Telengana.

AN HON. MEMBER : 1 think it isa
very good idea to finish this.

SHRI M. R MASANI (Rajkot) : T do
not sec any reason why the order of business
should be chaoged in this manner.

MR SPEAKER : This was fixed before
the lunch. Unless we finish this, how can 1
toke up that item 7 It is not a debate that is
going on.  But, these are the few constitu-
tional objections which havs to be discussed
befoie leave is granted.

SHRI PILOO MODY : 1 believe that
the P'time Minister wants to have negotia-
tions with the princes in any case. If that
is so, 1 do not see the purpos: cf introducing
this Bill.

MR. SPEFAKER : Shri Deo had enough
of time, He wanted fifteen minutes but he
went beyond fifteen minutes.

Kindly _conclude within two or three
niioutes,

SHRI P. K. DEO : T was speaking
regarding the Home Minister’s letter to the
cencerned party regarding ‘ke trarsitional
all'apce. It mesns the Home Minister
wents 1o decide by an executive fiat  He
can stop it at any time if it is so needed
wlen these persons do mnot tow the line of
t' ¢ party in power or they follow different
political persuations.
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So, the cat has been out of the bag, and
the male fide motive of Government as
evident from what came out the other day
from the Prime Ministei’s camp is now
clear, namely to declare it as an office of
profit. £o that these persons should be
debarred from contesting the clections. That
is the sole purpose of it, So, they waot to
bar their entry into the legislature, because
they want to penalise these persons for their
growing popularity or for their patriotism. 1
do not find any justification in that argument.

This Bill does not enumerate any public
purpose  The Bill says that it is incompa-
tible with on egalitarian socisty. The concept
of egalitarian society is a political ideology-.

MR, SPEAKER : So far as the discus-
sion of the merits is concerned, that is not
permissible now. The hon. Member can
only raise constitutional or legal objections
aguinst its introduction.

SHRIP. K. DEO : 1 am contesting it
under article 13 (2)  of the Constitution,
becaute the Bill does mot enumerate any
public purpose, nor does it contemplate any
compensation to be paid by authority of
law. The so-called co-operation for settle-
ment is soueht at the point of revolver, that
is, by the intreduciion of this uncons'itu

tional. illeerl and immoral Bill, TItis an
expropriatory measure, and it affects the
Fundamental Rights enshrined in article

19¢1) (f) and article 31(1) of the Constitution

Though I do not challenge the power of
the House to amend the other articles of the
Constitution under article 368 it should be
subject to article 13( ) of the Constitution.
Let us now see what article 13(2) says : It
says :

“The Siate shall not make any law
which takes away or abridges the rights
conferred by this Part and any law made
in contravention of this clause shall, to
the extent of the contravention, be
void."

There is the famous Golaknath versus The
State of r'unjab crse  which  has  placed
Fundamental Rights outside the amending
process, and so long as the judgment holds
the field, this Parliament will have no power
to amend Part TII of the Constitution so as
to abridge or take away the Fundamenta!
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Rights enshrined therein. So, Shri Nath
Pai tried to bring forward his Bl to undo
all the good that had been dons in that
judgment but it has been pending since the
last so many years.

MR. SPEAKER : Is
Fundamental Right ?

privy purse a

SHRI P. K. DEO : At that time, Dr.
Lohia was there in the S. S. P. and therefore,
they opposed Shri Nath Pai's Bill. Now,
Dr. Lohia is not there. 1 do not know
whether there is any consistency in the
thinking of the SSP. So, they now go the
whole hog to support that measure.

My most important point is that this
Bill is a mooey Bill under article 110(1) (b)
S0, there should be a financial memorandum
atiached to the Bill and also the recommenda-
tion of the President. The recommeudation
of the President has already been sought...
(Laughter) There is nothing to laugh about
here. The President’s recommendation has
#lready been sought and intimated lo your
Secretariat, Sir, on the 15th of this month.
But wherc is the financial memorandum 7 If
there is no financial memorandum, at least
the quantum of compensation or the prin-
ciple under which the quantum has to be
distributed should be there. It should have
been consistent with the sentimwnt expressed
by the President in his Address on the

opening day of this Lo Sabha Thete is
absolutely no men'ion of the financial
memorandum, In the absence of the

financial memorandum, this House cannot
ook at this Bill. So, there is no question of
introduction of this Bill...

SHRI 5. M. BANERIJEE : Let us
this Bill without looking at it.

pass

SHRI P. K. DEO : Now, I come to the
moral and ethical points ..

MR. SPEAKER : There is no question
of moral or ecthical points now. It is only
coonstitutional poiots which he can raise
now.

SHRI P. K. DEO : That is the only
thing which lodia bas to be proud of. If
India has anything to claim which contri
buted to the advancement of the world, it is
the moral and ethical wvalues, Here Lhe
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honour of the country is involved. Here
in this Bill India’s pledged word is sought
to be broken at coavenience like a pie-crust,
Then what will become of the credibility of
the nation inside and outside ?

Taking all these factors into account, I
most respectfully submit that so long as art,
13(2) remains part of the Coustitution, we
caonot iavoke art. 368 of the Constitution
as the Bill patently takes away and abridges
the fundamental rights, So it is beyond
the legislative competence of the House. So
when such a question arises, I draw your
attention to the rules of procedure and
conduct of business which provide for a
full discussion. This cannot be disposed of
by one or two speeches. When legislative

p is challenged, it provides for a
full discussion. T hope you will rise to the
occasion like your predecessor, Shri Mava-
lapkar, and also Sardar Hukam Singh who
rive his famous ruling on my point of order
when I p'aced somz secret document of the
Government on the Table. 1 hope you will
allow a full discussion and not allow this to
be throttled by the brute majority of the
House.

MR. SPEAKER : There no need for my
ruling.

SHRI P. K. DEO : We are barred from
taking the matter to the court at a later
stage when the Bill becomes law. When
we are denied the right of reference to the
Supreme Court for advisory opinion, 1 think
you should not allow the introduction of
the Bill but ask Government to go to the
Supreme Cowt under art. 143(2) prior to
its introduction and get their opinion.

ot qgre fag  (gage) @ weow
, TF fa=r o=
w@r e 9 ST GRT &1, 39 &
@Y gu FEr argdferw fam At wn

AT | ©F Fo 67 H,,,

SHRI SURENDRANATH DWIVEDY :
On a point of ord'r. So far as we have
understood the rules, at the introduction
stage, if there is any objection, you w:ll only
select one member to speak...

SOME HON. MEMBERS : No, oo,
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SHR1 SURENDRANATH DWIVEDY :
.. in opposition and then the Minpister in
charge will reply. Ther¢ may be many
objection but you will give the floor only to
one member to oppose. But if you are
allowing a general discussion on the ground
that kgislative compelence has been ques-
tioned, I have vothing to say. DBut the
question is whether you are allowing a
general debate and anybody who gives a
slip will be called,

MR. SPEAKER : I made it very clear
at the beginning that only legal or constitu-
tional points can be raised concerning
competence. As for discussion of the
merits, this is not the stage for it.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : No. Under the rules, one member
can take objection even on the merits of the

Bill. You permit at least one member to
do that.
SHRI SEZHIYAN (Kumbakonam) :

Shri Dwivedy has raised a pertinent point,
It you allow opposition to be raised on the
grounds ol legislative competence or other-
wise, a general discussion should be allowed.
But it it is a general opposition, only one
member is allowed to oppose and the
Mibister in charge will reply aod there it
ends,

MR. SPEAKER : I made it very clear.
This is providecd by the rules, We cannot
discuss the merits at this stage ; one can
only object on other grounds.

SHRI SURENDRANATH DWIVEDY :
I am sorry 1 could not make myself clear.
As has been very clearly stated by Shri
Sezhiyan agein, there are two points involved:
If it is a general opposition, as you say, we
cannot go into the merits ; only general
points can be made  If Shri Deo has done
that, that is the end of the matter, because
in that case you could choose only one
member who will make his speech. If you
are permitting him under the rroviso to rule
72 10 challenge the legislative competence
of the House, then you can permit a general
debate. I, therefore, wanted to know from
you whether you have permitted objection to
the legislative competence of the House to
be raised or general opposition to the Bill,
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MR. SPEAKER : He saw m: personally
also, and he assured me that his speech
would be conhned purely o the legislative
competence of this House I kept on watch-
ing, he has trespassed into uther fields also,
and 1 had to invite his attention to it.

SHRI P. K. DEO : At the same time I
was challenging the legislalive competence
of the House under rule 72. If you see
anything irrelevant in my speech, vou can
delete it, 1 do not mind.

SHRI KANWAR [LAL GUPTA : The
position is pot what you say. Rule 72 says :

“If a motion for leave to introduce a
Bill is opposed, the Speaker, after
permitting, if he thinks fit, a brief
explanntory statement from the member
who muves and trom the member who
upaosss the motion, may, without further
debate, put the guestion.

“ Provided that where a motion is
opposed on the ground that the Bill
initiates legislation outside the legislative
computence ol the House, the Speaker
may perimit a fuil discussion thereon.”

T FT AqAT g g 7 ow wEEw
arT 3w A9 w1 fagr, gad A S}
e gal 4@ § FIC A R wnw
T ERT § | wgA Afe & Fwe wom
&l fFar | ag Faw  wtcafer swidy
qT A 2 |

MR. SPEAKER : You can see his
speech. It has turpeu out to be a sort of

general speech, not confined to the bounds of
legal competence.

! WL A IA : Gg W9 gT 7F
® 9 ¥ ug afacdfes sdida & s
am @ § | wiag g 5l & IR
71 W17 ®fgy o g Afe | AW
¥ |

woIw HEAY ¢ WY S @ |
sferg

SHRI BAL RAJ MADHOK : That way,

you could have prevented him also from
speaking. That is not the question.
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MR. SPEAKER : To save time, il the
Members want to speak, they may take one
or two minutes.
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faa ® @7 1 gwAaw 4 & e
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faar o Wr g | 4§ NIt Amafaew &
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SHRI BAL RAJ MADHOK (South
Delhij : Mr. Speaker Sir, (J'fusrﬂtpﬂuf”
am one of those who would I'ke the princes
to renounce thewu privy purses  and priwluu
and dynastic rights voluntarily and 1
also one of those who would like the Prime
Minister to renounce her mnachronistic rights
in this country. But the question is not
whether there are dynastic rights or not but
whether this is an issue on which so
bullabalo sbould be made is neither a major
political issue por a major economic issve, It
is purely a diversionary tactics and it is being
brought forward only for the purpose of

divering people’s, . attention ..from iwure
important issues.. uuumﬂm;
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SHRI R. D. BHANDARE (Bombay
Centrel) : On a poiot of order.  The speaker
should confine himself to rule 72. Why is
he speaking on extraneous matters which arc
not germape to the discussion, matters which
fall outside the scope of rule 72 7 How can
you allow him 1o speak on other maiters
now ?

SHRI BAL RAJ MADHOK : 1 have
nothing to learn about relevance from Mr,
Bhandare who is known for his irrelevance...
(Imteriuption.)

MR. SPEAKER : He is inviling my
attention to rule 72 which is a8 wvery rclevant
rule. I request you 1o be relevant and not
discuss the point of order he has raised.

SHRI BAL RAJ MADHOK : 1 have
been strictly relevant. In the first place the
time of this House which is wvery valuable
and which could be used for so many import-
ant things is being wasted by bringing this
kind of a Bill. My objection is twofold;
moral and legal. On the moral plape...

SHRI SURENDRANATH DWIVEDY :
Can moral things be discussed now ?

SHRI BAL RAJ MADHOK : This
Government had been signatory to treaties,
covenants and agreements such as the
Tashkent agreement, Nehru Liaquat Ali pact,
etc. Sinularly, these agreements were arrived
at between this Government and the rulers
of erestwhile and the prince by Siates, They
constituted 47 per cent of our territory and
contained 37 per cent of the total population
of this country. 1 bad the misforiune or
good fortune of being born in a princely
State. In 1947 when Pakistan invaded
Kashmir, if the rules of Kashmir had not
signed the instrument of accession, neither
myself nor Dr. Karan Singh would have been
here today ; we would have been killed or
living somewhere else. You are in Kashmir
because of that instrument of a.cession and
you took this matter vp with the United
Nations only because of that. Flouting
covenants apd agreements therefore is neither
morally correct nor is it in the vital national
interest of the country.

Secondly, on the constitutional puint, the
Constitution was made at the time when
Sardar Patel was the Home Minister and the

State Ministes, According to the agreement
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with the princely States, they had been given
the right to have their own constituent
assemblies and to frame 1heir constitution.
Therefore, this Consiitulion could nct be
adopted Lill Sardar Patel made a declaration
in 1949 in consultation with and with the
consent of the princes that *“we forego the
right of having separate Constitutions” the
only exceplion was Kashmir. It was only
then that this Conetitution was adopted.
Therefore, the princes and the princely States
are constituent parts ; they were responsible
for bringing this Constitution and the Cons-
tituen! Assembly into being. Now for this
Parliament to go egainst those things, which
were almost the basis on which the Constitu-
tion was made, goes against the very basic
fundamentals of the Constitutions. That
means, breaking the Constitution. This
Parliament has no right to do it.

According to article 291, of the Constitu-
tion the payment made 1o the princes - the
privy puises —is made out of the Consolidated
Fuud of Icdia jusi as the salaries of the
Judges ol the Supieme Court are paid, It is
not volable o this House. Now this House
wants to take the law into its own hands and
puss & law 1o siop those payments. This
goes against the Constitution and is not legal.

Therefore, the legal competence of this
House to pass this Bill is questionable, That
is why it was suggested by many of us that
the President should refer the matter to the
Supreme Court and get their opinion so
that no complications are created iater
on. But 1 am sorry 1o say this matter
was not referied to the Supreme Court.
And. these people are denied, under
the Constitution, the chance to go to the
Supreme Court for getting justice in this
matter. Therefvre, it becomes very much
wrong and unjust. This Government always
talks of minorities and their rights because it
wants to get their votes. They perhaps think
th= princes have no votes. Of course, 1 have
no sympatby for the princes, because they
went on  all their fours ard cringed before
the present Queen Emperor of India. They
deserve this fate but the question is whether
this Parliament is competent 10 pass this law.
(Interruptions).

MR, SPEAKER: | am calling only
those who gave their names before the Bill
was introduced, not the other names which
came later on.
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SHRI N. K. P. SALVE (Betul): Rule
72 is ahsolutely clear. Tt says :
“If a motion for leave to introduce a
Bill is opposed, the Speaker, after permitt-
ing if he thinks fit, a briel explanatory
statement from the member who moves
and from the member who opposes the
motion may, withnut further debate, put
the question :

Provided that wheie a motion is
opposed, on the ground that the Bill
initiates legislation outside the legislative
competence of the House, the Speaker
may perm‘t a fu!! discussion thereon.”

This rule should be followed.

MR. “PEAKER : The practice we have
been following is in case such objections are
raised, those names always came earlier.

SHRI M. R. MASANI : Sir, the ruling
you have just given needs re-thinking, The
rule do=s not reguire that the names must be
given in advance. The proviso is veiy clear,
The Bi'l has been opposed by Mr. Madhok
and Mr, Deo on the ground of legi.lative
competence. Once that is done, a full debate
becomes possible and you will have to allow
1.

MR. SPEAKER : The practice we have
been following i3, on. those members are
allowed who have scnt me their namss in
advance.

SHRI BAL RAJ MADHOK : Therefore,
I have my doubts whether this House is not
compet=nt to pass it. 1 would submit that
the Government <hsuld refer the matter to
the Supreme Court for ils opinion. Only
after that, this matter should be brought here,

Thirdly, according to this Bill, the privy
purse is being abolished and then the princes
are giing to be given some compensation.
Therefore, it involves some financial expendi-
ture Yet, there is no financial! memorandum
at'ached to this Bill. From that point of
view also, this Bill is objectionable. I,
therefore, submit that this Bill should not be
allowed 1o be introduced in this House.
{Interruptions .

15.00 hrs.
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Mr. Speaker, 1 shall speak only
on the legislative competence because under
the relevant rule that is the only thing which
is tn be discussed at this stage. Sir, this is a
simple Bill.

In the sp:ech made to the joint Houses
of Parliament on 20*h Februory, 1970 the
President said :

“The concept of Rulership, with privy
purses and speciel privileges unrelated to
any current functions and <ccial purposes,
is imcompatible with an egalitarian social
order ™

Government have, therefore, decided
to abolish the privy purses and rrivileges
of the rulers of former ladian States, and
legislation will be introduced 10 give
effect to this decision.”

It is in pursuance of this statement made by
the President on Lhe 20ih  February 1o Memi-
bers of this House and of the other House
that the Home Minister has brought furward
this Bill.

SHRI UMANATH (Pudukkotiai) : On
18th May !

SHRI GOVINDA MENON : This Bill
will fall uuder article 117 of the Coustilu-
tion and oot under article 110, because it has
not only money provisions, which are there,
and, so, it cannot be introduced in the Rajya
Sabha. That s why it is being introduced
here.

Legislative competence of the House is
being questioned. [ am oot at  all surprised
that the first Member, Shti Deo, questioned
it, becausc it affects him. But I .m surf rised
that the leader of another party, Shri
Madhok, should gquestion the competency
and sovereignty of this House in order to
placate a few hundred privy purse holders.

The object of this law is to put an end
to privy purses.

SHRI PILOO MODY Parliameat
certainly has no right to pass this...
(Interruptions,. .

SHRI GOVINDA MENON : The object
of this Bill is 10 teiminate the concept of
rulership and to end the payment of privy
purses. That is the soclal philosophy which
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the Government and large sections of this
House have ascepted. Today to say that
this Parliament has no power under article
368 to delete three articles of the Constitu-
tion, namely, articles 291, 362 and 366 (22),
is really to plead for half a dozen people and
condemn the sovereign powers of this House,

SHRI PILOO MODY : Absolute non-
sense.

SHRI GOVINDA MENON This
House has been asserting its right to amend
the Constitution and. as a result, the First,
Fourth and Seventeenth Amendments of the
Constitution were passed by us. It was
accepted by the Supreme Court that this
House had the power to do so but in the
latest case in 1967, in the Ge'ok Nath case,
the Supreme Court by a maijority of six to
five =aid that articles on rights provided for
in Part 11T of the Constitution shall not be
taken away and abridged.

This is the first time I hear a8 Member of
Parliament denying the existence of the right
to amend the Constitution falling outside the
sweep of Part 111 of the Constitution, Tt is
really an jnsult to this Parliament (/mrer-
ruption). for any Member of Parliament to
say....Interruption) that this House has no
power to amend the Constitution. Looking
solcly at legisiative competence, this much is
enough.

Sir, there is a well-known rule or
coovention that in Parliament nobody will
speak on matters in which his personal
interest is concerned  When I heard Shri
Deo's speech containing all  sorts of
irrelevancies, I admired the relevancy of that
rule. T would request Members in this
House, including the Members helonging to
the Swatantra Party and the Jana Sangh to
leave the question of fighting on privy purses
to the rulers and assume for themsclves the
role of Members of Parliament interested in
securing the rights and privileges of Parlia-
ment...(Interruption),

SHRI BAL RAJ MADHOK : We are
better Members than you are. We are not
betraying Parliament ; we aic not betraying
the Constitution ; we are not betraying the
liberty of the people. You are betrayiog the
liberty of the country and the Cunstitution of
the country, And you talk about it! You

betrayed our Constitution.
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SHRI PILOO MODY : 1Is he there to
advise the Swatantra Party as to what we
should do 7

SHRI GOVINDA MENON : It should
be the privileze of the Memters of this
House to stand for the rights and privileges
of Parliament and not for the privy purses
and privileges of a few princes. It is a sorry
spectacle 1o see that there are a few
Members in this House for whom the
rights and privileges of the Parliament
are not so important as the privileges
of a few princes. T would like to put
it to those Members of this House who
object to this legislation as 1o whether they
would have an egalitarian society in this
country by revolution or by legislation. The
Government today s'ands for an egalitarian
system of society and th= Government hope
that by processes of legislation, taxation and
administrative ones that goal will be achieved.
This is what the President has stated in his
Address on 20th February '70.  There is
absolutely no substance in the contention
that there is no legislative competence in
introducing, discussing and passing this Bijll.

MR SPEAKER : T have no doubt that
the Parliament is fully competent. Now,
the question is ..

SHRI KANWAR LAL GUPTA: 1
1ise on a point of order  (fnterruptions)

MR, SPEAKTR : The guestion is :

“That leave be granted to introduce a
Bill further 10 amend the Constitution
of India '

Those who are in favour may please say
"A}e".

SEVERAL HON. MEMHERS : Aye.

MR. SPEAKER :
please say, “No".

Those against may

SOME HON. MEMBERS : No.

MR. SPEAKER :
the ‘Ayes” have it.

The * Ayes™ have it :
The leave is granted,

The motion wus adupred.

SHRI Y. B. CHAVAN:
the kil

I introduce

15.17 brs.

RESOLUTION RE: RAILWAY
CONVENTION COMMITIEE

THE MINISTER OF RAILWAYS (SHRI
NANDA' : I beg to move :

“That this House do resolve that the
membership of the Parliamentary Com-
mittee appointed in pursuance of a
resolution adopted by Lok Sabha on
28.11 1968 to review the rate of dividend
which is at present payable by the Rail-
way Undertaking to General Revenues as
well as other #ncillarv matters in connec-
tion with the Railwav Finance V/s-a-vis
the Genersal Finance and maoke recom-
mendations thereon, be increased by 4
mare members of this House 1o be
nominated by the Speaker.”
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SHR]I RANGA (Srikakulam) : This is
the first time that such a proposition has
been placed before the Heuse, I would like
you 1o consult the earlier praclice and the
precedent also Never before 1 have seen such
a proposition being placed before the House,
lo the very beginning, a Commiltee comes
to be appointcd and they fix the streagth
either on their own or in consultation with
the Speaker—God alone knows. Anyhow,
they come before the House with a resolu-
tion and get it passed. That is how it has
been passed on the last occasion.

Rly. Convention

Now, we do not know for what
extraneous reasons, suddenly, some wisdom
has been put inta th:ir heads and they have
come to rcalise that they need four more
NMembers, Generally speaking, as you know,
on these Commitiees, we o not function on
party basis at all, We try our best to rcach
# consensus. On very rare occasions, we
take decision by majority.  Under such
circumstances, with this practice behind aod
with the convention staring in our face, of
never coming forvard with such a proposi-
tion, I do not see any reason why you should
allow them to come forward with such a
resolution snd allow them to iosist upon
getting this resoluiion passed in this manner.

SHRI SURENDRANATH DWIVEDY
(Kendrapara' : | want to say a word, Sir. I
really fail to understand why in the midst
of a committee further addition has become
necessary. Is it peihaps that the whole Com-
mittee would be renominated again and the
existing members would not contioue ? If
the period is over, 1 can understand. If it
is thought that because the number of
members is very limited proper consideration
may not be given and rrop-r justice may not
be done, then I can understand that there is
any nced to increuse the membership. But
the entire Committec 15 a nomioated com-
mittee and the Parties are asked to nominate
their members whose names you ultimately
approve, Almost the several sections of the
House are represented in  the Committee.
What is the purpose of this resolution ?
Whom else they want to bring into this
Comimittee at this stage and for what
purpose ? Unless these things are clarified,
1 think we should oppose this luti

it ofe T (g0) : weuw wgem,
st a7 g forg a 0% ¥ T &N A
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FrafEy gARi &7 & fag s I
Tifaaee & fog searg @ g Sw o &
QETr FIET § | WA F OHAT AgeEd ¥
1§ Feq 7@ faa € fa wrfex war T9ig
gfroafr gaddl gy & w9 W g
AR wafs 99 FHEN FT AU FH GH
TGl gWT & a7 9g TW FAST FT HEdr A
TGT TG § | Wege WERd F W awg d
T T S F1 wARTY @7 ¥ dEw drafaw
T FT TAAE A AT ATOEY |

SHRI §. KUNDU (Balasore) : Sir, I am
a member of this Committee. Three-fourths
of the work is dome. 1 do not koow why
at this late stage the Minister is bringing
this resolution. I think the Members are
quite competent and they ure doing their
work with utmost sincerity. But the Com-
mittee has not met for the last three months.
Again, at this stage, increasing the member-
ship by four more members would make
the Committee a bulky one and will serve
0o purpose

! firr ammw (F?) ;0 www
78T, T aur anwd ¢ fw a=r ot
ANfF A A §ag WA@Y ™
gifamied &4Er #1 drafag faar
FIXQ ATAMT 3§ AR FIA T TeqT
AT AN W T FAfed F
TR E W g} awaa d fF
ag 79 I ¥ ¥ reay FT @ § WK
T #Y AT TR § 7

ot wew fagrdt awdd) gy FAET
oY% @AT & g7 28-11-1963 * #FT
T% W & wgE fAge At 0k 9
ag s oft av—wg 1970 aF wW
T A AT G & W A AgREw
W #t Amfay W FW S T
TR AR A W &1 SR@ A A
awreTd fis wnfere tar ag W@ v R E?
g wfzarf ag § fr @ w7~ sz@ W@
FR A W WA ¥ owmr wey A
# J7% T ST 1 ENE awaT G )
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SHRI NANDA : I appreciate the hon,
Members are entitled to ask the question
why at this stage we are bringing a motion
of this kind and only if they had waited to
hear me, they would have found ample
justification for it. A bricf statement I will
read now which will make the justification
amply clear.

As the hon, Members are aware, the
review of the intcr-relationship between
General and Railway Finance has been
entrusted, in accordance with the usual
practice, to a commit'ee of Parliament
consisting of Members ol both H This
Committee was set up in terms of a resolution
passed by this House on 2K.11.1968 and by
the Rejya Sabha on 16.12.1968. The Com-
mittee had their first meeting on 27.1.69 at
which they finalised the terms of reference
and also decided upon the questionnaire for
which detailed replies were to be furnished
by the Ministry of Railways, The memoranda
on the subjects covered by the terms of
reference as well as detailed answers to the
questionnaire were prepared and furnished
by the Ministty of Railways, the first lot
consisting of the major portion on 8.5.196v
and the balance on 4.7 1969. In the mean-
while, the Committee not only had a
preliminary and general coosideration of
some of the memoranda presented to them
in their meetings on 14.5.196%9 and 16.7.1969
but also they visited the Railway installations
in Madras, Sccunderabad and Bombay. It
is unnecessary for me o underline the
importance and magnitude of the task that
has been set before the Committee, 1t will
be ia the best interests of the Administration
to get as early as possible their considered
recommendations which will form the basis
of the financial structure of the Indian
Railways during the Fourth Plan period.

Owing to various chaoges, which are
within the knowledge of Hon. Members, the
Committee as it stands at present, does not
include either the Finance Minister or the
Reilway Minister. It will be appreciated
that in order to reach meaningful and
practicable conclusions, the membership of
the two Ministers vitally concerned is an
essential requirement for the proper function-
ing of the Commiitees.

I may add that in all the Convention
Committees constituted so far, the Finance
Minister and the Railway Minister have
always been Members of the Committee,

MAY 18, 1¥70
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I, therefore, commend the amending
Resolution which 1 have moved, for enlarg-
ing the membership of this House from
twelve to 16 for accertance of the House. I
may earnestly assure the House that with the
expansion of the Committee, it would be
possible for them to complete their delibera-
tions in the shortest possible time, so that
the recommendations of the Committee
could be available to Parliament in the near
future, based on which the Government could
come forward with a Resolution for the
approvul of Parliament.

SHRI SURENDRANATH DWIVEDY :
May | know when the term of the present
Committec expires ?

Wt g W@ T (feeht \aEw) o
HIq 91T a4l @giAr AR & e &Y
I |

SHRI SURENDRANATH DWIVEDY :
Is the term already over ?

SHRI NANDA : No.

SHRI SURENDRANATH DWIVEDY :
How maoy months are left ?

SHR1 NANDA : It is a continuing Com-
mittee. We want to :ee that the work is
completed in the shortest possible time, io &
few months.

st ®IT TH TA -
AT 9T # =TT

LCICE el
arzg |

MR. SPEAKER : | may briog to your
notice that in respect of these Committees,

Speaker has nothing to do, except that it
is mentioned that the election may be held

as proposed by the Speaker.

SHRI SEZHIYAN (Kumbakonem) :
This is only nomination by you,

MR. SPEAKER : So far as this Resolu-
tion is concerned, this Resolution is coming
from him. It is for the House to accept
it or not., Why should 1 come in ?

st wem fogrd wraddt : ww o™
HET #) 9 A4 § OF gHd A 1 99
T gw gfew § W oAE WRoaed
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g7 0 w9 modt wfeqa  qgerfad
a1 off ggwd f& I gg Ay drag
g #Y srfa< aqr wewa @ an§ ? gt
armaNt aT A g § www dwar
£ 1 T 3 A #HA F owEr A &
Y 39 %1 gog g A% § AfwT Tg o7
qrq qezT g AT AR § |

SHRI NANDA : I thank

Member. 1 am preparsd to
suggestion.

the Hon.
accept his

SHRI ATAL BIHARI VAJPAYEE :
Nandaji will have to move another Rewntlu-
tion as amended.

SHRI KANWAR LAL GUPTA : We
can move an Amendment.

wift 7t AgRa A Fr fF wRAR
fafaeeT arfge wix =y fafrecgw &
wifgy @t ag AT a@ diw g afEw
4T 6 FET 994 49 WEIF T Fgl ¢
fearx dmgd ag &w @wr § A A
Aeaq ag To@ FAT § T FHE H FlgAT
ARy & gt 6 A daxfga T A
TR FTAT A1GT & a1 qU wg g F
ag 9 4 %Y geqr W ATAT AET 8 |
W EE A 7 iwy fafew ukk
wrea fafaeey war G 4, 99 ga Amd
1 qae g, & & forg qare & afew &g
mgofFaaim dagr @ &7

SHRI NANDA : There is balance in
respect of Rajya Sabha. So far as this

House is coocerned, the Membership will
be perfectly right.

SHRI SURENDRANATH DWIVEDY :
They can bring it up tomorrow.

ot wew fagrdt arnd : & r off
¥ s fr Tw § ag Awn g & oy
wifasr &7 & o faw 7 st § fag
AR T FR ¥ 9 @ &)
e #T ® |
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“ ®qT ATH T : 4 F TG TG
aifed AT weg w9 &1 T FT AT
arfge |

MR. SPEAKER : 1 can drop this for the
present if you can look inio it and if you
are prepured to bring another one tomorrow,

SHRI NANDA : | am prepared to
accept the suggestion that instead of four,
the number will be two.

SHRI KANWAR LAL GUPTA : Why
should there be Rajya Sabha Members ?

MR. SPEAKER : Let three Members be
from this House and ope Member from the
other House or let three Members be from
the other House and one from this House.

SHRI SURENDRANATH DWIVEDY :
No, Sir. The argumen's advanced by the
Railway Miuister clearly show that he wants
only the Minister's association here, 1 would
suggest that let this be smended in such a
way that both the Finance Minister and the
Railway Minister become cx-officio Members
of this Committee. .Let there be no other
addition of the member cither from here or
from the other House,

SHRI SEZHIYAN : Whenever a Joint
Committee for both houses of Parliament is

counstituted, the parity is always maintained
at2:1,

MR. SPEAKER : Here there is no ques-
tion of parity. It is a queation of adding the
Minister.

wl wew figrd wenld ¢ A W
ag 2 fs =it a=7 70 TeATR WY e dw
THE ) G T w1 %X & | 7 wearw
FAMAFATE | a@ ag ¢ fr mfwds
aY AT FEAT § | AT TRT W FZ wwy
& % = fafreee ok s fafireee
¥ forn o ar o ? ag @ urewr
wfawre §
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MR. SPEAKER : W@ Rgl&@ @&
TH T 9T |

I cannot afford to wait for so long. You
will please bring the amended Resolution
tomorrow. For item No 15 of the Agenda,
the same thing will hold good. There are
two members, And let both these be substi-
tuted by new Resclutions and these may be
brought here tomorrow.

SHRI NANDA : Yes, Sir.

MR. SPEAKER : Now, we shall take
up ltem No. 19 on the Agenda—discussion
on the Telengana problem, Shri Goyal.

15.32 bre.

DISCUSSION RE : TELENGANA
PROBLEM

sl sitavT Mo (SvERE) ¢ weas
AqgiEg, IFAET FT N AW & fag ow
WYY N AT gET | ASaTAT A1
wi faw wor @ faaet § 7 & wfes
N B I AW F weEx sy A NE
35 g, fad) ot wkw & wwgE & A
&7 9 §, ITH AT N I WS
=1 anfys efgrw & fogema § 1w
S § af 9g $gr 9ar a1 f5 ow S
FE FALT AT & A 7 ¢, FHA AT
7 F1 AFL g1 91, wqly smmE &
AR H, A@ F gy ¥ A WY GY &
qAWE ¥ ) AlHT FoE N g IS
¢ 1ag %am anfew parw & o €
W N A AN E s @ 9w
T & wifes fawme & e Wi gE
Arefal &1 5w |

# gg FgAr 9T & &Y dwaET 71
& 8, IEk qrq O gfeet ¥ Sewmy
W Afgadfraf 1w & = frew
TrET T & | ATAYR TR ST AR T
I7h @Y gEWT fed wr ¥ fs oR
{uiay 1 g foar ardan, gwt awfo
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# gfqg var fadmm, wa% A= Fv Ifa
fawra g, Hfaa ag wa a2 a9% I
T A 3T dver mar g, S sreaTAET
fer o7 & sawt ww fear aar & &
FGAT g fF set g7 At o
& SMT gw ¥ 1 4w 1§, WK
9% arfgs fasrg 1 4T WA 0%
Y aElT gwI qgE a1 1 G {
aTet & | W i mree uqW & ArE-
gz FHA g7 791 ¥ faedl WA g
& | ITFT QAU GAT 7Y At | A ower
ITF A9 g Wl & 9 agisg w9 FU
ITH) T ez A9 @ v §, w4 A A
WA T F F1A1 T F Tt g W A
AT ST FT AXFL &1 w7g [l AT
FIUgE WA fay Farc g @t FG
FET o T ARG @O A wig 939
g & |y arfan forogo 42
ag W g% @iy (ga ag &, Faifn wne
A gAT FEW @R § 9 TRER
WH AT g EH F AER §, 9@
witaed A1 9FY @I F a7 fadw
Far &1 zafae we faw gwc &Y
FARIAT FTLATEAT TS TgE a7 FTHIL
FL W & 99 69 F1 AT WG "AHIC
UF WHIT § HrgAr g 97 @ 2|

1535 hrs.

(Shri K. N. Tiwary in the Chairl

og a% JoAEAT F ATGAT FOIE
IR A9 W 4% IY G gAT R |
forw wFTT ¥ gw! areaTed fed , ITF
§ wTw a% ¥ 94Ty et 31 fuw
THFRX § IJAH WegEa f7r ud, 9k
grg fagy o a? fey 3 gaan wfs-
ATEl ® T T F, IAFT QA FEA H
7§ wae a& frar smar o gafed §
FgT wrgar § 6 agi @A @ A AN
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W g R A qg TG W
® 7 ¥ ¥, 3g wor &1 Mar fAwa
a4f AR 2 & fow o A AT e
T A
fogd fedil N Avew ehmar &
wrgat & S § IuF fau ag weAr
T . AT A1 AL W T e
fdag g afaa #1. T & a==1 1
g sy wwn(a & famw @ w39
g SFE & aAAERT Fra A a4r
grRYaT ¥ 1wz wig & gz wrd # faedin
frrsraamdt aqzfasa & faars Rar gasa
FTF HIA D] ] AAT w@ITA AR
“fan A GFTT & afmara foir q ) s
& gz wrt § faa Fgardt & oYz faas
@ W ¥ ag Ta @A A § aw
famrrar sger BF weormel FY wersAr ¥
St 2zg fegEiagsaT FAaT qqr a0
I az W fawrfom At @ fix s 9y
giw a¥ & fam fasra ofy & garger #1
foar 9w F% IFI4 EATTT W A W
e & fau wAger XY & (A cgran
arfr gasr mifgs fasrg @1 @& AR
3Ia%F arz 4 71 o Awfedt & swar
faai g frmr w1 @fwd 98 @wa
qirs ¥ WY g % AW & qeA9Tdl 4,
F7 fF AT, T80 59 97 ATT 4§ A F
faar |1 s3E, HAL 9iT a9 § A1 AN
FY & {5 maer foge @ ge T8 g @r
8, s wrg erg T4 QY g & 99 W
w7 A FY AT AT 5 |

AT g AATAT F ArEA B W A
F1 O af 2 gFy F IS AL 2T WY
TFAT # WrAAT A F, AT A AW &
fem #1 A8 qE=rAY | 97 WTAT 9 W
FATAT Y AYIAAE 3 FJAY WG HEAT
AT T+ Fgﬂ‘f*mm agg &
fa=re wa g | A g ¥ frde P
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a1 fF 973 e & Y g8 Fraw §)
oF @Y AwfE 5 aner 9 gEt e
anfas fawm &t qwerr wifs aft =@
AN oY sreet qar T st w3
1 forat ot grg off, IawT surar fgear
I fogiew #Y g 59 & fog =g
forar mar | g4t faadt Qg Jemrar &
2y ¥ qra AT o, IAAT 99 Wl 9%
ad A k| W IR & FAfear
it Fregit Fet? &t fs o X o
foady gvw9 o AF ¥ Ira Y &, I
N mwad i A wfd aic 7
Faq ad 7 1 7€ € afer AR gA
o e s fagrmar g1 ¥ dprar
#¥ wrar 0 T A wwwar § ) afe
guT ot ag A A & fe O fag? gu ¥
gAY gham & fog faggr gar @n oy
Sa 3% fawmw & fau qergw & @
ITHT fasgra aragy fapar srm =fgg

5 AN & N fTATE R A @
T 78 g a3 ¥ e ag 0w gz
T & afew § @ gand & gaen
afzarer # qu famme & s s
argar # | ofeqrer ¥ g7 wwe & oW
TOT F ATHT ¥, TF TF A q%F oY,
WA A U A aqr HW HEIK W
amf A gfred s FF 1 e
wgt aF AHIG SEA w7 g 8,
gt Aty TATHl AT qrEew ¥ oy fw
qfrarar 22 # g ¥ agt wOE qww
ars W ¥ ATET WRT gEE T €,
oy woy Tl a% ¥ gré oW aw T
| o feafy wiwr W% Jer o
2 | fom qug frammamdt &1 3t Qo
qr @t oF fged o £ | g7 AT Saa
g%y faar v 91, dgqar T & few
9T §t a8 89 &y w< faar srav av Hfew

wrefrg wevet # A€ gk e aw o aff
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[ st =]
HWT AT 9T 3T HIF q.h'gq%ﬁﬁ
FeteTrAT 1 P A g 2 A wER gE
méf forar o wwar 2 1 fawrm @Y fofeem
¥ gar E 1 wrnd et F a2
W ¥g 753 P @ A & e
afew fagm & gewr gEnr @ QA
g § w ey, o miw w1 fawre
gaT & R A dsmar #1 P gen 2
& AT A gaw) gEar v O s
e gy f AswmAr F1 ol fagra @A
arfghar, Fggam e ar g gar 2 gw
ary # fs gre wieA @ fagm gur &
afeT a1 gm @@ @A & fF wed A
fawra are v & fawrm FTaw gar
o gwowE 5 wwa w1 fasm
s & fawre 1 g1 § aga ww ga
Yol avE ¥ gmag it Fz AwA F
for yemrar &1 fawe wiw & fawrg A
guaT ¥ agd F9 gw & W Eer faq
wfy ¥ forw g1 =rfge ar ad gar
g

Wﬂ*ﬂﬁ*ﬁ*ﬁﬂm%%ﬂm
& wregl &1 IFr Ifwd wam fowar
wifge 4T | AFAAT & WrEghl 4 ¥@ &1d
ot s o AR @l fe oY e & et
wTEF &, IT® I gF § gAw afwa
fapar s, wew fwar o | afvT ¥ag
& aed & @ fs faqar 7% fgear @
ag I WA fd, T sgwEr Ag
s ¥ w9 Iaar av far . gasr SfEa
AT, IAET Ifa W IAR wawd  fawar
wifigy « e oot gAY ag o A fow
wr ) Wy XA # foe g Ay
w1 Fedlé & ot i o et
% wawy e frar & f 432x Al
ot fie detaT & foed W oo of, 9
I ofe fear mar & W & @ O
& ArA-srfreTee W ¥, oid ¥ faeg
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AT #T, A aeeeetfen oY, suk fawg
W WX AWTAT ATl ¥ g weanw
FTH, TTHT FATAT TAT |

o Aam-ifey waafay & af-
fafg mgr o gu g swwr o 2 5
Twa famy 1 aft a5 o gEfEe
el fraraar g Sleg a9 gt M@ § WX
St Fwreer ferezs agT ogw dA @ v
arfze oY, gAYy FarT 7g) faar mr &
AT IATY G wAT 9 Fa1 H¢ fe@r
JAr At &5 WigdAl F1 I9F FTA ATA
grarar . affs ga 9% & &§ &
fiemz g1 9% &, 7€ w@vaw @ ag g
g 71 fegafas gt qma 98 aw g1
&1 zrad #1 WY 417 &, ga% wraw fo=
Wt ® g gfaa o fawar aifgy
a1, 78 A8 faw awr g g A FHA
faeza, G fawa daeadt g€ &
3 fagrodm & afee s q fear
F 3 ? AvE T o fawa & oo @
¥ w2 & o o #) veg dfaw X
AN F oA fqar g, aRs @R
qr A ox A fear e oW
AigF A &, 77 3 gz ofx
i ar wifeer ofifrae &, sga @@
ararx ¥ 37 AW FY IET qa%T H fEwwr
#1397 M Y g fadw far | ager
A IFA AT THT A% 9T A |y
av Fg &1 T 39 9T 7 @ e
grE ¥ 3T NETT FIA 9 TN qg FEAT
< faur f5 & o faed § ¥ awt 9 &Y
st | FfFT wig g ) fET s
I IET AT FET AT WHIX F FT
SR AT Wi JX W@ IR 3 I
zaE X AR & AX 9T AT o Fw
o\ &% fagda w1 998 @ q@w wmET
Fa¥ a7 A A gr€ A FiE &
e grkere 7 39 f& )y wqe feay
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AR A FA & a8 9% 99 ¥ frada
2 fagr | TEFIE 7 ag &g fF AT AT
o qg¥ avar frda ot fir ¥ fved gt
g A wrd, ag Ifwm ke @ Ak
o @i A g Afaw o= T @
a7 IR A T NG ¥ @ FET G
T3 3% 99 7% fF 39w faeem gafma
B AT gm N am et w2
¥ frdfa & ame it wror 3@ % s A
grEr 21 ard A2 ¥ dady 1Y gre
T frarar wr A o ¥ gar
Gl B o e o B B
wg & W@ g i 3 @ e,
Wi TR FERT A1 T2 F7 W 2
T g A gt AE A @
B &Y FT FaAT I7F 9 i g g A
U 7% W 9 g g w@r 2, 99
5 T A AF 1 ard g AR R
frddw & waar a7 saa frar At
FEFT F4T At Fwdar ?

“If it were 12 be implzmented, 5 Chief
Engineers, :8 Superintending Engineers,
137 Executive Engincers and 265 Assis-
tant Engineers of Andhra region would
face reversion.”

W waq frar Srar—at ¥ @w @
Fifew ¥ faa o #Hifs awa aQF ¥
F SIS gu E A g% g
ot fFar mar & 1 9@ gF faed g
& gidlt, & agar fr o g Ik @iy
fear aar a7, 5@ qr wwE FmEr wAT
ifge, gawl fasms a+ff 447 Qi wrfgw
AfFT gaa faars <t 51 7€ &1 faed
qRR 3A% arq gy § A fadr
Fafedi Y faqid org &, 3T @A
afewal 331 & 2§ & 4R gw 2 fw
AT ATT qLFTE W AT TWH q=
FgEl Haw @rg SN gERF

gt & wogwaw weqAeht aA gk R | 7@
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&% g fe I AT W ATET B
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¢ fie =t AW % Sfas A § s e
1 7 fgr STy |
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fr 46 sz q@ AT & fawrg & fog
a9 far seT wrfgg | I ag o s
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o fomer gard $fide 7 qrar o ar,
T S AT R @a g T m
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gaTH F wifesw aX 92 frg? @ & s
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FwT gFiT FT A Ak W H 0w
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TR & aTE R ae ¥ @mar o
wEaT &, ¥qF ar § gHe 2 | g et
# gfaardy YT ax 1€ Tt Y, Wwi
€ w4} 7 &, W ard 9@ & fr e
fEm @t fra e 1 P et 77 faar
§ s Promaand & st ¥ 5w wond A
ats af eqr w4l femr agr A o=w
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g, s PRl gfmardt sreait & a8 2
o sfqe fagrar oy god o) ok a1
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[t sfarx itgwr]
W g I OF qg < Y aFar § fr
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IR, T @ Faw IO F1 v
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qELT H wIEE A a1 Sar e &Y s
2 arg e FAEA 79 faew 9 faETR
F<& woar faga 2 fe s e @R
52T F47 ¥ & fuge Axi v faww @Y
q%ar g, a1 99+ fay #1¢ ¥t wwrEr
ara fra qrasa &

gfa wgtem : w19 A gEe
77 feavga § wmr ¥y Ay &1
Fg MANT geeq noq foy fraifa agw
£ usdre T, O ar#r qAT @t
F faq fasm & arieht 1 ewfad ¥
frag § & a9 AT GEw A9 TEH
HErgAaA FT § 1

Hyaet mewtang  (Rew) @ @wfa

wRIEE, 9% UF wgaqw faww §0 ag
WATT HYEg AEHI § a9 @r & | Afw
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@ a7 fad g o @ 7 & Faf®
ST /AT ¥ @F Ao a2 qiw 5% 7y

T g | T@s e zrew Y geEr W9y
aafe wgiaw : Ay @ger #
Y dred S waa fear

SHRI M. N. REDDY (Nizamatad) : |
should like to state at the outset that this
matter was raised in the Rajva Sabha the
other day and only 2} hours werc allotted in
the beginning but in view of its importance
it was extended to more than five hours.
Here it was posted to be taken up at3
O’clock and it has siarted at 3.35. If the
Chair wants to stick to schedule, we shall
not be doing any justice and we, Members
from Telengana, do not want to participate,
The whole case has to be put forward by us
and the Home Minister has to reply to our
case tomoirow or the day after. He can reply
even tomorrow. There are some prints which
he has to consider and study and then reply
carefully. I would beg of you once again to
extend the time.

MR. CHAIRMAN : This has been
discussed in the House so many times. Now
the time allotted is 3 hours. It is not possible
to extend it to 5 hours. I can extend it by
half an hour. The debate cannot be finished
today because there is a half-hour discussion
at 530, So, I would :equest the hon.
member to be brief so that I can allow
others also.

SHRI M. N, REDDY : The discussion
relates in general to the Telengana problem.
I would not repeat those things which we
have been saying in this House.

MR. CHAIRMAN: I am sorry. I
understand that the decision was that this
debate will be finished today and the half-
hour discussion will be taken up after this
discussion is over.

SHRI M. N. REDDY:
Miaister can reply tomorrow.

MR. CHAIRMAN : No. It should be
finished today. The House will sit late.

SHRI M. N, REDDY : I would remind
the Home Minister of what he himself said
about this problem when he visited
Hyderabad on 8th June last year: He
characterised the problems of Telengana as
very serious and complex, which require
objective and most careful consideration by

The Home

VAISAKHA 28, 1892 (SAKA)

Telengana Problem 294
the Central Government. Regardiog the
solution, on 7th June 1969, he said, “The
Centre has an open mind on Telengana., A
fair and just solution will be found to the
Telengana problem.” Again om 9th
October 1969, at Dethi in a Press Association
reception he referred to this problem and
said : “For the solution of this problem, we
have to convene an all-parly meeting on

‘Telengana and this problem needs sympathe-

tic handling by the Centre and the State
Government.” Later in the Home Ministry
Consultative Commitlee meeting held in
October, 1969, an unanimous resolution was
passed calling upon the Central Government
to convene a Round Table Conference of all
the leaders to evolve a solution to the
Telengana problem. I want to ask the Home
Minister whether he has convened any such
Round Table Conference, which was the
mandate given by the consultative committee,
It was also his own view that the matter
required to be considered by an all party
conference representing all shades of opinion
in Andhra Pradesh—Telengana leaders as
well as Andhra leaders, No such step was
taken.

How did the present Chief Minister, Mr.
Brahmananda Reddy, himself view the
problem ? On 30th March 1969, the Andhra
Pradesh Cabinet passed an unanimous
decision to request the Central Government
that the Telengana prople are really agitated
over their safegu.rds and unless they are
given Constitutiona' safeguards, it will not
be possible to restore their confidence.
It was the view of the present Andhra
Pradesh Cabinet and it was conveyed to the
Central Government. Has that been done ?
Then again when the Chief Minister visited
Delhi on the 24th April last year, he
addressed the pressmen in a press club
dinner and stated that the Telengana people
are very much anxious and exercised over
their statutory safeguards and it is necessary
that they should be given satutory, and
constitutional safeguards. It was the opinion.
of the present Chief Minister, and not ours
Has that been dope ?

16.00 hrs.

Then 1 want to remind all the political
parties which are represented here what their
attitude has been. On the 8th April 1969
the Swatantra Party passed a upanimous
resolution at Vijayawada, supporting the
demand for a separate Telengana.



298 Telengama Problem

DR. MELKOTE (Hyderabad) : Sir, 1 find
that the Home Minister is leaving the House.
Who will reply to the debate ?

MR. CHAIRMAN : Either the Home
Minister or the Minister of State in the
Home Ministry.

DR. MELKOTE : If the Home Minister
is not replying, it is very unfair. I walk out
in protest.

SHRI THIRUMALA RAO (Kakinada) :
The Minister of State, Shri Shukla has
handled many major pieces of legislation in
this House and he can very well represent
his Ministry., Such distinction should not
be drawn because whatever he say is the
stand of the Government.

MR. CHAIRMAN : 1 quite agree with
him.

(Dr. Melkote then lefi the House)

SHRI M. N, REDDY : The Minister is
quite competent and he does not require the
defence of the hon. Member.

1 referred to certain commitments made
by Shri Chavan. Therefore, it was only
fair that he should have been present. It
was a4 commitment made by him and not by
Sbri Shukla. Anyhow. let it remain on
record. This shows the attitude of the
Central Government towards Telengana.

The national executive of the BKD
passed 8 unenimous resolution on the 28th
May 1969 at Delhi, supporting the demand
for separate Telengana, SSP and PSP passed
resolutions and pleaded in this House, if not
for separation, for an sutonomous State of
Telengana within the State of Andhra
Pradesh. Coming to DMK, when the
Assam Re-organisation Bill was discussed
last year they also supported the demand
for an autonomous State. The CPI on the
7th April 1969 submitted a memorandum to
the President of India, the Prime Minister
and the Home Minister saying that the
present Ministry should go, President’s Rule
should be imposed and the Constitution
should be amended to give slatutory
safeguards to Telengana. CP(M) have made
2 more or less same demand. The Jansangh
on the 6th April, 1969 passed a resolution
for the removal of the present Ministry,
Picsident's rule and constitutional safeguards,
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I am not referring to the Congress Party
because that is the government. Now, all
the national parties represeated here have
demanded either a separate Telengana State
or autonomous stale, Have the Government
bezen supported by any other political party
in theis present stand ? No. Yet, they have
not done anything to meet the demand of
any party That is my grievance against
the Central Government.

It is said that the eight point
envisaged in the statement which the Prime
Minister made on the 1lth Amil isa
measure that would solve the problem.
Most  unfortunately, what 1 have been
observing here is that nobody took pains to
read the statement in depth and detail. It
is neither a Plan, nor a measure nor any
solution. It is a cruel joke on the Tclengana
people. It has made things much worse. What
was given 'o Telengana people under the
19th January, 1969 all party accord in
Andhra Pradesh was taken away through
this eight-point plan. That is my serious
charge against the Central Government. It
is a unilateral statement made by the Prime
Minister after consulting the Chief Minister
and withoul any consuhation with the
Telangana icaders or any other person who
was affecied by such a plan. Shri Nath Pai
and Shri Madhu Limaye on the same day
said it is a unilateral stalement which does
not meet the wishes and demands of any
party or people ol Telangana. So, I submit
that the conference was convened om 10th
and 11th April, 1969 with the announcement
made on 5th April.  But on 6th April—all
Telangana leaders were arrcsted. Who
came herc to attend ihe conference 7 Only
two or three Congress leaders were
summoned. 1t was a Ccoogress conference
which was not going to solve the problem.
Under what backgiound that conference was
calted you can imagine, whether there was
any honest intention on the part of the
Central Government to solve the problem.
What is the eight-point plan ? It is a fraud
on the Constitulion, It is an illegal plan
and violation of the Constitution and other
statutory provisions nbout which the Home
Minister himself may not be fully aware of.
A special Article—Article 371—has been
brought into the Constitution for Telengana.
Under this Article a regional committee has
been constituted to look alter the interests

plan
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of Telengana. Without consulting the
regional committee a number of committees
have been formed, for instince, Bhargava
Committee to determine the surpluses A
committee known as Kumar Lalit Committee
was appointed on this subject under the all-
party agreement of 19th January, 196Y. The
Lalit Committee submitted its report on
12th March, 1969. The report was then
referred to the regional committee which in
turn considered the report. The regional
committee consisted mainly of such members
who were very close to the Chiel Minister,
that is, his supporters. They themscives
unanimously decided on Tth April, 1969 that
the surpluses are to the tune of 108 crores.
This report was sent to the Cabinet for their
consideration under the Presidential Order
of 1958 read with Article :71. When the
matter was pending and the amount of
surpluses seemed to be huge the Chiel
Minister and the Andlira Pradesh Ministry
decided to hookwink and throw dust i to
the eyes of the Telangana people und formed
this Bhargava Committee. It is illegal. It
has not been formed under the Presidential
Order. The Cabinet had to give a decision
on surpluses, If they did not agree with the
recomendation of the regional committee the
matter was to go to the Governor and his
order would be final. Therefore the
Bhargava Committes has no locus srandi. A
Jurist committee under Mr. Wanchoo, Ex-
chief Justice of the Supreme Court was
formed, when five judges of the Supreme
Court said that this cannot be done. For the
self-same purpose. Whether it can be done
or not, three jurists were appointed to go
into that matter. There was absolutely no
necessity of this committec. The high-
power development committce. The regional
Commitiee has five committees, that is, on
development, edocation, health, local
administration, etc. These arc all statutory
committees. There cannot be a development
committee prsided over by the Chief
Minister as set out in 8 point plan. No
Chief Minister or a Minister can bea
Member of the regional committee. They
can only address bul cannot participate and
vote in the committee meetings.

Violating those salutary provisions of the
law, in violation of the Regional Committee
Order 1958 they comstituted a development
committee under the chairmanship of the
Chief Minister to designate the Regional
Committee, Another committee was the im-
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plementation committee, That means, the
reginal committee members are all fools and
dunces ; they cannot do anything. Therefore,
these official’ committee, the bureaucrats’
committee and the miristers’ committee
would louk after the functions of the regional
committee. It would onlv appear to sound
something big, & hivh powrr committee, but
they have been appointed n violation of the
law and they wouid not serve any purpose.
If anybody goes to th: High Court to
challenge these committees, the orders
appointing those committees will be quashed.
Therefore that does not solve the problem.

About the enlargement of the powers of
the regional committee.  The rule of practice
in the past had been that the proceedings
of the regionai committee would remain con-
fidential. Therefore, no report of the regional
committez could be published in the past.
All the Members said 5 to why they have
not complained about injustices in the past,
They have said that in cvery report, in 48
reports, but that could not be published.
Therefore at the regional committee meeting
held on 22nd July, 1969, Shri Vengal, the
present Home Minister of Andiira Pradesh
and a very close associate of the Chief
Minister, himself moved « resolution that the
regional committee order :hould be amended
by the Central Government and that this
clause should be removed. He sald that the
regional committee’s duci-iop should be
mandatory on the Staie Government. In-
stead, whu! have they dune ? On the Tth
March, this vear, after considering the
matter for one whole year, they have
pullified the reginnal committee order that
was issucd in 1958 and have added a dilatory
provision sayiog that if there was any dis-
ugreement between the Cabinet and the
regional committee, the Chairman of the
Committee and the Chief Minister would
sgain sit and discuss for weeks and months
together without referring it to the Governor.
That is a provision which bas robbed the
regional committec of all effectivencss, They
wanted the rcgional committee decisions to
be mandatory ; instead, the Central Govern-
ment have brought in new Procedure under
which ths decisions of regional committe need
oot even be referred to the Governor, and
the Chief Minister and the Chuirman can
quietly sit together and go on discussing the
matter.

All these committees did not scrve any
urpose, Unfortunately, the Central lcaders
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have no time. They are looking after their
own politics. They have never gone into the
provisions and into what was done and what
was not done; they are depending on the
bureaucrats who are influenced by the Chief
Minister and others. Even whatever changes
were to be made in the Regional Committee
Order 1958 cculd not be made. This House
was unanimous on the 8th April, 1969 that
a committee of Parliament Members should
be appointed. That was not dome., Shri
Vajpayee was asked by Shri Chavan to with-
draw the motion on the plea that they would
consult all the Opposition leaders in solving
this problem. But this was also done.

Our demand for a separate Telangana
is not for the sake of separation by itsell.
Separation by itself is something good, is
not our comtention. But we cannot live in
the existiog set-up with the exploitation and
discrimination by a dominant group that is
going on for years. You are unable to pre-
vent that exploitation and discrimination in
the present sct-up. You are finding yoursclf
helpless and are putting yourselves in a very
ridiculous position. You are crushing the
democratic movement there, It can only be
solved in the way pointed out by the
Supreme Court decision in March, 1969 that
is a separaie State. That was our demand.
But you have not considered and acceded
even to the demand of other parties and
your vwn members. What else have you
done snd what are you going to do to solve
this problem 7 Will this problem hang on
till 19727

The problem was never gone into in
depth and urderstood. In the present cir-
cumstances 1 would suggest, let all the
Opposition parties nominate their members or
leaders. They need not even visit Telangana
at this stage. Let them sit in Delhi for a few
days and discuss what are the demands of
the various sections in Telangana and what
are the measures that were really taken by
the Central Government so far to solve this
problem.

Secondly, what was the objection to
implementing the commitment of Shri
Chavan, referred to in the preliminary obser-
vations, to call an all-party leaders’ meeting
cnd the binding resolution of the Informal
Consultative Commirtee of the Home Minis-
11y 10 call & round table conference? You
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have never consulted any Telangana leader
in any measure that you propose to take,
that you have taken and that you wanted to
take. You have always consuited only the big
leaders of Andhra here and called the Chief
Minister or somebody from there. You have
never taken Telangana leaders into confi-
dence. Actually, the problem is that there
is a crisis of confidence against the State
Government and you want to consult only
the Statc Government. You do not want to
create a climate of confidence.

Under these circumstances, 1 would
appeal to you Mr. Chairman, and, through
you. to the Central Government und the
Home Minister to convene a round-table
conference of all the lcaders and the Oppo-
sition leaders separately and discuss this
matter as to whether we can evolve a consen-
sus or a constructive solution to solve the
Telangana problem.

Once again, I appeal to you and, through
you, to the Ceniral Government and the
Home Minister to immediately convene a
round-table conference which is overdue.

situdl wasleraen (FrAg) @ A9I-
qfa agiea, war gaw@r & @@y W
L@ "Eq i FTE 991 g 4 & wiIEn
RUA 1 g% FrE wrEmwar agl g |
ot B o oft siteeg dga ok o
ATUAW [WEY A JSAAT F WA F I
agy faare awe 5 € wfadsr & ae
g:@?tqiarg|gﬁ;mﬂ‘l‘ﬂfqm a
o gk art ® gW | 47 J@r A s
0 W & aratad 7€ A w7 a1 g
X 37 FaF) TETT 1 §@ WG B
wraEEar Ag & | wafa o afdfwd s
qT o1 wrw #1 feafa § goar 30 waw
¥ wfwa Iov@ & SR g |

wwrafs wgleT, aror g A FrQ
gl ¥ AY IAWIAEAG FT UF qAT AT
AT AT I | FG AT T A HT
TRRATRE R QYA @y
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TG F W F1E GAT GAETE T TG
2 @war @ | se R ATy @ e e
# Y #to ugo g A ggwiw g
AT Y Aren Sar g fmr s
#f AT dgE ared 7 w6 W7
qifegt ot @E F7 @ E A AT FEAT R
e Farera stz Asimar @ }E A FEwTET
TE ¥ 1 gat agt ¥ fau g @ @ ag
MfmT A N e Esr @ E A9y
73 FT AT GHIG FALT TE Y qwAT
g1 & qumr =S g fs wewadwg A
fagrea aar gy sfgara o frelt ofr A
Hefigg g i ? WA ¥ oW &
frarsm dfqgm & mgar arfeamee
FEAt & Aiv qrfeaniiz 1 & s arfze
afg var A€¥ har 2t asAi T e
fedt ot g0 § frar s @Y g
FTLOT & qfvmmaeaes W T TeET &
g @ faTg AT 1 ag Faw FeAAT AT
frelt oty g &1 wsA AEY Y afew me
s qiferriiz & sigmifaT geafae &1
g | 3@ guattyeg i wifTardz et ot
afefrafs & g 7d1 @Y awdt gk a &
IY et ovx g gfar o1 mwar ¥ AW
Y Ton suFear fEaT oF g« 2fg o
| FT AL A AT qFA & qg A1 fawgw
ez § 1

afg sewa o7 &7 & AW A v @
ar ag masgs & w5 I 4y A
qgfa ot sfaarm ¥ anifasz fFar @m
o IY B Y UST ATHETF 15 #)
gfwar &1 omaIT @@ AT ST 0 ¥ gqEAr
qdt g fr sar ag ww@ A &7 s
ag g4 ¥F A% ggfd T ®ITH Wk
dfgarT &1 g 37 41 dA< & afg
oF 1T Tg Gigd) gE t A @
w:d Tt Zrm ? gAud A argae faad
2 fr o A7 s @A@E AR ®TEr
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wrfy & & iz & arfis oot 5@ 3w &
efrero faa<d ¥ aw o)

T F7 geera A fear o @y £ @y
faara wa@ & | AT FT ogerET e
gae W ¥ gk Aw § afemfem gom ar
gl AU UF g% a%F WEwE 97
Al R |t | 9y 98 O 6
qrl a1 IuNTRAl & gOATET qar @ fee
FAMR W F CHAT T G FFAT ER0
ad) 4t afer weal & e 1 qwga
sfgse 5t wrm 71 arfardee st faar
T & 9 wfaae #1 oF Y ad w@ @
s | & gyt wmed § R s gurd
qrferg i a9 g sfgwTC ® @ AT
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T AT # A awg N 4 gee
R asa F§ sg%T @, K Taf
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fe fes @z At M@ 2 1 v ok
T # 7 & AR T 70 ¥ qger @y
agdl g fs sre o g Aemar
ATRA HAE FT AT F7 TR 73 At 5y
FfT ¥ A s A STy 7 At
TN @Y ST oy T A ?
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s i A fear wan & e SR
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gema: fafer 3T ITHY AT, EEHf
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#1 qfafeq aeq @) O@ T T T
FTN A ASAET gER 97 A FTA
wfrarT &1 faeraa & ofafs ol s
@ wwdt & ? avew § wmwr W EeEid
N far & @Y TRWATH W e
gegfa &t wiwerar & aftfeafa faega
Iet ¥ | AW A AE AT 7 I ATATT
AT FY GHTAAT FT AT gl qAT A7
w© R

ggam N e § 5 | o
geT gEa: Toifas w3, s g,
fagre gt &1 a8 feRew § gev
g1 & | wae €% oy f5dt asifas
R & W F ST FE "5d g,
ot gF Ag ) vadifas faom @
Teq & wHar S wr & faamw
@3 v Erag @ B 5 d=aem
I ¥ 99 a% S5 gFH S3W &7
geT qEAT A A7 | G W qQA A §E
Y ®) gar Agy g fw 1960 & @), w=
Y gt G T Wik, ). @ & GfoFzax
&Y T FT gEr q+T 9F ISWAT AT’ #y
ot % o AT 9T | I ;WA FEWAT &
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ot 1o RE F w fammaw oy
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# foms gar A% da agem s A A
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FeimAT A AT H ¥ g FOT TR
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500 & #0139 sem ¥ | fampw, A9 AT
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# femr afeadt gor fg ¥ gu a fr 7w
F MaqHE F AR faga o far

T AW H WP mIvEIe A gz ot
qrr ur 5 afz ey st w7 & owE
qeFulg AtTEr § aFmAar ¥ fawgm 9%
g f&d w14 o sqq § oA FA @
wra &Y sast yfq wadr g § AT
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Faar ar {5 wee qv 23 wlfn @« %
& 7€ | srAtwarfes wien ot wafaws
qraterat & A1 agr aF Far aar 0w
#t 705 ¥ ot afas o FFUAT ¥
FL ogrg F oA @ o #F ) ozq
WEIX F) FY A4 £ T wAAMfAT A7 F
qar sfrmfereaf w9 777 A ofer &
FE JTET &

sw afefeaf 5 wezar mf &1 ya=
aeAr 3 wiwiz faar 81 oI 5w WAy
¥ etz foar @ | 31T Astrr ¥ Ay
wez A YT TEEA AT § | I g
9 WA B, 56 fodk gaA gy wwa A0

SHRI HEM BARUA (Mangaldai) : Sir,
the Telangina problem is to be studied and
examined in a wider context. In the context
of independence, every region of India con-
siders itself to be submerged and exploited.
There is no doubt about it,

Even Uttar Pradesh, which has supplied
three Prime Ministers consecutively, thinks
that it is a backward area. Here is a move-
ment whereby every region wants to go to
the surface, go over much ahead, and this
has produced a sort of deadlock in political
thinking in this country.

Whatever that might be, Sir, it is
Socialism which can alone solve the problem
of the people ; and, exploitation, from what-
ever source it might come from is a re-
prehensible thing.  All exploitation must be
ended.

What is happening in India, Sir ? Today
political vested interests are growing in this
country. It is this mentality of the rulers
which has divided the people from the rulers.
There is no doubt about it.

There is no doubt about it, Now, here
is a fact that Telangana has been exploited
both economically and administratively and
I can cite instances galore. There was a
gentleman’s ngreement on 20th Pebmnry.
1956. What has happened to that ag
It has made one thing clear that they did nm
agree with one another, Telangana is a com-
pact area. There is no doubt about it,

Now, when we talk about the language,
there is no reason why we should apply the
language in the case of Andhra P.adesh alone
and not apply it in the case of other States
of Tndia ? There are five or six Hindi-
speaking States in India. Why have you for-
gotten that after all the language is a binding
force ? And ther: is no doubt about that.
Why should you cut out Hindi-speaking
States into six different States ?

My point is that this exploitation of the
Telangana area is a fact. The fact that the
Prime Minister had to come with eight-
point programme to end this exploitation is
a confirmation of the fact that Telangana
was neglected during all these years. And
the very fact that the present Chief Min'ster
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of Andhra Pradesh, Shri Brahmananda as far as Telengana is concerned because.

Reddy, has come out with his assertion that
whatever progress has been achieved in
Telangana was during his regime—he be-
came the Chief Minister in 1964—is a con-
firmation of the fact that Telangana has been
exploited,

Now, the non-gazetted Officers’ Union
has submitted a memorandum to the Prime
Mipister from the bachelors’ quarters in
Hyderabad and it gives details of the cases
as to how people are being exploited and
how the people’s promotion is being retarded.
Take the case of the Civil Assistant Surgeon,
A lit for promotion containing 107 names
was prepared. The hundred and seventh man
was promoted by-passing the claims of all
the 106 Telengana men. Is it not a case of
injustice or exploitation 7 Can you tell me
that it is not an evidence of ipjustice ? In
the case of Assam, you have had Meghalava.
Meghalava was not economically or linguisti-
cally exploited by the people of the plain ?
And vet you had this ; and vou aceepted
Assam as a laboratory for all sorts of ex-
periments,  What was the gentlemen’s agree-
ment here 7 There was a discussion and dur-
ing the d-scussion the minds of the people
were known. When Vishal Andhra was
constituted, it was sta‘ed that there should
be Telengana and Andhra Pradesh—the new
State should be called Andhra.Telengana.
That shows that therc is no unity so far as
the minds of the people are concerned.

Shri Fazl Ali Commission apprehended
ore thing, that the two recions are different.
1'nless the Centrel Government takes in-
terest in the matter. nothing will be done.
What has the Central Governm=it done 7 It
has not taken any interest whatsoever in the
welfare : f the people living in the Telengana
region. Bven Shri Chavan and the Prime
Minister visited Hyderabad only after the
‘rains had heen burnt. There is a tendency
in this coontrv to say that the Telungana
movement was pitted ag-inst something by
the students and then the politicians jumped
into the band waggon of the movement. Now,
this is alse a fact. The idea uppermost in
the minds «f the roliticians is to become
ministers. The minister’s job embraces not
enly political power but also economic
riwer If you cannot become a Minister
1 ongh the usual democratic process, how
can you become a minister ? That is not so

the movement was started not by the poli-
ticians there but it was started by the
students,

Now, Sir, Shri Reddy had described this
as movement of urchins which as joined by
the politicians his compatriots, whom he des-
cribes as vultures.

SHRIMATI LAKSHMIKANTHAMMA :
May [ clarify ihe position 7 I was piesent
at that mes=ting where he said it He was
refeiring by the term ‘vultures' to the feudals
whyo was exploited the people of Telen-
gana.

SHRI RABI RAY (Puri) :
the texm ‘vulture’ was uncivilised.

The use of

SYHRI HEM BARUA (Mangaldai) : He
described those  politicians as  vultures, but
then he forent that trose vultures were pnce
his rompatrio's.  You know that Mr, Liu
Sha» Chi wis the Chairman of the Commu-
ni<t Chi-2se country, but when he was de-
throned, he was declired as o traitor.  If the
same thing were to happen here also. then
what is the difference between democracy
and dictatorship 7 I you can call your own
compa'riots as vulwures, then what is the
differance  hetwee  democracy and dict»tor-
ship 7

This is a movement, not of the urchins,
hut of the students. The police had reroried
to firing as manv as 200 times in Telensana,
and 300 :onls were lost, and 74 lakhs of
students, boys and girls, boycotted their
schoels and colleges for a complete vear. If
that be so. how do you call it 8 movement of
the urchinz ? You cannot call it a mavement
of the wrchins, MNow, my suggestion is this.
In the cosuliative committee, a suugestion
was made by Shri Surendranath Dwivedy,
and it was accerled, that a round-table con-
ference of the leaders of the two regions at
least should be called, and the whole pro-
hlem thrashed out. What have the Gowvern-
ment done about the round table corference ?
Thev were sleeping over it. Now, the people
of Te'enpana are losing confidence not only
in the Sta'e Government there which has ex-
rloited it threadbare, but a'so in the Union
Guvernments® because it {s the duty of the
Union Government to look to the develop-
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ment problems of the under-developed paris
of a country.

1 think thet a round-table conference
should be summoned immediately, and a
parlismentary d:legation should wisit that
area immediately in order to find out the
real situation there.

SHRI K. NARAYANA RAO (Bobbili) :
Now, the position is very clear there, and,
therefore, they can go now.

SHRI HEM BARUA : Whether the
position is clear or not is immaterial. A
parliamentary delegation should go and visit
and try to know the pscyhology of the
people living in the Telengana region, and
know how they have been exploited.

Economic exnloitation of the people of
Telengana by the Andhra region is a fact ;
there has been economic exploitation as well
as exploitation in the matter of services
Otherwise, why did tkey promote the 107tk
msn to the civil surgeon's office neglecting
the claims of 106 Telengana people ? If you
read the memorandum submitted by the non-
gazetted officers to the Prime Minister, you
will get a clear view of the writing on the
wall of timne, it is very clear ; only the blind
cannot read the import of this writing on the
wall of time.

SHRT G. S. REDDI (Miryalguda) : I
am one of those who believe that the
linguistic division of India is a wrong done
to our country, because our sociely is divided
into several castes, communities and ciecds,
and our past history tells us that we have
not been rule’ by any siogle ruler from
north to south in the past. So, in such a
society, if language is added as an additional
factor and a division is made on that banis,
then our country suffers, as it has been
suffering now  From the different kinds of
interpal stiuggles that aie going on between
one State and another, it is clear that the
division of the country on the ba<is of the

linpuistic  pattern has  been 8  great
mistake.
Parochial and reg'onal loyalties are

being nurtured at the cost of our nationsl
interest. Qur parochial and regional loyal-
tics take us for away from the real goal.
Looking at our past history, we find that
we, were subject to several invasions from
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foreign countries, The Dutch, the French
and the British and the Moghuls had invaded
our country and we were the “sufferers. We
could not unite and we could not develop
the Indian culture. 1In such a s’tuation our
country has again been divided into different
States on a linguistic pattern.

The quarrels between one State and an-
other remind us of our past wrangles before
the Muslim and British rulers invaded our
country. If our past history has iaught us
any lesson, it Is that united we stand, divided
we fall,

AN HON. MEMBER : Good sermon.

SHRI G.S. REDDI : It is not a sermon
but a fact,

With this sole aim, I have been carrying
on a campaign against linguistic States,
From the replier I have received from
several MPs and other leaders in the country,
I find that my angle of thought is correct.

This aim of abolishing linguistic states
is a difficult one to achieve because we have
tasted power and authority after the carving
of small states and have developed selfish
and separtist tendencies. Are we going to
put a full stop to all these fissiparous
tendencies or are we going to allow them to
take asa full turn down to Doomsday ?
Will our national leaders bestow serious
thought to our nationa! failures and rise to
the occasion and fight these tendencies ?

Coming to the Telengana problem, 1
want to say that backward Telengana has
been neglected. But what is the remedy for
backwardness, unemployment and under-
employment. The first sign of any back-
wardness is want of education. So I want
to open more schools. wWhen I want to
open more schools and get my children
educated, T want more teachers. We should
get these teachers. But were to get them
in Telengana ? As Chairman of a zila
parishad, 1 had to heorrow hunderds of
thousands of teachers so as to see that
schools are opened and our children are
educated. [ haye competed with the chair-
men of other zila parishads in Telengana
to see that more and more schools are
opened, more and more children are
educated. Therefore 10 say that there should
be no education and we should remain
separate is doing great injustice to Telengaa.
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I had 1o get a number of B. Eds, mathema-
tics teachers, specially lady teachers, nurses
and midwives, If my district and my people
are to prosper and count among others, there
is no alternative to this, Today I can boast
that my district can be compared to the
neighbouring district of Gunftur in the
number of schools and high schools.

This year we are faced with the problem
of opening more and more colleges. But
we are up against the same difficulty.

We have plenty of land in Telengana.
But they are barren, There is po capital,
there are no inputs. Our Telengana farmers
are backward. Therefore, we have to sell
part of the land to the Andhra people. But
now we are able to grow our crops for better
than those in the Andhra region. Is this
wrong 7 Why should landlords and
zamindars fee! jealous that they were not
able to grab lands cheap at rates dictated
by them so that they may be fattened
further and our poor farmers may get
thinper and poorer ? Who can stop this
talent flowing from one region to another ?
Who can stop talent flowing from higher
levels to lower levels ? Can we put artificial
barriers against this kind of flow of thought'?
We see nothing wrong in our getting foreign
talent, foreign know how to develop our
iodustry. So why grudge our Andhra
brethren sioking their money and talent for
the overall improvement Andhra Pradesh as
a whole 7

Has not Hyderabad improved since the
merger 7 Have not industries grown ? Have
not new factories been set up ? Have not
new colonies grown 7 Have not all the
vacant sites and barren lands becn made
green and frult ? The grapes of Hyderabad
have earned the pride of place in India ?

The Nawsbs and Jagirdars, who kept
big estates vacant, barren and fruitless,
80ld them out and today we see life in every
nook and corner of Hyderabad and
Secunderabad. Is it wrong if our Jagirdars
got some needed money to improve their lot
as they can no more depend on Government
jobs ? 1f my land which cost bardly Ras. 2
per 5q. ‘ard in the pest salls at Rs, 20 to
Rs. 50 per sq. yard today, it is loss or a
gain ?
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If our rich landlords and well-to-do
people arc able to go to Andhra parts and
Andhras come in search of good dowries,
can anybody stop this in flow of people,
brides and bridegrooms to Hyderabad to
enrich the city of Hyderabad 7 All the
Andhras take pride in this vast expansion
of Hyderabad unforeseen for many years,
Madras or Kurnool people should complain.

Let us not generate feelings of separa-
tion. That will spell disaster to all of us,
I will quote a single instance to show how
the non-vigilant, non-alert people suffer.
The other dav, the Joint Committee on
Scheduled Casies and Scheduled Tribes
visited Hyderabad to hear the complaint of
the fishermen. The fishermen are called
Agnikula Kshatrias or Pal'is in the Andhra
region, and Gangaputras in the Telengana
region. When the Commiltee visited the
Andhra region, the fishermen of the Andhra
region were able to get their name included
in the List of Scheduled Tribes, whereas the

Gangaputras fishermen of the Telengana
region were not able to ge: their name
included in the List.

SHRIMATI LAXMI BAl : Thousands
of them were there.

SHRI G.S5. REDDI: But thsy were

not able to assert themselves and get their
name included.

SHRI
pet) :

G. VENKATASWAMY (Siddi-
The Andhra peoplc are so clever,

SHRI G. S. REDDI :
be clever.

You should also

This is one instance to show that when
we are not able to assert ourselves, there is
no use of blaming others. It may be, as
Mr. Venkataswamy said, the Andhras are
clever, but we should also learn from their
cleverness 1o be more clever. Inter Eternal
vigilance is the price of liberty.

We lad great leaders like Burgula,
Sanjiva Reddi, Sapjivayya and Brahmananda
Reddi as Chief Ministers. We have our
Telengana leaders, now out of power, like
Konda Laxman Bapuji, V.B. Raju, N.
Ramachandra Reddi, Sada Laxmi, K. V.
Ranga Reddi and Dr. Chepna Reddi. They
were Ministers in the Cabinet with important



313 Telencana Problem
portfolios. If they were not vigilant or
arsertive or protesiing, how can they row
sav that th: Andhra employees rushed in
and captured all the Tclengana vacancies,
lands and surpluses.

There was a time when our Telengana
leaders K V. Rania Reddi and Dr. Chenna
Reddi fought for separation and we all
joined. Shri V.B. Raju and th: late
Burgula were for integration, Some how,
all these fighters. on one fine morning.
joined hands without our knowledge. In
spite of it, we bowed our heads in reverence
and obedience. Mow, our leaders are asking
us to revolt against what they have com-
mitted themselves solemnly to, good or bad,
How can we 7 We have grown and begun
to think, especially I have begun to think,
that separate or linguistic States are in-
tiinsically bad.

The latest demand according to Mr.
V. B. Raju, who made a speech the other
day, when he was pressed to say what he
wanted, is this. This is what he said.

“A Separate Budget is already agreed
to; a separate developmental plan is
agreed to ; a separate industrial planning
is agreed to; separate educational
facilities are :lready there. The Regional
Committee sits  separately with 100
Members. The latest is the Chief
Minister has agreed for separate services,
What is left is only separate politics.”

Then Members asked what he means by
separate politics  He replied that it meant
the aspirations of the peopl. of Telengana.
*Separate politics’ means the Chiel Minister-
ship or the Deputv-Chiel Ministership that
is the iuterpretation that I give. Finally he
come round and said that he had the
‘Meghalaya type statehood’ in mind.

1 have been the chairman of a zila
parichad and 1 can say what the people
want...(/narerruptions What is the symptom
of the people 7 In our zila parishad there
was a chairman who was a pro-Telengana
map and all the zila parishad members met
together and passed a motion of no-confidence
against him and brought in a man who was
for integration. Is this not an indication of
the people’s aspirations 7... (Interruptions
1 shall quote a few lines from Mr. Kota
Punnaiah's seech.

VAISAKHA I8, 1892 (SAKA)

Telengana Problem 314

This is what he says :

“Everybody speaks of the people. I
do not understand the meaning of
‘people’ because 20 per cent. of them
are Scheduled Castes, ¢0 per cent. are of
the Backward Communities and among
that 20 per cent. a'so 10 per cent. are
the sufferers for ages, particularly the
Scheduled Castes and the Scheduled
Tribes 1 cannot unders:and therefore the
crocodile tears of these people.™

He further says :

“In the name of the Telengana people
lootings take place and in the name of
the Telengana people everything s
taking place there but thc Telengana
people have nothing to do with this
agitation. They are not coacerned with
avy of these atrocities  They are in the
villages.”

The Telengana people who are in the
villages are not at all behind this movement,
It is only an agitation in the urban areas
which everybody can see.

SHRI MUTHYAL RAO (Nagarkurnool)}
Mr. G.S. Reddi in his spcech has referred
the proceedings of the Rajva Sabha. May
I therefore request you to expunge all his
speech from the proceedings of this House ?
(Inmterrupiions.;

MR. CHAIRMAN : Shri A, T. Sarma.

SHRI A. T. SARMA (Bhanjanagar) :
Sir, 1 want to give a complete picture of the
agitation and why it started at all. It started
in Jaouary 1969, Originally it was organised
by the students. But after a few months,
ex-minister Dr. Chenna Reddy, Konda
Lakshman and others jointed together and
it took such a severe shape thet it was un-
bearable and the citizens of Andhra were
afraid of these people. The agitation was
very severe. About 16 lakh students boy-
cotted the schools and colieges. Schools
and collegeg were closed. There were 200
firings and about 300 lives were lost. But
not a single judicial enquiry has been made
till now. At that time it was very severe
and the Prime Minister was obliged to visit
the area and promise that safeguards would
be given to the people of Telengana.

Telengana was s part of Hyderabad
State,. When Hydersbad was annexed fo



315

Telengana Problem MAY 18, 1970 Telengana Problem 316
[Shri A, T. Sarma)
the Indian Republic, it consisted of three the Governur of Andhia  Pradesh to

parts Marathwada. Kernatak and Telengana.
The recommendations of the Commission
which wae aprointed, were published in
October 1956. Thev recommended that
Marathwada should go to Maharashtra, and
Karnatak to Mysore. But they were afraid
and they did not recommend that Telengana
should go to Andhra because the people of
Telengana were innocent and they did not
know what civilisation was. FExcept Hydera-
bad, the people of Telengana are innocent
and backward in every respect. But the
people of Andhra nre advanced and power-
ful. fo, the commission thought that
Telengana people would suffer if Telengana
was given to Andhra, So, they recommended
that Telengana should remain a small,
separate State, That is the h.story. But
the leaders of Andhra approached the Cenire
and voluntarily offcred safegurds to the
Telengana people  Pantji was in charge of
the Home Ministry here and under his able
guidance, there wus a compromise or
agreement between the Telengana prople and
Andhra people. Thke following safcguards
were given to the Telengana people :

1. Protection in governmunt services in
Telengara. 2. Income of Telengana to be
spent on Telengana development, 3. Consti-
tution of regional council. 4. Telengana
Deputy Chiel Minister. 5. Separate PCC
for Teleugana, These were the safeguards
promised to the people of Telengana.

AN HON. MEMBER :

Nothing was
implemented.

17.00 hrs,

SHRI A. T. SARMA : 1 am coming to
that.

This was known as the Gentlemen's
Agreement. Pamiji was the author of this
agreement, Under his guidance, this agree-
ment was given to the pecople. These
safeguards were given statutory shape in the
following maoner. Public Employment
Regulation Act, 1957 wos pessed by Parlia-
ment to protect the interests of the
Telengana people in service.  Secondly,
article 371 of the Constitution wes amended
to  constitute regional committees for
Telengana and special powers were given to

safeguard the interests ol the Telengana.
region and its people. Thirdly, a Presidential
Order was issued in 1958  constituting
regional committees for Teleng:na. Besides
these, there wire many other safeguards. For
instance, the State should be culled Andhra-
Telengana State

AN HON, MEMBER :
agreed to at that time,

That was not

SHRI A.T. SARMA : T am stating
everything. Thes: are the three important
conditions —one is the province thould be
called And'wra-Telengana State @ secondly,
the income from Telengana =rea should be
utilized for the development of that area ;
thirdly, if the Chief Minister happens (o be
from Andhra area. These were the three most
important safeguards which were promised
to the people of the Telengana,

Telengana consists of 9 districts with a
pcpulution of 14 crores,  Noihing has been
done about these safegunrds  Even though
the interference of the Prime Minister and
the appointment of the Central Advisory
Committee had the effect of making the
agitation subsid: for nine inonths, nothine
has becn materialise.  So, the agitation is
coming up again  What the SRC anticipated
is happeuing in Telengana arca

The people of that area want to exercise
their power and the innocent people do not
know how to do it, Because they are hungry
people they commit all sorts of impropricty.
That is what we see ‘n Telengana area in the
from of disturbances, Why are they
agitating ? They are agitating because they
are being exploited by others and they have
no place anywhere. Thev are beiog killed
like ants, There is police raj. Previously,
firing used to take place occasionally. MNow
it is taking place in hundreds and yet no
inquiry has been ordered even for a single
firing. You can imagine their miserable life
There is no law and order end there is police
raj. Whether the people of Telengana area
demand a separate State or not, it is our
duty to ensure that human beings are not
made to suffer. They should not suffer.
They are our brothers, We must take pity
on them. I request both the Central and
the State Government to show pity to their
brethren, In the name of humanity 1 appeal
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to them to be polite to their brethren. The
action they are taking is inhuman and that

is why they are agitating.

Now, what is to be done ? The S.R.C.
did not recommend the inclusion of
Telengana in Andhra. The people there now
want that they should have a separate State.
So for as | am concerned I am dead against
it.  Why ? Our policy is to form provinces
~n linguistic basis 2ud at  that time olso this
policy was adopted. The people of
Telangana speak Tlelugu and th- people of
Andhra also speak T lugu. The laoguage is
the samc but there is differerce of opinjon
and behaviour. They want unity and want
to live with their brothers just hike in a
family but thev wre forced to du these things
because there is no other alternative. We
should see thie r safeguards are malerialised.
They want their money is utilised for that
area  Some hon'ble Member said 1hat
teachers are not available. 1 know teachers
are available there but thev @ie notina
position to compete with the teachers from
And ra Pradesh.  They are being thrown
awny and  these teachers go  there and
exercise their mastership.  Theie is party
politics in the han:lng of this mater by the
Central and the Stute Governments.  Merz 1
do not like such nas'y narty policies when
human being. are 0.0 ke anything.
Thercfore, T request 2 G-vornnent to do
justice to the peopl2 of Telunsana and see
that their interests are not othorwise
exploited,  For tnat purpose they shou'd
depe.ad vn the repiesentatives from that area,
There are representatives from Telangana.
They were not consulted in matier. The
Governmant  does  whatever it likes, [IF
things are sincerely done @ If the represen-
tatives of what area are consulted and
Government acls according 10 their views, I
think, this movement will not last any
longer  The pecpic there do not want to be
away from 1heir bretheen @ they want justice :

they want ihen seivices ; they want their
money [or the de.el-.pment of their area.
**SHRI K. SURYANARAYANA

(Eluruj : Mr. Chairnan, Sir, this  discussion
en Telengana has not thrown up any new
or constru. live suggestion [or  the solution
of the Tehorgar s pooblem Similie discus-
sitns have beet: Leld in the pas: also. When
theie are mnere pressing problems facing the

*%The Original speech was delivered in Telugu.
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country 1 feel it would be better for the
people of Andhra as well as the Telengana
regions if the Central Government, the State
Government and the leaders of Telengana
sit round a table, discuss the question and
come to en agreed sclution. It is not only
Telengana area which is backward., There
arc a number of backward and undeveloped
areas in our ccuntry, Even in Telengana,
Nalgonda district is the most backward area.
Afier the Panchayat clections, they hope
to improve the conditions there. When we
talk of backward areas. I mav tell you that
my own constitueacy is much more backward
thun Teleneana region. In the constituency
of Shrimati Radha Rai, there are still some
people of backward classes who canoot
afford clothing to cover their modesty. In
fact, our country itself is one of the most
underdevcloped nations in the world. This
bogiz of backwardne.s of their region is to
my way of thinking, being raised purely on
nolitical considerations as stated by Shri
Naravana Reddy and Shri V.B. Raju [ find
no other explanation for the agitation. T
submit that we are not the only represen.
tatives of the people ; therc are the members
of the Sta'e Legislature also who are more
intimately concerned with the problems of
the region. These are th: people who elect
the Chiz[ Minister and therefore 1 submit
that the problems should be dis-ussed more
appropriately in the Andhra Pradesh Legisla-
tive Asszmbly.

If you look at the genesis of this
agitation, as I steted earlier you will flad
that it is a political agitation and nothing
else. When Dr. Chena Reddy invited people
from Guntur district to the Telengana
region for its development, there was no
voice of opposition raised then. If the
Andhras have gone to the Teleugana region
it is only to bring prosperity and plenty to
that region. There is no politics involved in
this. (/a:.r upt:ons) There was no dispute
when the enlaiged Andhra State was formed
in 156 and sonbsequently ™ also when the
people from Andhra region migrated to
Telengana to contribute towards its develop-
ment, But it is a unfair and improper that
we. the people from the Andhra region,
should also be involved in the political
wrangle there. [t is a well known fact that
where the people grid up their loins and
work hard, that area develops sod progresses,
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be it Telerpana. Andhra or any other part
of the country. I cen cite the example of
the constel region of Andhra where people
bave constructed two anicuts acress the
rivers with their own labour, and developed
that aiea during the British time. This was
looked up on with suspicion by the people
of Madras who felt that the revenues of the
composite State of Madraz were being
expended on the Andhra i1egion only. But
even then, when we parted company in 1953
on the creation of Andhra State. we did not
resort to violence or agitatinn  The demand
for a separate Siate of Telengana is
obvious'y inspited by political considerations
so that more people can become mindsters in
the State. Except this, 1 do not see any
validity or justification for this agitation. 1
have elreadv stated earlier that there is nn
use in discussing this problem here - the
MLAs of the Andhra Prodesh should discuss
this in the Assembly. In the necar fuiure
there will be elections to the Panchayati
samitis and Zila Parishads in Andhra
Pradesh. These elections can be utiliced to
decide this issue. 1 request my hon. friends
here that irrespective of party affiliations,
they should place this issue befor ‘he
people and abide by their verdict. When
we wented the Andhra State, under the
leadership of late Shri Prakasam, Shri
Tenneti Viswanatham and 1 agitated but at
the same time cariied on discussion with the
leaders, We did not resort to violence.
There was no damage to property or lons of
life in our agitation. On the issue of a
separate Andhra State all the 7 assembly
members than resigned and were subse-
quently re-clecied thus demonstrating the
overwhelming support of the people to the
issue involved. So what I sugpest once again
is that the seven Assembly members in a
parliamentary constituency there, shall act
likewise to create and demonstrate the public
opinion on the issue of Telengana in a
democratic way, This will be a better course
then having these discussions in Parliament.
In support of its stand each side is
quoting facts and figures on development of
the respective regions. These are not figures
compiled by private individuals but by
Government agencies only, Even Shri V. B.
Raju when he was a Minister in the State
Government vouched for these statistics. 1
would not like to the time of the House by
extensive quotations but 1 shall limit myself
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only to two instences. In the matter of
electrification of towns and villages in
Telengana region the figures have gone up
from 3.2% in 1956-57 to 30.2%, in 1967-6F.
Similar by in the matter of education there
was 40.6%, increase between 1956-57 and
1966 +7 in regard to the establishment of
schools. If this is not development what else
is ? From this it is evident that no injustice
has hgen done to the Telcngana region in the
matter of development. When the Stale was
under the Nizam there was no electricity or
schools in the Hyderabad Stateexcept in the
twin cities of Hyderabad and Secunderabad,
This has bzen accepted on all hands.

As T have submitted earlier this is only
a political game. They are calling it a
people’s agitation but it is not so  Last
April wken I was going in my car it was
stopped on the road bv some peopls,
Shri Sanjiva Reddy’s car was also stopped,
When 1 asked them for the reason,
they had no answer except that this was
a miethod of collecting some money., That
was all.  If T hud my way, I would plead
with them nnd convince them that, if they
thought that by resorting to agitational
tactics, their nurpose would be achived then
they were mistaken  Violent agitations
leading to loss of life and property will not
sol e the problem. In thc game of power
politics innocent peonle are the worst
sufferers. To achive your aims, I request
you humbly to go to the people, convince
them and achieve your ohject through
democratic means. I have no objection if
a separate Telengana State is formed. But
my only worry is that the proliferation of
small States which will not be economically
viable will only weaken our country.

My own district is a backward area.
70%, of the people have to purchase grains
from the market. Inspite of this, when
grain was procured by Government, we gave
them 23 lakhs tonnes. This necessitated pay-
ment of higher wages to the agricultural
labsur to compensate them for the rise in
the price of foodgiains which worked out to
Rs. 23/- per quintel. My point in citing
this is to show that we should be prepared
to accommodate each other for the common
good. If this problem is to be solved, there
should be a spirit of give and take The
best forum is the Andhra Pradesh Legislative
Assemblv, Let the venue be shifted to
Hyderabad. My submission is that there
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should be no suffering coused to the common
men either in Andhra or in Telengana
becausc of this agitation. The aimosphere
is vitiated by <uspicion in thc minds of the
people about the bona fid=+ of one another.
The Andhras are there cverywhere, they are
not only in Te'encana.  Wherever there has
been agricul-ural developiaent you would
find Andhras there.  Ewven aftcr 17 y are you
still find Andhra farmers in Tamil Nadu and
there are about 30 Andhras in Tamil Nadu
Assembly and about 30 to 40 Aondhras as
Chairmen of Municiralities in Tamil Nadu.
There are Andiras in Katui, Jabalpur in
Madhya Pradesh These people have not
gone there to dominate over those places,
We are all farmers and people from the
middle c'ass ; we are not landiords. Shri
G. S. Reddy i under a misapprehension if
he thinks that to perpetuate a feudal order
the Andhres are the:e in Telenguna. The
majority of MLAs and MPs are from the
middle class only.

If the dispute is to be resolved, let public
opinion and a favourable climat: be created.,
The forthcoming panchavat clections can be
fought on this issue in a democratic way. 1
therefre, request all parties to bear in mind
the realities of the sitvation and cnsure that
a peaceful solution to the problem is found
soon.

SHRI S. KANDAPPAN (Mettur) : The
hon, Member who just  preceded me has
made a# case that instesd of discussing this
issue on the floor of this House, it would
have been buiter if it was discusscd on the
floor of the local Assembly, I wish it could
be done. bit usfortunately. the constitu
tional position being what 1t is, 1 am afraid,
you cannot discuss the question of creation
of a State on the floor of the Assembly
unless ynu concede my peint that more
powers should be given to the Siates and
the Constitution should be radically amended
accordingly.

T would like to take up the point raised
by Mr. G. §. Reddi, namely, that ‘United

we stand’. That is the caption, 1 find, of
one of the booklets brought out by the
Government of Andhra Pradesh. 1 have

pothing against the slogan provided it could
succeed. What I feel concerned about is
this. He made a case which, T don’t think, is
relevant, He found fault with the creation
of linguistic States. I feel this sort of argu-
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ment is raised everywhere The creation of
linguistic States, according to me, has done
immense good. That is my feeling If we
cannot follow it up and if you enconunter
difficuities due to other reasons, there is no
use blaming the creation of linguistic States.
It is not only being said in this House but
it is expressed elsewhere also. It is often
repeated as if it is the panacea for all our
ills and that we should do away with the
linguistic States and then the country should
pro-eed further and get strengthened. Sir,
one quotation I would like to give from the
report of the Nehru Committee of the All-
Parties Confererce in 1928, This is ugain
from the same pamphlet circulated by the
Andhra Pradesh Government.

“If a province has to educate itsell
an.) do its daily work through the
medium of its own language, it must
necessarily be a linguistic area. If it
happeos to be a polyglot area difficulties
will continually arise and the media of
instruction and work will be two or
even more languages. Hence it becomes
most desirable for provinces to be re-
grouped on a linguist'c basis. Language
as a rule corresponds with a special
variety of culture, of rtraditions and
literature. In a lioguistic area all these
factors will help in the general progress
of the province.”

1 don't think we can quarrel with this basis.
The difficulty arose due tn so manv other
reasons, Look at the formula given by the
States Reorganization Commissios. In most
of the cases after the S.R.C. has given
certain formula, the difficulties arose precisely
because the follow-up action to be taken
afterwards was not properly taken. Take
the case of Telengana. Ever. 5 R.C, has not
recommended a unitary State. In fact they
were for the creation of a separate Telen-
gana State. Afterwarde it was due to the
Gentlemen's Agreement which was repeated
off and on evervwhere, that these two parts
were united and administration was carrled
on for the past more than a decade.

Sir, I would like to make my position
very clear. If one wecre 1o bslieve the
pampbhlets circulated by the Andhra Govern-
ment, my feeling is that there is more power-
ful case for Andhra to separate from
Telengana than for Telengana to -eparate
from Andhra. (fnicrrupiion) Let ue look at
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facts. T may tell Mr. Rao that I have no
axe to grind in Andhra Pradesh either
presently or in future and we have no inten-
tion of startiog a D.M.K party at this stage,
though we would like to have a southern
Federation within the Indian Union. Iam
talking of things objectively. You have got
to explain to us as to how this agitation
started in such a spontaneous manner,

Sir, everybody has agreed that at least a
minimum of 300 people have been killed and
more than 200 firings took place. As some
previous speakers pointed out, there was no
judicial enquiry in any of these firings. Not
only that. The agitation was spontaneous
and is being sustained till now though there
Is some lull now and there Is no violence.
But, there is no guarantee that in future the
atmosphere of peace will prevail for all time
to come, Becauve, Sir, the other day, after
discussion had taken place in the Raiya
Sabha, T found immediate reaction in Andhra
Pradesh, from students and many other
organisations of the Telengana area, issuing
statements that they are not even going to
accept formula suggested by Dr, Raju.

Such being the emotion, I fail to under-
stand, how you could ignore the problem
altogether, If you could ignore it, or as
Mr. G. S Raddy put it, if they could prevail
upon the people in Telengana, it is well and
good. T have no ohjection.

After all. Andhra is a very great State :
it has got a history behind it. BEven Aitareva
Brahmana refers to the name *‘Andhra’. Even
in our ancient Tamil literature there is
reference to ‘Andhiran® and many of the
historians of Tamil literature are inclined to
believe that it refers to Andhras.

But, let us be objective. Even the
atmosphere prevailing in the House during
this discussion goes to prove that there is a
psychological anti-feeling against each other.
When Mr. A. T. Sharma suggested that the
name should be changed as Andhra-Telengana
immediately it was objected to.

SHRI THIRUMALA RAO (Kakinada) :
Andhra Pradesh is a well establi-hed name
agreed by all parties. Why do you rake up
old things for your argument ? (Inrerruption)

SHRI S. KANDAPPAN : Sir, I am not
arguing either for the name as Andhra
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Pradesh or for the othsr one suggested by
Mr, A T. Sharma. Why I point this out is
because T don't find the atmosphere of give
and take on the floor of the House. That
is my point. If the addition of the word
‘Telengana’ to Andhra Pradesh and calling
the State as Andhra-Telengana could satisfy
their sentiments, why should it be objected
to ? But we find that on the floor of the
House that atmosphere of give and take is
lacking. It is very clear from this that the
prevailing atmosphere there is not so condu-
civeas soms Mambers try to make out,
This is mv obijective observation,

I entirely blame the Centrol Government
for this state of affairs. This is, I think, the
fourth time that a di ion on Te'eng
ie taking place in this Houee...

SHRI RABI RAY : Fifth time.

SHRI §. KANDAPPAN : Yes. I myself
have spoken for the third time or second
time, mosi probably, apart from other
spokesmen from my party.

Now, what [ want to emphasise is this.
Unless there is  some live agitation and
virlence, Government do not seem to move
atall. 1 would like to quote a famous
author--I think it is the Russian author, Mr,
Turgenev,--who said :

“Weak—willed people never put an
end to anything, but wait for the end to
come.”

That is exactly what the Government of
India is doing in respect of this maticr. They
allow things to drilt without taking a firm
decision when the time is ripe.

So, I insist upon the suggestion which
was already agreed upon by the Government
in the Consultative Committee that there
o Round-Table Conference.

What is the difficulty in discussirg this
~rchlem ? This is rather the time, before we
allow any further provocation, to settle this
problem. FEven to-day I find that the hon.
Home Minister’s behaviour in not remaining
p esent here may provoke these people.

MR. CHAIRMAN : He was not keeping
well. But, still, the Minister of State is
present,
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SHRI S. KANDAPPAN : 1 see the
agitation in a different context. The people
to-day react even to this kind of small things.
After all, he was prescnt when the discussion
was initiated and then he left suddenly. Of
course we know his difficulty ; he wus not
doing well.  But this sort of lukewarm
attitude of the Government in not coming to
any decision whatsoever may also provoke
these people and it may make it difficult to
find any solution in future.

The Government of India, without further
loss of time, should at least convene a round
table conference, or as Shri Reddy suggested,
a8 Parliamentary Committee or something
elss to discuss this matter and find a solution
when there is an atmosphere of peace
prevailing in Telengana. Let us not wait for
a situation that there should be again an
agitation when a lot of lives and properties
should be lust and then we should try to
settle this issue,

With these words, I again appeal to the
Government that we should not spoil the
whole atmospheie.

Thank you.

MR CHAIRMAN : Shrimati Sangam

Laxmi Bai.
SHRI S. R, DAMANI (Sholapur) :  Sir,
there is my half-an-hour discussion,

gwfa v : 7T grg "t Agr
aTgd § ar o WY TEr & gwar g 1w
e @ W @Y &Y amar & 1

SHRI S. R. DAMANI: 1 wantit to-
day. The 1iming for this discussion is fixed
at 17-30 hours.

MR. CHAIRMAN : After finishing this
discussion, we shall take up your half-an.
hour discussion.

SHRI S. R. DAMANI : At what time
will this be taken up 7

MR. CHAIRMAN : By 7 P. M. the
debate will be over and then we shall take
up your half-an-hour discussion. Or if you
agree, it can also be postponed.
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THE MINISTER OF FOREIGN TRADE
(SHRI B, R. BHAGAT) ; The hon. Member
agrees to the postponement of his half.an-
hour discussion.

MR. CHAIRMAN : All right. The
House agrees for postponement of his half-
an-hour discussion to the next session. May
I take it like that ?

SEVERAL HON. MEMBERS : Yes, Sir.

siwat wearf (¥ew) ¥R
agEm, AewAr F1 GHET A FHATAT
F1 & 7af afew R AW 7 gwer aw Tf
2 g W oagw ¥ facsd g fair
qF AT FL @ 52 w1 gAg faam o
AAET Y AT FY @A GUATH AG
2150 gt for @1l T EW agH R
fag Fifere &t vt wwa T fear smar
g1 "R gare fawms wiam & qwe-
qfro & g A=A &7 wfas awa faar
AAT & | WT AF AFAHT FT ¥AA HF
qwo o g1 1w T 3 1 G AG g
=ifgg | fomst aite & i WA wEw
Y wwa e afgg |

AT FT CHARTAT FT § TERY Wi
93T & qRodiro AgY AT § | wowwT
H ot oY wier & qodtae § I
agi ag Fg fF a9TAT wew Ag Qar
wfge wifF T, WA-AET ww F |
qg AWINT, ATEF, AT AT F oGt
Y W Ag g A8 Q1o fe wrfax
g WATET W IsAT &, WY qwA  FHAAT
Ff argd § | ¥ AwAT QAR § dAq
faardt & arfae @Y 4R @@ A §
afew Tadt wgd, e, areed, YEatdeq
g’-}qﬁqﬁ'{ﬁzﬁiﬂ{foqn‘qﬂamﬁ
fier § | A @9 1 G0 gt ¥ fgew
¢, wx & fordw so-gew @ art §
iy § | ag F9E IET OEE § Y W
T ) weqa ¥ AWt qAr A o g



a Telengona Problem

[t sewftag]

e gfgard 7 & oF oR Fg I fF
qa faeam a@, 99 @) | afex gem
9 H2T gHT 7E AT FT % g9 @ 7
wifa? #3 a% gra dx AL wriar 7 g
qEEE F1 A & fF gq Fard @ wE
3@ 3¢ qo7 aTET TR &, AN g
T HTEH A I AL | W g
7gt ox ag ar g& & f fagd 16w
& Fwmar W fafew afeaai ¥ gfag
A qrarg ¥ qAvg & 1§ A o 9 S
¥ o femr @wdt g F o g At
Teh § 50, 50 gfqw &7 @7 gu & g
firar w7 & @wwdt ¢ f 6000 & 10,000
deza frog gfee & s fogw 16 wdm
¥ e & afeadi # dam § AW SH
TR uF fa7 F1 @at & wwwdr g oA
50,000 & 3%< 80,000 a% gmr | 3t
¥R A o g T qg A FAR IR
wgt & for AT Y goaE A q@ T@
Fr Grfzu YT 9% mter ¥ € a1 @
wifed aY ar § A agi 9X T ofaw
Sitq & St ) weHT ag geE 3% H1 AT
& ? ¥ ag faw dar #7 sy ai gfem
W AT F el il F A o ww
Femar &Y qafa® Y g W A@ W<
EFTE NI UF G AT H A 0w
dr wiar 3 ¢ o & Javat a9 wrgt
s ag wafosd Y savar fam w3 gt
W 8Fd § | A 9 @l § w0 fr oag
Mgy a9 7T WG 5 ooyt ¥ smar 7
ST 97w qifearie § fow § gAwr
AT FT A GA W IAN A ) /Y
% & FumgRY 3

g% a3 Az & Aq wg qwar d
wig & % fafreer domE & qge
§étie &1 w7 78 F @ § Sy dex
T agi 9 o T feafr § SEe @@
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IEFT G @ § afer 3 oF qOF
Yo QAR AT & A ¥
g, qfaar 1 #1¢ few g0 41 omdr &)
XX qar ¥ faar wrar 2 Afww ag
FETT F FTL wT A fwar SmAr )
gew = fafaez agt &Y edamF qrea
@ ¥ g e fafiere sk s
fafarex #t 78 w3 2av =gd & W
A Agr AT € fr qenmEr adi v
i F gHY AGN FAT & AT I AQ@H
wra gt ¥4 uE a@ga ¥ gRe fed
Fias gn g 5y E @Y # gFA aEa
@ g & =g #Y A 9AFT Swar ¥
gmd 7949 gg fa=r o arqar sAar
& mra 9% faart oY smar & fa=rd
¥ faant fwear g |

it a1z ff fegr Fram 2 fr @&
wTg aigw gieew ot fF gua gEvEE #
e And geEd g e gfew g8 1 @k
w1 a3 A g, T R fastwat
s e, aw=i 51 gferm a1eT 7 T8 '
awg & @ #< aggH! ¥ A, fr 5 asa
F g A% gz a7 o FE F fax g
w oo ®F &gt a1 qfew & e
garae A1 ¥@ FT @ F A aE
weem o faadt @ fs wrfoqou@e 3R
e doiifrar § Sl g TR O
wdw weard v ¢ fF gfwe Few
FgrER F7 WiF & gwa glefaow @-
wTadt @ AU wHFwr HAT ASH A
wog qr€ g Y 98 s W e ¥
oy & & I A FEn | Fqgh g F
T §F TR § aaeq =i ¥ W 9y
gfefoge Tl @ fenie wram
aar |rfgd |

# =} faeweta #1 7gT oy w4
§1 ¥ e agde afa § afew A 9,
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@ FaT I wAIT FET ARA | TG
Fgd & fr d=arar &) s & wAT T8
ar wnfgy ¥fwa #ar ag araar 481 & fn
TE AT & T oagE A 9w 7 A g8
AT & AN R gEEA wE AGF
qIFIT HT gugra 7 7 13 99 JH §
f& ogEe ol 7 s g FETH
¥ Fgwmagy 9z faw 97 99
TR G F1 g Nfalzws q15% 77
¥ge ghomd wmdr @ ge gE
gf S 7€ udFw /S AT agA A
gad ¥ fafrex 791 3R @9 I
e &1 Afpx Femmar Ay dfafesa
Areh A7 1946 ¥ gE g w9 4@l 9T
FHE qrft w | gEF oz FreEEEr
#ravg ¥ f1¢ fafess arg @ F
St & g A 1947 § qgi FeaeT
afafe af wx 1952 % oiwma ¥ g
g @ wsEifa ¥ oarr 1 os Ao oA
W g¥ qw ¥ A 3ga ghame wo
ag fear oFeg  Jacim qrnd 4 ag
Fgd 4 fF gudl <ifaa & waw 7 39
aff wrgw ¢ gfw ¥ ag dwE A1 g
ugT TyFeT dEl4 & oo & oma

# gy FawiAr Aedr § 5 ogmre
e # vydaw aga g9 411 fAg
F o o Fiaw www ar  faEEr
® 200 o | gy a7 F I FEH
o ST F1Aw q37 feqr adaw ¥ o wfw
w9 930 99 ®W0 X 9 FAG @ faw
Wk g ¥ W W TN T gy
500-500 ot i foenn & fawg % g3
wrFsrt @At g gafag & @ oA
amadt § | §9F1 Adtom ag ar § f agi
yar gy wiEH JT g #X g ww
frvwd & W& aeEn H o¥g w fed
o 21 _

oF w19 F G A 1 g agi
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T TATHTST I 4Y | IAFT qorg ¥ WA
at gadt & @ 4t #ifE 9 qgAT WER
agfrar g avwd ¥ | 1@ ag giar ar
fF gz on fodr @ gn & gfrae e
T @A 4, AfFT wig a7, F qw I
w1 @ex T faar war M3 Af ;g7 gfaw
ge gt | A ag gw f& W Aweg
T T ITET G AT Y, ey 1A FY I
F1IT T4 AT | Frway gog § FAMAT
are qga A # 1 & A0 F1 qqqns
4 5 3¢ wrorwmr Y gafad ¥ feard
A FEA AT 4 FfFA A AT 9
#fgar fomd v swamm = & wrf
srdr 9 | oy Tows § A w1 g
ar F4ify azi A wIAATIr His odf )
| 7z 1% 9 AT FY A ¥ @
forw @7 9z w1 §T ST 95 arEl S
2l fgar 1 gak agr @ o @, WA @,
irggYhT g @9 471§ T W gaAry
i Agrg & wa 1 ifew T amA @)
g F FEAT IIA FF® FATH (GEIA
NG | FAMAT & owr a0w ¢ Sfea
F @O A A § | §EU B g gy
qgaa, I ITH FamEr T qwq | e
ot T | faw faar &a &

& 79 O A9 F0 AT E
w4 UF 2T &9 TE a9 9g1 T WY A
oFAT gl Srfgw | fFT agr ax e
fowr wrer aF AZ @ W & g qgr
ar 1954 i & e frwe § ¥ ¥, a1
SRR R ol i
agi 1 av a4 (Gt wwa § Ag 9
g1

oY o FY grad #t W | WiH
foor ¥ qF gFE TEiT F1 FWA T@ G
¥ qeg g § | qWaET ¥ qg TWTE
T ¥ dwT &) | w90 § | wE WiE A
W OFW §7 WY agi ¥ e ar s
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UHE ¥ 57 gUIY TRT AT FL =T UFT
T 9F 7 @z 7Y § 1 gw At ¥ gy
R ENT o7 FY Tt S aw i g
TR TAE, CEAIRE  IAS, 29T IAF |
W gma § Asar ¥ wasaw F@r a@r
e ?
amg @ Y A a@ ATH ) T
AETET WX 2amE, AN fra FT gAY
#¥ =g surer faar w7 7 @ feafq
wa o =9 @ e gury agl 9T SN 'y
QF UFE a7 &% 734 fagr Smar g @
wig # ag arg wy & faar smar )
Wy @ @ wEeEle A g @i
qET 9T IAE G AT & | IAY AE
T G guy S5 w0 | gad wEr (@
g W A F0 W HAT Ad F W A
&t g% Wt 9w F0 gEd m Wi
®Y wrAr A8 WA w7 qar fwar mn ?
ag ¥g fear Tt fF o=@ qTEe TEH
RIS HT & AT | gger AT ag gar
fis gt & 36 U@ W AR I
HETE & gU | AT gArd A AT I |
ag T et wAT § WX gATe FRl SHIA
N @M FA g1 oF weH @ A
& @ 517 F Fraed &) gar § @o
qWo o F—w)T Ik A& § 1 TR
ow ¥ wrf dwwr @ A@ dar @ W@
quie A wear F A€ T
|1 39 ¥ gAR ggl dSAT # AN
. WY gveETe sarat fawdY o ) fraw &
wwte & &Y vare faar Fw OF | amz
fpgerm wx ¥ agl aweng s o |
IUL AT AW adr gWy Sral AW
YA s A fEar sw@ 9
gD v e ¥ oI ¥ Afew
wgraey, a9 FeAE Wy agi vy §
A dafes wEET ) gArt oy 130 &
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w9 ag A0 ¥ grar o et 9
qE-gE # gad fad aw ¥ afe wiw ¥
90 Tay fasrdt 4 1 agF & @1 TIT =W
o | 7% 90 ¥ 130 ®o AT faar
nafee meadi A = <t agr aga syrar
ot | 9= ST Z8T WIFT HEANAT g F5
g A § |1 541 agi F W qraw A
g gAR Tl 9 wraT ot 7g ot OF
F1@ & fF gart amg saredt W )

St ¥t snar & Ha9T FFT AT oA
| S g AT 2, g Y dawe
T g afew =z ot feafm 8, sw
HEUTT TG FTAT & | A FlAaardr wwrd
¢, 981 gL H A1 7€ wifow 7@ A
g Eg wEW ¥ aswer ¥ ofsw e
99 W1 AW GAAH 91 @ §
gfere arer F==i Ft Ux § wT T Ty
ars AG Wt g @Y 9T o} AifEa A6
wfeat aw@ETE S & 1 g v s W
g QAT wrew ) § | 97 ofqw aww)
F QFal g, a1 & qeqT TFd £ WITEA
aTg WAST grar € | wrfey ag feafq =a
% 9T @ 7 gro = WE & ww qy
9 a9 &% T | (wENE) TEEEE FY
UF FHET qg WA FX IH A9 qTATAT FY
st & wnfgd@ )

wF HAAG §Ee X o gar g R
wPH N3W § WA AT F & |
FU¥ Y w1 FT gEES @€ & §
gaTe 4y § v o7 sEw & s fre
# ga & | 9 FTC@AT H gATR AW A
Al ag feeh & e fr el ®
fawar o <@y &, g @i WY e feea
s ofla A Y & fme ¥ ady &
ToNE Ty g7 A€t gt § W 9g A
T & ww wwne &) gAT agt & &
R O A g g !
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fafiree amge gt 7t & grwm W
9T sy & fodr oF SRS agi AT
. # AYE o @y A wrfaw &, A
* ofeeriz % & far dae @ maAdT
FY g AT U AN ¥ Ay qow
FTEATEY FEAT RO )

oray g any fam 2, F fAo &
ATIEY TR ETE 3T

SHRI VASUDEVAN NAIR (Peermade) :
Mr Chairman, we had been d-.scussing this
most complicated probleny so many times

over. T an very well  understand  the
anguish, frustration, disappointment and
anger of the Members whn come from

Telengana region in Andhra Pradesh because
in the last few months or perhapz a vear
the prople of that region had gone through
areat  excrifices for an  aim  which they
consider to be a very mnoble ane and the
Government nf Andhra Pradesh had thought
it fit to answer that mosement with lathis
and bullets and tri=d to crush that movem.nt
with brute force. We hive on previous
occasions also roundly condemned the use of
hrute force to suppress this popular  move-
ment. Even today our position is that the
movement for -cparale Telangana cannot
be dealt with 1i'= that : the answer to that
movement cannot be brute force ; something
elee is the anvwer.  All this arises. as [ said,
from the frustration of the people. When
the great State of Andhra Pradesh came
into being in 1956 at the time of the States'
reorganisation, the people of that region had
great expectations.

When martyrs like Potti Sriramulu  laid
down their lives for the formation of a
linguisiic S:ates, all of thein had very great
exnectations of a prosperaus Andhra Pradesh
Whea that Stale was constituted, naturally
there we:e comparatively backward regions
tike Telenzana and Rayal and it was
right and proper that for Telengana, special
sieps wers taken to gee that their develop-
ment is t.ken care of, that revenue from
those a-eas will be mobilised and reinvested
for the develonment of tnat region, special
care for employment of people from that
region —all that was provided for. That
itself shows there was a lot of apprehension
in the minds of people in that region.
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But after so many years of Congress
rule in that State, all these expectations have
proved to be false, I want to ask my
Telengana friends. Ts it the experience of
Telengana people only 7 If they think this
Is only their expericnce, they are thoroughly
mistaken. A< a matter of fact, we have
discussed this question of dcvelopment of
under-developed regions in this country over
and over again in the context of the Five
Year Plans, industrialisation of this country,
tte. After discussing this vital question, we
have always come tn this conclusion that
pretty litle could be done all over the country
for uplifting the poorer people and develop-
ing the more under-developed areas You
your self, Sir, have the expzrience of your
State. It is a vast State with a lot of
resources, but 1 think it is perhaps at the
lowest level of development considering
per capita income and other things. [ have
experience of my own State also. For
historical reasns, there were concentrations
of development in anme areas, some cities in
some States and only by a deliberate and
conscious policy of developing the backward
areas adopted by the Central Government
can ths backward areas be d:veloped. My
charge is first against the Central Govern-
ment.  The first accused will be the Central
Government and the second sccused will be
the Andhra Government. It was the bounden
duty of those in authority at the Ceatre to
see that such areas are given a helping hand
s0 that thay mav develop industrially and
their backwardness may he removed. This Is
a national problem, not a local problem and
it has to be tackled from that angle.

From this frustration has come upa
movement, The basis, the around, the
subjective factor is that. No body can deay
that the movement has sprung up from that
subjective factor, but that does not mean
that the movement and its aim are correct.
That is the position of my party. We appre-
ciate this fe:ling and the fact that the
Government at the centre as well as in
Hyderabad all these years did not do their
duty to develop this area ; they miserably
failed in that duty,

Rather, they even violated some of the
undertakings which they gave to the people of
Teleogana. All this is a fact.

18.00 brs.

But, to us a separate Telengana is not
the answer to any of the problems that
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haunt the people of Telengana. We appeal  8s a result of such division. So, we will once

1o the people of Telengana. the leaders of
Telengana, for God's sake fnrget the slogan
of separate Telengann.  We will all put our
heads together, we will all join together in
our efforts to try to rmove all the dispari-
ties, because this is & common problem.
After all, we have to find & solution toeether
The great people of Andhra Piadesh, whether
of the coastal region, or Ravalaseema or
Telengana, they have to remember their
glorious past. They have fought against the
Nizam. they have fought against the British
they have fought against the feadal 'andlords
Now they have to fight shonlder to <houlder
against their common oppressor, In their
internal quarrel against one another, lei them
not forget their common oppressor,

It is true that it is vers difficult for them
to forget their bitter expsriences. Tt is not
very easy. For example, my elder sister re-
ferred with feeling to young hoys and eirls
being buickered and vouna innoctnt peaple
being killed in the agitation. In the face of
that ft is very difficult ‘o listen to the ser-
mons. They may dismiss ou- advice as ser-
mons. But these arc not sermons.  If we are
dividing the existing linguistic States into
similar ones, if we are cutting them into
pieces like that, that wil! not <olve the pro-
blem.

If we can be convinced that these problems
can be solved by such division, then il can be
considered. But, according to us, creating
more and more States in India will not solve
the problem, especially when the States were
constituted on the basis of a sound and
scientific principle of linguistic States, Even
today we belicve that the formation of
linguistic States in this coun ry was a very
correct step, even though some people have
begun to speak against linguistic States. Some
of them say that this has bzcome a big
threat to pational unity and that we should
go back to something like division of the
country into regions. We shudder to think of
such a situation  That will only add to om
problems. create more difficulties. Thercfore,
these States have to be kept intact, If, un-
fortunately, the State of Andrra Pradesh is
divided on a future date, it will only multi-
ply the problems which we cannot visunlize
today, It is only when it actually happens
that we will be confronted with the immen-
sity of the problems that will be thrown up

again request the people and the leaders of
public opinion in that part of Andhra pradesh
to think about it calmly,

If my hon. friends think that a round-
table conference will help, that an exchange
of views between the leaders of public opi-
nion in Andhra area, Telengana area and
other regions will help in finding a solution,
we are all for it Let there be exchange of
views and let there be discussion. But our
basic position is very elesr. The solution
should b= samething without the division of
Srate.  As far as we are concerned, we are
very clear on that. All other problems could
he considered. Immediate steps should be
taken so that the progress of that area
could bhe nrxpedited and the development
of that region should be given the highest
priority.

And the Central Government, if neces-
«ary, should come to the uid of such places
5o that they are developed with the utmost
speed possible If on'y such steps are taken
and their problems are basically tackled—
especially the problem of unemplovment ; the
problem of industrialisation ; agrarian re-
forms and the oppression of the people by
the feudal lords—then only these problems
can be solved. That is the approach of our
party to this problem.

Unfortunately, nobody can say that the
Guvernment of Andhra Piadesh or the Cen-
tral Government ever followed a realistic
approach to this problem. That is the tragedy
of this country., They have helped to compli-
cate the problems, They have helped the
accummulation of already complicated pro-
blams T do mot know what they will be able
to do. If Mr Brahmapanda Reddy's Govern-
ment is a curse to Andhra State and if his
Government is A burden to that State then
the counterparts on the other side—I do not
want to mention their names but I am forced
to do so—Dr. Chenna Reddy and others
weie all together for six years in the ruling
party. They gave promises, hopes and ulti-
mately failing the people altogether. What is
the fun for the people of Telenpana running
ufter one group when the other group has
forsaken them 7 I s0 mething new is to be
tried then T wiil say the most down-trodden
toiling people of the State have to be app-
roached and organised ; their problems will
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have to be taken up and a movernent has to
be built both in Telengana and Andhra
Pradesh, and they will find solutions to the
problems of the whole State, and the whole
State will be saved from the tragedy. That is
the only solution to the problems of Andhra
Pradesh and Telengana.

st sito dwzvart (fafgde) @ weaq
HEYEY, AFMAT FY 959 9T S TgH TG
99 W ¢ 999 9 77 & F6 FE]Q A
aifefadz firar 2 | sft o foas @ a9
gait a0 FA7 Arg F a9EF 7
@Y gFT A AT 1 o e #
Fe@r a1 @ A7 qidfs ¥ Sooamy
w & fxag araw g ag gaww
QdmAar 1 gaHT Ag ¥ 1 3 quw
WU fF gewmar & fagre) orsd
T gawez ¥ faq gwar @ & wfea &
aawar g fe grgawe § 9 nr W
WET GAr & 1 9gy F1E gaaer  femad
FTTFLYE At g IR A" F 7z Qe
JAFL WIF I5AT & | ag WY oz Faamrdy
qAHL GE gAT O AT Wa qredE &
are Jeadi & feamii § g WA 7453
WTF I8 | ¥ I8 gader oAy ¥ A
Fgar wngar g ¥ ag far a4 gar AR
% faa T fordae &1 #a7 F=ET
& o fedrare & 7 | 56 F o AsaET
FT ga¥ez qr IAT gq A g ¥ AfEw
IG IIT FATT QTG U SlzdE QI
forar 7@ O 99 wEiERE &Y g qh
ag ¥ gafea fFar smar @t ag s
a8 geat | g SrAT A Fgr & fF A=
Mfafefre 51 awe T &) afew &
FgT AR § T & fzm TR @
Yuciq ar | fra MY gm Al @ fF a0
@& FFwAT F Ad T qEEAT HI@T
afea &% gawT gamarn frar R qg@
frpre T gAY F@r 5 wrE d@n oW
O, qig sAg N 7@ AR AfEg
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AHE & W19 FgAr q¥ar § R ogw d@
A T & S AT F IAR qFA A
g ¥ afer 9o ot g0 awg & dey
W Mfeat aoak wf | gifeaw ¥ 0w
qeaT g€, UF I Y FFH T FA
fadr ogr @Y I¥ aFT I few ¥ Tar
mar AT 99 dw qr & AvEE q=y T
agl qTT =TT A4T | HA FAEy fE s
aE AT gwwr ¢ ol w1 oofitem &Y
@t ¢ a9y g & fem @ wmr ga
T A & TE Y gATEy o A4 vy ?

sitet et - wew wEiEg,
SHET Forde guT gTe #1E 7 froag W
fedg % wrer mav

ot o dweEmt ;. AT & mAT
HEHT g 99T & WX ¥, wdew &
ImaT ¥ | g gawez vk qifafewsr Aed
T oA ¥ oAwgw @ g
ot qReE WhH RN FEAr g 5 oow
game &m Mfwd) & 9 @ § a9 79 W
¥ mg 7E w 79 | Wifs gF qfems
free § @AT § rafad &W A AT
FY 3@ gU AT WIT ¥ ATG AT qEEAT
X Fgm wmgw § froay e
afesrs & weT ¥ waT & | A G= AT T
F1 AT 0T avar § F w7y fF s g
&forg fs a8 e ST T @ A
& fedfras & fad 8, g0 o) sqw 573
& ol &arT § 1 A ST AT AW wEAA
at fopg T &Y T & Afad | aifaw
o9 IEY WG w@d § oI AR
TR Ayl W WY A A wAr A wmEry
Y wrgwr #fwre g Wl Afer
¥ar 7 w3 et gy Y 7Y gfas
gaw! et A A k1 7w Qe dre
oYX QHe THo TWo ¥ A Grew ¥ &5t
fis qfaq arx go dto & oy & 37! A4
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oTgw ff wt w1 oF s WA
wegrag frar s o wvE S S ¥
g1 fad 9w & e fidfew fedmm
Wz ¥ 200 ¥ warer AWt &1 frew
forar AT witT 300 ¥ sy AN A A
7 faFT a9 @ | & & wW uw S
FuigHiqr@H FE | S Twr W
wofieem & foag mar § aY o 9wd @
9T ¥ Y A § Mt qcamh g ? gw
T wErHed U d fF g Ao AW
AT FT HFA £ |

o gar g 5 3@ dew ¥
Fad H gEw gfra A 9@ F @y oA
TS & G BT T | HY wfaw S
et fear i qag sawr o 2
FH 8 &7 T A a1fn 9 Tragw 2 aF
AfET Igw AN ¥ gER Ad @rer
TF O A1 W e § @ gAY IAHT
e A< faug M ) qw @ IEfew
TR A fer & 7 ge am o &
5 A=t Y srrar oy wAw # wgAn
Argd & A W gAY arg WA ATy
afew Mar FY ag Al 9| 5@
#@fad  qav @@ WL @ mar, WEw
fafret & #gr 5wy wfa @ a=
WE §9 7 §F FN | § AT Avgar §
fFor o @ mard arw % F§
g w  femr & 7 wiT #AE g ¥
TATR, TH ARAW F AT FgAT 9T 2
fF agt & <% fafrers & sivash & gy
% 33 %08 ¥yt g9 ¥ W w3 § @
#T faar 1

T ag eEeTAgA Al § fe ok
Bl ¥ oF gmt ¥ wfy freaw mew @
AT g @ @ o
77 AEHT T@AT wEt A wwARy  ?
AT 7 AT T wwd & o R
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q& Tt A Y Ky IT GrEw; F aw F
mfe T, wEey € qar dT | SEw
o 7 fasm, ag afEemar &7 ST |
gafaw dar #71 w31 guTT 3w FEAEHT
qAT M |

e G wd sfs sy wAwEt
Hfgr g gg Haaamar 2 fs gad =%
FUT AT A § @9 frar &1 ag
argar A\ dfeerda oitdz faar o &
eirAr §fn dvae ofr § el R
AT ¥ ST SqTAT A SgrAT @A HAT
g FfET aedle md & fF Ao R
39 FaR & acfaars geer faar &1 A
g7 ¥ @ g7 4 AT A% § A Ay
g fawarg &% ? sefac frm 3q 9T @
q9Y F-FE w71 wigsy @F  gral
H oA E?

& wrea &Y o fagwen Ay gfaaa v
g3z g | fedfes g & qafas see
¥ & Azt ¥ wiwe g9 3@ AfFr s
Iq dAamT ofear § | g ada g9g
% ot ATy 3@ Afwr A q@ Faay
f &% 37 ofar & g 9 gaH S7
¥ ama fir & @Y ¥ fag ddw & E7
ATMAT AMC AAFE F AEL AT FA-
sifa@l # awfeEl ang g F @il A
T | §W N F 14 a1 15 gata-
Ffenr N fae & dfem 97 qama amms
S1Fz & 9= FAW 0F & 9IE oAt
T AW FT ¥ | T FAT FAIR AT &
ara geftfrad 48 § 7 Afrq gwa & Fr
TR AFH S3T A AT 0% @ e fonfr
IR FTRAM IS K I5av0 F §1
ag 9 wle Yawrx Ay ¥ o &
g aat arar 21 @ e  afdee
TA @R AR 300 g F TA R
o Wt T ag g g ¥ g &
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@Y W9 S T e AT ara § At
92 A7 @ wwar & ? fawe e Wi
FT G A w@fiT ff sERE™ W7E
q FETAT IEF 9@ @t WETE MEMde
WY ewaTe M § gy wote g
at ¥ ag fowe #amer dema & Saen
o) fr A1 & ST gEEr QU e
#ft uiftiz & ¥ fom a7 e o fafieex
& A< & | Su¥ q@emar wr ar fE
g faw faiw F9wd & aeier W
T Y g s afer fmrd
o aras Afed, g0 Fo wHe WA F
feamr & aris fEy | sl fawe
#are faret &Y o7 W ¥ W@ Fww
fefgae & ol aefma & a1 #1 3ad
W aw ¥ fagrd & mgew s far
R AT FY GEE GEETT E ) ag &
HEIgEY g A 1@ 7 {5 T F A
FY g FY A g st Ffgn #
o F A & arq faest @A TfE
afeq gre gardy ag e v gnd
ey &Y o o & 3§ AT AR
oft & % & g Atwfeai ot & &3 &
g gEey gty Twgw F fag sarfa-
wrEE g & afs g Awfal o
@ g

4ff wdt oo g¥t ¢ @l & W
sfes agt #gm | afax & § @y Fgar
918 <@ a1 fF g e & @i A ow
Tw ¥ WO AT e §, &9 dsr
A R A AR AN @ @
FCETC ¥ §RY @Y JEH TG A FTG
wmar g g @ fasem wfge
wrgd & 5 wifeq & gwrr wmem gw @
Sirg weaT sgAE e A @ AR E
fAge o famra 1 & AR q@er
3 wgar § fr @feem@ g WY ®)
foare & ¥fem g B UG
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wrgfiree wafrare adi § | 7y /% I
& fog ofoeem & a & § @& wog A
g domw AN ddT Faw sy @@
fr ag aag<d #1 8, feami &1 1 a®
Fer & w0 &1 e § W @
T W19 AF 7@ aFT & ) A0 W AW
# #ifgw F@ @ oy A e §
®TH FA I gaa §, A § 7 8
& TF w2 F0 f 7g a1 F A -
I T 3T NfF Faw o) FAIA &
AL AT G | 7 AW JEMAT gAAET WY
ST e @ & AR 5@ qgee qane w
HTY Z47 AE) g9 | AfFT 93 IwT ¥
TR 7gi & 9T TeweEEr g e
e g

TR W AT ¥ WL OE
ATETHT § | GoFT qTeHT oY A F q@er
WE ST A A awig AedeTEEw A
g g9rme gdsma ¥ dew fraran)
TuTa tawre § Arfaaes faor @ ow
i I @ g, AT U #9[T
g at gadr Ziv aw gf AR W W
frar ot 4z # &t & 1w & & |
¥ gt sgAr FEAT R T & adt
dwra # 997 dWTA £ gATedw fawi
AR ag & oy o eg¥zm § Awam
TR TE WTATH FY WIT HY FAAT 937 )
&tz FerrAT WTOHY &AT q¥M IE HATAT
WX F1E TEar A& § 1 T AT R g
A F1 @ TEGATEZE b WAl @
T & @Y S qiW A AN H o
& | T WY Sy a9rar & A faw R 9w
# fay fifaw Hifed, 97 miedt 7 T
FA A N QT E | wA AW
awg & s firery @ Afow w7 @
ag e ar A & 1 T W9 FHE
frramfmag@ P ea fmads
w3, AT ¥ aradia @ I R ) 79
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v Afad | gag wrd arg A q5g af@r
& AN oW g S @Y 9N uF gEl ¥
foq fodee vt @, @fea s a@sr
WIS F7F A1 o gy & @ ag feewe
e g1 IRl | gt arhAT 7g & A
& wrzdl & {5 gw a1 0¥ faw w7 @
wfmT guz €Y ) awy § 4 qg o wan
2 90 A g ol maw ) srd, A A
gt FY Fo2 AT | AT & g @
i wree & FAFA qro gwwe wIo
F1 4g FEAT & | TT G AW F A9 F @
o &, Afe g9 wan w2z @1 g
€ =ifgn | wTor Fg & wAo e iAo A
At agt ar v 20 F Fgm WA
fr 4wz d=mar, so AT ¥ frar
o F1E wrear A8 &)

=t e ww: gwnfy  wdEw, @
|teft a1 qiEEY I 9 g wF qur §
QO & a1t H aga S @ § | woAr §
foger 35 @191 & @0 &9 @89 0 59 9T
qgF #70 w1y § wfeT are ug o gy
AT gH AN & qTHE ®mST & WA R
Fhifs ag ware | 0% 50 ar& &y
T, 9 AT & wfwar & Y w®
Th UG 9T ¢ A1 e w1 s
FT ) Tk at F qgE s AfEd

frger & fiw =21 & Y qgw W @
g Suit YA & qfty @ & gEel
T AT F T gATel & gEeai & 49
# A aF faad gr e g @ ¥, 96N
qar q@ar g e gv @ F wsdar 5y
FH g g &1 gw A AR w99 A oF
e (fediw & 7 99 F1, g ofe-
T § A @ E AR aw @ §
& swran fadr w1 5t wmer @ @ o
g1
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o wETe & AR ¥ 9y gurd Afa
&t g fagra € gaw) @A & qga §
gt dar § gfaer & @1 371 (0)
*Y qgAr Fvgar g 1 dfqwm w7 g 371
() 1 7T 5re 3G Y qg FEd &

“Notwithstanding anything in this
Constitution, the President may, by order
made with respect to the State of Andhra
Pradesh provide for the constitution and
functions of regional commirttces of the
Legislative Assembly of the State, for
the modifications to be made in the rules
of business of the Government and in the
rules of procedure of the Legislative
Assembly of the State and for any special
responsility of the Governor in order
to secure the proper fuonctioning of the
resional commiitees.”

AT FY AIYA & 0% wfagwrT F ag Ae d
gs ¢ 5 afasz Al gy % @ 9
1 &G AMgT 1 FAW FeE @RI AT
qeelt faeardt § 1 & wrm & i aeia
FLFIT F A9 HFL g0 qard Y A9
w31 fRar & 1 aage ves fr fogw g
ATl # gW W A 9w faan @
# fr ag a1 =igh, 9g F@0 A,
AT T 79 AG fHar § ) g a9A4-
@i g gafed § wgar =gar § &
HIHTT THAT F1 G@AT G AT |
famar g f5 frgw a9 5@ @
#r ¥ 59 meA ¥ wer fF uw gqedw
FREr Ar s fau Orvw RO &
FemTAT 8 § o, a9 OF a1 ¥ I
w1 feamn a7 ma ar fr dadin sfafafe-
wues ST Arfgd, afew €Y wwa st
TR el gk g ¥ feeelht afw
™ WX I fgega &1 f5 agt S
w1z | wfs =g gam f ® gwdw ?
@ ¥, 59 & gredt W ¥ @iy
sor s A o g § faar fvo ool
ST Sy At ¥ el sfaffeses
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qFAT AgE A gFET AT | HEed &
AT T AFT T AAT Sff #Y 3H AT H
A% A Aaq mr af oFt | gwa qar g7
ag wr g€ ara & fr ow e @ AT
A wdig @Y Y § 1 \lag wEA ¥ /6
144 qrarqgi w1 21 98 UF  AAVET
st 2 1 foee f anfas a9 saefaat 1
AEY FarE oTAr § 1 gar 9T WRA &7
0% & T gzAr & gfy #E g@ A6
A&t foar st 2 1 o A9gEF, A1 giE-
oY, A Prgw gl ggT AT WE A
wdT g1 aq &, 3% wiT |1 AW G-
fF ¥ 21 stz off 78t g /%7 § ! wrAw
T4 ST F IH ACHIR T AV FTT IHTT
& | FUFTC SOA-JHFT AT F AL A oA
dfgam #1 gqrg 2, 96T TEHA AG
TR | ag qgeT ATa £

zae gE o7 ¥ mrar g 1 3@ ag A
adt & fr ¥ g 7 @faw #@&
Wrte 3 gEHIT 47 4 ! aga srfeet
WA ® TG A Fo A AT FHLT ag T
ot st gaa feama e aamar ar fa
|t FOT wIIFF AAMAT F7 97 | AF A
qTTEE wqUT O7 gRHT gZiA & faq
4 foger arer wrte FHE F1 I A
fary ? oz fpar Y s g7 WAt & R
HIEHTT & TAFT OF YRAMTF JIFT aA7
forgr g | 0% 50 qr@ &t A oW
Tvgr § WX S oW WRRlEA § wwe gd
g, guw! AT ST faar g

AT T §) A T AT 9@
oF A framw & oA ¥ 9€1 | AT
WET F AY I @AGRA aqr fmar av
#few aiEt F pEr A @ ani
AR B AFWAT H g@d mT qd wa Wk
wrE § WA F@ET AT | Agt F Sw
7ggE #7 & fF g FOT @Y & @w
T gt § Toa @w F ¥ A

VAISAKHA 28, 1897 (SAKA)
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fawra & wrrer ¥ | @@ WX S o mard
faas Famaft 19z @ =7 ¥ qFf
2, & wour 39 o7 @< w4 fear aar W
AR 97 £ faan war | ca9y frad agi
&mw a7 7= o 97 § ) ag o g
wifeet wAve #t wred WX froas s/
F A AT Ao g€ IAE AT 9T I
ZATL ATHA TET |

JUGT gE 9T AT U &
T A yET D woit § Araoad )
agt o7 g 2 vt qrT Ad & e ara)
Hoftag Ao frard Y R G #
adg qar gE¢ T™E A AT avad §
Te H 56 AATEN &1 AFT 97 gAreA
guT & o &) @ & o Asfrar At A
aTs & faasmy Fsmar a7 T@r &, I9Y §6%
& @A o Aifa 1 wsA Iufeqa #T
fear &\ = W fawra &1 & gur
qET & | T AT uE g TeT & & W
# v aoEd) g 3w 1) famdt @) @
FT @¢H FIAT AT | GURT §H  qHETEA
AT A

ot aFzaATl 7 oY 59 w4 ¥, IEW
# §wdT &A1 § | THo UWo Tro ¥ ¥W
a1t # T A ) fggd @ qaw At
A guwl ag9 & fav gomar a1 | 39 AW
#9 AT w71 a1 fF wra Awqraw 5 Aww
gfama & goieq 23 qrem fadww @
W@ & AT T§ a9 Aowt § T T
forar gar &, Iad qgr Wfgg o aw
Femr A feafa ) g@w< agi oy
w §F ®z Tea | W oag a fE
AT WX ATE A oRAT Y 99T wraw
T § A AT & A o aefy
FTAY &, ITF A Ffomegi § g oy
fasmd & 379 g2 FTAT § A FAwT ON
& Ten ? W ag wd § o gy A
frez ot 7 g § fr a9 oF g3 |
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FAT & AT | Ig THT THo THo Gro ¥
g9 ® A fgar ot | ww A wHw
fF o g7 art # fa=re &% v
A O7Y 939 §F SH-AIH AT 0F Me
A9 &5% qET AR IW A @ WA
FEAT FT | TH ATEEAA § AT HA AEE
U E S a ¥ uw fms wiw &
AT £ WY | TH GF(L qAAAT F
av & aq ¥ fgowa dar g o 3@ &

g U ST & fu grawr e @Y @
T IEFY guET &1 Awia fRAr o

WEE N g ¥ g ggay FEA
feag ga =i &1 SE@ 2 gO W@
FECH HIT ¥ ag @A 3 fa
RAYIAT F7 @ TETAT F 150 w18 FWIY
N TF G9-Re Tog § Weg FAW 9T
fa=e o st

SHRI K. RAMANI (Coimbatore) : At
the outset, 1 want 10 clearly say that my
party does not accept the demand for a
separate Telengana State. But, 1 am glad to
hear some of the hon. Members directly com-
ing from the Telengane area not demanding
for a sepsrate Telengana State. It is good
that they have uy their expericnce realised
this. But, at the same time, certain safe-
guards assured to the people of Telengana
by the Central Government and also the
State Government should be implemunted in
toto without fail. * For that ail arrangements,
whetber statutory or non-statutory, should be
made by the Cential Government.

At the same time I want to place squarely
the blame firstly on the shoulders of the
Central Government and then on ihe Siate
Government of Andhra Pradesh. For the last
twenty years, the Copgress Party enjoyed its
power and ruled the Andhia State. From
1956 onwards Telengana also joined and
there was 8 Vishal Andhra State., For this
a big beroic struggle was conducted by
the Andhra people as also by ibe Telengana
poople.

18.32 brs.

[Shri Basudevan Nair in rhe Chair)
Arc then such a State was formed. Amd

MAY 18, 1970

Telengana Problem 348

for the last twelve years, their rule was going
on in that particular State under the leader-
ship of the same Congress Party. I want to
put a question to the Coogress leaders as well
as the leaders of the State and Central
Governments as to why such a problem arose
in Telengana with such a big struggle involv-
ing several lakhs of peasanis and ordinary
workers and mi“’dle class Governmen' em-
loyees and students to give a fight heroically ?
I am not prepared to accept what the hon
Member, Shri Venkataswamy said that this
was a revolution  How can we accept this
kind of struggle as a revolution ? This
struggle was inspired by interested perscens by
diverting the wrath of these pcople into a
chauvinistic line. How can it be called a
revolution 7 That won't be correct.  Anyhow,
the people fought their hattle heroically, In
this fight moie than 300 lives had been lost
and 200 rounds were fired on the people
there by the Police and Army, these were big
losses of property. A pamphlet was issued by
the Andhra Pradesh Government staring that
about Rs. 52 crores worth of property was
destroved. These propertics were burnt and
looted during that fight.  Why such a heavy
loss of life and property was incurred even
after iwelve vears of their rule 7 This is the
most impoitant thing to be taken inte cob-
sideration and it should be pondered over by
the Central Government as well as the Congress
leadeis and State Government. There was
actually group fighting among the Congress
leaders to cstablish their power or position
between  different groups from Telengana
aree as well a» from the other areas.
It the Telengana people bad gone on
fighting for their rights, in unity with the
brother Andhra people, then the rulers would
veally have been forced to look iriv the
problems of the Telengana people. The real
problem there is the exploitation of the
people by the landlords and the big capitalist;
that is takicg place not only in the Telengana
area but also in the other areas of Andhra
Pradesh. Driving away the Andhra people
who are in the Telengana area or, in Hydera-
bad or elsewhere in those nine districts, is
not at all a solution to the problem. If
that is going 1o be the solution, then what
will happen to the Telengana people if they
go to some other States for jobs etc. 7 If we
accept that as the criterion, then the disrup-
tive forces will use it for disruption of the
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democratic movements of these people ? Ths
Telengana people must think about this
matter calmly, No doubt, the Telengana area
is an under-developad arexr and it should be
developed. We have got our complete sym-
pathies with Telengana p:ople in this regard.
But if we accept ths above said criterion,
then what will happen ? The Shiva Sena in
Maharashtra will then say that all the
Southerners in Maharashtra should go away
from there. Suppose th= Telengana people go
to some other States, then they would not
get any employment there also.

SHRI G VENKATASWAMY : Why
do they not marge those six Hindi
States ?

SHRI K. RAMANT : Let my hon, friead
hear me patiently. The dastardly attack on
non-Maharachirian residents of Bombay,
particularly on South Indians by the Fascist
~—like Shiva Sena lsaders and the riots and
looting against the Rajasthanis, and the
hate-campaign worked against the Bengalis
by the Assam chauvinists through the Lachit
Sena in Assam and the anti-Andhra hysteria
worked up in and around Behrampore in Orissa
and the anti-Andhra hate-campaign and the
riots organised in the Telengana region, all
belong to the same calcgvy. In all these,
there is a direct han 1 by one section of the
Congress leaders or the other, and the es-
tablished complicity of the Congress Govern-
ments  at the States as well as the
Centre.

Several of these dangerously disruptive
movements, it seems, are not only financed
hy certain big landlords and big business
circles but a'so by foreign apencies like the
American CIA also. These are the real
reasons behind Telengana agitation. Our party
has exposed with so many examples, and
facts and figutes which have been published
in our party organ several fimes, and people
know about the whole thing We have got
complete sympathy with the Telengana
peopls in general and the down-trodden
and oppressed people of Telengana in parti-
cular.

Now, [ want to ask one question. Sup-
pose a separate Telengana State is carved
out tomorrow. Where i3 the guarantee that
there will be a socialistic regime there ?
Where is the guarantee that the worklog class
and the peasantry can take power into their
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hands, and the peasantry will not be attack-
ed by the landlords and the monopoly bour-
geols sections or the usurers and other ex-
ploiters 7 That guarantes can only come
when against landlordism, and against capi-
talism, the Telengana psople along with the
coastal Andhra people and the Rayalaseema
people join together and fight against the
common enemy and capture power, and
throwing away the power of the exploiting
classes, and if npecessary, Brahmananda
Reddy or any other Reddy, from power,
Then alone, they can enjoy such a right ;
otherwise they cannot.

The revolutiopary struggle there was
started by our Communist Party The wrath
of the people against the hated Nizam rule
was the base of this struggle. because the
area was under-developed all along. Under
the Nizam’s rule, the heroic people of Telen-
gana fought against the Razakars for vears to-
gether. The communist party led that struggle,
6000 lives were lost, and in about 2000
villages, the lands were captured from land-
lords. But what has happened to that ? The
landiords have again taken it away under
Congress rule. Again, the peasantry have
demanded the lands, the working classes
demanded jobs and they rise in struggles. [
vehemently condemn the attitude of the
Central and State Governments in repressing
the people, in attacking the people in firing
upon the people and killing students and
butchering women and children, using the
wrong form given to their struggles by
the reactionery disruptive forces. That is
the only language known to the Central
Government and the State Government
led Shri Brahmananda Reddy. That
is why, today, the Congress Party has
not been able to solve these kinds of
problems and put an end to the fissiparous
and chauvinistic tendencies that are develop-
ing in the various States. For instance, in
Assam, the Latchit Sena is there ; in Maha-
rasthra, the Shiva Sena is there, and then
there is the anti-Aadhra campaign in Telen-
gana area.

There was the movement for a separate
Tamil Nadu. Then, there was a move.nent
for the Kerala State. Were all these move-
ments wrong 7 No. Wm all the linguistic

wrong 7 Ccrtainly they were not
wrong And we have seen th: Madras State
come into existence, and also the Kerala
State and other linguistic States come into
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existence. In all these cases certain regions
carved out from a particular State and
formed in'o a separate small State with-
in the same linguistic State, is wrong.
It is alleged that the acceptunce of the
principle of linguistic Statss is itsell wrong.
This view is being indiscriminately propagated.
Mo, the accaptance of the principle is not
wrong. For our development, it was neces-
sary to have linguistic States. We wanted to
develop because under imperialist rulg for
200 years, we were suppressed. So everybody
wants to advance. That urge cannot and
should not be suppressed. For advancement,
the Andhra Stare must look in to the problem
of Telengana people, il necessary at some
sacrifice to themselves. Is necessary, at soms
sacrifice to the development of the mur:
developed regions, the Telmngana region
should be developed. They must put in more
money, more education, moie employment in
Telengana area.

1 want to ask the protagonists of Tzlen-
gana State : By forming B or 9 districts into
one State, will they be able to solve the
unemployment problem ? No, they will not
be. You caonot solve the unemployment
problem, you cannot stop the eviction of
the peasantry until the landlords and capi-
talists are put off and power comes in to
the hands of the working class, the peasantry
and the middle class who believe in demo-
cracy. ‘l1herefore, the solution is not 1o
carve out a patticular region into & separate
State.

When the Andhra people were fighting
for a scparate Andhra State, we the Tamil
Nadu people supported the movement because
it was a healthy, democratic movement, But
.hey raiscd a wrcng siogan at that time—
they may remember it—'*Madras is ours.” We
patiently explained to them as it was a wrong

logan. Madrus is a big city. It was built by
the joint labour and sacrifices of the Telugu
people, the Malayali people. the Tamil
people and the Kannada people. We accept
it. Even then, Madras city belongs to
Tamil Nadu. Today th ds and th ds
of Andhra people are residing as well as
employed in Madras city. We are not hating
them : we are sending them away. They are
our brethren.

What the people of Telengana and
Andhra must do is that they must get rid of
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this bourgeoise landlord regime which wanted
1o share the spoils by making the people
fight a fratricidal war, killing each other.
By this way, the wrath of the people is
misdirccted and the movement get canalised
into wrong channels. That gives a handle to
the Central Government as well as the much-
hated State Government to kill people by
resorting to firing, sending the police and
army there to suppress them. Therefore, they
should againet this danger.

The problem of the under-development
of Telengana region should be specially
looked into and the assurances given should
be implemented  cxpeditiously. Mouoey
callected from that region should be spent
for their development. If necessary, more
money should spent from the Andhra region
at some sacrifice to the Andhra people for
the purpose of development of the Telengana
region. Then alone this kind of fissiparous
tendency, division and sub-division can be
avoided and real, healthy development of
linguistic States made possible. Il reactionaries
come in the way, they should be thrown out
and a people’s government should be
established 1n the Siates as well as in the
centre which will really serve the interests
of the people. That is the only solution that
is possible.

SHRI BAKAR ALI MIRZA (Secundera-
bad) : First of all, I um very glad that the
Ho.ue Minister is hure and has taken the
trouble, in spite of his illness, to join the
debate and reply to the discussion.

Quite a number of points have already
been made and I need not dwell on them. But
[ would like to say one or two things. About
the forest rangers’ and engineers’ cases which
were quoted, there were judgments of the
High Court and the Supreme Court. Still,
it is not implemented The fact I want to
siress is fhat this was after the Prime
Minister announced the B-point programme.
After the submission of all the reports,
these judgments were there, but they are cot
implemented even till today. The Prime
Minister gave the assurance on 11.4.69, aud
the judgment was on 31.8.69. Stil, up til
now nothing has been done in the case of
the Forest Rangers. Similar is the case of
the Fublic Health Engineers. This 1 would
like to stress especially because the Prime
Minister gave us hope that her eight-point
mirncle would do a great deal for Telengana.
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While the movement was on, the Prime
Minister rushed at mid-night to talk to
people, and the Home Minister paid more
than one visit. Both the Prime Minister a d
the Home Minister said that once normalcy
was restored, separate Telengana would also

be an issue for discussion, but as soon as.

normalcy was restored, all that was shelved
and now there is no guestion of a separate
Telengana at all. They say =y ‘hing but a
separate Telengana. That is not quite
fair.

SHRI G. VENKATASWAMY
Bet.ayal.

SHRI BAKAR ALl MIRZA After
normulcy has been restored, what i now
heppening is the use of the strong arm by
the Chief Minister The Chiel Minicter s in
a stronger position then he was in a year or
two ago because of the split m the Congress
Party, his vwn weight and the weight of ths
votes he commands that help him  The
police is taking the law in o its own hands.
We heard about boys bzing beaten up inside
Reddy hestel. They are all CKRP people.
When some Members of Parliament were
attacked here by a few lathis, a judicial
enquiry was ordered straight away, but when
the CRP men go inside the hostels and
beat up people, firing takes place and 30
people die, there is no judicial enquiry. We
talk about giving up of privileges and an
agalitarian  society, 1s this pivinpg up of
privileges, is this an egalitarian society that
we are building up ?

Already much has been said about the
eight-point programme. Wanchoo js a great
judge. He says that for getting over the
trouble about the Mulki rules, Collectors and
Distrizt Officers should be allowed to
recruft. T am not a lawyer, but I cannot see
how by just changing the agsncy of recruit-
ment, the principle of Mulki rules, which is
declared y/irg vires of the Constitution, can
be got over.

A lot has been said about backwardpess.
All depends on what you mean by back-
wardness, In ihe Hyderabad State, the
administration was run in an Indian language,
the High Court judgements and trials were
in an Indian language, the University's
medium of insiruction was an Indian languag
It will take another twenty years for the
rest of India to reach that stage, and from
that we went back.
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It is not backwardness. In every State
there is backwardness. Even in United
States there are regions which are backward.
You cannot avoid backwurdness I have got
a different reason for a sparate Telengana.
Even if there was no backwardness, [ say
there should be a separate Tetengana. The
reason is this. Partition would not have
taken place if there was not a concentration
of Muslims in a particular area. Partition
took place because the will was there, the
material was there, the opportunity was
there to create a separate country. If in
Ireland the Protestants and the Catholics
were mixed together, there would not have
been Eire and Ulster. If the Harijans were
concentrated in one place, T assure vou .there
would be a Harijan State in India todav.
Thercfore, the concentration of a particular
type of people in a particular area is a
danger to the unity of the country. What
have we done by the creation of linguistic
States ? We have created boundaries and
within those boundaries we have homogencous
populations, What is, after all, a nation ?
In these linguistic States, there are laoguage,
religion culture and definite boundaries. The
defence trouble is not there.

All that exist in every State today.
They are not States, they are potential
pations, They have huge coastline which is
much bigger than the coastline of independent
countries such as Germany and MNorway.
There is a potentlal danger of the divisivn
of the country. Everywhere therc is demand
that there should be more power to the
States. The control of Centre over the
States is getting weaker every day. There are
two controls ; finance and the army. Finance
is getting more and more liguidated because
the Finance Commission lays dowr certain
rules and there is not much say left to the
Central Government. Only the army remains.
Can you control a country like this with the
help of the army alone, especially if some
foreign power is interested. Iask Mr. Chavan
to consider this question of Belgaum. Do
not the Maharashtrians feel more sirongly
about Belgaum than Aksai China? Let him
put his hand on his heart and say if it is
not true. He can in fact ask Mr. Nijalingappa
also how he feels. That is going to bea
great danger. An institntion like the Shiva
Sena or Lachit Sena is not possible if the
States are not as big as they are. There are
no such Senss in Hindi speaking States If
they revolt and if they are supported by
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some foreign power, what will happen 7 Do
not think that there will be nn support from
forelen power ? If after Mao there ia
division of China, the whole country will
cack because you have created such con-
ditions. Tt is easy for any foreign power to
exploit the situation. Tt is a suggestion which
Tam making for serious consideration by
the Government. In the interest of the
country, in the interest of the unity and
integrity of the country, there should ke as
many small States at nossible, there should
be no objection as it also involves the
linguistic principle. With smaller  States
there is more chance of languages growing.
We are not against linguistie States: what we
are against is having one bhig State, neople
speaking ome larguage in a huge big area
which can be isolated in fact just like
pressing an electric  button and putting on
an electric light, you can form a different
country That shou'd be avoided. My whole
case for a separate Telengana is that there
is a case for separate smaller States all  over
the couatry. The problem is so great and
complicated that they should at least set up
a body of neople to examine them. Let
them test the truth of what T am sayina.
You can then see, whether what T say is
correct nr not. Apart from all the assurances
and all the other arguments this is what T
am saying. T shonld also point out that the
Government of India has not fulfilled the
promise it made. If the Home  Minister
thinks that strong arm tactics will suffice, he
is «adly mistaken because Telangana: isa
place where there was the communist move-
ment ; the Razakars were anti-communists.
It was onlv through a politicol solution  that
the movement there could be countered by
the Government of India and calm down
Telangana Tt in quit rossible that the
young boys might go the Naxalite way or
any other way. That is why T sav that smaller
States are recessary. Finally, T =submit that

perate Telangana is the les, o d
and it is non nepotiable RBverything else vou
can negotiate but not Telangana because I
feel that it will lead to a chain reaction
which might upset some reonle who are
interes'ed in bizg States bocause they are
their emnires But it will lead to a chain
reaction and nnmber of small States will
~merge and they will help in creating a more

united Indin, and will satisfy Telangana.

M